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LOK SABHA

Tuesday, May 13, 1969/Vaisakha 23,
1891 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[ MR. SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS
mamafa gam

*lﬁSl.lﬂ!&I‘!;‘m‘Tu:
o QT A
sft artee fag -
=t q "rerw fag

w1 fafa aon w== wewror Aot 4
FaTy # Far w0 f

(%) a7 FC A L@ oATAT AN
fargrad fasit &, & ar &Y geqrafy gt
# @OPrdl IrA 7 &7 geqan fear a4v
oy faemm dn A adf gu & ;

(w) afz 77, & TowarT T faet
faFmad fast & ; &%

() Y fosrEt w1 St Fav
31T IF 9T FLFIL T 7T FHAE AT E 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) to (c).
Detailed  reply to this question  was
given in answer to Starred Question No,
395 on the 11th March, 1969. The reports
called for by the Election Commission on
the complaints are still awaited.

ME ST YA ANF A F
qAfaF 19 § OF T 7Y @ g

Y qEqIT fFar @ 91 1 JE @ a
wgiza &1 zadae fear o fs ag @z &t
Tmy 5 fe-fem wo g & fram-
faar wyar & frar | aRFTT gRw grew
1 GATGE FAT G & | Tg TEIT AT
A T FOOIT A TAHT qET F 197 HY
Y g AT & 1 gW AT NEwe W
1T ar qUPCAZ Agf qaar g f®
fer-fem o gl A o faamn
Ty wreq fafaeee o &< foar,, g0 @
FLaFa ga1T fva awg § 94 qg a6
€1 ¥ 53w & ag e A ey /3
FX A W TAGAAT & TEHT fEumET
argdl § | ag SRRRET 9T agd a9 W2
2 o wivg ardf ¥ Al feedts fsdr
Ty §, TR & fegurar wgd E1 gEwr
s qg® ar e fee & gare gy

st ;@ e F N
v g fRraftoma @
FIT G § |

SHRI S. KANDAPPAN : In page 4 of
the statement, it is said in regard to Mr.
Sondhi's complaint :

“Referred to the Chief Electoral Officer
Bihar/Patna for enquiry and report.”

How is it possible for the Chief Elec-
toral Officer to find it out ? The charge is
about the public money being misused for
the Prime Minister's campaign. It is the
Chief Secretary or the Home Secretary who
should be asked about it.

MR. SPEAKER : All these can form
part of supplementaries. The Question
Hour is only meant to elicit information.

SHRI SURENDRANATH DWIVEDY :
when this matter was rajsed more than a
month ago, you directed that this informa-
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tion should be collected and the question
was postponed. Second time it has come
after a month and still they say they have no
information. They should get information
from the State Governmeat. What has the
Election Commission to do with it 7 They
are misleading the House.

MR. SPEAKER
Minister on this.

Lzt us hear the

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Regarding the money spent by the
State Government, the only way we can get
information is to address the officers of the
State Government (Interruptions).

st fox avcww ;g1 @) wAw g
AT o1 T & — (FRTHA) —Feo FT
@1, s AEY fasmm

MR. SPEAKER : Order, Order, There
was no Congress Government, During the
midterm elections there was no Congress
Government or any other Government.
There was President’s Rule in all those
places.
"

SHRI RABI RAY : Iondirectly that is

Congress Government. '

MR. SPEAKER : The question has
‘been the-e for nearly a month and they have
collezted information from he officers, they
say. Your point is that it is not satis-
factory, it is not complete. Let us hear
what little we can get and later on we can
repeal the quastion if necessary.

SHRI GOVINDA MENON : Shri
Sondhi's question was referred to and the
statement is that there was misuse of huge
public money and governmental machinery
for electioneering purposes by Prime Mini-
ster. With respect to the Prime Minister,
Sir, for her travel to Bihar she has used an
IAF plane and security arrangements also
have been made. With respect to this
matter the practice has .all along been made
with the approval of the Auditor General
ever since 1950; that when the Prime
Minister travels, whether it bz on official
duty or for party purposes’ he or she would
be entitled to use IAF plangs and if itis
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for non-official purposes the fare has to
be paid. That is the ruling of the Auditor
Geoeral made as long ago as 1951. Regard-
ing security arrangements the provision
is that it is the duty of the State Govern-
ment to make security arrangements for the
Prime Minister and these also involve
expenditure,

AN HON. MEMBER 3 Why ?

SHRI GOVINDA MENON : I do not
want to say why itisso. This has been
the ruling given by the Auditor-General as
long ago as 1951 and that has been the
practice which is being followed. Apart
from that 0o public money has
been spent for the electioneering tour of the
Prime Minister. The question is a very
indefinite one and, therefore, apart from
these two items of expenditure if there is
anything, we have not received any informa-
tion, That is what I wanted to say,

e SWTa: 99 77 ww &
o w1 sifiea faar ar fv fag
feg g FFR 7 999 AN & frweay
9w & g9 79K F@ 9 fea-feaar
'+ frar ok wud fewfed . femar
&« gWT, 98 §IT B AAT | gH A §
f war w4 51 feadfe) qv &= s
U G W w1 § | T aeqe
HERY, AT A HY qg1 g e § fE
fagre naiE 7 TEAUA ¥ A% 9 oW
w9 %1 fa@ s {fear Firg 742 F1 3
a7 faad fagiift w1 qaf oifae @&
a1 | @d S st faaferar & ag w70
a1 fis Tar wrew gear & fr fagre -
He femfoar @t w€ &1 999 g faw
g qm F01 Aw frar 7 gweT wasw g
tfiEfas drmgrar) AU sgarag &
& TaAS ¥ A q@ faadre f6d, amg fed,
3T T UE ATHTT 9T S g 0 ¥
qgAT TE} Wgd fF frg awg ofrew faegar
g€, itz e faaqw gq, ST 3-
% for 18, E 0 awEd LI W
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T A & agwran v 1§ 7 @
Y 737 g TR g :

() Fer-fe Tog gl & -
feaar wwar warm w4 & goarafy g
gra-et 1 & graew § @9 fear, s A
¥ foaar wwan fawgfcdt o< & gar sk
fraar gadt avai 9 ?

(@) 7 37 ST T ¥ ¥ faw
FTag ST ar wu SN o A% § ar
adt ; s Ay, @ w¥ A % s W
& @ 37 fa@i & e Az gar 7

() ot ¥z T g ¢, vE A ¥
¥z 9t forsirard) frm A & 7

(®r) s w4 ¥} fawgfct & afa-
forr o & 1 9T Y wv@n &S gan, 9w
ot fga few & € @t 7 F Tow
geer frdt qrEf & fou @fmgT ar 3%-
FTA FT FW F GFAL § 5 A AGL, @Y
T ST G X 4 &S Ay fmr ?

SHRI GOVINDA MENON : Sir, as
I stated, the expenditure of the State
Government could be only for the
mateer of the security of the Prime
Minister. Shri V. C. Shukla, speakiog
on behalf of the Home Ministry,
stated that if there has been any other item
of exp:nditure, then the Prim: Minister or
the person in whose behall the expenditure
was made will pay it.

SHRI PILOO MODY : When and how
much ?

SHRI GOVINDA MENON : If there is
any other item of expznditure, except for the
security, it will have to be paid back to
the State. For the purpose of the security
of a Minister who visits the State, it is
the duty of the State to see that security
arrangements are mads. A question was
raised as long ago as 1951 whether this is
legitimate and then the Auditor-General
has given the ruling that it would be open
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to the State Governmeant to incur expendi-
ture and that has been the system that we
have been following all along. Apart from
that, no other expenditure could be made
by the State Government. On the question
of securily arrangements, how many police
men should be deployed and what should be
the nature of the security arrangements...
(Interruptions).

MR. SPEAKER : The question of
security has been accepted by all. But,
leave aside the question of security. In the
papers we saw that the Bihar Government
has sent a bill for Rs. 7 lakhs to the
Congress office here for arranging a meeting,
dais and so on. So, Shri Kanwar Lal Gupta
bas raised the question whether any other
State has sent any such bill, what is the
amount spent, who will pay this money and
so on. These are some of the points which
have b:en raised. What the Auditor-
General stated about the question of security
need not be repeated every time,

SHRI GOVINDA MENON : If any
money has been spent by the State Govern-
meot on behalf of the Congress and a bill
has bzen sent to the Congress President, it
has to be paid by the Congress Committee,

SHRI PILOO MODY : How much is
ity -

SHRI GOVINDA MENON :1 do not
know. [do not rspresent the Congress
President here,

SHRI SHEO NARAIN : He caonot
speak on behalf of the Congress President.
He is the Law Minister.

&t §aT W q@ ;. FeAW WG,
o gardt <er Ffow & g A
Tigar g 5 gam Wt o fewgfEr &
F@TaT 77 &) 7T fwar wvar @< e
AT FT T T WL FG F HEAAT
FTFW FT gFA &, fFq ¥ 7g WS doA
ok g vigiill

SHRI GOVINDA MENON : 1 did not
say that the State Governmsnt spent anything

on behalf of the Congress, I said that if thg
State Government has done il...
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SHRI KANWAR LAL GUPTA
Why 7

SHRI GOVINDA MENON : I did not
say that the State Government has spent any-
thing for the Congress.

SHRI PILOO MODY : We are saying
it. 'We are accusing you of it.

SHRI GOVINDA MENON : Il they
are saying that, then let them produce the
evidence.

SHRI PILOO MODY : A bill has been
submitted by the State Government,

SHRI KANWAR LAL GUPTA : Let
him deny it and say that no expenditure has
been incurred by the State Government,

SHRI PILOO MODY : Then we will
move a motion of privilege against him.

MR. SPEAKER 1 Obviously, he does
not have that Information. But if we con-
tinue like this, the whole question hour will
be spent on this question alone. Everybody
has read in the newspaper that the Bihar
Government, not any individual, has sent a
Bill to the Congress party, [ too have read
ft. But I do not know how far it s true.
Only the Minister, or Shri Nijalingappa or
the Congress Party can say whether it is
really Rs. 7 lakhs. Until it is known it is
only speculation which will give a bad name
both to the State Government and the Con-
gress President. 1 wanted this question to
b= clarified Evidently, the Minister has no
information.

AN HON. MEMBER : Let him deny
it.

MR. SPEAKER : I too read in the new-
papers that a bill for Rs. 7 lakhs has been
sent by the Bihar Government to Shri Nija-
lingappa. But I do not know how far it is
tru......(interruptions). The term for the
panel of Chairman for this year is over. Shri
Sheo Narain richly deserves that post. 1
would like to sez how he manages the House
il he is there in the panel of Chairman in the
next term.

it WA W I . G A N 9

fa §, ag 97% g o fgumar smed
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#1919 ¥ FgA F ATAFR TIHL T qG&A
T TIHAIA Al SN ARA g1 qG 0F
Tod T ¢ AR ISR § ag ard
A a19 AE1 & | A gEd awg #r fawr-
a7 §, 97 ¥ & a8 W e wE 9gi %
A F FAEE AF T R I A
afi e e Adenag & fe
wTEl # TRE A A1 A S F S §
gadet % foar mar o o Ale adt
e fagr mar | @ o ag R -
R 5 ERTd e W
wier 77 fear T sl odsEt & gwa
¥ foq fuffa o2 & sa=r & frr
| 5 faer & i fwrag A § ) &
ag w9 g oqmowwex &
faadl & art ¥ £ gfews o
#3 AT FTN AT 1T A W HH A
A eI § A F @ & &
qg WY Frrar =g § f wewre fr-fer
AT & A A SR wA ¥ qONH F
w1 frame FT & &1

SHRI GOVINDA MENON : Wherever
there have been allegations of the use of
force preventing a voter, or a group of voters
from going to the polling booth and exercis-
ing their franchise, the Chief Election Com-
missioner has addressed the Chiel Secretary
of the State concerned about that matter and
1 have not yet received any reply regarding
that matter. Regarding the expenditure,
apart from the expenditure on the I. A, R.
planes and the security arrangements, which
will include the expenditure for putting up
the dais also, we have no information of
any other expenditure,

SHRI KANWAR LAL GUPTA : Sir,
my question was different. gHqgm § =)-
w°q I FET AT & 1§ mEET fiwew
FY I A @I E, TEAHE ElFed T
a1 mg fasma Fr 1 2 fF A H
g Al T sfieew &1 gEwe ey
T | g aXg 8 o qifedi & fddew
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¥ I P ¥ faaifa vt ¥ sar
g5 fFar war 1 741 AEAIT HwWA W=
¥ 91 qufty 0t W@ 2 W g
A fF-fer ot F a4 & ?

SHRI GOVINDA MENON : Even to-
day the election law prohibits the use of
vehicles for carrying voters and the distribu-
tion of money. If the result of any election
has been affected by the use of vehicles or
the distribution of money, then the election
law provides for an election petition to be
presented in that respact and every required

provision is there in the Representation of .

the People Act, 1951. And if the defeated
candidate has a complaint that on account
of the use of vehicles by the other party the
election result has been affected he has to
file an election petition. There are several
election petitions which have been filed,
some of them successfully, on account of
these laws,

st faafy fow : % qg oaT sngan
g fr v ot erroor & gy ¥ s
9 HETE WA & AfAgi A e
mfgat &1 TRATE YAE T A
s qifx & fou fawar ar 780 | @& a®@
e F off ¥ F GAdT § AT Wi
& faeors Usr @ & "fagi 7 g
# qoerd mife ai &1 e fear g ar
gl 7 1967 & 1w gAT W AAHI F
1T A WA qgT H TP FT TR
@ AT T ded | 9@ T8 famn
gfrar &1 %1€ gfce g1 FT a9 Fiw
AT AFAY. ., (zwaaw) Mo wied-
TqUHEr ¥ wegrafy gag F HFEL W
sfgafeqr, awafar, aTm@ER @ d@F
gt 7T gAEfEal ¥ Fiwg & ded A A
& & foq oy A faar s SR
Aw A fram...

MR. SPEAKER : Now, I think, we
should go to the the next Question.

oft foorfar forwr @ & ST =g
T F7ENT GCHTT 5T €221 #1, 729 0L
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TR ot ST TaAdE q9qT g Tifeq)
FT AT4T FU FEH [ FA-TF T
W ?

SHRI GOVINDA MENON ¢ With re=
spect to the allegations made by the hon.
Member, if they are true, if there are mal-
practices in the elections and il it has affect-
ed the result of the election, it is open to
present a petition.

MR. SPEAKER : Next Question; Shri
Bedabrata Barua. (Inferruptions) 1 have
gone to the mext Qizestion,

Attacks on Passenger Trains

*1652. SHRI BEDABRATA BARUA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there had been several
attacks on passenger trains by crowds in
various places of India during October, 1968
to February, 1969;

(b) the number of passengers injured
and property lost;
(c) the reasons for the attacks ; and

(d) whether students formed the violeat
crowd in most cases 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R. L.
CHATURVEDI) : (a) Yes, Sir.

{b) About 90 persons were injured and
Raftway property worth Rs. 66,000/- was
damaged (approximately).

(c) Mostly the attacks were due to !
(i) Telengana Agitation;

(ii) Change in the timings of News
Bulletins of A. I. R.,

(iif) Checking of ticketless passengers;

(iv) Increase in tuti
- \

(v) Local demands.

(d) Yes, Sir. 3
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SHRI BEDABRATA BARUA : Sir,
these figures are telling and, as Railways
are the nation's property, as it is not possible
to prevent attacks on Railways by police
measures alone, 1 would like 10 know
whether enough publicity has been done. My
feeling is that enough publicity and propa-
ganda has not been done and public opinion
pot been built up in the proper way. 8>,
the people do it with impunity without
antagonising the very people who support
the demand. That is why, I think, it is
pecessary for the Railways to take more
measures to publicise the damage dore to
Railways by attacks on trains and take suit-
able measures to prevent people indulging in
these things.

THE MINISTER OF RAILWAY (DR.
RAM SUBHAG SINGH) : We shall take
advantage of the suggestion made by the hon.
Member,

SHRI BEDABRATA BARUA : These
attacks fall in several categories. Some of
the attacks that are dus to insurgent reasons
pear Nagaland and in Assam have to be
faced with the use of force, the Railway
Protection Force and all that. There are
other attacks which are dues to politically-
motivated reasons. There, I think, publi-
city is the only solution. But there are
types of attacks that are due to alleged
failure on the part of the Railway adminis-
tration due to late running of trains or due
to some other reasons. One of them is
due to ticketless travel, I do not know
whether it is due to ticketless travel or due
to graft and other things. May 1 know
whether these causes are being examined
and whether they will be removed so that
trains do not run late and all that ?

DR. RAM SUBHAG SINGH : We are
applying our mind on these deficiences also.
As the House is aware, due to the tightening
al these measuress som= of our officers have
also bren attacked by persons travelling
without ticket, As regards politically-
motivated attacks we shall have to collectively
move and we are also moving in that direc-
tion.

sl swwiaTg AW J A
Tq F qamr & I@TET H aga gEa
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g & o e gema g § s wA-
%9 gAr § 98 § W Wit g ?

o Tw g fag :  IEH 41 g
&1 21T & fF soar g g & |

SHRI J. M. BISWAS : Whenever the
trainssare detained due to no-line-clear or
some other reason, the unrully passengers
attack the railwaymen including the Station
Master, Guards and Drivers, There are
many instance where the railwaymen who
were available on the spot have been brutally
assaulted by the unruly passengers, Will
the hon. Minister for Railways tell the
House how many cases of this nature have
taken place during the period under ques-
tion ?

DR. RAM SUBHAG SINGH : 1 have
already mentioned this that somewhere
due to tightening of measures, our railway
officials are being attacked. Only during
the last week one assistant Station Master
and another Ticket Examiner were attacked
by such pzrsons and also by dacoits. I will
find out the detailed figures as regards the
persons who were attacked...

SHRI J. M. BISWAS: By
passengers.

unruly

DR. RAM SUBHAG SINGH : ...by
unruly passengers and place the information
on the Table of the House.

SHRIMATI SUSHILA ROHATGI;
Apart from the alleged student participation
in the attacks, I would like to know from
the hon. Minister whether any political
parties had ever any hand in orgainising
these attacks and, if so, whether the Congress
Party was ever involved in it or it was always
the Oppositian Parties which fomented
troubles leading to such attacks.

DR. RAM SUBHAG SINGH : This is
a question where, as we all know, it is not
only that students who participate—the
students may also have participated as has
been said in the main reply—but there
are also the others, including persons
belonging to political parties.
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stgerwasgmm: WA A @t
NEHAAT FCHIT FT @@r gar qav gar
&, 97 garr dar At & vAsy fawea #
1. &Y. wgms 1Y § A A A o wd
LAY gEA Y § IAE FTCT IAH HA-
=i § #R gafew ot ag & 2@ & faar
fewe aiwi w1 f s ag@ foar &t aw
9T gAS1 g1 AFAT & | @Y F4r HAY AERG
I Y gaaw w1 fadw s 3 o
¥ fF 379 sren-famama &Y fFew fam
fewe 9ad oy faelt 3 =afed ®1 @)
aF, W gAR 0y § 7 aw A
grar & 5 sre s 97 A ¥ w=ar @
W8 FFor A1 awre H fow I
39 ¥ #3% ®AT wifgy, 7§ 935 T
TEY FIA § | A TG AYTAT FHIAT FTY
g, w94t 97 & daT @ w1 ¥ A%
FIC IH F1 G0 @ § A IT A FREAT
& foq qu TAam R, WH FR I
faa w40 ?

o TR gun fag : W@l w4 W
fewez Fame 9T 396 3D § WAy Awiw
FUMT @1 FAH 7 $99 g7 I W«
& afes 9w # W A I A
bt frar & 6 @1 e agd forwr fewe
FAFLT I gAWT a1 oF T fee T=r
gUATAT ¥, SE A T GO I FW
fagT 't TEAY G swaeqr 5% | Afa-
& @va et fawy THal $1 9FET
YT Y adAT aifeal w1 fawrT gar
Iu&! 5 gure @ faan AT @S g
Y sgaeT W A |

ot FWN W KA IAF] T T
qFT 4T qgrgar a4 § 7

o T g Tag : 7 deTe faar
At arg # oft 1@ @I
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ot AT wEQ Ao qERT, W
atE A e faAewT ot WY W WRE
AT ag gerd: Uedfas  ofed &
gra g @, g oF fafewa am
wafer & arr agar g fr fagst 19
fora f N greF gd s A o Fe-
¥ T F DWW F FFATC T9A AGH
fear foed ddad 1 sgfaan gi A}
WY TS WY GoETid & 99§ AT Fe-
ATEAT FT ATHAT AT 9T {1 ATIA IA*
faers fargia e rgs & wiT 3ee & §4-
€ ® W1 BAGS TrsTEE #1 aw faar,
9T ¥ F I FT FAATE A 7

o T AW fag : A, 7g N
O T T E 8, Gk AR
g 3 9w d8f@e A

SHRI SAMAR GUHA : On 9th of this
month there have béen a lot of troubles in
the suburban railway running between Sealdah
and Budge. Budge. A number of railway
stations were raided and some of the station
masters were manhandled, You mey have
seen the reports. When the electric wires
that were cut were restored, the guard
refused to run the train. Sir, in the subur-
ban areas passengers daily come to the
industrial area of Calcutta and a large
number of them are daily wage carpers, If
they cannot attend the factory, they lose
their wages. Now will the Government
enquire why, even after repairing of the
line, when the passengers demanded that the
train should run, the guards or the station
masters concerned refused to run the train,
The Govt. is always try‘ng to dttribute it to
political disturbances. There are other
reasons also like break-down of power,
dislocation of wires, sudden changing of
time, engine failure and a pumber of
troubles in trains runping in the sub-
urban areas. This causes a great difficulty
to the daily passengar, particularly,
the wage earner and the labourer. I want
to know whether Government will set up
an expert from the Railway Department
to enquire ioto the cases and try to see that
such things do not happen and trains parti-
cularly in the suburban line are run regu-
larly.
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DR. RAM SUBHAG SINGH : As the

House is aware from Calcutta to neighbour-
ing stations as also upto Moghulsarai or
Kanpur and o0a that side upto Rourkela
and Kharagpur, everywhere we are having
electric traction, As the hon. Membsr
koows, whenever there is power failure,
there is bound to be delay in the running
of trains and power failure is also due to
the fact that wires are cut and they are
cut virtually everywhere. - That much of
margin should be given to the poor guards
and drivers becauss it is not our power
alone which takes the railways to diffeent
destinations but it is dep=ndent upon the
power supply of U.P., Bihar, West B:ngal
and O:issa and the electricity boards or
their agsncies. S> these poor guards
should not be blamed. Whatever is their
responsibility I am prepared to ask them
not to delay the trains on their account.
If it is due to anyboly else's fault, then
we will be helpless,

SHRI BISWANARAYAN SHASTRI :
May I know fiom the hon. Minister
whether some of the incidents that took
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“to allow that thingto happen. It is also
true t hat conditions are sometimes created
like Bundh, etc. when railways cannot run.
For that we are not responsible,

m‘muﬁ !ﬁu_td’t T § T T
Tegq aNA A W st

+
* 1653 %t . wivare qe
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1 sitetfs fawmm, srafos soae
AYT ARAT-®TT HAT  qg q@A ET FA
w0 :

(%) 7ar AT A w1 AT A
F T 9 TRAT TEY A IS IGMY
T g a9 GAHGA 3 & few g
AT g W

place during the period referred to in the -

question are du: to insfficiency, arrogance,
indifference and corruption on the part of
the railway employees also did take part in
attacking the passengers.

DR. RAM SUBHAG SINGH : If this
is the experience of the hon. Member I am
prepared to look into it if he gives any con-
crete case. According to my information
it i3 not due to their fault.

SHRI JYOTIRMOY BASU: Due to
the railways failure which could bz un-
punctuality in most cases, passengers fail to
get the coonecting trains, Passengers
coming from Diimaad Harbsur and
proceeding towards Buig: Budge miss th:
connecting train at Billyguage. That causes
late attendance and abssntecism in ths
factories and loss of wage; aad salaries.
Uader suzh circumstancss in how many
cases were railway properties destroyed 7

DR. RAM SUBHAG SINGH : The
hon. quastioaer suggests that it might have
been that passengsrs coming to Diamond
Harbour may mnot have found the corres-
ponding traln. I am prepared to look into
the matter and ask our railway pzople not

(=) afz gi, @t ga%r sl qqr ¢ ?

THE DEPUTY MINISTER IN THE
MINISTRY, OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRATAP SINGH) : (a) and (b). The present
import policy restricts the import of both
capital goods and raw materials and compo-
nent sindigenously available, and thus pro-
vides adequateincentives a nd support to indus-
tries engaged in manufacturing indigenous
substitutes for imports. The grant of develop-
msnt rebate on equipment installed by the
jute and cotton textile industries at the
higher rate applicable to priority industries
may from this year bznefit indigenous
michinery manufacturers. The question of
giving additional fiscal incentives to users
of domestic substitutes has been considered
carefully, but it has been considered
inadvisable in the context of the need to
conserve and mobilise resources for the
implementation of the Plan. .

& TAMOS ATHATR AT, G

aq, 13 HGF & gur=Ere oA § 77 9%7-
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SHRI KARTIK ORAON : The very
basis of self-reliance s to cut down
import and increase export. I  would

like to know from the Hon.
the percentage of cut in
percentage of increass
the last couple of years.

Minister
import and
in export during

SHRI F. A. AHMED: It is very
difficult for me to give figures just now.
But there has been considerable import
substitution on account of the policy
pursusd for development of industries in
our country.

SHRI INDRAJIT GUPTA : There
was a time when this country was
"depending almost entirely on import of
sewing machines from abroad. After
that, a widespread indigenous sewing
machines industry  developed in this
country which has reached a stage where
we are exporting sewing machines to a
number of countries abroad, 1 would
like to know from the Government why,
while they plan on the one hand,
they import  forelgn-made sewing
machines on the other and why they are
not preventing domsstic branches of foreiga
companies from expandiog their capacity
in this couatry with the result that the
indigenous sewing machine industry is
facing a severe crisis now bzacause Indian
branches of foreign firms are allowad to
expand their capacity. Under these
circumstances, how can you develop our
our indigenous industry 7

SHRIF. A. AHMED : If the Hon.

Member can give the name of the
foreign company, I can look into
it. Perhaps the Hon. Member has
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in his mind the Singer Sewing Machine
Company. May I just point out that
at present they are not manufacturing
sewing machine in our country What
they are doing is that that they are taking
the machines manufactured by one of our
Indian manufacturers I think Mahabir,
A large number of machines are taken
from him and they put their trade mark
and sell them...(Inrerruptions)...

SHRI JYOTIRMOY BASU:
still worse...(Interruptions)...

It is

MR. SPEAKER : All of you must
sit down. All these things are not going
to be answered. Let him complete the
answer. Even before that, you get up
and ask : ““Why permit India machines
to become Singer machines 7' and so on.

SHRI F. A. AHMED: Its name is
not Singer, but some other trade marked
is used...

AN HON MEMBER : Singer Merrit.

SHRI F. A. AHMED :
sold through the agency of
Company. The manufacture is by an
Indian Company. The other day when
a representation came to me, I asked :
“In the interest of the country, why are
you mot selling it yoursell or why not
appointing agents from our own country 7".
They said that there was the compe-
tition: from WUSHA, etc. and therefore
they had utilised this opportunity for selling
their machines.”” Now, that is an aclivity
over which we have no control. If the goods
manufactured in our country are being given
to an agent for the purpose of selling them,
what coatrol have we got over that...
(Interruption)...

But that is
the Singer

SHRI S. KUNDU: It
They have given a licence...

is not true.

MR. SPEAKER : No answer should
be given. I am calling Shrimati Sharda
Mukherjee. Whoever is Sharda Muker-
jee may get up and put a question.

SHRIMATI SHARDA MUKERIJEE :
I would like to know from the Hon,



2l Oral Answers

Minister whether it is not true that we
have invested a lot of moaey in the
public sector units like HMT and that
there is a big backlog which is unsold
and there is also unutilised capacity 7 I
understand that something like 90 crores
worth of goods related to machioe tools
have been imporied. Import licences are
given for these things, May I know from
the hon. Minister what assessment he has
made as to what can bs made in India
and for which licences are given, and
having made that assessmeat, what efforts
he is puttiog forth to see that this kind
of waste of foreign exchangz do:s not
take place 7

SHRI F, A. AHMEBD : 1 have already
pointed out in my reply that so faras
the import of capital goads, components
and raw materials etc, are concerned, all
those items which are available indige-
nously are not allowed to be imported
at all. We have not only the Govero-
ment machioery to give effect to this policy
but when there is an application requiring
import of items worth over Rs. 7-1/2
lakhs, we now resort to the prozedure of

advertising in a trade journal indicating the

application received and inviting offer for
goods if any available indigenously, such
offers can be considered, if reccived within
the tims given. If it is found that the
items can be supplied indig2nously, then
the import of thosz items is not allowsd at
all, But where some balancing items
are required for the pupose of improve-
ment ot sophisticated machinery is requir-
ed cither in the publiz or in the private
sector, oaly for that limited purpose and
oaly in the interests of th: couatry such
import are allowed.

SHRIMATI SHARDA MUKERIJEE :
When w: have the public sector units,
why should the sam: things be imported
through private agencies ? That was my
question,

SHRI F. A, AHMED : If the hon.
Member could point out what items
under the public sector are being so allowed
to be imported, it would b: possible for
me to give an answer,

SHRIMATI SHARDA MUKERIJEE :
Machine-tools.
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SHRI S. K. TAPURIAH : Milliog
machines and surface griding machines are
being allowed to be imported from
Yugoslavia and other countries,

SHRI F. A. AHMED : All those
items which are being manufactured in our
country are not allowed to be imported.

SHRI S. KUNDU : Import of certain
equipment and spare parts is one aspect
of the matter. But there is another
aspect of import, namely the import of
technical know-how, for which the
Government of India spend crores of
rupees. Our engineers have been protes-
ting why Goverom:nt should persistently
import technical know-how when technical
know-how is available indigenously.
Recently, the Engineers Association of
India has protested against importing
technical koow-how worth Rs. 2 crores
from abroad for the ITSCO plant and for
som:z other plants. May [ know whether
this is trae and if so, whether Government
have made any analysis about it and
whether they have any plan to stop
import of forcign tcchnical know-how
when such technical know-how is available
here indigenously 7

I would now revert back to the Singer
s:wing machins, The Singsr S:wing Mazihnoes
C>. is a foreign company and with the

" direct conivance of Governm:nt their pro-

duction has b:en increased, After they got
psrmission for increased production from
the Governm:nt of India, they are taking
som: other sswing machin® maoufactured
here and stamping it and selling it in the
market at almoast one hundred per cent more
price. Thus, indirectly, the Government
of India arc helping the foreign sewing
machine manufacturers against the wishes
and interests of the Indian manufactures.
In this regard, Governm:nt have reczived
representatioas from S:wing machine manu-
facturers Association of India.

MR. SPEAKER : Th: hon. M:mber is
givea information to the hon. Minister.

SHRI S. KUNDU : I want him to verify
these things. He has said that Government
bave no control. In these circumstances,
let him explain why has given permission to
the Singer Sewing Machines Co.
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SHRI F. A. AHMED : So far as the
first part of the qusstion is concerned, I
think the hon. M:mber will appreciate ths
strict policy which we have bz2en recently
following, nam:ly that no technical know-
how which is available in our country is be-
ing allowed to bz imported. In fact, I was
criticised for this policy and I was told that
by pursuing this policy strictly I was shutt-
ing out the possibility of imporve-
ment in our country by closing the door of
technical know-how from ontside. Oaly
sophisticated know-how or know-how which
is oot available in our country and which
is in the interests of the country is being
allowed to be imported. Otherwise, such
know-how as is available in the country is
not allowed to be imported at all.

So far as the second part of the qusstion
is concerned, 1 would repeat that the hon.
Member has not got exact information, The
sewing machine is delicensed. On the one
hand, the hon, Member would not  like me
to have control through licensing on the
other hand, when a particular item is
delicensed, and a particular unit or indivi-
dual manufacturcs that item with indigenous
efforts and without any import element, how
can I prevent it, unless I control it and bring
it again under a licence ?

SHRI INDRAJIT GUPTA : There are
branches of foreign companies here. Be-
casuse you have d:licensed it, they can also
manufacture it,

SHRI 8. KUNDU : So far as this hon.
Member is concerned, he would like controls
to be there, if it is for the good of the
country.

SHRI F. A, AHMED : So for as my
information go:s, this particular unit is not
manufacturing machines, They are only
purchasing from another indig:nous unit and
after taking from it, they put some of their
mark and sell it, I do not know what con-
trol I can have on these matters,

DR. SUSHILA NAYAR : Is the hon,
Minister aware that at the tims of the severe
restrictions on imports after the Chinese
aggression, a lot of effort was made by
Indian manufacturers for import substitution
in the various areas of drug manufacture and
other things or similar lines 7 But with the

"import liberalisation following 1 d
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loans etc. many of these units have suffered
a severo sctback because the goods we get
from foreign countries may by a little
cheaper than indigenously manufactured ones,
Will the Minister explain how we are ever
going to bzcome self-sufficient unless we
cither find some way to subsidise these pro-
ducts or give them protection to indigenous
production in some form so that imports
substitutionsis not jeopardised due to import
liberalisation?

S:condly, we have a big surgical instru-
ments factory in this country, the products
of which are not being sold because the cost
of production is very high compared to the
imported stuff. Many of these machines
are r f: ing some completely different
items for d:fence on this that and the other,
and they are not manufacturing surgical in-
struments, Under the circumstances, what
does the hon. Minister propose to do to
protect the capital invested in the Surgical
Instruments Factory and see that we manu-
facture these items, supply them to the
consumers at rates within their means to pay
for so that we at least save the foreign ex-
change we are now using to get the instru-
ments from abroad 7

SHRI F, A, AHMED : Here the only
manner in which we can help indigenous
manufacture is to restrict or prevent import
of such items as are manufactured indig-
enously, This is our policy, whatever is
being produced indigenously is not allowed
to be improted,

The second question concerns bringing
down the prices, We are impressing upon
all these units, whether they be in the
public sector or the private sector, to
reduce their cost of production by improv-

ing their management and resorting to
efficient methods as well to reduce
the cost of production. If we  stop

imports, the consumers have only one
source from which to purchase and then
they will be purchasing it at a price at
which these units, whether in the public or
private sector, are selling.

SHRI S. K. TAPURIAH : Answering
various supplementaries on this, the
Minister has time and again spoken about
a ban on imports of items which are being
manufactured here. 1 would like to direct

my question to those items which are still
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being imported. Have Government made a
scientific analysis of those comp
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on those items which are manufactured by

items or products which are still being im-
ported, made a list of them, tried to classify
them as to what could be made in small
scale industry or otherwise and given them
to the small scale industry branch of the
Ministry concerned and have a technical
cell to deal only with those items which
are imported so as to find out methods for
manufacturing them, classify them and give
special incentives, itemwise, so that we can
introduce these items of manufacture ine
digerously and develop them in a shorter
period ?

SHRI F.A. AHMED: That is a
suggestion I will consider.

SHRI P. G. SEN : Things which are
produced here should not be imported.
Why arec Government not purchasing those
things which are produced here in the
pubilc sector and are purchasing from
private sector 7

SHRIT
50.

SHRI S, M. BANERIJEE : Reverting
back to the supplementary put by Shri
Indrajit Gupta, 1 would like to bring to the
notice of the hon, Minister that although
investment of foreign origin, whether techni-
cal or fi ial, has been b d in the case
of the sewing machine industry, here there
is no restriction for a foreign firm to start an
industry which has already been delicensed
without getting approval from the Finance
Ministry, the Reserve Bank of India or the
Ministry of Industrial Development and
Company Affairs, In reply to Shri
Indrajit Gupta the hon. Minister said that
Singer Sewing machines are not manufac-
tured by any foreign company, they have
a branch here, some Mahabir manufactures
it and puts their seal on it, Supposing I
put on a Gandhi-cap, will I become a
Congress Minister 7 It is a peculiar thing,
Somebody puts a seal, but it is pot manu-
factured by Singer. It is something strange.
S0 1 would like to know from the hon.
Minister why, when they have a delicensed
the whole thing, no action is being taken
against this branch. May I know whether
delicensing applies to foreign companies or
not?  Secondly, they are putting their seal

F. A. AHMFD : That is not °

Mahabir Company for export purposes
only to fleece the export market, This isa
scandalous affair. May I know whether
this will be investigated into 7

SHRI F. A. AHMED : I have already
explained this, So far as this case is
concerned, an indigenous  uwnit is
manufacturing sewing machines and if
that indigenous unit appoints a selling
agent who is not a person from our country
but an outsider who does big business here,
how can I prevent that indigenous unit from
entering into that contract ?
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SHRI 8. R. DAMANI : May I koow
whether it is the intention of the Govern-
ment to discourage the import and whether
it is also a fact that every year, machinery
of the value of Rs. 500 crores are imported
and the public sector and the private sector
plants are having an idle capacity? In
view of this, may I know whether the
Governm:nt is considsring the sanction of
more depreciation and development rebate
in respect of the mechinsry manufactured in
this country ?

SHRI F. A. AHMED ; I have already
replied to that question ; that in order to
protect the indigenous manufacture, we are
‘banning the importing of a number of items
into our country. But this question of
giving some incentive, financial incentive,
was taken wup by me with the Finance
Ministry, and they say that it will result
in the reduction of our resources, which will
not be in the interests of planning. Therefore
it has not been coneidered.
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SHRI K. LAKKAPPA : The industrial
policy of this Government is in jeopardy.
The Government of India has failed to find
out the possibilities of exploring the indige-
neous materials for the manufacture of
goods in  this country. They have
not explored the question of
availabitity of indigenous material and
the technical knowhow. I want to know
whether the @overnment of India is under
the pressure of big business who are always
after this forcign aid and all that, and they
want to manoeuvre in order o make profits,
I want to know whether the Government of
India is under the pressure of these big
business-houses so as not to explore our
possibilities and utilising the indigenous
material and the technical knowhow avai«
lable in our country.

SHRI F. A. AHMAD : No, Sir.
MR. SPEAKER : Short-Notice question

SHRI K, LAKKAPPA : Sir, my ques-
tion has not been answered. My question
is, whether the Government of India is
under the pressure of big business ; whether
it is & fact that it is under the pressure
of big business. Let him deny that. (Inter-

ruption)
MR. SPEAKER : He has denied it.
SHORT NOTICE QUESTION

University Vice-Chancellors Conference in Delhi
+
SNQ. 25. SHRI MADHU LIMAYE :
SHRI S. M. BANERIJEE :
SHRI PRAKASH VIR SHASTRI :
SHRI SHIV KUMAR SHASTRI :

Will the Minister of EDUCATION AND
YOUTH SERVICES bz pleas=d to state :

(a) whether it is a fact that the Confere-
nce of University Vice-Chancellors, which
met in Dezlhi recently, discussed the question
cf medium of instruction ;

{b) whether Government spoke in favour
of rapid changeover or against it ;

(c) whether the Conference discussed
the question of students participation in
University bodies ; and

(d) whether he spoke against  the
so-called snap decision or in favour of quick
decision in support of this participation ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.KR.V.
RAOQ) : (a) Yes, Sir.

(b) The relevant extract from
Address of the Minister of Education and
Youth Services is laid on the Table of the
Sabha. [Placed in Library. See No.
LT-1124/69).

the

(c) Yes, Sir,

(d) The relevant extract from the
Address of the Minister of Education and
Youth Services is laid on the Table of the
Sabha. [Placed in Library. See No.
LT—1124,69),
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MR. SPEAKER : This is Question
Hour. Itis pot a debate, Please address
the Chair and ask your question.
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DR. V.K.R.V.RAOQ ; I do not think there
is any difference between the position taken
by my predecessor in office and myself as
far as two things are concerned, namely,
the need for changing the medium of instruc-
tion from Eoglish to the regional language
and doing it in such a manner that there
will be no deterioration in standards. That
was the position taken by my predecessor
in office and that js exactly the position
taken up in my address. Iam sorry my
address could not be circulated earlier and
the hon. member could not get time to
read it. Regarding the suggestion that
textooks will come into existence as soon
as the medium changes, I submit most
respectfully that while we want to change
the medium of instruction, I am sure he
will agree that we should not change it in
such a manner that the students who take
the new medium will suffer in their know-
ledge and in the standards of education they
will attain, Text-books do not come just
as a matter of supply and demand. Such
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textbooks which com= as a matter of supply
and demand, I am afraid, are nor necessarily
the kind of textbooks which will be approved
as maintaining the standards. That is why
simultaneously with the change in the
medium, we are taking more concrete and
positive efforts for preparation of text-books
core books, etc. The hon. member referred to
Indonésia where he said books in other langu-
ages are read and the teaching is in the Indo-
pesian language. That is precisely what we
would be suggesting. The teaching will be in
the regional language, but along with that,
wnless there §s at least one good text-book
for each paper in the regional langnage, it
becomes very difficult for the students to
follow the lectures. 1 can assure the hon.
member-that I am as keen as he is in secing
to it that the medium of instruction changes
as rapidly as possible, but consistently with
the maintenance of standards, [ not only
want the new boys and girls who will emerge
under the new regional medium of instruction
to have the same fluency which my hon.
friend has in regard to speaking in Hindi or
the regional language. I also want them
to have the same quantum of knowledge
that my hon. friend has obtained through
reading books in English and not through
those in Indian languages.

st we fomd : segw wRem, A%
farerr & AreAw FT qATA ISMAT AT AAG
qzd &1 4@ {3 A IITAT 47 AT WAy
wEeT @ atg & a@i F faemr agl,
€9 B FHRA A F< | § Aareaw &1 qAOe
&1 W@ F | T AT WAST, B A TG &
TXERY 7 wEE A @ AH
wrear g fe fasr & wrsaw & afda &
MANIFIAY gar= @0 g ST W
ag aT% w717 § 5 e foedt g o
wreaw ¥ art ¥ afeasi s ?

MR. SPEAKER : He wants to know
the period—two years or three years or
whatever it is,

DR. V. K. R. V. RAO : I am afraid the
Vice-Chancellors® conference has not laid
down any period, The period. will be
determined by the consistency...
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sty fowd : gg w4 wWgeg A
g @ § ? T T & faer faar ga g

kY]

DR.YV.K.R. Y. RAO: I am sorry
the Government in this matter cannot take
a political decision. (Interruptions).

SHRI BALRAJ MADHOK : What
does he mean by this? Parliament has
taken the decision, This House has taken
the decision.

DR. V. K. R. V. RAO : I am extremely
sorry for having offended my hon, friends
opposite. When the Government takes a
decision regarding the media of lnstruction,
they have to take a decision in consultation
with experts and with a view to sceing that
standards are maintained, because they are
responsible for the knowledge of millions and
millions in this country,

MR. SPEAKER : T find many hon.
Members rising in their seats to put supple-
meotaries. Hon. Members who have tabled
the question will have to be called first.
Before that I would ke 1o say a word, It
is not a discussion now. It is only a Short
Notice Question. When an hon, Member
has put a supplementary, if the hon. Mini-
ster replies only to that question there will
be no difficulty at all. But if he begins to
lay down the whole policy in answer to a
supplementary  question then we are
getting into  trouble. The hon. Member
asked whether it will be introduced in two
or three years, He may say ‘yes’ or ‘no’ or
that it will take a long time, and there it
would have ended. But if he narrates the
whole policy of the Vice Chanceilors, the
Government and the country, then we w:ll
get into trouble,

SHRI NAMBIAR : Sir, the question is
about the Vice Chancellors® Conference and
therefore he will have to explainit (Inrer-

ruption).

SHRI J. B. KRIPALANI: Is it not
very unjust for the Minister to remind those
who were born before independence and had
their education before independence that
they had their education in English? How
else could they have got education because
that was the only education available? To
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give this answer after twenty years of inde-
pendence, I do not understand the relevance
of it.

MR, SPEAKER : I agree with him,

=t 7y fomd : % fgg dfaw # qmr
f¥ Frar sieg gt & gra fasafaasg
F qraq ¥ fgear 3% & faaw &1 AR
FTC At oy arax qw ar, fww gy ®
fadre sfafafe & ot ot fomm 1 & waY
7@ ¥ sr e § fe & ot -
7% g3q & g @, fom A ofenfea
A W AT T T AT, AT W q-
o § W qre-faanz gem, w1 SRR 9
#t 7¥% gugofad) & avwa w1 am
TaT F & qrATe W TEM a8 a9 fea
g fF zwart Hoedr froa & &@m,
A & wAY Ageg ¥ g wpm fE 9w
FudET AT gAY F grai A q@ g
wrr A fagafaaregt ox wewr s i,
T A qg W | 9g AT Area wedr
FR A g AN HAY S E e
qg oedr q et oA, aifE T A i
g7 |

AN HON, MEMBER : Sir, heis in-
citing them.

ot ww fomdy : F oreT FT W@ g
¥ foumar 7@ g1 3T A8 ST A AGL
w40, @ Hag W gECHFEAT | AW
oz ¥ TR g 2ar g, afEw e
ag B TF TEN HA, q¥ g A FEm

DR, V.K, R, ¥V, RAO : I think, Sir,
there is some misunderstandig in the mind
of the hon. Member due perhaps to the kind
of report that came in the pewspapers, In
actual fact, at the Vice Chancellors® Con=
ference one of the committees which dealt
with this question had suggested :

“It may not at this stage be necessary
to provide for student participation
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on statulory bodies of the universities
such as Senate, Academic Council and
the Syndicate ™

This was a recommendation of the Com-
mittee of Vice Chancellors that came up for
dicsussion in the plenary session. I did not
attend all the sessions. I only atiended the
inaugural and plenary sessions. When this
question came up I got up and said it would
not “be desirable for the Vice Chancellors’
Conference to take a decision at this stage
that there should be no student participation
on the statutory bodies. [ said, on the
contrary, a Bill has been introduced in
Parliament by Shri Madhu Limaye, which
is being circulated to all the universities, the
date for final circulation is 1st March mnext
year and the universities will have plenty of
time to consider it in all its bodies. There-
fore, I said, please do not take a snap deci-
sion against it, keep the matter open, the
UGC is appointing a working group
and le: this matter be referred to it
I am afraid the hon, Member is thoroughly
mistaken,

SHRI 5.M, BANERIJEE : After the clari-
fication given by the hon. Minister 1 feel
that still his mind is open about this whole
question, whether the students should parti-
cipate in the university bodies. I would
like to know whether in this particular con-
ference of Vice Chancellors this question
was discussed as 10 whether students should
take part in politics or not., By “politics® 1
mean that politics which the Congress Is in-
dulging in, Tt should be clean politics,
Some University Acts already provide for
it. So, I would like to know whether this
question was at all discussed and, if so,
what were the conclusions, or decisions or
opinion of the Vice-Chancellors ?

DR.V.K,R.V, RAO: To the best
of my knowledge, the question of pariicipa-
tion in politics was not a specific subject
for discussion and so there is no resolution

on that topic.

it fim g Wt @ Sogedfial
¥ geied & IqUEA-M § oAy
fomr woft ot § sy fs wqmwar & 22
ast i g ¥ faerg & fog sy



s Oral Answers

& afafea A s adfi gar gga
49 whalfrar g & s anfac st st
FT T & e g 91, W FF A8 97 )
FC HaA AT E T 9gS wiww s
# gu o gasr s fgt & gom—
qroor-areT # IR Rl &1 g e
faar | & ag e Wz § f g
wigT ¥ faww & fau #7319 99w fed
o @ § Wt zaw feu <t gaadfy
T et of faifa & 7€ &)

DR.V.K. R, V. RAO : I thought I
I have mentioned that. The Gowvernment
of India have set aside a sum of Rs. 15
crores for the development of Indian langu-
ages and production of text-books at the
university level, Rs. 1 crore has been given
to every State for this purpose and a number
of States have already started producing
books at the university level, They are
taking coordinated action, In regard to
Hindi States, because there are five of them
they would be functioning together for the
purpose. I would like to assure the hon,
Member that we are serious about seeing to
it that the necessary books are made availa-
ble so that the transition to the regional
languagzs would bz effective and consistent
with our policy.

SHRI SRADHAKAR SUPAKER : May
1 know the progsess made in the production of
textbooks for various classes in the different
States and the time they will take for teach-
ing in the lower classes, up to pre-Univer-
sity and th= first year degree classes in the
regional languages in the different States of
India ?

DR. V. K. R; V. RAO : I cannot give
any categorical answer to that because the
Vic:-Chancellors and the universities should
decide it

st FoTw Wew g ARRA,
g at & sy frdgw srSEa £ e
FATYY O §ET G99 FOT §97 § W< @
™ ¥ FY Aifedl s q@ w8 gER
A farstr & wma® ¥ ow w4 TmE, faw
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Fow Agaw qfedl W ogRv qaTT
FT AT g9% F AT @Al 7 99 iy
t ad-geafa § o feara 99 oifest
F a7 FA H g4z ¥ @t T gIedt
1 g A1 ¥W WA AZRT wEd
qNE-IEEE CETE § | AT 9TEE-
wtawy TFE9e §, oY gq o ar § 7o
L aTEY g f& this House, including myself
consists of idiots 7
o TATHF SIHETE | I8 §F FHIT
#Y ar@ g s Wfge 1 v w7 W
qg TH §aT & AT F@  §, @ qa5A
¥ ugdufred #F AT FWE 1 A
ag aawa £ e 9a g ady o &, ar
ag Tea § | 9% =4 feew & v a1 fear
T 1

SHRI MANUBHAI PATEL : Sir, he
has used the word “idiots’ about us,

st goTw weiw : Frgw §F feu
w41 &, 37 ¥ faw ot oz ey forp oY
MR. SPEAKER : He is not saying that

we are all idiots. He is saying that we are
not idiots,

sit awTw wave ¢ e JA &
¥, ¥ AG FF a8 qA© A R
gare a8 § fF swar & " 9% IEwr @@
AR I | T ag 9T § fe o
difq zre fager &7 7 a7 #1 fr, @ 9
Y ag &t o, 7 wgT 7 su Afy ®@
fag sfear &1 swer afomm og
g frs feeot famafsaem & amax
wigt 80-90 sfara wewi 1 fifeay fgh
2 9@ I AR AATIF FFAC AXAT A F
W ek qfe amgE-iwet G A8
ey, ag wEA a1 § el ¥
weaA 9% @ 31 & e S g
foq fagafaamedl & e S w0
Afeqw o= wrar ¢ foar § w7 =9
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g @ O 5 o famafaaredt 3 foay
Wt weeE § ag g fedt § a1 Q-
W AT § FAE 37 9w FTE AR
WSt # AT AT a7 FL P

MR. SPEAKER : The question is that
there was a policy decision of the Govern-
ment that where the boys opt for a regional
language, they will be taught in the regional
language and now, the present Government
or the Education Minister has changed it.
His point is that in the colleges where 80 to
90 per cent are Hindi boys, the lectures are
given in English and that the Vice-Chan-
cellor is an English man—not an Englishman
but an Indian speaking English; I mean that
—and the lectures are given in English, He
wants to know whether there has been a
reversal of the policy. That was the ques-
tion. I think, may understanding of Hindi
is correct.

DR. V. K. R. V. RAO : I strongly re-
pudiate the suggestion which has been made
that the policy enunciated by the Govern-
ment of India before I became the Minister
of Education has been reversed. On the
contrary, I would like to assure the hon.
Member that steps are now being taken to
sce that the policy gets implemented. In-
stead of saying, every college, every faculty,
every subject, everybody in every part of
the country, will have full freedom to do
what he likes, the- Vice-Chancellors have
taken a decision that we should go ahead as
far as the degree level is concerned and bring
about a changs in the madium of instruction.
They have devised a series of practical steps
for the purpose of implementing it. [ am
sorry I cannot accept the charge made by
the hon. Membar, I am also sorry that
he should have sugg:sted that the Vice-
Chancellor of D:lhi University is pro-Eng-
lish. Thzre is no suzh thing as pro-English
or pro-anything else.  All of us in the fleld
of education are pro-knowledge and pro-
maintenance of high standard in education.

SHRI BALRAJ M&DHOK : I want
my answar. Do you deoy the fact that
where 80 per cent of the boys have opted
for Hindi, the lectures are being given in
English 7 Will you take steps that they are
given lectures in regional language 7
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DR. V.K.R. V. RAO: Sir, I really
begin to feel a little confused. T am com-
pletely subject to the authority of this
august House; as far as I am concerned,
I am completely in the hands of the
august House. But I would like to have
a ruling from you whether this House
can order the Vice-Chancellor of a universi-
ty to take steps in the direction in which
my hon. friend has indicated.

MR. SPEAKER : Shri Tulsidas Jadhav.

ot gEMITW T Iy AR,
Tome dwaw 1 difean aam & feag
fRr g @t ¥ w4 ngam & g wmEar
g e sowe ozt =i afadwr § ot =
srg |t weT AT g e 9 swEr e
# z= g 99 =1 graf@d) & St § & 9=
% gz Wt Wy Wi aw % Aifeaw
SR T g & AGA AT, T A
frare fear & 7

DR. V. K. R. V. RAO : I do not know
about the position where any preference is
given to those who are particularly good in
English, But I do koow that the U P.5.C.
have now decided to introduce, 1 think, in
two papers, regional media of examina-
tion and therefore, I hope, in due course of
time, those who are going to become adept

ink g their subjects through regional
languages will not omly be pot ata dis-
advantage but will actually be at an
advantage.

SHRI S. KANDAPPAN : [ appreciate
the cautious approach ‘that the Minister of
Fducation is making with regard to the
medium of instruction. [ have read his
speech also wherein he has stated that we
have got to give an important place for
English in our university education. I would
like to quote him. In some place, he has
stressed for the need of mobility amongst
the scholars at post-graduate and research
stages of education. 1 do not think any-
body in this country who is interested in
keeping up the level of educatioa can afford
to ignore this statement.
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In view of this, I would like to know
from the hon. Minister—they will be ignor-
ing English only at the peril of the integrity
of this country—whether the Government is
very clear in its mind on this score. Secon-
dly, 1 would like to know with regard to
the provision that has been made for switch-
over from English into other media of re-
gional languages. The amount that was
allocated was very meagre. Even all the
languages put together got about Rs. 14
crores or Rs, 15 crores, It is a little less
than what Hindi alone gets. It might be
true that the Centre has got a responsibility
to cater to the meed of Hindi but still the
amount and the quantum of work that is
required for the translation work is not limit-
ed by the numerical strength of a group of
people who speak a particular language.
Whether the group comprises of 1 crore or
8 crores of people, the quantum and the
input that are required are the same. Keep-
ing that in view, T would like to know whe-
ther Government is prepared to increase the
quantum of assistance to the States to speed
up the switch-over.

DR. V.E.R.V. RAO : Regarding the
first question, I think, there is possibly
some misunderstanding on many sides.
I want 1o make this clear. When I say
that English is imparted at the university
stage, it is as a library language and
language of comprehension. I do not accept
the thesis that English should be medium
of instruction in order to bring about
pational integrity. I am convinced that
regional languages...

SHRI S. KANDAPPAN :
from your reply.

I quoted

DR. V.K.R.V. RAO: He
from that and went on
more, Thereby the impression may be
conveyed to the House that I have
accepted the position of English as the
medium of instruction in order to bring
about nalional integrity. I have not
accepted that at all.

quoted
to say something

As regards mobility of post-graduate
students from which the hon. Member
went on 10 jump to his thesis, as regards
the first part, at the moment the
transition which is being effected is af
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the first degree level ; after the first
degree level is completed, then, I presume,
the question of post-graduate level will
come and then the gquestion raised by the
hon. Member will come.

SHRI S. KANDAPPAN: This is,
to my mind, very vital. I quoted a
passage from his own statement, I did
not refer to the medium of instruction
being English. We have -already switched
over to Tamil and we are going ahead
with the transition. I am in agreement
with the bon. Minister with regard to
having the mother-tongue as the medium
of instruction. The.c {s mo quarrel over
that. What pointed out particularly from
his speech was this. I am rather
surprised to find that the hon. Minister
forgets his own speech.

“.the need for mobility among
scholars in the post-graduate and
research stages of education...”

By saying this, has he insisted that
it is a pre-requisite at the academic leval of
post graduate education and other levels of
Collegiate and University education that they
should have some access to English
knowledge 7 That is what I wanted to seek
from the hon. Minister.

MR. SPEAKER :
of debate,

SHRI S. KANDAPPAN : Itisnota
question of debate. Many Hindi univer-
sities. are trying to' get rid of Eoglish.
Has he insisted on that or not 7

That is a point

MR. SPEAKER: Mr. Manoubhai
Patel.
SHRI. S. KANDAPPAN: What

about my second gquestion about allocation
of money 7

DR. V.K.R.V., RAO: Regarding the

second question, it is a fact that the
amount of money now allotted for
translation and tranmsition to regional

medium purposes is much larger in the
case of Hindi than in the case of other
languages because the allegation has
been made on the basis of every State,
That is how Hindi gets Rs, 5 crores and
the other languages Rs, 1 crore each,



41 Oral Answers VAISAKHA 23,

SHRI S, KANDAPPAN: What is
the logic ?

DR. V.K R. V. RAO: Why does
he not listen to what I say 7

AN HON, MEMBER : Don't get
angry,

DR, V.K.R. V., RAO: I am not

angry. I know him very well,

I was trying to tell him something
which will pleasse him. As soon as I
find that the amount which is awvailable
for different languages is not sufficient
and is getting used up, I can assure him
that I will take up the question of
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SHRI H.N. MUKERIJEE : In view of
the fact that the Education Commission
after long gestation produced a report nearly
3 years or more ago where they envisaged a
maximum of 10 years for complete change-
over in regard to the medium of instruction
rights upto the Post Graduate stage, in view
also of the fact that the M. Ps. Committee
which you appointed, I presume, in 1967 went
into these recommendations and reported
to this House suggesting a maximum period
of 5 years for the transition to be complete
right upto to the Post Graduate stage, in view
also of the fact that the Minister accepted it
and gave an ansurance to the country in a
declaration of Educational Policy, how is
it that to-day we hear that only upto the
first Degree stage the change is taking place

istently with the maintenance of stand-

finding additional funds with the roned
authorities.,

SHRI MANUBHAI PATEL : As far
as the question of medium of instruction
is concerned, there was no dispute about
introducing it a upto the secondary level,
and after the recommendations of the
Education Commission even at the higher
level, university level, That is wvery
clear, T am glad that the hon. Minister
has accepted that position. Now the
programme is stuck up at the level of
production of text-books. It is just like
saying that unless you know how to swim,
you should not fall into the water...

SHRI PILOO MODY: That is a
good principle.
SHRI MANUBHAI PATEL: They

say that unless text-books are produced,
there would not be the switch-over in
the medium of instruction at that level
also. May I know from the Government
whether they accept this position that the
programme of medium of instruction at
a higher level should be linked up with
the production of text-books ; the text-
books should first be produced and then
it should be introduced 7 If you "introduce
the madium of instruction, naturally
text-books would follow, Would Govern-
ment accept that position ?

DR. V. K. R. V, RAO : I thought that
the question has been answered.

urd.s which means to say that the whole
thing is in the melting pot and that we do
not plunge into the water hoping to b:
able to swim. My question, therefore, is
in view of the Education Commission report,
in view of the MP's Committee report and
the national policy on education of the
Goverament which has envisaged a five year
time limit for the completion of the edu-
cational m=dium right upto the Post Gradu-
ate stage, is not the Minister changing the
policy of the Government, particularly when
in regard to the matter of common schools
as against public school idea he has gone out
opealy in favour of public schools open to
the aristocracy and people with money bags ?
He has gone against the idea of common
schools, he is going aginst the idea of
medium of instruction which is something
which goes against the grain of parliamentary
propriety., Just I want to know the factual
position from him,

DR.V. K. R. ¥. RAO: The hon,
Member has gone off to something else.
(Interruptions).

AN HON, MEMEBER :
is relevant,

The question

DR V. K. R. V. RAD: If the hon.
Members asked me a specific question on
the subject of common schools and the
public schools, I am prepared to answer
him. Thea we can have usual supplemen-
taries, As regards the first part, [ have
gone through the educational policy. I
should like to be guided by the hon.
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Member to find out where the educational
policy has given a time limit for this parti=
cular purpose,

AN HON. MEMBER : That is'in the
M. Ps. report.
DR. V. K. R. V. RAO: The hon.

Member referred to the educational policy.
He referred to a number of documents and
ended up by referring to the national policy
on education.  The national policy on edu-
cation is tht policy by which the Govern-
ment stands committed. I am trying to
look at the relevant paragraph. It only
says that the regional languages are already
in use as the media of instruction in the
primary and secondary stage. Urgent steps
should be now taken to adopt them as
media of education even at the Univer-
sity stage. Mo time limit has been prescri-
bed, [am pretty certain my hon. friend,
who is himsell a distinguished educationist,
will know it is extremely difficult to put a
specific perlod of 5 years or 4 years. I
would like to assure him that we are trying
our best to see that the transition is made as
quickly as possible.

st waw® fog : w@ify  wsefa ot
q aro 26 AT & @¥w ¥ faanfadi &
feqg adt faar sgdx & € f§ 3@
wigsw srww1T & & 1 747 3% fa=rd #
¥ guww Ifmfedr dfew w #r
RITH I AT T § A% qg 99 §1 A0L-
AR 9% !

DR. V. K. R. V. RAO : If the hon.
Member is referring to the problem of stu-
dent unrest or the student’s frustration
and s0 on, I would like to tell him that a
number of steps have been taken and the
Ugiversity Grants Commission are convening
a meeting of the Student Unions of the
Universities and hope to chalk out a pro-
gramme.,

SHRI J. H, PATEL spoke in Kannada.

SHR1 HEM BARUA : When Dr. Rao
spoke at the National Development Council
he was congratulated by Mr. Jyoti Basu as
he spoke like a Communist. His speech
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particularly at the National Development
Council unfortunately does not indicate any
line of thought except arrogance and impu-
dence, and in the context of that may I
know whether it is a fact that the Vice-
Chancellors who have been described as
experts have failed to come to a conclusion
about the students’ participation in the
statutory bodies of the Universities and they
have appdinted a Committee to discuss this
maiter ; il so, how far it is a fact and what
steps Government propose to take to see
that the Vice-Chancellors decide upen It ?
Is it a fact that the Vice-chancellors dis-
agreed amongst themselves so far as the
the students’ participation in the statutory
bodies of the Universties is concerned and
because of that they have appointed a Com=
mittee to go into the matter ?

DR. V.K, R. Y. RAO: I thought I
clear that the Vice-Chancellors®
Conference funclioned through a number of
Committees. One of the Committees,
among other things, was engaged in the sub-
jects of students’ welfare and students' parti-
cipation. They agreed about the need for
giving students equal wvoice in regard
to a number of  matters relat=
ing to the amenities, They also
suggested the setting up of Teachers-Students
Council and so on. But on this question
of participation in statutory bodies of
universities the Committee report was not
in favour of that action. What nappened
at this meeting. I do not know and I did not
attend the commitiee meeting. My suggestion
to the conference was that instead of adopting
that particular in the Committees”
report they would better refer it to the work=
ing group set up by the UGC to consider
this question. They agreed to do so.

SHRI P. VENKATASUBBAIAH :
May I know, what is the thinking of the
hon. Minister for enlarging the scope of the
University Grants Commission for imple-
menting some of the recommendations sug-
gested by the Education Commission 7 That
is number one. Sscondly, I would like to
know from him also, with regard to the
various matters that were proposed to be
taken up at the recent conference of the
various Vice-chancellors ?

DR. V.K. R, Y. RAO ;I don"t know
what exactly the UGC can do in this matter.

They are not an exccutive body in the
sense in which I think of it. But certainly
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Iwilltry to find out to what exteat the
UGC can help in implementation of such
recommendations.

SHRIR. K. AMIN : I would like to
know two things from the hon. Minister.
One is this : There have been various expe-
riments made regarding the medium of
instruction.  Especially in the State of
Gujarat, an experiment was made for intro-
ducing the medium of instruction and also
text-books were made available to students.
Yet the standards have been deteriorating
and the students have suffered most because
of such expsriments. Despite the fact that
various text-books were introduced the stand-
ard got deteriorated because the standard of
English got deteriorated. May 1 have an
assurance from the hon, Minister that when
he decides for a switch over in medium of
instruction he will also see that the standard
in English is not allowed to deteriorate in
our univresities 7 Secondly, with regard to
the participation of students in regard to the
academic matters, may [ also have an assur-
ance from the hon. Minister that the teachers
of the wvarious universities will be consulted
before any decision is taken in this regard 7

DR. V, K. R. V. RAO : Regarding the
first question I thought that was precisely
what [ ®as trying to do. I was trying to see
that before medium of instruction is
changed, effort should also be taken to ses
that students get enough confidence to use
English as language of comprehension or
library language. Regarding the second
question, 1 do not know il it is circulated
I am not responsible for circlula-

or not.
ting Bills. That is done by this House
Secretariat, I shall also send a letter to the

Vice-Chancellors requesting Vice-chancellors
to see that teachers are given opportunity to
express their opinions on the Bill.

. ®e  guter dgT : sfAq gAY
g, wrAa § fF gk a9 fams o
J gt & ardw qrf 4T, afed 3% folr
HA # qEr ATEE & qAT IF AT AG
wrar ¥ qgr F oy s1f @wg faifa
a8 F01 aq a% fedr fo A Aifeam w8
A agwd qroT Ag1 §, feard qac
T 7 § 1 Mwg, oA
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7g At A § fF o A0 A s Y
W ar §g 1 FE, #, faariedt @
Wit ¥ qerr oz emar @Ww §
7 H@T, W o@ET AT @ & 9T
T wsar 1 @ for qgdwaa wed
¥ e ¥ 3g amrww ¢ fe oas Afe-
TN AE GETA T A ¥ Aex QA
arg 1 feae off Sifw §Q g wEs
FT IAAT FAT WIE AGF @ qHaT | qR
qw A gl Fifgw F  qEgg waer w
vt fetfare w1 o § @
St g 5 ot adiaw v W gww
fraffea @ w1 fawe w7 @ &
Hifeqw w1s fegwrT awe & fog !

g AT o faofe® & § w4t wgr-
T ¥ ag AT e § 5 0w aww @
s, a4 dfew & forg o siEel ¥ qgrar
AT AT W WASAT F q e Y Avelt 6t |
qga T AW F A & A Afew
Mifeaw ars @ AT A 99
aF gEYE A 0w A & afdr fi
faenfaat #1 a8 T g) w4t 4 fvag
WYAT QCHT qQ&T w1 Ay wwa F ar
ST &Y sgAt wrgwreT § fow wa § 0 @
F9 ¥ &9 |y A A WERY ¥W & fawr
w0 f faardt @17 smdY  qder & qeay
®T JUAT AIATIT H TATT ] A, TG I
Hifeqn W% SEFE A g H 91y
T w1 A g9 ¥ W i srgg
gfaar & it s ogdaT €@ @
At gragT EMr A E® AR F wA o
E R

DR. V. K. R. V. RAO : Sir, regarding
the first question, I am not in a position to
give an assurance that 1 would recommend
fixing of definite time limit till 1 am
satisfied that enough preparatory action has
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been undertaken in regard to the prepara-
tion text book material. Regarding the
second subject as to whether I am  prepared
to write to the Vice Chancellors of Uni-
versities on the line of the snggestion made
by the Hon. Member, I would like to  point
out that Vice Chancellors are autonomous
persons and universities are autonomous
bodies and education is a State subject and
therefore there are definite limitations to
what we can do from the Centre regarding
the medium of instruction.

SHRI FRANK ANTHONY : Mr.
Speaker, Sir, is the Education Minister
aware that the Sampurananand Emotional
Integration Commitiee of which the Prime
Minister was a member—their recommenda-
tions were accepted by the Government—
specifically recommended that English must
remain  permanently......(fnierruptions)...
Why don't you listen ? Did that Committee
recommend that English must remain as the
alternative medium to enable gifted Indians
to reach highest peaks of excellence ? That
is onc thing...(Inferruptions)...Did the
Kothari Education Commission recommend
that in order to achieve the highest standard
of excellence, in  all-India  institutions and
major universities English should remain as
the medium ? Finally, is he aware that the
Supreme Court in a case in which I was the
Counsel has declared thar you cannot have
any rcgional language---this was in the
Gujarat University case---Hindi or Gujarati
as the exclusive medium as it will lead to
lowering of standard and under Arucle......
(Interruptions)...1s he aware that the
Supreme Court has said that you cannot
prescribe a regional language as an exclusive
medium at the University stage ? In view
of these Commissions and Committees whose
recommendations they have accepled and
the Supreme Court decision. will he give
any assurance that he will not succumb to
any obscurantist pressure 7

st fasgfr forwy : 7 =T wEesE AT
@ FT G § | wEet WA At A -
T & T A fwar g

DR. V.K. R. V. RAO: It is not
necessary for the Hon. Member to cite all
those reports. All that he wants is an
assurance that I will not give way to
obscurantist pressure. [ can assure him
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that, even without the knowledge of those
reports, I do not propose under any cir-
cumstances and at any cost to give way to
obscurantism...(Inferruptions).

=t fa [iTgwm ¢ Feqe AgRT, T
a1 a7 & 1 gw @l B @ oy
T A7 a7 T QAT 31 WA
[ AX qg A TARAAT Ay

MR. SPEAKER : Order, order,
DR. V. K. R. V. RAO rose—

AN HON. MEMBER : Can the
Minister answer for a second time ?

MR. SPEAKER : If he wants to add
something, let him add.

DR. V. K. R. V. RAO ;
on a point of personal explanation and
clarification. I was ing the questi
only in regard to the general subject of
obscurantism 1o which the hon. Member
referred  in  the concluding part of his
question. I was not for one moment indicat-
ing my agreement with all the other things
that he had stated. I do not know why
hon. Members could not follow my answer
aright,

I may answer

SHRI BAL RAJ MADHOK : He is an
Englishman and not an Indian; and we
find that the hon. Minister agree with him.

SHRI SHEO NARAIN : We are not
school-boys here.

MR. SPEAKER : Dr. V. K. R. V. Rao
was answering the question intelligenily ; he
did not accept any proposal or anything clse
that the hon- Member had said, but he had
only said that under pressure he would not
accept,

Now, Shri J. H. Patel would put the
last supplementary question on this,
Shri J. H. PATEL spoke in Kannada.

SOME HON. MEMBERS : Let the hon.
Mibister reply in Kannada,
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MR. SPEAKER : Here, hon. Members
cannot force anybody to speak in any
particular language.

° SHRIS. KUNDU: What was the
question ?

MR. SPEAKER : If he has understood
it, let him answer it.
SHRI S, M. KRISHNA : I rise ona

point of order.

MR. SPEAKER : During question time
there is no point of order.

SHRI S. M. KRISHNA : On a point
of explanation. The qu:stion has been
phrased in Kannada. What was the inten-
tion of framing the question in Kanmada ?
Shri ). H. Patel wanted to elicit certain
information from the hon. Minister, and he
Insists that the question must be answered
in Kannada.

MR. SPEAKER : Mobody has a right
to insist like that. In that case, I could
ask Shri Govinda Menon to reply in Telugu.
Let us not waste time any more on this, We
have already lost one hour. Let us pot
waste any more time.

SHRI K. LAKKAPPA : He koows the
language, and, therefore, he can reply in
Kannada.

SHRI §. M. KRISHNA : When the
hon. Minister can speak in Kannada, why
should he be denied of that opportunity 7

MR. SPEAKER : 1 am not objecting to
ft. (Interruptions). We have other impor-
tant business before the House today. We
have already spent about an hour on this,
(Interruptions) 1 would not ask him to
answer unless all hon. Members sit down.
After all, whenever we take up the language
question, it causes such tension in the
House, The Minister was kind enough to
accept the short potice question, as though
there is not enough trouble already. We
have taken nearly one hour, There is very
important other work before the House...s0
many hon. members wanted to be allowed
to have five minutes.

SHRI S. KANDAPPAN : By evading
a problem, we cannot solve it.

VAISAKHA 23, 1891 (SAKA)

Oral Answers 50

MR. SPEAKER : There is enough
trouble already. We meed not purchase
more. If anybody can solve it 1 will be
very happy, India will bz very happy.

DR. V.K. R. V. RAO : It is obviously
not possible for me to answer the guestion
in Kannada because that will be showing
disrespect to all my colleagues in the House
who do not understand that language,

SHRI SURENDRANATH DWIVEDY :
We have not understood the question either,

DR. V. K. R. V.RAO: There is a
difference between the position of a Minister
who is a servant of the House, and a Mem-
ber of Parliament who is independent. As
a member of Government, I am a servant
of this House and, therefore, if I were to
speak in a language which will not be under-
stood by a large number of members, in my
opinion, it would be commiting a certain
offence. | can talk to Shri Patel in the
Lobby and tell him in my poor Kannada the
answer,

To the ecxtent I have understood the
question, I think his first question was...

SHRI K. LAKKAPPA : Why should
he say that he will talk to the hon. M:mbet
in the Lobby and give the answer? He
should not insult a member like that
(Interruptions).

SHRI N. SHIVAPPA : Where is the
disrespect to the House involved in answer-
ing it in Kaopada 7

DR.V.K.R. V. RAO: I am afraid
I am not as good in Kannada as my hon,
friends are...

SHRI K. LAKKAPPA : You do not
represent Mysore (Interruptions).

DR. V.K. R. V. RAO : Ask the
glectorate. I am as much an elected member
of the House as he is (Interruptions).

SHRI K. LAKKAPPA : Do pot speak
all these things here (Inferruptions).

MR. SPEAKER : Call attention notice,

SHRI S. M. BANERIJEE : Where is
the answer 7
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Indusirial Liberalisation Policy

*1654. SHRI MANIBHAI J. PATEL :
SHRI P. M. SAYEED :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
states,

(a) whether Government are aware that
the progressive liberalisation policy of
Government involving delicensing of several
industries and decontrol of strategic raw
materials would have an adverse effect on
the growth of small industries ;

(b) whether Government are also aware
that it would also expose small units to stiff
and unfair competition with large units ;

(c) whether in view of above, the
Federation of Associations of small Industries
of India have demanded a suitable amend-
ment of the Industrial Policy Resolution to
give protection to small scale sector ;

(d) the other proposals made by the
Federation for consideration of Goveroment;
and

(e) the reaction of Government thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE,
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) ;: (a) and (b). It is oot the
Government's intention to undertake delicens
Ing of industries without carefully considering
its impact on the development of small scale
industries. Efforts are also being made
constantly to resolve the difficulty of raw
materials for small scale industries.

(c) The Federation has suggested an
amendment of the Resolution.

(d) and (¢). The Federation has re-
commended also development of agro-
industries, greater share for small scale
industrics In Governmeat’s Stores Purchase
programme .and pfvision for greater
availability of scarce raw materials. Govern-
ment are already aware of the position in
these matiers and action to the extent
possible is taken as and when necessary,
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F? Collaboration Policy
*1655.vSHRI MADHU LIMAYE : Will

the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

{2) whether it is a fact that the Minister
made X gpeech before the Central Board of
Industries or a similar organisation modify-
ing the foreign collaboration policy ;

(b) if so, the details with regard to
export-oriented trade and industrial enters
prises ;

(c) whether any such enterprises are
sought to be set up in regard to diamond
and other exports ; and

(d) the details of such schemes under
consideration ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and {(b), In the inaugural
speech on the 3rd January, 1969 before the
Central Advisory Council of Industries it
was stated as follows :

“In order to ensure that foreign collabo-
ration agreements assist rather than hinder
exports the following guidlines have been
formulated :—

(a) When existing collaborotion agree-
ments which limit export franchise,
come up for remcwal, the restric-
tions should be totally ecliminated
or substantially removed. In the
event of the foreign collaborator
not agreeing to this course of action
renewal of agreements should not
be permitted.

(b) Further agreements should be
stringently scrutinised to eliminate
export restrictions, the approach
being that the agreement should
allow free export to all countries
except perhaps the country of the
foreign collaborator or the countries
where the foreign collaborator is
having joint ventures in the same
field of production.
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() In low-priority or non-essential
fields of production where foreign
collaboration is not generally
allowed, a relaxation be made
where the foreign collaborator
agrees to underwrite a major por-
tion of the production for exports ;
and

(d) the existing policy of not allowing
foreign collaboration in trading
activities may be relaxed where
such collaboration is exclusively
aimed at augmenting our export
sales.

(c) and (d). In respect of trading in
diamond, a proposal was received from
private party requesting for foreign collabora-
tion with a firm in the U, K. This proposal
for a joint venture, involving substantial
foreign sharcholding was not considered
advantageous and the party was advised
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decided not to allow foreign collaboration
in this line of manufacture.

Need for Improvements in the workiog
of Hindustan Steel Ltd.

PREM CHAND
the Minister of STEEL
ENGINEERING be

*1657. SHRI
VERMA : Will
AND HEAVY
pleased to state :

(a) whether itis a fact that a heavy
deficit is expected this year again in the
working of the Hinustan Steel Ltd ;

(b) whether it is also a fact that the
changes envisaged in the mapagement
pattern to improve the working of the
plants have not been put into effect ;

(c) whether it is also a fact that the
production pattern ~ of Hindustan Steel
Lid. has pot been put into practice in

d with the demand and while

accordingly. One or two other proposals
for such export schemes have been received
and will be considered by the Foreign
Investment Board shortly after with final
decisions will be taken. )

Manufacture of Steel Discs

*1656. DR. SUSHILA NAYAR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
stale

(a) whether there is any proposal
under consideration of Government to
manufacture steel discs with foreign

collaboration in the country ;

(b) if so, whether the proposal
since been finalised ; :

(c) the site for setting wup of the
industry ; and

(d) the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF.A,
AHMED) : (a) to (b). Government had
under consideration a proposal for the
manufature of steel discs with foreign
collaboration. It has, however, been

certain  items are belng produced in
excess of demand, there is heavy shortage
of other items ; and

(d) if so, the reasons for parts (b) and
(c) above, the persons responsible for it
and when it will be possible to reorganise
the Company on proper lines 7

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C.M.
POONACHA) : [a) The deficit in the
current year is expected to be substane
tially less than in the preceding year,

(b) The prime object of the Re-
organisation of the Management structure
of HSL was the reinforcement of the
Board of Directors of the Company.
With this end in view, General Managers
of the Bhilai, Rourkela, and Durgapur
Steel Plants have been resorted to the
Board. Two Government representatives
and a few mpon-official members are
already on the Board, The appointment
of two of the three Functlonal Directors
has been approved.

(e) No, Sir.

(d) Does not arise.
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Implementation of Safe Guards given to
Scheduled Castes/Scheduled Tribes

*1658. SHRI A. SREEDHARAN:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that the
19th  All India Bharatiya Depressed
Classes League Conference has requested
the Government, through a Resolution,
to set up a high power Commission
headed by a Supreme Court Judge to
investigate into the manner and exteat to
which the safeguards or concessions given to
the Scheduled Casies and Sheduled Tribes
are being implemented ; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) Yes, Sir.

{b) With the appointment of the
Parliamentary Committee on the Welfare
of Scheduled Castes and Scheduled Tribes,
the need for a high powered Commission
has been substantially fulfilled.

Chief Electoral Officers’ Conference

*1659. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of LAW
AND SOCIAL WELFARE be pleased
to refer to the reply given to Starred
Question No. 407 on the 29th November.
1968 and state :

(a) whether Government have since
received the recommendations of the
Chief Electoral Officers Conference held
in Ootacamund in September, 1968 from
the Election Commission ;

(b) if so, the details thereof ; and
(c) the decision taken thereon ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) No, Sir.

(b) and (c). Do mot arise.
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Training of Iranian Technicians in
Hindustan Steel Ltd., Plants

*1660, SHRI BK. DASCHOWDHURY :
‘Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that 500
Iranian Technicians are provided with
faciljties for training at the plants of
Hindwstan Steel Ltd ;

(b) whether such facilities are provi-
ded to Indian Graduates and Diploma-
holders ; and

(c) if oot, the reasons therefor ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C.M.
POONACHA) : (a) Yes, Sir. Hinustan
Steel Limited have entered into an
agreement with the National Iranian
Steel Corporation for the training
of about 509 Iranian Technicians in its
plants. The training arrangements will
be spread over till about the end of 1971,

(b) Yes, Sir.
(c) Does not arise,
= e

*1661. it gwww weT : FAT
A FAT 95 IO A FO0FCS FF

(%) m@ @7 a5t ¥ | H I
frat 3@ gdeg gt ;

(") i § fpast g weAT &

gUat ¥ v Al frat wew
FEEHT F FRTEE ; AR

() = et & afiregsy
I% wafg & fRad geo &1 seTQ
gwfa < gfv g§ ?

™ ARt (w0 Tw gan fag) :
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¥ AT 9, AT W ST A@EE
¥ v 9 A mfgdl § amr w@

# 3, 114 giearg gé)
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oo afraw w7 ¥ faaifa f5r ar 9%
& o ¥ ¥ 295 gdme’ wifaw Jwewe
FY @TEr & HOT WX 1,879 geeATw
W sdfal f =d ¥ s gl
o wHfd § W o § sAErd oft
mfaes &1

(w) 1966-67 #T 196768 F =
geafa #1 ot wfe gf, 998 wiwe Jyoew
g1 @t agi ¥ ¥ a=fy &1 anw
2,47,48,278 =ar *t wfy &1 sIgATT

Concessions to Paper Industry

*1662, SHRI N. K. SOMANI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY  AFFAIRS be pleased to

state ©

(a) whether itis a fact that Govern-
m:nt are considering a series of proposals
to grant fiscal concessions to the Paper
Industry ;

(b) whether there 1is a proposal to
revise the existing debt-equity ratio for
financing of paper industry ;

(c) whether there is also a proposal to
give higher priority for aliocation of foreign
exchange to those paper mills who are
regularly exporting ; and

(d) any other concessions presently
under consideration ? -

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a), (b) and (d). At the
m:etings of the Development Council for
Paper, Pulp & Allied Industrics held in
O:tober, 1958 and Januwy, 1969, soms:
suggestions were made for grant of some
fiscal concessions to the Paper Industry.
These suggestions are still under considera-
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tion of a Coordination Committee of the
Council.

(c) The Paper Industry as a whole is
already included in the list of *priority
industries' enjoying liberal allocation of
foreign exchange for the import of raw
materials and components. Paper Mills
which export more than 107, of their
production are given foreign exchange from
sources of their choice to meet their
essential requirements of imporied raw
materials and components. In addition to
this, the Paper mills who are exporting
their products are entitled to the 109
Export Replenishment Licences for raw
materials and a Cash subsidy of 10 to 15%
of the f.0.b. value depending on export per-
formance. Exporting units are also given
the same treatment as ‘Key' industries for
requirement of balancing plant and equip-
ment, and in respect of capital goods
licences for expansion programmes.

Broad Gauge Railway line from Bhiwani
to Rohtak

*1663. SHRI K. LAKKAPPA :
SHRI YASHPAL SINGH :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Starred Question No. 189 on the 19th
November, 1968 regardiog broad gauge
lioe between Bhiwani and Rohtak and
state :

(a) the further progress made for the
construction of the broad gauge Raiway line
between Bhiwani and Rohtak ; and

(b) the details thereof ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). From the information furnished by
the State Governmznt it is seen that there
is no justification for the construction of
the Rohtak-Bhiwani Rail Line at present.

Carpets stolen from a Railway cempartment
in West Bengal

*|664. SHRI JYOTIRMOY BASU:
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether som: days ago carpets
belonging to a foreign country valued at
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about three lakhs of rupees, were found
missing from a train compartment some-
where in West Bengal ;

(b) whether as a result of intensive
invetstigations the culprits have been caught
by the West Bengal Police ; and

(c) if so, the particulars of the culprits
and how the carpets were stolen from the
railway compartment 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.
French tapestry and not carpets seat by
Government of France for exhibition in
India was stolen from the luggage wvan of
Howrah-Madras Mail on 16-12-1968, The
estimated value is reported to be 30,000
Frances or Rs, 45,000/- approximately.

(b) Yes.

(c) 7 Outsiders of Uluberia District
Howrah and 2 Railway Protection Force
Rakshaks of South Eastern Railway have
been arrested in connection with this
theft,

The tapestry was stolen by criminals
who boarded the train from Howrah
Station and entered inside the luggage van,
by culting the roof with hammer and
chisel. They dropped the stolen material
at pre-arranged points near Uluberia
station.

Export of Billets

*1665. SHRI D. N. PATODIA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether itisa fact that re-rolling
mills have developed a good export market
for their products and any export of billets
from India constitutes a national loss of
foreign exchange as foreign exchange earn-
ing per tonne of bar and rod is higher than
for billets ;

(b) how Government justify exports of
billets when the demand for billets in India
was never fullilled ; and

(c) whether it is a fact that some re-
rolling mills in India have closed downin
the course of last few months, if so, the
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reasons thereof and steps taken by Govern-
ment to prevent such occurrence ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA): (a) The re-rollers have
done fairly well in the export field in the
last two years. Normally, bars and rods
::rpore foreign exchange per tonne than

ts.

(b) Export of billets was allowed at a
time when domestic off-take was low and
very large stocks had accumulated with the
producers. Export of billets is not now
allowed except against past commitments
and for small quantities in mnational
interest,

(c) It has been reported that some re-
rolling mills had to close down for varying
periods during the last few months for want
of billets. Government have taken various
steps to improve the availability of billets
to the re-rolling mills, The main pro-
ducers have been asked to step up supplies
to the maximum extent possible and as a
step in this direction arrangements have
been made for production of additional
billets by TISCO out of 100,009 tonnes
of ingots to be suppiied by Durgapur
Stecl Plant. It has also been decided that
no fresh commitments for export of billets
will be permitted except with the prior per-
mission of the Government.

T AT WT AT STOWTAT TS
v % fog ardga-ax
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Ladakh Nomads

#1667. SHRI BENI SHANKER

SHARMA :
SHRI D. C. SHARMA :
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SHRI HARDAYAL
DEVGUN :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) the steps taken to better the lot of
Ladakh pomads ;

(b) the progress made in this regard ;

(c) the steps proposed to be taken to
better their living conditions further ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) to (c). The only group recognised as a
Nomadic Tribe in Ladakh Is CHAMPA,
They have been made eligible to all the
facilities available to other backward
classes in Jammu and Kashmir, such as Pre-
matric/Post-matric scholarships and
stipends. The Champas also beaefit from
the general schemes undertaken for the
development of Ladakh.
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Small Scale Industries in Patna

*1670. SHRI RAMAVATAR SHASTRI :
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
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COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that many small
scale industries which manufacture boring
ring machines, slot cutting machines, pipes,
brass strainers, etc. are functioning at Patna;

(b) if so, the names thereof ?

(c) whether it is also a fact that the Go-
vernment of Bihar is not giving any incentives
to those enterprises and the reasons therefor;

(d) whether it is also a fact that they
are manufacturing equipments for flour mills
also;

(e) whether Government propose to pro=
vide assistance to them; and

() if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (f) . The information is
being obtained from the Government of
Bihar and will be placed on the Table of
the House.

Foreign Investment Shl:,ru in Cigarette

*1671. SHRI VIKRAM CHAND
MAHAIJAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS bz
pleased to state :

(a) the percentage of foreign share hold-’

ings in the cigarctte industry, Company-
wise, and the compsition of such forcign
share holdings;

(b) the installed capacity and actual
production of cigareites, Company-wise,
with foreign share holdings in each during
the years 1964 to 1967; and

(c) the amount of dividend declared by
each of the foreign companies in the last
three years and the actual remittance in
foreign exchange every year by way of divi-
dends, royallties and remuncration under
other heads ? ‘

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.

VAISAKHA 23, 1891 (SAKA)

Written Answers 66

AHMED) : (a) A statement is placed on the
Table of the House. [Placed in Library.
See No. LT—IIES;‘GQ]

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
I.T—llZSfﬁQ} .

(¢) such information is not pormally
disclosed.
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Resolution passed by West Bengal Legislative
Assembly for abolishing the Upper House

*1673. SHRI YOGENDRA SHRAMA :
Will the Minister of LAW AND SOCIAL
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WELFARE be pleased to state :

(a) whether the Resolution passed by
the Wesi Bengal Legislative Assembly for
abolishing the Upper House in the State has
been forwarded to the Centre for necessary
action; and

(b) if so, the steps that are being taken
to implement the resolution ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHR1 GOVINDA
MENON) : (a) Yes, Sir.

(b) A Bill to implement the Resolution
of the West Bengal Legislative Assembly
will be introduced in the Lok Sabha shorily.

Commissioner for the Scheduled Castes
and Scheduled Tribes

*1574. SHRIP. R. THAKUR : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to refer to the reply given
to Unstarred Questions Nos. 5786, 3428 and
No. 3544 on the 26th August and 5th Dece-
mber, 1968 and 18th March, 1969 respec-
tively regarding the mer d ing
the Commissioner for the Scheduled Castes
and Scheduled Tribes and state :

(a) whether Government have since exa-
mined the various points raised in the
memarandum;

(b) if so, the decision taken thereon ?

(c) whether the view-point of Govern-
ment on the various issues raised has been
communicated to the signatories to the
memorandum and also to the Commissioner;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(8). Yes, Sir.

(b) to (d). The main point involved
interpretation of certain statemznts
alleged to have bzen made by the Officer.
On this issue, it was cgmmunicated at the

MAY 13, 1969

Written Answers 68

meeting of the Informal Consultative Com-
mittee held on 30-8-1968 that judicious exa-
mination of the relevant statements do not
support the contention that statements
hostile to the interests of the Scheduled
Castes and Scheduled Tribes were expressed,
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Ly for faciure of Industrial
Gases at Bokaro

*1676. SHRI S. 5. KOTHARI ¢ Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
stale 2

(a) whether it is a fact that Govern-
ment have Issued a fresh industrial
licence for the manufacture of industrial
gases at Bokaro to meet short-term
requiremsnts of Bokaro Steel Plant even
though there is considerable idle capacity
in this industry around Bokaro caused
by inadequate availability of gas cylinders ;

(b) if so, the reasons, why such a
new licence has been issued and whether
Governmeat propose to cancel it ; and

(c) the steps Government are taking
to manufacture gas cylinders in this
country 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED): (a) and (b). No
licence under thc Industries (Development
and Regulation) Act, 1951 has been
issued for setting up a plant at Bokaro
for the manufacture of Industrial gases,
but a letter of intent has been issued to
Messrs.  Eastern Oxygen Company on
20th January 1969 to meet the demand
of the industrial gases of various collieries,
washeries and other consumers in and
around Bokaro. The letter of intent is
valid for a period of six months and will
automatically lapse if the conditions
prescribed in the letter is mnot fullilled
within this period.

() It has been decided in principle
to set up a plant in the public sector
for the manufacture of high pressure gas
cylinders. The feasibilily-cum-project
report prepared by the National Indutrial
Development Corporation Limited, New
Delhi, on this project is under cmidcmi?n.

Shares beld by Shri Toanpe, Special
Assistant to Finance Minister, in
Messri Permanent Magnets Litd.

*1677. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be plesed
to state 1

(a) whether it is a fact that Shri
Tonpe, Special Assistant to Shrl Morarji
Desai, Minister of Finance, held shares
in Messrs. Permanent Magnoets Ltd, ; and

(b) if so, the total of these shares ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Yes, Sir.

(b) Twenty-cight shares as shown in
the company’s aonual return made up to
28th June, 1968,

Land Reforms Legislation passed by
Kerala Legislative Assembly

*1678. SHRI V. NARASIMHA RAO :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state ;
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(a) whether the Kerala Legislative
Assembly  has  recently passed land

Reforms L-gislation despite the Centre’s
objection ; and

(b) if so, what are the grounds of the
objections whether the legislation infringes
any of the provicons of the Constilution ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) and (b). The information
is collected by the Minisiry of Home
Affairs who are concerned with the
subject matter of the question.
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Establishmeat of more HMT watch
Factories

#1680, SHRI K. P. SINGH DEO : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL - TRADE
AND COMPANY AFFAIRS be pleased
1o slale‘;

-

(a) whether there is any proposal to

set up H.M.T. watch factories in some
States ; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). It is proposed
to set up a factory for production of
watches in Kashmir by Hindustan Machine
Tools Limited, Details of this project
are being finalised.

Change of Designation of Telegraph
Signallers on Railways

9363. SHRI TULSIDAS DASAPPA :
Will the Minister of RAILWAYS be
pleased to state ;

(a) whether it is a fact that the
designation of Telegraph Signallers on
the Railways has not been changed inspite
their repeated requests ; ’

(b) whether it is also a fact that the
designation of several categories have
been changed during the last five years ; and

(c) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.

(b) Designations of a
categories have been modified.

very few

(c) The changes in designation were
made to reflect more precisely the duties
required to be performed by the incumbents
of the posts.

Posts of Signallers .in Telegraph Branches
on Indian Railways

9364. SHRI TULSIDAS DASAPPA :
Will the Minister of RAILWAYS be
pleased to state :
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(a) the number of posts of Signallers
surrendercd ip  the Telegraph Branch,
Division-wise, om the [Indian Railways
during the last two ycars ; and

(b) the reasons for  surrendering

these posts.?

THE' MINISTER OF RAILWAYS
(DR, RAM SUBHAG SINGH) : (a) and
(b). The information is being collecied
and will be laid on the Table of the Sabha.

Working Groups on Indusirial Back-
wardness of Siales

9365. SHRI CHENGALRAYA NAI-
DU : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased 10
slate :

(a) whether Andhra Pradesh is topping
the list of six industrially backward States
according to the report of the working
groups appointed by the Planning Com-
mission ;

(b) if so, whether the Andhra Pradesh
will not get much share so far as Industry
is concerned in the Fourth Five Year Plan ;
and

(c) il so, the steps taken to remove the
backwardness of these States 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). According to the
_criteria adopted by the Working Group set
by the Planning Commission for identifica-
tion of backward regions, Andhra Pradesh
has been considered as one of the industri-
ally backward States in the country. The
Working Group has submitted its report
which is under examination, at present, by
the Committee of the National Develop-
ment Council. It will be placed on the
Table of the House after the examination is
completed.

Dissenting Note of a Member of Com-
mittee on Untouchability

9366. SHRI RAM AVTAR SHARMA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :
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(a) whether Shri R. Achutan, a mem-
ber of the Commitiee on Untouchability
in his note of dissent has stated that ‘some
vested interests are trying to exaggerate
untouchability to capitalize on the misfor-
tunes of poor communities ; and

(b) if so, Government's reaction in this
regard T

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a). Shri Achutan appears to have ex-
pressed himself to this effect in the Second
Paragraph of his dissenting note.

(b) The Report as well as the dissent-
ing note is under the Government's consider-
ation.
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Additional Capacity of Automobile
Tyres and Tubes

9368. SHRI RAM AVTAR SHARMA :
Will the Minister of INDUSTRIAL DE-~
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state 3

(a) whether Government have issued
Letters of Intent for additional capacity of
Auwomobile tyres and tubes during the cur-
rent year ;

(b) il so, the extent of capacity samc-
tioned ;

(c) the names of the pariies to whom
licences have been given ; and

(d) the date when they will start pro-
duction

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir

(b) and (c). Latters of intent have been
issued to the foltowing parties for the manu-
facture of automobile 1yres and tubes :—

MAY 13, 1969

s. Name of Capacily approved

No. the party

3,00,000 Nos. of
automobile tyres and
tubes per annum,

1. Messrs Premier
Tyres Ltd.. Kala-
masseri, Kerala.,

87,000 Nos. of auto-
mobile tyres and
tubzs per annum,

2. Messrs Goodyear
India Ltd., Bal-
labgarh, Haryana,

(d) It 'is anticipated that it may be
possible for these firms to commeace pro-
duction by about the middle of 1971,

Scholarships to Students in Maharashira

9369, SHRI DEORAO PATIL : Wil
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state 3
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(2) the number of students in Maha-
rashtra granted Low Income Group scholar-
ships by the Central Government during
1967-68 ;

(b) the total amount thereof ;

(¢) the income group of guardians of
students who were granted such scholar-
ships ; and

(d) the fincome limit stressed by the
Government of Maharashtra 7

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
IN THE DEPARTMENT OF
SOCIAL WELFARE (DR. (SHRIMATI)
PHULRENU GUHA) : (a) and (b). The
correct position is that post-matric scholar~
ships to Low Income Group students are
granted by the State Government, though
the expenditure thereon is re-imbursed to
a certain extent by the Government of
India. A sum of Rs. 4008 lakhs was
expended on scholarships to 625 students.

(b) and (c). . The upper income limit
prescribed Is Rs.'2,400 per annum ; below
this limit, priority is given to those with the
lowest income,

Electrification of Rallway Stations on
Yeotmal-Achalpur Line

9370. SHRI DEORAO PATIL : Will
the Minister of RAILWAYS be pleased to
state :

(a) the number and names of Railway
Stations on the Yeotmal-Achalpur narrow
gauge Central Railway line, where facilities
of electric light have not been provided ; and

(b) the time 1likely to be taken by
Government to remove this deficiency and
the approximate time by which Government
would be able to see that all the stations
are electrified 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) The follow-
ing 30 stations on Yeotmal-Achalpur Narrow
Guage line have not been provided with
electric lights.
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Yeotmal Dadgaon Banosa
Lasina Karanjatown Leghaon
Ling Karanja Kokalda
Ladkkhed Pohe Kapustalni
Tapona Bhadsivni Anjangaon
Darwaha Moti Bagh Vilegaon Pathrot
Bandegaon Kinkhed Khustabuzurg
Warudkhad Mourtazapur Town Chamak
Sangwi Lakhpuri Nawbagh
Somthan Bhujvad Achalpur,

(b) It is not possible to indicate the Protection Force and Special Police

time by which these stations will bs elecri-
fied as the ownership of this line wvests with
the Central Provinces Railway Compaay
Limited who have expressed their inability
to provide Lthe funds for such improvements.

Re-Rolling Mills in Bihar

9371. SHRI I. AHMAD : Will the
Minister of STEEL AND HEAVY ENGI-
MNEERING bz pleased to state :

(a) the number of re-rolling mills with
their ¢ pacity which have been licensed in
Bihar ;

(b) whether all of them are working
satisfactorily ; and

(c) the number of re-rolling mills
licensed by the State Government and the
Iron and Steel Controller, separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) to (c). The information is being collec-
ted and will be placed on the Table of the
House.

Clash in goods shed of Jaipur Railway Station

9372. SHRI N. R. DEOGHARE :
SHRI V. NARASIMHA RAO :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether itis a fact that there was
a clash in the goods shed of the Jaipur
Railway station on the 24th April, 1969
between the personnel of the Railway

Establishment ;
(b) if so, the reasons for the clash ; and

(c) what steps Government are taking
against the persons responsible for the clash 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) The clash ozcurred in consequence
of the arrest of a Sub-Insp:ctor, Railway
Protection Force of Jaipur by the officers
of the Special Police Establishment on an
alleged charge of receiving an illegal
gratification.

(c) A case has been registered against
the Sub-lnspecior, Railway Protection
Force, under section 161 IPC read with
Section 5(1) (A), 5(1) (d) read with section
5(2) of Prevention of Corruption Act, 1957,
Another case has also been registered by the
Goverrment Railway Police Jaipur on Crime
No. 24 dated 24.4.69 against the Sub-Inspec-
tor, Railway Protection Force and other Rail-
way Protection Force staff wunder sections
147, 148, 149, 224, 225, 307, 395, 332 and
353 IPC. Investigation into these cases is
in progress.

The Sub-Inspector and 13 other members
of the Railway Protection Force have been
arrested and placed under suspension.

Retrenchment in Bharat Heavy Electricals
Ltd., Hardwar

9373. SHRI N. R. DEOGHARE :
SHRI D. N. PATODIA :
SHR1 DHIRESWAR KALITA :
SARI JHARKHANDE RAI :
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SHRI K. N. PANDEY :
SHRI TULSIDAS DASAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state

(a) whether it is a fact that Engineers
and Overseers of Bharat Heavy Electricals
Limited, Hardwar are protesting against
their proposed retrenchment ;

(b) whether it is also a fact that they
have been working in  the undertaking for
the last 12 years at Bhopal ; and

() if so, the reasons for the large scale
retrenchment after their having put in 12
years of service 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A.
AHMED) : (a) to (¢). The Heavy Electri-
cal Equipment Plant, Hardwar was wunder
the charge of Heavy Electricals (India) Ltd.,
Bhopal until the 13th November, 1964 when
a new company under the name and style
of Bharat Heavy Electricals Ltd. was
registered to administer the Heavy Electrical
Equipment Plants at Tiruchi, Hyderabad
and Hardwar.

The civil construction phase of Heavy

Ele:trical Equipment Plant, Hardwar
is nearing completion, Consequently, civil
engineering personnel are being rendered

surplus to the requirements of the project.
Some of the personnel have made representa-
tions to the Management. The Management
and the Government are already examining
the possibility of absorbing them in other
divisions of the company.

Clerks drafted to Railway Board’s
Office from Zonal Railways

9374. SHRI KRISHNA KUMAR
CHATTERIJI : Will the Minister of RAIL-
WAYS be pleased to refer to the reply

given to Unstarred Question No. 6381 on_

the 15th April, 1969 and state :

(a) the justification for treating these
clerks as on deputation, despite the fact
that they were drafted for absorption in
Board's office ;
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(b} whether rules permit of treating a
raflway servant who holds a higher post
substantively, as on deputation to a lower
post, as is the case with these clerks ;

(c) whether Government are aware that
in accordance with para 17(1) of the
existing Railway Board Secretariat Clerical
Smiw‘Schme. they are eligible for
absorption ;

(d) whether it is binding on the part of
the Railway Board to implement the statu-
tory provisions of adjustment made in that
scheme and absorb them as U. D, C. from
the date they joined the Board's Office ;

{e) whether it is a fact that the order
dated the 20th April, 1961 was issued under
Administrative  Authority, although the
power to relax the provisions under Rule
2026 (FR 30)-R. Il has not been delegated
to such an Authorily ; and

(f) il so, reasons for not implementing
the order dated the 28th March, 1961 ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) These
Clerks were initially appointed against
temporary posts in the grade of Lower
Division Clerks. However, subsequently
on their substantive appointment to higher
grade posts in their respeclive parent offices
with retrospective effect, there was no ques-
tion of their absorption as Lower Division
Clerks in the Board's office. Accordingly,
they have bzen treated as on deputation,

(b) Yes, Sir.

(c) Para 17 of the Railway Board
Secretariat Clerical Szrvice Scheme relates
to the absorpiion in Grade Il (Lower Divi-
sion) of «he Service. As explained in
reply to part (a) above, such absorption is
not feasible in the case of these Clerks.

(d) The adjustment referred to is'in
reprd to the Lower Division and there

is no provision as such for the absorption
0!‘ these Clerks in the Upper Division.

(¢) No, Sir. The Order dated 20th April,
1961 communicates the competent authority
viz., the President’s decision.
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(f) The implementation of the Order
dated 28th March, 1961 does not arise as
this was superseded by the Order referred
to in part (e) above.

Derailment of Mysore-Hubli Passenger
Train

9375. SHRI P. C. ADICHAN : Will
the Minister of RAILWAYS be pleased to
state

(a) whether the Mysore-Hubli Passenger
train derafled near Guntakal on the night
of the 15th/16th April, 1969 ;

(b) if so, the number of persons killed
or injured in the accident ;

(c) the cause of the accideat ; and

(d) whether any sabotage is suspected in
this accident 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) In this accident one person was
killed and 12 injured of whom 3 were hurt
grievously.

(c) and (d). According to the provisional
finding of the Additional Commissioner of
Railway Safety who held his statutory
inquiry into this accident, the derallment
was due to removal of two pairs of fish
plates.

Commissioner of Scheduled Castes and
Schedulde Tribes

9376. SHRI RAM CHARAN 1
SHRI RAMJI RAM ;
SHRI MOLAHU PRASAD :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state @

(a) whether it is a fact that the Com-
missloner for Scheduled Castes and Scheduled
Tribes is a person who does not belong to a
Scheduled Caste or a Scheduled Tribe ;

(b) the date from which the Commis-
sioner has been working on his present post
and the steps taken by him to fulfil the
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reserved quota in various Ministrles and
ofTices of the Governm=nt of India and the
result thereol ;

(c) whether Government propose to
appoint only a person from Scheduled Castes
and Scheduled Tribes to the aforesaid post
in future ; and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) Yes, Sir.

The Commissioner's duty is to investigate
and report to President on the working of the
Consitutional safeguards for these classes.
It would not wholesome to assume that only
a person belonging to these classes can
safeguard their interests.

(b) The present Commissioner assumed
office on the Ist July, 1967. The respon-
sibility for fulfiling the reserved quota is
that of the various Ministries and OfTices of
the Government of India.

(c) and (d). The principle followed by
Government is that the post should be filled
by appointment of a prominent public
person, having administrative experience and
a sympathetic understanding of the problems
of the Scheduled Castes and the Scheduled
Tribes,

engaged by Government
”Z:RI GEORGE FERNANDES :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the names of lawyers engaged during
the years 1967 and 1968 by the Government
of India in any litigation involving the
Government in the High Courts and in the
Supereme Court of India ;

(b) the cases in which these lawyers
were engaged ;

(c) the outcome of these cases ;
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(d) the terms under which they were
engaged ; and

(e) the total fees and otl;er allowances
paid to each of these lawyers 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNS .SALEEM) : (a) to (e).
The requisite information is not readily
available with the Ministry and will be laid
on the Table of the House after it is collec.
‘ted.

| EETEE QA AT A1 QR "R

9378, ait wwaew feg wreTd

st g™

st srze fagrdt awordat

st orETETTE W
f T 19 A 9% qAT A FI FL9
(%) a1 7gE= § 5 39 2wl 9T
W W4T WA A e g
1 wmfedl § 9@ gvarqt @ &
gfafoam fewd T=99 &1 &m0 o
TwAE

(&) #ar 7g *f 59 § fs &9 @
wa4% eqAt g fewet &Y fadt &7 afas
w17 21 ¥ wroor ¥ ¥Wrfedt & &y W
graedt 19 1 AF qH T FL AR §
T THY HIeAeT gaeATd gy ot § ;
L1Ed

(m) a=fz &, @ waETF A
Fraa sraf § ?

o st (w10 T e Feg) - (%)
Eikl|

(=) <Y, 7éf 1 g F94 A sgFear
FFE Fmfeai & @@ W|WF s
wara A 9¥m wifs gfEr = St
sredT 9t Ft ATAY § SgE FH FT ATAT
®! ¥ gu e qmEr 9mar g

() = Ad veav )
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s @l W ¥ auEer fed W@
ok et i afosan

9379, it YwrgEw W1 :
ﬁmﬁl‘gz
st TR wreTS
o tﬂmﬁmﬁmﬁﬂ
st wFEATICE S

| WY gAY 9g qa FY
s 5 fa7 W sqnfa) s 9%
FIOT 9 GF AT A g qagen
fear smar & sAa afesar & faa
fer Aifs sk few srare 93 fear
S g ?

@y Wi (W0 Tm gwm fey) :
98 A1 W W earar -
T (afea @) & soama & fraw
310 % &Y % § Former Sgor oW1 T
9T @1 I g | (gEeTey ¥ e faar
war & 1 ¥ferd wear L. T.—112/169)

Industrial Estate, Okhla (Delhi)

9380. SHRI MANIBHAI J. PATEL
SHRI P. M. SAYEED ;

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state 3

(a) whether the industrialists fn the
Industrial Estate, Okhla (Delbi) have
approached Government for permission to
have partnership in business ;

(b) the other demands which they have
made from Government ;

(c) whether Government have considered
all these demands and if so, the decisions
taken thereon ; and

(d) If not, the time by which the deci-
sions are likely to be taken 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir,

(b) A request has been made that the
sheds might be sold the industrialists occupy-
ing them oa a hire purchase basis,

(c) and (d). Permission regarding part-
nership has been given subject to certain
restictions. The question of hire purchase
of sheds is under consideration of Govern-
ment.

Hindustan Salts Ltd., Jaipar

DR. SUSHILA NAYAR :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state,

9381,

(a) Whether Govenment have made
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any assessment of loss which the Hindustan
Salts Limited, Jaipur suffered during the
last three years on account of irregularities,
thefts and stock shortages;

(b) Whether these matters were looked
into and if so, the result thereofl; and

(c) the steps taken by Government to
find out the drawbacks and to bring about
improvements in its working ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED : (a) to (c). There have been
no losses sustained by Hindustan Salts Ltd.,
Jaipur, during the last three years, on acco-
unt of “Irregularities” and *“Thefts**. The
*Stock Shortages” accepted by the Board of
Directors of the Company have been as
under -

Year Kharaghoda Salt- Works Mandi Salt Mines
Quantity Value Quantlty Value
(in tonnes)
1965.66 11, 114 * Rs. 1, 83, 381 -
1966-67 -— —
1967-68 23, 015 ** 4, 51, 049
Total 39,129 6, 34, 430 e u

Stock deficit is a normal feature in the
case of salt stock, as it is stored in the open
and is naturally exposed to the rains during
the monsoons. Deficits were taken coniza-
nce of only on the final clearance of heaps
and were written off with the Board's
approval. These deficits discoverd before
write off were examined by the company,
and justification explained to the Board
indicating whether deficits are normal or
otherwise,

Steps have been taken to improve stock
verification and material  accounting

methods. These include :—

(i) Physical
anoually;

verification of stocks

(ii ) Preparation of a Financial Manual;

(iil ) Setting up of a Stores Purchase
Manual;

(iv) S:tuing up of Unit Tender
Committces at Mandi, Kharaghoda
and Jaipur;

(v) Itemization of Assets Register; and
(vi) Review of Selling Policy.

*Relate to 1960 crop, cleared finally in 1965 and approved by the Board of Direc-

tors in 1965-66.

**Relate to 1962-63 and 1963-64 crops, dated finally in 1967-68 and approved by

the Board of Direclors in 1967-1968.

The above figures relate only to the Hindustan Salts Ltd. and excluding its

subsidiary Sambher Salts Ltd,
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frg® @it ) grrgafmt @ @ sale
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arft & aur 500 wudr &7 gfew Aifasr
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toR Wt (w10 Tm gwm fag) © (%)
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(@) wv% ¥ fond afemal ox
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TR i—
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Demand for Heavy Electrical Goods

9387. SHRI MANIBHAL J. PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased
10 state : '

(2) Whether it is a fact that the
internal demand for heavy elecirical goods
has become very low ;

( b) if 0, the reasons there for ;
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{c) the steps taken by Government to
find out and to develop export market for
these goods ;

(d) Whether any programme has been
drawn to utilise the capacity in many of
the public sector undertakings; and

( e ) if so, the details thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (b). The internal
demand for heavy electrical equipment,
particulary turbines and generators, is
dependent on the overal! power development
programme during a particular period,
together with the establishment of large
industrial units such as steel plants and the
like, From the present powers development
targets set for the Fourth Plan period, it
app:ars that the internal demand would fall
short of the substantial manufacturing
capacity available during the next 5 years.
In the two public sector undertakings
manufacturing such equipment, there is
likely to be surplus manufacturing capcity
for thermal generating sets in particular.
In the organised private sector, the produc-
tion levels for higher ratings of transformers,
motors and swilchgear are being maintained
but it may not be possible to utilise the full
capacity in all the units, duriog this period.

(c) Increased attention is being given to
development of exports of such equipment
and a consortium is also being set up for
this purpose. In Heavy Electricals (Bhopal)
a separate Export Division has been created
and quotations have been made for supply
of equipment to Middle East and Far East
countries. The Bharat Heavy Electricals
(Tiruchi Unit) has quoted for supply of
high pressure boilers to Malaysia and a
small export order to West Germany has
been secured, The Dzavelopment Council for
heavy electrical lndustries is also exploring
possibilities af pr ing further exp
the organised private sector.

(d) and (e). Every effort is being made
to ensure that the capacity availabe is
utilised to the maximum extent possible. In
the case of the two public sector underta-
kings, efforts to diversify production are
being made. The Hecavy Electricals unit at
Bhopal has taken various steps to diversify
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and develop new lines of production for
which there is likely to be sufficient demand,
For example, manufacture of industial
Rectifiers, Outdoor Kiosl type switchgear
etc. has been undertaken, Special fabrication
of componeat parts for power projects,
machining of parts for defence etc, are also
taken up to fill any spare capacity available.
Diversification of production is also being
extensively undertaken in the Bharat Heavy
Electrical units by introducing manufacture
of small size turbo sets, turbo compressors
and blowers at the Hyderabad plant and
industrial boilers at the High Pressure
Boiler Plant at Tiruchi,

Reservation of Seats for Scheduled Castes
and Scheduled Tribes in Lock Sabha
and State Assemblies

9388. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to sate ;

(a) Whether Government bave conside-
red the question of continuation of
reservation ' of seats for Scheduled Castes
and Scheduled Tiibes in the Lok Sabha and
the Legislative Assemblies of Sates beyond
January 25, 1970 ; and

(b) if so, the decision taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
DEPARTMENT  OF SOCIAL
WELFARE [DR. (SHRIMATI) PHULR-
ENU GHUA] : (a) and (b). The matter is
under consideration.

= fodl & aomrk

9389. ot gFa WA wEAW : AT
IS WA 97 @A K FA w44 6

(%) @ awt & foam daard
il #1 W fest g 5@ F
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(®) (i) wort fask

1967-68 & 75 3% I WS w1
ot sn¥x femr wan ar, GIEN A G
srafiy ¥ 31-3-68 ¥ JoR &7 § Y1 T
31-12-68 & fear mar a1 A GH A @
ardre a% god g ST 4 dF | 1968-69
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# Wiz g ¥ 384 g feaal w1 o
aTET gy oy A, WA ggdAN F ogw
Iafy 31-3-69 ¥ gvgsa ®7 § T@ W
31-12-69. FT &Y wY g1 16 ® H®
F a1 i fasd anft goars 1 §
(ii) 7= fas
1967-68 & wre fesar famfor Frdww
% fam At fosai 41 gyaa 31-3-68 &
qFTAT oY, IAFY wAfg IY® € ¥ W@v
T 31-10-68 w¢ & Tt 1967-68 &
w4 FW & wre fesai w1 &2 31-10-68
FY 3t aFrar a1, I¥ w wT faar A
#YT 1968-69 & wrwr feear faafor #rd-
w0 & for &y gem Wl W wat 9%
ITHT AT AET frar MAr 1 1-4-69 M
NAF BH ¥ 9@ W qET eI ¥
Faar faaor sgaew ‘0’ # fear mr g
Prohibition in States

9391, SHRIMATI ILA PAL-
CHOUDHURI : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
states :

(a) whether Government’s attention has
been drawn jo newspaper reports regarding
a statement made on the 17th January, 1969
by the Minister for Finance and Excise of
Mysore State in the State Assembly that
there was no directive from the Central
Government to State Governments with
regard to introduction of prohibition in the
States ;

(b) if so, the exact position of the
Central Government in regard to this matter ;
and

(c) the total amount which the Central
Government have paid during th: last three
years, year-wise and State-wise as their share
of loss incurred by each State 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) No, Sir,

VAISAKHA ‘23, 189 (§AKA)

Written Answers 98

(b) Does not arise.

(<) Nil

tonquln into the
Status of Indian Women

9392, SHRIMATI ILA PAL-
CHOUDHURI : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
refer to the reply given to Unstarted Ques-
tion No. 2583 on 1lth March, 1969 and
state :

(a) whether Government have decided
about the personnel and terms of reference
of the National Committee which is to
enquire into the Status of Indian Women ;

" (b) if so, details thercof ; and

(c) if not, when it is likely to be consti-
tuted ? .
~ THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) No, Sir,

(b) Does not arise.

(c) The matter is receiving attention of
Government.

Separate Ballot Boxes provided during
Elections in Nagaland

'9393. SHRI B. K. DASCHOWDHURY :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased o state

(a) whether during the elections in
Nagaland, separate ballot boxes were pro-
vided for the candidates ; and

(b) if so, in view of the fairly high rate
of literacy in Nagaland, the reasons for this
obsolete system being given preference 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) Yes,
Sir.
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(5) The electorate im the State of
Magaland did not have sufficient experience
of elections for adopting the marking system
of voting.

Delay in receipt of Equipement for
Bokaro Steel Plant

9394, SHRI B. K. DASCHOWDHURY ;
SHRI SITARAM KESRI :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether the snpply of equipment
for the Bokaro Steel Plant from the Soviet
Union is lagging behind;

(b) if so, the reasons thereof ; and

(c) the steps Government propose to
take to speed up the supply of equipment ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) No, Sir.

(b) .Does not arise.

(c) According to the contract concluded
on the 3rd May, 1966, by Bokaro Steel
Limited with Messrs, Tiajpromexport,
Moscow, the latter have to supply 1,01,502
tonnes of equipement. The delivery of this
equipment has to be completed by July,
1970. Upto the end of March, 1969, 40,689
tonnes of equipment has been received from
the U.S.S.R., which represents 40.08%/ of
the total tonnage. The Soviet suppliers have
assured that the supplies will be completed
as contracted.

Cement Plant in Chanakha-Bhim Kund
area of Maharashtra

9395. SHRI B. K. DASCHOWDHURY :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS b: pleased
to state :

(a) whether large deposits of lime
and cement stone have been wuncarthed
in the Chanakha-Bhim Kund-belt of
Yeotmal district in Maharashtra : and
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(b) if so, the steps proposed by
Government for setting up of a cement
Pant in that area 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) Yes, Sir.

*(b) The Central Government has no
proposal to set up a cement fac'ory in
the arca. The cement industry has been
exempted from the licensing poovisions of
the Industries (D & J) Act, 1951 with
effect from 13.5.1966 and it is no longer
necessary for any one to obtain a licence
from the Central Government for setting up
a cemeat factory in the area. The Govern-
ment of Maharashtra has reported that a
private paty has made a study of the quality
and quantity of the limestone deposits and
has shown interest in setting up a cement
plant in the area provided a railway line
from Bhimkund vig Chanaka and Bori
to Ghugus/Wani is constructed in time
to synchnonise with the completion of
the cement project. The matter has heen
taken up with the Ministry of Railways
by the Siate Government.

Grants and Loans given to Khadi and
Village Industries Commission

9396. SHRI BABURAO PATEL :
SHRI ARJUN SINGH
BHADORIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMRANY AFFAIRS be pleased
to state :

(a) the date of inception of the
Khadi and Village Industries Commission
and the total amount of grants and loans
given to it so far ;

(b) whereas the grants involve no
repayment of the amount or interest
thereon, and the loans are to be repaid
with interest, how much interest and how
much of the loan has been paid so far ;

(c) the actual value of the assets of
the Commission at present to serve as
security for the loans unpaid ;
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(d) whether Governm:nf have tried
to find out how and where over Rs. 200
crores in grants and loans have been
spent ; and

(e) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY  AFFAIRS (SHRI
F. A. AHMED) : (a) The Khadi and
Village Industries Commission was
established on 1.4,57. Since its inception
till 31.3.69 loans given amount to
Rs. 79.18 crores and grants io Rs. 13662
crores, including an amount of Rs, 21,53
crores given as subsidy in liue of interest
on loans payable by the Commission,

(b) The amount of loans repaid by
the Commission is Rs. 144 crores
representing part repayment of a special
loan of Rs. 3.81 crores which is included
in the amount mentioned in answer to
part (a) of the question. The amount
of interest paid by the Commission till
31.3.68 is Rs. 87.14 lakhe.

(c) Any formal sccurity has not beecn
taken from the Khadi and Village
Industries Commission against the loans
given to it. The assets of the Commission
in addition to those of the various
institutions to whom the Commission has
dispersed the loans form the real security
for Government funds since, in the event
of the loans being recalled by
Government  these assets  will  have
to be realised for repayment of Government
loans, The value of the Commissions
assets |s being ascertained and a statement
giving this information will bz laid on the
Table of the House in due coure,

(d) Yes, Sir. The accounts of the
Commission are subject to regular audit.

(¢) Does not arise,
. Price of Cement *
9397, SHRI B. K. DASCHOWDHURY :
SHRI ONKAR LAL
BERWA 1
SHRI RAMAVTAR
SHARMA :
SHRI MUHAMMAD
SHERIFF :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS be pleased
to state :

(a) whether the decision on the
current cement prices in the country has
been finalized by Government ;

(b) whether the cost of production
of cement has increased ;

(c) whether the price of cement has
also been increased ; and

(d) if so, to what extent 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS SHRI (F. A.
AHMED) : (a) to (d). Yes, Sir. It has
been decided to fix a uniform ex-works
price of Rs. 100 per tonne for all cement
factories from the [16th Aprll, 1969,
except in the case of three sub-standard
units for which a separate price will have
to be fixed taking into account their
pecial circur nces. C q to the
increased ex-works price, the free-on-rails
destination selling price has been increased
by Rs. 3.60 per tomne with elfect from
the 16th April, 1969,

Issue of liguor licences in U.P.

9398. DR. SUSHILA NAYAR : Wil
the Minister of LAW AND SOCIAL
‘WELFARE be pleased to state :

(a) the number of liquor licences,
district-wise for the country and foreign
liquor issued before the promulgation of
the President’s Rule in Uttar Pradesh ;

(b) the number of such liquor licences,
district-wise issuxd after the imposition of
the President”s Rule in Uttar Pradesh ;

(c) the number of hoarding advertising
liquors and wines put up in Uttar Pradesh ;
and

(d) whether it isa fact that one dry
day a week (Tuesday) used to be observed
before the imposition of the President's
Rule and this has since been cancelled ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
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[DR. (SHRIMATI) PHULRENU GUHA] :
fa) to (d). The ‘“information is being
collected and wiil be laid on the Table of
the House in due course,

Enlistment of Manipuri residents of Tripura
as Scheduled Tribes

9399. SHRI JYOTIRMOY BASU:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether fify
residents of Tripura are carrying on an
agitation demanding enlistment as Scheduled
Tribes ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) and (b). The Manipuris of Tripura
have submitted representations to the Joint
Committee of Parliament on the Scheduled

Castes and  Scheduled Tribes  Orders
(Amendment) Bill, 1967. It is for the
Committee to take a decision on these

representations.

Money spent by political parties during
mid-term elections in West Bengal

9400. SHRI JYOTIRMOY BASU :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state the total
amount of money spent by each political
party in connection with the last -mid-term
elections in West Bengal held on the 9th
February, 1969 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : As at pre-
sent there is no provision in the law requi-
ring any political party to make and file any
statement of the amount of money spent by
it in connection with any election, it is not
possible for the Election Commission to give
any information about the amount of money
spent by each political party in connection
with the last mid-term eleclions in West
Bengal.
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The Commission, however, proposes to
make recommendations for the amendment
of the law with respect to election ¢xpenses
which may be incurred in future by any
political party in connection with the
elections of candidates set up by it.

Pre-examination training centre for Scheduled
Castes and W;Iurim iw M‘!’I
ra

9401. SHRI G. C. DIXIT : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that in order to
prepare the Scheduled Caste and Scheduled
Tribe candidates for competitive examina-
tions for entry into the State and Central
Services, a pre-examination training centre
is proposed to be established by the Madhya
Pradesh Government ;

(b) if so, whether the Central Govern-
ment are going to provide some subsidies
for the proposed training centre 7

THF MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI]) PHULRENU GUHA] :
(a) and (b). Such a Centre has already
been set up by the Stale Government at
Bhopal., The entire expenditure thereon is
being borne by the Government of India.

weg wim # Wi W awy

9402, it sio Wo HNfwa : FT aitwd-
fors frwrw, srmafos saTqTT @9t @AREm-
W HAT qg @A FF FO FOT 6

(7) smrag g 5 19678 wem
s F R a9y W fedfoe # itz

& wwE & S g@dl aEfas

SraRaHAT FF gAAT # Witz F @I -
W 194840 #Y z7 w7 g€ ot ;

(w)ﬁruzn"rwiﬁs Ty
agl ¥ g7 21 fediomt § iz &Y ava &
40 wfawa 3fg & i ;
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() = gF T AW W A S
AT femmar w7 & avar 9@l of@emr
¥ fog, fGuar s ot & FrTow @
ST, FAAT 5 FE AT A q9AT @E
yfafaa gar af@iomT & fof amm o
F19 HgY = i F araegwar gt ;
ak

(=) afz g, @t a1 Fwi< & fawc
wew 939 ¥ & o drifz sream eanf
A FTE 7

stutfre fawrm, siafos s aa
wraa-sT At (st wEsfm aeh
wgee) : (%) A< (). o, 7@

(m) mier @ afeT ¥ fog
iz N smerEar ¥ At ¥ ol oW
T grow ¢ gE @ 1 aar ofwon #
1967 qar 1968 3 wwar: 6235 F4r 6,150
Wo o wi¥i &t @ww gf ot

(%) wvaTeg # e @7 ¥ 2 |
W 2 &1 WAt TS HHE § OF wC-
| FT §EE  FTERAT A gfesar
fafidz qrar frafor fwar s @r &0

Cement Factory in Public Sector

9403. SHRI G. C. DIXIT : Will the
Mipister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether itis a fact that the Ce-
ment Corporation has recommended five
places to the Central Government for the
purpose of setting up cement factories in the
public scctor ;

(b) whether it is also a fact that Go-
vernment propose to set up only one or 1wo
cement factories in the public sector during
the Fourth Five Year Plan period ; and

() if so, the names of the places where
they are proposed to be set up and the cri-
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terian adopted for selecting the places for
this purpose ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (c). The Cement
Corporation has submitted project/feasibi-
lity reports for setting up cement factories
at eight locations including one for a ma-
sonry cement plant. Of this Government
has already approved two locations yiz.,
(1) Mandhar in Madhya Pradesh and
(2) Kurkunta in Mysore as these loca-
tions were found suitable from the point of
view of availability of the required quan-
tity and quality of raw materials and other
facilities,. The Cemeat Corporation is at
present engaged in the construction of

factories at these locations.
i,

It has also since been decided that the
additional capacity to be set up in the
public sector by the Cement Corporation
should henceforth be only in the areas
which are deficit in cement. Accordingly
it has been decided to allow the Corporation
to set up a cement factory at Bokajan in
Assam.

weg waw & afugfen &% & agx
& faenfaat w1 grmferat

9404, st o wo Fifww : wr fafw
AYT WATH WEATW HAT 4§ qATA H FA
Farfs.

(%) ¥ 7=g 7 WY FHT
FTHIT T T@7E TE qroAraAl F wwa
T 1967-68, 1968-69 &I 1969-70 ¥
Tvg ¥ sfagfag @41 & @ & far-
Fagt 1 graafmar & § ;

(=) afx g, o T AR & ¥ AT
F1T F FE o wega € 0 ;A

() afe g, & g ark § gwe A
a1 wfafsar & ?
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fafa s st T weaT fraw
# T wAt (w0 (sitwEY) FERY TR ¢
(%) & (7). saYT TIT FIER F "M
TGI § TIT AT § I A€W 9T @
fear snaa

Permanent and Temporary Puts of Station
Masters and Assistant Station Masters
on Indian Rallwl.p

9405. SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleased
1o state ;

(2) The total number of permantent and
temporary posts of Station Masters and
Assistant Station Masters in Indian Rail-
ways ;

(b) the total number of vacancies of
Station Masters and Assistant Station Mas«
ters maintained in Indian Railways ;

(¢) the total number of confirmed and
unconfirmed Assistant Station Masters in
the Iodian Railways ;

(d) the total number of posts of Leave
Reserve Station Masters and Assistant Siation
Masters sanctioned and actually provided
in the Indian Railways ; and

(e) the total number of Station Masters
and Assistant Station Masters provided
with rent frec Railway Quarters, Zone-wise,
Division-wise and year-wise for the p:riod
from 1st April, 1966 to 3lst Dzcember,
1968 ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to
(e). The information is being collected and
will be laid on the Table of the House.

Expansion of Foreion Cigarette Companies

9406. SHRI VIKRAM  CHAND
MAHAJAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT INTERNAL

TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) the value of import licences issued
for machinery to foreign cigarette companies
in the years 1966, 1967 and 1968 ;
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(b) the number of companies taken over
by foreign companies or new units started
from 1964 to 1967 ;

(c) whether it is a part of India’s policy
to allow expamsion in production capacity
of the foreign cigareite companies ; and

(d) the steps being taken to stop drain
of foreign exchange ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The value of import licenca
fssued for machinery to foreign cigarette
companies is given below : —

1966 Rs. 4,73,896/-

1967 Rs. 1,19,970/-

1968 Rs. 3,08,015/-
(b) Nil.

" (c) and (d). Government's policy is to en-
courage the production of cigarettes by Indian
owned firms to take care of the increased
demand, Government is also encouraging the
establishment of companies which are 1007/
Indian owned. One such company has
been given a letter of intent for setting up a
factory in Gujart state.

T e, W & agrae fafesar
afeerdt o frdem &g Ot

9407. =it sfwrx ®T& dATEA:  A4T
oA W0 9g T@ W I A e

(=) v ag ot ww g fe fafee

s qur wgrE fafeeEr wRwE

frdaa & fof amo: QwAl T A §

(=) afzg, @ =3 Ao w
¥ agmw fafemr afrerd & g 1968.
69 % sz a5 Frma N sl

() & 1968-69 ¥ ggix et Trfar
&1 &f ot @9 arar s foan & s
ag fwat Tt arge Al 9T 81 &
ok .



109 Written Answers

(w) ag fx & sgiwgi 581 A ?
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2 st (wro g feg) : (%)
1967——57
1968— —20
1969—— 2

(=) 2o WTTo WEHEH,
Tro THo Ao WYY,
2o #lo dte gl-'ﬁ',
o Ao TTo TAW,
2o R,

BTo I,
Mo Vo Tle H’lﬁ,
o THo THo HTHTT,

() =r§ 7g0
Clerks in Rallway Schools

9409, SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the clerks in varlous Rail-
way schools are treated at par with the
clerks of other Department of the Railways ;

(b) whether itis a fact that the clerks
of Railway schools of Danapur and Moghal-
sarai were pot treated at par with clerks
in other Diepartments of the Rallways for
promotion by virtue of their seniority ;

(c) if so, the reason therefor ; and

(d) the reasons for not giving them due
promotion prior to 1956 in accordance with
the Railway Board's order issued on the
11th May, 1935, like other clerks ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (d). At-
tention is invited to the reply to Unstarred
Question No. 2095 dated the %th June,
1967.

sitetfre frema, wrafcs s an
wRATE-wTd wrem & agiaa wfaat
way afaw wfeat & sifewr

9410, =it Wy AT : w1 Atarfre
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fawr, srafce | awT  EEEE-eE
HAY a8 FaTA T FIT FOA 16 ¢

(%) we+1d waog F faaiw 11
oars 1968 F AT e 1/12/67 qe-
fazadz (91) & feg mu Suaeel & a3-
X 99 qAET § qAT IT6 HATSY &
st Fmateai # smgfea mifaat aqar
sggfaa afes anfedt & feorars,
FAT-AR aar Hot Fe feax afe-
Fifeat am sdfat 1 15 =, 1969
aF 9% fou arcfas 98 o o@rw
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g
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T wew fam # w T @
sggfen anfedl aon sggfem
anfew anfadt & wdafot s

&t nf wdwafa

9411. it wYeg s : ¥ fafe aw
aaa wearw 5 A qg qA3 FN FOU KA
fe:

(%) g w14 #xwa & fRais 11
qar§, 1968 & ar o7 @eqr 1/12/67 ged-
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qurT weqo faarT § qar IF AAOST
¥ sl wateal ¥ aggfa aifadi aan
gaqfaa sufsn w@ifeai & #Faisg-amw,
FgAM-IT aqr AT feax afe-
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as 31% for srdar 9dff 97 [
T T ; K
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(&) @ saafedt o w1 9T
T A ¥ fer fawml § w1 W
®E?

fafe dwrem it wae wemor fawm
# Ton Wt [wre  (siiwel) §ORE 7] ¢
(%). fadw fog g saan 8 wfa) &t
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U ¥ T geawar sfaww
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ag ¥ FFA w1 fF

(%) 1g-%g warwg & fawiw 11
gert, 1968 & wmgw weqr 1/12/67 -
feorariiz (4Y) § fFg g Seaedl & ag-
HIT ITE FAST A q9T IA% HAeq

. ®fA Fgieal # sggies el aar

agqfaa  afaw ofea} & farwmra,
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fear mar ; A
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®?

=Y WA (T W g fag) : (F)
T (&), g THEH  ar @ A
WL O T & ATt |
Transfer of Railway Employees of a Particular

Language group to Another Region

9413, SHRI RAM SWARUP 1

SHRI ONKAR LAL BERWA 1

* Will the Minister of RAILWAYS be
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pleased to refer to the statement made by
him in the Lok Sabha on the 5th March,
1969 and state :

(a) whether orders have been issued by
the Railway Board that Railway employees
belonging to a particular language group
should not bz transferred to another region
in the interest of the education of their

children ;

(b) if not, when they are likely to be
issued ;

(c) whether cases have come to the
notice of the Railway Board where transfers

have been made from one language group
to another language region ; and

(d) if so, the action taken by the Rail-
way Board in such cases ? .

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (d).
Orders already exist that all possible com-
sideration should be shown to stafl who
have school-going children when transferring
them from one linguistic zone to another
and these have been reiterated. Transfers
from one linguistic zone to another where
pecessary in the interest of administration
cannot be avoided altogether,

Aeqrafy gt # fagre § wroita wita-
TS ® IHATT

9414. =it THETEATC TrEAt : T
fafy aqr awrw weqmor S 7 T@T T
T wh fm :

(%) =ur gz ax § fx fag® wear-
afa gy ¥ fage fama s & four
gATgT frafea 7 ¥ wrdm s @
¥ gardt oft Aréy wArd ¥

(@) aflzrg, dsmagHavfs
FEa 7 w@d, 1969 ® Faiy WA
Fur 798 A ¥ fraisr s
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VAISAKHA 23, 1891 (SAKA)

Written Answers 114
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foié g oA & foq wgr mam ar)
3§ fea¥é &1 saher &1 or W@y &)

Indian Standards Institution

9415. SHRI GADILINGANA GOWD:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the attention of Giovernment
has been drawn to the report which
appeared in the Blitz dated the Ist March,
1969 under the heading ‘Institute of S:;andal
and Irregularity’ alleging certaln corrupt
practices prevalent in the Indian Standards
Institution; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A,
AHMED) : (a) and (b). Yes, Sir. The
allegations are being looked into,
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Abolition of West Bengal Legislative Council

9416. SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :

Will the Minister of LAW AND
SOCIAL WELFARE b: pleased to state

(a) whether the West Bengal Legislative
Assembly adopted a Resolution urging the
abolition of the Legislative CouncH on the
21st March, 1969 ;

(b) if so, the reaction of Government
thereto ; and

(c) the action taken in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a)
Yes, Sir.

(b) and (c). A Bill to Implement the
Resolution of the West Bengal Legislative
Assembly will be introduced in the Lok
Sabha shortly.

Dissenting Note by Shri Achutan, Member
of Cnllmlrtc on Unloﬁchlilh,

9417. SHRI SURAJ BHAN :
SHRI P. R. THAKUR :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether it is a fact that the Com-
mittee on Untouchability had refi
accept a dissenting note given by Shri R.
Achutan, a member of the said Committee

. due to various reasons ;

(b) if so, the reasons why the refused/
invalid dissenting note has been taken into
consideration by Government circulating the
same alongwith the gist of the report of the
Committee to the Press in the month of
February, 1969 ;

(c) whether Government gave publicity

to the said rejscted notesthrough a Govern- -

ment Publication ‘YOJANA' of the $th
March, 1969 even. before the full repart of

MAY 23, 1969

i to

Written Answers 116

the Committee had been made available to
the Members of Parliamant ; and

(d) if so, the person responsible there-
for and the action taken or proposed to be
taken against him ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (DR. (SHRIMATI) PHULRENU
GUHA) : (a) Yes, Sir.

(b) No gistof the Report or copy of
the dissenting note was distributed by the
Goveroment to the Press either in the month
of February 1969 or earlier.

(¢) No, Sir, The *‘Yojana' published
an article contributed by Shri R. Achutan
in his personal capacity. This article is
not the same as the minute of dissent.
Government cannot be held responsible if
Shri Achutan had included in this article
some of the ideas he had expressed in his
dissenting note.

(4) Does not arise,

Basumati (P) Ltd., Calcutta

9418, RI BADRUDDUJA :
SHRI GEORGE FERNANDES:
SHRI 8. M. BANERJEE :
DR. RANEN SEN :
SHRI JYOTIRMOY BASU :
SHRI NAMBIAR : '
SHRI RABI RAY :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) who owns the printing and other
machinery of Basumati (P) Ltd., Calcutta ;

(b) on what terms and considerations ;

(c) whether the said machinery owners*
financial resources have been verified ; and

(d) if not, whether Government
verify it ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (BHRI F. A.

will
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AHMED) : (a) to (d). Information is being
collected and it will be laid on the Table
of\ the House,

Members of Income Tax Appellate Tribunals
in Calcutta

9419. SHRI BADRUDDUIJA :
SHRI S. M. BANERIJEE 1
DR. RANEN SEN 1
SHRI NAMBIAR :
SHRI RABI RAY :

Will the Minister of LAW AND SOCI-
AL WELFARE be pleased to state :

VAISAKHA 23, 1891 (SAKA)

Written Answers 118

(a) the number of members in Income
Tax Appellate Tribunals in Calcutta ;

(b) the dates of their postings separa-
tely and

(c) whether there is any proposal for
their transfers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) 8.

(b) The required information is as
follows :

S. Name Designation Date of posting at
No., Calcutta
Sarvashri
1. B. 8. Kasbekar Accountant Member 19.6.1968
2. N. Srinivasan Accountant Member 15.7.1964
3, V. Sethuraman Judicial Member 14.11.1966
4. 8. Rangaoathan Judicial Member 14.8.1967
5. G. Ghosh Accountant Member 26.12.1966
6. V.P. Tewarl Judicial Member 26 5.1967
7. A.C. Maitra Judicial Member 14 1.1969
8. Ch. G. Krishna- Accountant Member 16.12.1968

murthy

(¢) The President of the Tribunal has
recently issued orders for the Transfer of two
of the above Members posted at Calcutta to
other places.

Basumati (P) Ltd ., Calcutta

9420, SHRI GEORGE FERNANDES :
SHRI 8. M. BANERIJEE :
DR. RANEN SEN :
SHRI JYOTIRMOY BASU :
SHRI NAMBIAR :
SHRI K. HALDER :
SHRI RABI RAY :

Will ‘the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that Mesn

Basumatl (P) Ltd., Calcutta have taken

loans by cheque/cash ;

(b) if so, the mames of persons along-
with the date on which payment was
made to the firm ; and

(c) the other relevant detalls thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). According to the
Balance-sheet of Mzssrs Basumati (P) Ltd.
as on 31.12 1967, the company had an out-
standing secured loan of Rs. 52,630.76 taken
from the United Bank of India against hypo-
thecation of Newsprint Stock, an unsecured
loan of Rs. 11, 280.52 from the Andhra Bank
Ltd. and Rs, 1,14,800.00 from other partjes,
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Publlshing of Disseating Note by a Mem-
of Committee on Untouch-
ability

9421. SHRI P. R. THAKUR : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether itis a fact that the fort-
nightly journal of the Planning Commission,
Yojana, published in its issue dated the 9th
March, 1968 an article entitled ‘Untoucha-
bility Myth® which purports to be a ‘dis-
senling note’ by a member of the Committee
on untouchability ;

(b) if so, the reasons for publishing and
prominently flashing such a cootroversial
note in an official organ of the Planning
Commission ;

(b) whether the editor of the journal
got it verified from his Department of
Social Welfare whether the note formed
part of the Committee’s report and assessed
the facts and circumstances of its submission
before publishing it in an official organ ;

(d) the reasons for mot publishing the
majority view of Commitiee about untouch-
ability before giving publicity to a *different
view' of an individual member hailing him
as a ‘Harijan leader’ ; and

(¢) the action proposed to be taken
against the persons responsible for the
publicity on a highly sensitive issue 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) and (b). The article does not app=ar
to be a copy of the dissenting note. It is
an article contributed by Shri R. Achutan,
an ex.M. P. The ‘Yojana' publishes articles
contributed by the Government as well

. as  non-Governmental agencies  and
individuals. The contribution was not
given any prominence in the journal that
was not given to other contributions, and
was published in the normal course.

(c) As already stated, the article is not
a copy of the note of dissent. It was,
therefore, not necessary for the editor of
the journal to comsult this D:partment on
the views expressed in the article,

MAY 13, 1969

Written Answers 120

(d) The ardcle was given by Shri
Achutan in his personal capacity and it was
published in “Yojana® at a time when Shri
Achutan's connections with the Commitice
on ‘Untouchability had ceased. No
other article is reported to have been received
on the subject for publication.

fe) Does not arise,

Comments of Committee on Untouchability
oa Dissenting Note

9422, SHRI P. R. THAKUR ! Will
the Minister OF LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether any member of the Com-
mittee on Uhtouchability submitted a *dis-
senting note’ about the question of untouch«
ability in the country ;

(b) if so, his name ;

(c) whether the Committee has made
any comments about this note and whether
it forms part of the Report ;

(d) if so, the details thereof ; and

(e) Government's view point about the
status of this note ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :

(a) and (b). Yes, Sir. Shri R. Achutan
had submitted a note of dissent.
(c) and (d). The dissenting note and

the C>mmittee's views on it are contained
in its Resolution at page 2 of the connected
documeats of the Report of the Committes
placed on the Table of the House on
10-4-1969.

(¢) There can be no qusstion of
according any spz=cial ‘status’ to this matter,
Government will be guided by the demo-
cratic principle that all members of a
Committee have the right to express their
views.

T of e
9423. =it afa swaw : 747 SHtagifre
frwre, AFARCE ST -ANT ARATT-wTT
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Provision of Pilgrim Sidings on the
Soutbern Railway

9424, SHRI MANGALATHUM A-
DAM : Will the Minister of RAIL-
WAYS be pleased to state 1

(a) the number of pilgrim sidings pro-
posed to b: constructed on the Southern
Railway during 1969-70 ;

{b) whether there cre is a demand by the
pilgrim 1raffic 1o improve the facilities like
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improved catering, bathing facilities, etc., at
Stations like Rameshwaram, Madurai,
Trivandrum and Mysore ; and

(c) if so, the details thereof 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Nil,

(b) No.

(¢) Does not arise.

wrft wiargn wam, % e, &
qran wen fraw
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Export of Rail Wagons and Other Equip-
ment 10 African Countries

9426. SHRI D. N. PATODIA :
SHRI R. K. SINHA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that officials
fiom several African countries recently
visited India to find out the possibilities of
booking orders for Indian rails, wagons,
signalling equipments etc. ;

(b) whether it is also a fact that one
single factor which is inhibliing the pros-
pects of a good supply to the African
countries is the lack of long term credit
facilities with the African countries ; and

(¢) the mames of the countries of
Africa who have shown Interess in buying
Indian rail equipments and whether Govern=
ment could make necessary credit facilities
available 10 them 7

‘THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to
(c). Onan iovitatlon from the Railway
Board, seven senior Railway Officers from
the following African Rallways joined an
Observation-cum-Study tour of Indian Rail-
ways which commenced on 17th March,
1969. .

1. Nigerian Railway Corporation.
2, Zambian Railways (Two officers).
3. Sudan Railways.

MAY 13, 1969

Written Answers 124

4. East
bours.

African Railways and Har-

5. Malian Railways ; and

6. Ghana Railway and Port Adminis-
tration.

The tour was arranged with a view to
foster c¥bse relations between Indian Rail-
ways and the Railways In Africa.

The visiting Railway Officers had no
tpeei_fic proposals for buying wagons and
other railway equipments from India. They,
however, evinced considerable interest in
the development of Indian Railways, our
technical know-how and production capa-
city in different spheres.

It would not be correct to conclude that
the inadequacy of credit facilities is a factor
which inhibits exports of railway equip-
ments to African countries. Medium and
long term credit facilities can be extended
by our exporters under normal commercial
arrangements, in view of the institutional
arrangements which exist for facilitating
the flow of export finance, such as
the refinancing and direct financing
schemes of the Industrial Develop-
ment Bank of India, the export credit
insurance and guarantee schemes of the
Export Credit and Guaraniee Corporation
etc. In fact, cxports of rails and track
accessories, Wagons etc, , have been taking
place 1o other countries such as Iran, South
Korea, etc. and credit facilities have not
been found to be an inhibiting facior in these
cases,

Formation of Regiments of Peasants

9427. SHRI MUHAMMAD SHERIFF :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) wheiher the Executive Committee
of the All India Federation of Scheduled
Castes, Scheduled Tribes and other Back-
ward Classes has urged Government to
form various regiments of peasants presently
organised on caste basis under a suitable
nomenclature : and

(b) if so, the reaction of Government in

regard thereto ?
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. THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) and (b). Mo such request has been
received by Government.

Avertion of Accident to 11-up Howrah-
Delhi Express

9428, SHRI
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is a fact that 11-Up
Howrah-Delhi Express which left Kanpur
on the 24th March, 1969 would have met
with a serious disaster between Achalda-
Samhon Stations on the Kanpur-Tundala
section of the Northern Railway, at K. M.
1118/13, due to Break Beam of rear Brake
Van having got disconnected and having
fallen down ;

(b) whether it is a fact that the GQuard
incharge stopped the train immediately in
the jungle when some abnormal sound was
heard thus showing his presence of mind
and this averted the disaster ;

(c) whether It is a fact that the Guard
and Driver removed the broken part and
brought the train to the first avallable sta-

tion ;

(d) whether it is also a fact that no
other Railway servant on duty came to their
help ;

(e) If so, whether any reward is pro-
posed to be given to the Guard incharge
who averted this disaster ; and

(f) whether It is proposed to provide
more Transportation hands on all Passenger
carrying trains 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a)
While 11 Up Howrah-Delhi Express was
running between Achalda and Samh
stations, the 2 truss bars of the rear bogie
of TLR No. 5617 got damaged and be:nt
due to the truss bar hanger pins having
worked out. The Guard on hearing an
uwausual sound applied the vacuum brake
and stoppzd the train at K.M. 1118/13.

(b) Yes.

() Yes.

ISHAQ SAMBHALI :..
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(d) No.
been

(¢) A commendation letter has
issued to the Guard-in-charge.

(f) No.

Railway Bridgrs in U.P.

9429. SHRI VISHWA NATI{ PAN-
DEY : Will the Minister of RAILWAYS
be pleased to state ;

(a) the total number of bridges on the
Railway lines in Uttar Pradesh ;

(b) the number of bridges constructed
there during the last two years ; and

(¢). the number of bridges which are
more than 20 years old and the action
taken to carry out their periodic re-
pairs 7 N

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : Presum-
ably the Honourable Member is referring
to the number of road overbridges In Uttar
Pradesh. If so, the position is under ;:—

(a) Thirty nine.
(b) Two.

(c) Twenty five. The bridges are In-
spected in detail periodically once in a
year and repairs to the bridges are carried
out as and when found necessary.

Attack on Guard Incharge of 2594 Du.
Guntakal Division

9430. SHRI 1SHAQ SAMBHALI : will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that on the Ist
April, 1969, Guard Incharge of 2594 Dn.
Guantakal Division (Southern Railway) was
assaulted by Rakshak of Railway Protection
Force who was under intoxication, as subse-
quently certified by the medical authorities ;

(b) whether it is a fact that when the.
Guard prevented him from accompanying
his train under liquor, he aimed at him with
I6aded musket which was later on snatched
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tactfully by Safety Inspector who was on the
Train Engine :

(c) whether it isa fact that the Divi-
sional authorities of Guntakal Division
(Southern Railway), who were leaving on
inspection did not initiate any immediate
action when approached by the Guard ;

(d) if so, the action being taken by the
authorities of the Railway Protection Force
against the Rakshak who was found under
intoxication while on duty ; and

(¢) what preventive measurss are being
adopted by Railways for the protection of
Guards against such type of happenings and
threats 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) A
Rakshak obstructed the Guard and entered
into a heated argument with him but there
was no criminal assault. The Rakshak was
under intoxication.

(b) Yes.
(c) No.

{d) The Rak»'lak was placed under sus-
pension and handed over to the Government
Railway Police, Guntakal, The Government
Railway Police, Guntakal have registered a
case in this connection:

(e) Surprised checks by  supervisory
staff have been intensified.

Proposed ‘Dharna’ by prohibition
Workers outside P.Ms." House

9431, SHRIR.K. AMIN : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state *

(a) whether it is a fact that one hundred
prohibition worker from all over India pro-
pose to observe ‘dharna’ outside the Prime
Minister's residence, and

(b) if so, the reaction of Government
thereto 7

" THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
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[DR. (SHRIMATI) PHULRENU GUHA] :
(a) The Government have no information.

(b) Does not arise,

Seminar on Export Promotion for small
Scale Industries

9432-SHRI R.K. AMIN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to

(a) whether it is a fact that a seminar
on export promotion for small scale
industries was held in Delhi in the 2nd

week of April ;

(b) if so, its important recommenda-
tions ; and

(c) the reaction
thereto 7

of  Government

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) Yes, Sir,

(b) The Seminar made
recommendations 1

o

the following

Setting up of a Dry Port in

Delhi ;
(ii) Creation of an Export Promotion
Directorate in Small Scale
Industries Development Organi-
sation ;

(ili) Creation of a raw material bank
devoted exclusively to the export
needs of the Small Scale sector ;
(iv) Provision for one-third of the
members of trade delegations
going abroad 10 be drawn from
the small scale sector ; and

(v) Earmarking of future targets for
export performances.

(¢) The Small Scale Industries Board
has appointed a Sianding Committee on
export promotion for small scale industries
and these suggestions will be placed before
the Commitiee for their consideration.
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Thackerson Stainless Steel process
developed by C.S.1.R.

9433, SHRI VIKRAM CHAND
MAHAJAN : Will the Minister of
STEEL AND HEAYY BNGINEERING
be pleased to state :

(a) whether the muzh publicised
process  *“Thackerson  Stainless  Steel,
developed and patented by the Council
of Scientific and Industrial Research a
few years ago, has bzen found to be
disappointing ; and

(b) if not, the amount (value-wise
and  weight-wise! of Stainless  steel
manufactured in India under this process
during the last three years ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K.C.
PANT): (a) and (b). No, Sir. The
Alloy Stcel Plant at Durgapur undertook
trial production and produced about four
tonnes of steel according to this process
in the Induction furnance. Further trials
will be necessary and the economics of
the pro:zessing will have to be studied
before commercial exploitatlon of th:
process is decided upon. This may take
a year or more,

Cases advocated by M.Ps on behalfl
of Government

9434, SHRI  JYOTIRMOY BASU:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the names of M:mbers of Parliament
who have advocated cases for Central
Government in the Courts of Law during
the last three years ; and

(b) the amount paid to each of them
year-wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) and
(b). The requisite information is not
readily available with the Ministry and
will be laid on the Table of the House

after it is eollected.
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Import Substitution Programme

9435, SHRI MUHAMMAD
SHERIFF :
SHRI TULSIDAS
DASAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, ' INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to siaie :

(a) whether Government have appointed
an Official Committee to inquire into
the import substitution measures ;

(b) if so, the nam:s of the members
of the Committee ; and

(c) when the Committee is expected
to give its report to Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) This Official Committese has hees
appointed under the Chairmanship of
the Secretary, Ministry of Industrial
Development, Internal Trade and Company
Affairs with Secretaries of other economic
Ministries, Director General of Technical

D:velopment and . D:velopment Comm-
issioner for Small Scale Industries, as
members.

(c) This Committez is intended to be
a Standing: Committee which would meet
periodically to take stock of the progress
made and to chalk out furtheér programms
of action.

Grievances of Guards of Gomoh
(Eastern Railway)

9436. SHRI ISHAQ SAMBHALI : Will
the Minister of RAILWAYS be pleased to
to state 3 -

(a) whether it is a fact that Guards
of Gomoh (Eastern Railway) have issued
wire to entire Railway machinery on the
21 March, 1969, and pstition, protesting
Aagainst the introduction of DM Link bet-
ween Mghalsarai and Gomoh, covering a
distance of 373 K.Ms. by Gomoh Guards
working over 14 hours at a stretch ;
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(b) whether it isa fact that Guards
of Gomoh are being forced to work this
link in spite of long hours on road and pass-
ing through Gaya Headquaters of Guards ;

(c) whether it is a fact that it is huma-
nly impossible to be vigilant for 14 hours
at a stretch covering 373 K.Ms. distance in
Goods Brake VYans which has heavy ocilla-
tion, due to its lightness and heavy speed
of the trains ; and '

© (d) if the reply to above be in affir-
mative, the action being taken to remove
discontentment among the {Gomoh Guards
by giving them proper relief at Gaya j.e.
between Gomoh and Moghalsarai 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a)
Yes.

(b) to (d) . The D. M, link has been
introduced to reduce long hours of duty pre-
viously prevailiag and the running tim: has
now been reduced to 12 hours on an average,
which is in order. However, arrangements
exist giving relief to any Guard who per-
forms over 12 hours’ running duty or 14
hours total duty and who asks for it after
giving two hours" prior notice to the Cont-
roller. :

wrgat & sriafen @i § fexal aar
Tl w agran

9437, «ft wwaww Tag FwaE A
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Loss to Railways due to Bengal Bandh

9439. SHRI D. N. PATODIA : Will
the Minister of RAILWAYS be pleased to
state ;

(a) whether it is a fact that the Go-
vernment of West Bengal during the ‘Bengal
Bandh® had refused to give adequate protec-
tion to the Railways ;

{b) whether as a result of the refusal
of the Government of West Bengal, the
Railways suffered any loss due to. mob
frenzy ; and

(c) whteher in view of the above,
Government -have considered mnecessary
either to augment the protection force for
the Railways or to convene a meeting of
the State Governments to consider the ques-
tion of giving adequate protection to Cent-
ral property/business undertakings which
are now operating in the States 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) when the
Bandh was announced, the matier was taken
up by the Railway authorities with the
State Government of W.st Bengal for affor-
ding  necessary protection. The West
Bengal Government intimated that except
for protection of vital installotions police
protection will not bs available for running
of trains,

(b) No loss was caused to the Railway
paoperty due to mob frenzy. )

{c) No necessity has been felt so far.

Untouchability Law

9440, D.N. PATODIA : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that the
Elapanerumal Committez, in its recent
report laid on the Table of House, has
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(c) whether till such time as the law is
amended, Government have taken steps to
urge the State Governments to enforce the
existing law and take more ' vigorous sieps
on social education to curb the evil ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN

THE DEPARTMENT OF SOCIAL
WELFARE [DR. (SHRIMATI) PHUL-
RENU GUHA]: (a) Yes sir.

(b) The Committee’s suggestions for
amendment of the Untouchability (offences)
Act are under consideration in consultation
with the State Gorvenments.

(c) The need to enforce the provisions
of the Act and take measures to remove
untouchability has been constantly urged
on the State Governments.

Introduction of Probihition in States

9441. SHRI HEM BARUA : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whethere It isa fact that certaip
State Governments have demanded compen-
sation for introducing Probibition :

(b) if so, the names of these States and
Government's reaction thereto ;

(c) whether it is also a fact that
certain  orgapised groups have opposed
Prohibition ; and

(d) if so, Government’s reaction to the
same 7

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE [DR. (SHRIMATI) PHUL-
RENU GHUA] : (a) and (b). Yes, Sir. In

pointed out the continuince of ities
and untouchability in the country ;

(b) whether ke:ping in view the facts
that have been brought to light by the
Committee, Government have considered it
desirable to make suitable changes in the
law to make observance of untouchabi-
lity an offence to be punished with more
scverity ; and

P to Gover t of India’s offer to
compensate the State Governments to the
extent of 509/ of the loss of excise revenue
that they may suffer asa result of in-
troducing prohibition the State Governments
of Haryana and Rajasthan have come
forward with the demands ror such compen-
sation. The demands of the two States are
under consideration.
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The Government ‘have no inform-

(€).
ation.
(d). Docs not arise,

Dispute between M/s. Firestone Tyre Co.
and M/s- Synibetics and Chemicals Ltd,

2, SHRI GEORGE FERNANDES ;

| the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government’s attention has
been drawn to dispute between M/s. Fires-
tone Tyre Co., and M/s. Synthetics and
Chemicals Lid.,, which has resulted in a
public controvery between the two firms ;

(b) if so, *he substance in the allegations
made by the respective disputants ;

(c) whether any share-holders of M/s.
Synthetics & Chemicals Ltd., have approa-
ched Government for intervention ;

(d) if so, the nature of the represonta-
tion made by ths shareholders ;

(¢) whether Government
intervene in the dispute ; and

propose to

(f) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir. A statement to
this effect has already been made by me in
the House on the 28th April, 1969,

(b) to (). Some sharsholders of M]s.
Synthetics & Chemicals Limited as well as
others have made representations urging
that the provisions of Section 294 of the
Companies Act, 1956 should be invoked by
the Company Law Board in the matter of
re-appointement of ‘M/s. Kilachand Devi
Chand & Co. (Pvt) Limited as sole- selling
agents of the aforesaid company. They say
there is no necessity of having sole selling
agents in the present case and the terms of
of their appointment are prejudicial to the
interests of the principal company. = The
contention of the sole selling agents is that
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they are rendering useful services to the
company in effecting sales and it would be
more costly for the principal company to
ser up its own selling organisation,

The matter is engaging the attention of
the Company Law Board, but the occasion
for action on its part will arise only if the
sharchdlders of the company approve the
re-appointment of the sole selling agents,
The result of their voting in the meeting
held for this purpose is still awaited.

Compensation to persons whose properties
were requisitioned by Railways

3. SHRI GEORGE FERNANDES ;
ill the Minister of RAILWAYS be pleased
to state ;

(a) whether a representation has been
received by his Ministry that the Railways
have yet to pay compensation to persons
whose properties were requisitioned while
shifting the goods yard from Tinsukia
Railway station to Hijiguri ;

(b) if so, the causes of the delay in
-making the payment ; and

(b) when Government propase to make
the payment ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes, Sir.

(b) Payment of compensation for only
a small portion of the land could not be
made till now owing to certain discrepancies
in the estimate of cost fumished by Civil
Authorities. .

(¢) The matters is being pursued vigoro-
sly to make the paym:nt as carly as pos-
sible.

Noa-Implentatian of Schemz to help
Industrial Units of Tribes in]Dethi

9444. SHRI DEORAO PATIL : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that in 1965
Government had approved a scheme to help
the eight industrial uaits of the Denotified
Tribes in Delhi ;
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(b) whether the scheme has. been imple-
mented ; ard

(c) if not, the reasons for mot imple-
menting it ? .
THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) The Scheme was approved in 1967-68.

(b) No. Sir.

(c) The implementing authority, namely
the Delhi Administration, have been addressed

VAISAKHA 23,
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(b) the pames of industries which will
have Indo-Yugoslav collaboration 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A
AHMED) : (a) and (b). India and Yugsolavia
have recognised the importance of indenti-
fying sectors of industry in both the
countries where they could work out indus-
trial co-operation arrangments on a mutually
complementary basis. Such possibilities
appear in fields such as automobile and
ancillary industries, agricultural and crawler
tractors, railway equipment, high pressure
gas cylinders, food processing machibery,
ship-buildi steel industry and heavy

in this regard, and their reply is a
Urge by All India Prohibition Council
for Total Prohibition

9445. SHRI TULSIDAS DASAPPA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the All India Prohibition
Council has urged the State Governments
to introduce total prohibition if 90 per cent
of the inhabitaots of a district or panchayat
samiti so demand ;

(b) whether Government propose to
write to the State Governments in this con-
nection ; and

() if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) No, Sir,

(b) and (c). Do not arise.

Economies collaboration between Yugosl-
avia and India for Industrial
set-up

SHRI TULSIDAS DASAPPA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

9446,

(a) whether several sectors of industry
have bzen earmarked for closer econo-
mic collaboration between Yugoslavia and
‘India ; and

electrical equipment and technical consultancy
services.

Industrial Estates in U.P.

. %447, SHRIMATI SUSHILA ROHA-
TGI : Will the Minister of INDUSTRIAL
DEVELOPMET, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state 3

(a) the total npumber of Industrial
Estates in U.P. and their location district=
wise ;

(b) how this total compares with the
number of Industrial Estates in other
States ; and

(¢) keeping in view the huge size of
the State and its poverty and backward-
pness, whether Government propose 1o in-
croasc the number of Indusurial Estates in
U.P?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The toial number of
completed industrial estates in U, P, is 44,
Their districi-wise location is given in the
statement laid on the table of the House.
|Placed in librery. See No. LT 1129,69)

(b) Among the States U. P. has the
largest number of Industrial Estates, A
statement showing number of Industrial
estates completed in the difTereat States, in
India is given in the statement laid oa the
table of the House. [Placed in library.
See No. LT-1129/69]
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(c¢) The Siate Government propose
to set up two more industrial estates during
the Fourth Plan period.

Confirmation of Clerical Staff of Railways-

9448. SHRI NAMBIAR Will the
Minister of RAILWAYS be pleased to
state 1

(a) whether itis a fact thata large
number of Clerical staff in the Accounts,
work and personnel Branches and many
other Departments in all Railways is still
remaining temporary after completion of
several years of service and even wupto ten

years ;

(b) whether the particulars of service
of such temporary clerks in each Railway
will be placed on the Table of the House ;

(c) the reasons for such wundue delay
caused In their confirmation ; and

(d) the probable period within which
they are likely to be confirmed ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to
(d) . The information is being collected
and will be laid on the Table of the sabha.

Whai Rooms and Waiting Halls at
. Railway Sllﬂom'

9449, SHRI VALMIKI CHAUDHARY :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No, 6468 on the 15th April, 1969
regarding waiting fooms at Mahnar Road
Station and state :

{a) the basls for arriving at a decision
to construct new waillng rooms and waiting
halls at Railway Stations particularly on the
Morth Eastern Railway and the extent of
higher class traflic necessary om such
stations ;

(b) whether waiting-halls are not pro-
vided on such stations as have no or_little
higher-class traffic although lower-class
traffic might be as much heavy as 'possib!e
and if so, the reasons therefor ; and’
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(c) the annual income at Mahnar Road
station (on the basis of last threq years'
receipts) and the minimum income limit for
stations where waitiog halls are provided ?

THE MINISTER OF RAILWAYS
(DR.,RAM SUBHAG SINGH): (a) and
(b). Waiting hall has been included in the
items of minimum passenger amenities to be
provided at all stations. The present yard-
stick for the area of waiting hall 10 be
provided is 15 sq. ft. per passenger based
on 675 | 45% of the maximum number of
passengers - dealt with at any one time
(excluding mela traffic) at small stations/
large stations. New waiting halls  are
provided and the existing ones are extended,
on a programmed basis,

As far as new upper class waiting rooms
are concerned, they are provided on a
programmed - basis at such non-suburban
stations where the number of upper class
passéngers dealt with is 25 or more per day.

(c) Passenger earnings realised at Mahnar
Road station during the last three years is
as under j—

Rs.
1966-67 3,10,743
1967-68 3,08,514
. 1968-69 3,30,309

As mentioned in reply to part (a) and
(b) ab .ve, no minimum income limit has
beea fixed for the purpose of providing
waiting halls on the railway stations,

Export of Khadi Goods

9450, SHRI ~BENI SHANKER
SHARMA : Will the Minister of INDU-
STRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to alll! :

(a) whether Khadi goods were exported
in the years 1967-68 and 1968-69 ; '

(b} if so, to which countries ;
(c) the estimated value thereof ; and

(d) the steps taken to increase their

" exports ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (d). Information is
being collected and it will be laid on the
‘Table of the House in due course.

Engquiry into Birla Affairs

© 9451, SHRI BENI SHANKER
SHARMA : Will the Minister of INDU-
STRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) whether sixty-seven Advocates of
the Supreme Court have urged the Prime
Minister to order an inquiry into the
affairs of Birlas and the Deputy Prime Mini-
ster under the Commission of Inquiry Act ;

(b) if so, the reaction of Government
thereto ; and ,

(c) the steps taken or proposed to be
taken in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes Sir.

(b) and (c). The allegations against the
Birla Group of companies bave been exa-
mined in detail and a statement indicating
the action taken in respect of these allega-
tiops has been earlier laid on the Table of
the House, It will be seen from the state-
ment that in a large number of cases,
detailed inguiry, investigation and action

has been taken or initiated through
the most appropriate  agencies of
Government in each case. Allegations

relating to licensing of industries have bzen
referred to the Industrial Licensing Policy
Inquiry Ce i Investigaii are still
proceeding in respect of som: of the allega-
tions while the matter is b:fore th: courts
in respsct of others. In order to maintain
close check and follow up in respect of
jovestigations which are still contiauing or
which are bzfore various tribunals, Govern-
ment have appointed a special Commissioner
in the Cabinst S:eretariat to coordinate
such investigations and briog up ths cases
for early decisions of Governm:at. In the
cirumstances, it is not propesed (o set up
a Commission of Inquiry.
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Views Expressed by the Leader of Industrial
Productivily Mission from Japan

9452, SHRI BENI SHANKER
SHARMA ; Will the Minister of INDU-
STRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) whether Mr., Toshliro Doko, leader
of an Industrial Productivity Mission which
visited India.for iwo weeks in March, 1969
has stressed that an economic and political
cooperation batween India and Japan is
essential for promotion of peace and develup-
ment of Asia in the future ;

(b) if so, the reaction of Government
thereto ; and

(c) the steps proposed to be taken in
this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED) : (a) The delegation under the
leadership of Mr. Toshio Doko visited
India with (he object of exchanging ideas
on productivity efficiency, and to appreciate
India’s industrialisation which would pro-
vide great scope for fostering the trade and
industrial collaboration between Japan and’
India, The leader of delegation, on the
eve of departure, expressed at a press con-
ference that there were immense possibilities
of such a collaboration in three direc-
tions, viz

(i) there were a pumber of products
which each country produced which
would be of interest to the other ?

there could be more Indo-Japanese
ventures in India, the products of
som: of which would be of interest
to- Japanese Industries ; and

(i)

India and Japan could collaborate
in setting up joint features in third
countries.

(iii)

(b) and (c). A list of manufactures
and semi-manufastures which could be
supplied by India to Japin for mseting the
requiremzats of their highly sophisticated
industries has bezn given to the delegation
which_also agr:el to arrang: to send to
India a list of items in which the Japanese
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industries would be interested in obtaining
supplics from India. The delegation has
also extended invitatlon to a similar delega-
tion from India to visit Japan in the near
future,

Births and Deaths in Trains

SHRI BABURAO PATEL :
of RAILWAYS be

9453,
Will the Minister
pleased to state :

(a) number of births and deaths which
occured on trains during the last year ;

(b) the reasons why Government do not
‘attach a travelling medical unit conslsting
of a doctor and a nurse to long distance
trains for medical emergencies ; and

(c) whether Government are awarc of
the fauct that food and water supplied on
trains often cause acute and sudden ailments
like vomiting, diarrhoea, dysentery, cholera
mucous colitis and many other painful
stomach ailments requiring immediate
medical aid from a competent doctor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No
statistics of such infrequent and unforeseen
occurences like births and deaths in trains,
are maintained.

(b) This has not been found necessary
since emergency medical attendance to
travelling passengers can be conveniently
provided without attaching mobile medical
units to possenger trains. B:sides it would
be uncconomical as the expendi:ure likely

to be incurred 0n such a move would be °

disproportionats to the benefits likely to
.accrue from it. It would also occupy much
needed space in the already overcrowded
trains which could otherwise be thrown
open to the tgavelling public.

(=) It is difficult to establish that such
ailmznis are occuring more among the
travelling public than others, Besides food
and water supplied to passenger trains are
subject to frequent and regular inspection

: and laboratory tests by medical and health
staff of the railways and the railways always
endeavour to ensure that only safe and
potable drinking water as also safe food
articles are sopplied to the travelling public.
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New Railway Lines in Madhya Pradesh
During Fourth Plan

9456. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Railway loes play
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the movement of iron ore from the
Bailadilla region of Madhya Pradesh for
export yig Visakha-patnam port

(c) and (d). The Fourth Plan pro-
posals for new lines have not yet been
finalised,

Vacant Building outside Kasturba
Niketan, Lajpat Nagar

9457. SHRI BALRAJ MADHOK :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased 1o siate :

(a) whether it is a fact that a building
just outside Kasturba Niketan, Lajpat
Nagar, Delhi has been lying vacant for
over five years ;

(b) whether it is also a fact that
Social Welfare Department of the Delhi
Administration has requested his Depart-
ment to hand over a part or whole of
this bullding to it so that it could be put
to some use for the welfare of the
cor ity ; and

an imortant part in the devel of
a region where they are laid ;

(b) if so, the reasons why Madhya
Pradesh is not being provided with the
new Railway line when iits vast area
rich in mineral, forests etc. is lyiog
underdeveloped for want of means Commu-
ni cation, transport etc. ;

new Railway lines are

(c) whether
Madhya

proposed to b: taken wup in
Pradesh during the Fourth Plan ;

(d) ifso, the details thereof, and if
not the reasons therefor 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) Railway development is not based
on any Statc-wise or region-wise concepls
but on over all development cansidera-
tions in the national interest. New lines
being costly to construct, wiH not be
financially viable unless a large volume
of traffic such as movement of ores,
minerals and other goods materialises on
it. Recently a new line from Bailadilla
to Kottavalasa has been constructed for

() if so, the reaction of Government to
this suggestion of the Delbhi Administration,

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL WEL-
FARE [DR. (SHRIMATI) PHULRENU
GUHA] : (a) Yes.

(b) A suggestion was received from
Dr. Ram Lal Verma, Executive Councilor,
Delhi Administration for handing over
part of the building to Delhi Administra-
tion for some wellare activities.

(c) The building has been car-marked
for the Central Cutting Section of the
Social Welfare and Rehabilitation Direc-
torate, as the present accommodation of
the Cutting Section in the Jamnagar
House Hutments is  iosufficient and
unsatisfactory from the security point of
view, Necessary  alicrations in  the
building are in the process of being
carried out and arrangements for electri-
fication are being made so that the Cutting
Section may be shifted to this building.
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Collision Between Parel and Dadar on
Central Rallway

9458. SHRI NITRAJ SINGH CHAU-
DHARY : Will the Minister of
RAILWAYS be pleased to refer to the
reply given to Unstarred Question No.
3529 on the 18th March, 1969 regarding

Track Recording coach on Central Railway
and state :
(a) whether the collision between

Parel and Dadar on the 1Ist February,
1969 was caused because of defect on the
track ; and

(b) whether a compartment of a local
train was derailed near Kurla yard
because of the track defect ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.

(b) A passenger coach of a local
train derailed on 29.3.1969 between Kurla
and Vidya-Vihar  stations. Cause of
derailment is under investigation.

sraws ¥ fog ‘e’ W et @ frfe
e W faed @ st

9459, wft witrwew : ¥ fafw a=
WHTH weATM  HAl 43 ¥ AT FM
w41 -
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Fo-FT & feg qig &7 fad® =1 fafe
ey AT §M N TG TW 9 AGHT
AT sy &< faar g faad ofoom-
ey gOd A aF-fakarat W gifa
gt

(w) ¥ ag & ¢ 5 38 999 7S
fafg wea ¥ vz fAfssa wa =a%7 fear
a1 f5 97 ow fafie g 781 &5 o
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Ban on Recruitment and Creation of new
Posts on Indian Railways

9460. SHRI M. S. MURTI : Will the
Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there is
a ban on recruitment and creation of new
posts in the Miofsterial staff on Indian
Railways ; ;

(b) whether there Is any such ban
imposed on any other category of staff
on the Indian Railways ; and

(c) if so, the reasons therefor and
the time by which it is going to be lifted ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). Thereisa ban on creation of posis
in all categories of staff in the headquarters
divisional District Offices except in the case
of posts required for operational and
maintenance purposes, but in regard to
recruitment the ban is applicable only in
respect of Clerks, Stenographers, Record
Sorters, Dafliries, Peons and Farashes,

(c) The ban has been imposed with
a view to  achieve economy in
administrative expenditure and is current
upto 31.3.1970 for the present,

Yard Stick for Turnover of Work by
Clerks on Railways

9461. SHRI M. S. MURTI :
Minister of RAILWAYS
to state :

Will the
be pleased

(a) whether there are any yard sticks
for the turmn over of the work by the
clarks on Indian Rajlways ;

(b) if so, what are they in different
zones ;
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(c) whether the present work load Is in
accordance with the yard sticks ; and

(d) if the reply to part (a) above
be in the negative, the reasons therefor
and the remedial measures taken in
this regard ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH: (a) to
(d). The information is being collected
and will be placed on the Table of
the House,

Scholarships to Handicapped

9462, SHRI ESWARA REDDY : Will
the Mintster of LAW AND SOCIAL
WELFARE be pleased to state @

(a) whether under the present rules for
disbursement of scholarships for handical
pped persons, all  applications for such
scholarships have to be submitted through
the heads of the lnstitutions concerned ;

(b) whether the State Governments have
to forward these applications to the
Central Government :

(c) whether it is a fact that no acknow-
ledgement is issued to the applicants either
by the heads of the Institutions on the State
Governments ;

(d) whether there have been instances
of delay in forwarding these applcations to
the Centre by the State Governments ;

(¢) whether there have been also
instances of these applications not reaching
the Centre at all ; and

(f) if so, whether Government propose
to take steps to ensure that all applications
are acknowledged by the State Governments
and they are forwarded in time to the

Centre 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUH] :
(a) and (b). Yes Sir,
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(c) There has been no report in this
regard, :

(d) By and large, there has been no
delay.

(¢) No such instance has been reported
10 the Centre,

(f) Does not arise,
Indostrial Estates in Fourth Plan

9463, SHRI RAM AVTAR SHARMA :
Wili the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ;

(a) the number of Industrial Estates
that Government propose to set up during
the Fourth Five Year Plan ;

(b) the names of the States where these
Estates will be sct up ; and

(c) the progress made by the two
Tndustrial Estates in existence at present ?

THE MINISTER OF INDNSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) and (b). In the matter of
establishment of Industrial Estates, the
decision rests with the State Governments,
The Government of India is mainly concer-
ned with evolving an All-India policy for
guidance of the State Governments and in
assisting them with funds towards implemen-
tation of the schemes decided on by them.

-(¢) As on 3lst March, 1968, 311 estates
had been completed and 248 had stared
fuctioning. Out of 8124 sheds as had been
constructed in the completd estates, 6482
han been allotted, 6026 occupied, and
industrial activity was going on in 4753
sheds. Goods worth about Rs. 89 crores are
produced annually, and persons employed
were 69,000 approximately.
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Stenographers attached with Senior-Scale
Officers on Northern Railway

9465. SHRI VIDYA DHAR BAJPAI 3
Will the Minister of RAILWAYS be pleased
to state the number of stenographers grade
seale
officers and above on the Northern Railway,

Divislon-wise 7 '

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : Information is
being collected and will be Jaid on the Table
of the Shbha,

Representation of Railway Stenograpbers

9466. SHRI SURAJ BHAN :
SHRI RAM SWARUP
VIDYARTHI :
SHRI OM PRAKASH TYAGI :
SHRI NARAIAN SWARUP
SHARMA :
KUMARI KAMALA KUMARI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is fact that Stenographers
working on the Indian Railways have repre-
sented to the Railway Board for redressal of
their certain grievances;

(b) if so, the details of demands; and

(c) the reaction of Government on cach
of their demands ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) to (c), Yes.
The Stenographers have been mainly demand-
ing an improvement in their scales of pay
and prospects of promotion. These have
been consideréd by Government and it was
held that in view of the improvements already
effected from time to time, no further im-
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provement in the scales of pay and avenue
of promotion was justified. However, the
qusstion of providing some relief, to Class
Il staff, including the category of Steno-
graphers, who have been at the maximum
of their pay scales for some time is under
investigation.  The examination will be
completed as soon as possible.

Stenographers on Railways

SHRI RAM SWARUP
VIDYARATHI :

SHRT OM PRAKASH TYAGI :

KUMARI KAMALA KUMARI

9467,

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Northern
Railway Administration have been unatten-
tive to the implementation of Railway
Board's directives in regard to betterment of
the lots of Stenographers working on the
Indian Railways;

(b) if so, the reasons therefor;

(¢) whether Government propose to
streamline the procedure in regard to quick
disposal and correct interpretation of the

* representations bzing submitted by the Steno-
graphers;

(d) if so, the detalls of such procedure
and if not, the reasons therefor;

(e) whether Government propose to lay
down certain set action to be taken agaimst
erring officials if the representations are not
disposed of in time or wrongly dealt with;
and

(f) if so, ,th details thereof and if not,
the reasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (f).
Though, due to administrative reasons, there
has been some delay on the part of the
Northern Railway Administration in imple-
menting Railway Board’s orders regarding
gradation of Stenographers, it cannot be said
that they have bezn inattentive in this regard.
Instructions already exist for speedy disposal
of staff representation. No time limit has
been or can be prescribed for disposal of
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staff representations as this depends mainly
upon the nature of the demand made. As
such, there is no question of taking actiom
against any official dealing with representa-
tion.

Replacement of Company Law Board

9468, SHRI CHENGALRAYA
NAIDU :
SHRI N. R. LASKAR :
SHRI R. BARUA :

- Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that a suggestion
to replace the present Company Law Board
with an indepsndent board consisting of ex-
perts in different fields was made at the
seminar held on the 30th March, 1969;

(b) if so, what were the other suggestions
made in the seminar; and

b (¢) how far they have beea agreed to
by Government 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) A suggestion to this effect
was mooted in one of the papers read at
the seminar on “Government Regulation of
Private Enterprise’ held at the Indian Law
Institute.

(b) Several papers containg various
suggestions about different aspects ot’Gq-
vernment regulation of private enterprise
were read at the seminar.

(c) The semioar did not make any
attempt to arrive at a consensus or to make
any positive recommendations on these sug-
gestions. Hence the qusstion does nol
arise.

Hindi Translators in divisional and
extra divisional offices of Northern
Raflway

9469, SHRI RAJDEO SINGH : Wwill
the Minister of RAILWAYS be pleased to
stale @
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(a) in how many divisiona] and extra
divisional offices of the Northern Rail-
way, Hindi Translators have bcen posted
and in what grades;

(b) whether they are considered adequate
to cope up with the colossal work of imple-
menting Railway Board's various directives
and provisions of Official Language (Amend-
ment) Act, 1967 throughout the WNorthern
Railway net work; and

(c) if not, what is proposed to be done
In this direction ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (c). The
information is being collected and will be
laid on the table of the Lok Sabha.

Translation of Station Working Rules

9470. SHRI RAJDEO SINGH : Will
the Minister of RAILWAYS bs pleased to
state :

(a) which of the Zonal Railways have
started translation of *Siation Working
Rules™";

(b) how many Station Working Rules
have been transiated by them until now;

(¢) how many years will it take to
translate all the Station Working Rules at
this pace; and

(d) what is proposed to be done to do
the work on priority basis ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (d). Ins-
tructions have been issued recently that
Station Working Rules should bz translated
in Hindi, As there arc over 7000 stations
on the Indian Railways, to begin with it has
been decided to translate the Station Work-
ing Rules of only such stations which are
situated in Hindi speaking areas. However,
the number of such stations is also quite large
and it will take time to translate the Station
Working Rules into Hindi.

“Rafllway Week Awards, 1969
9471. SHRI RAJDEO SINGH : Will

the Minister  of RAILWAYS be pleased to
state ©

(a) whether itis a fact that audience
and recipients of the Northern Railway's
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“Railway Week Awards, 1969, comprised
of Class IV staff also ;

(b) whether it is also a fact that the
General Manager read his address in English
only ; and

(c) fhe action proposed to be taken to
make the Heads of Offices in Hindi regions
of the Railway net-work to be Hindi
conscious 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) Yes.

(¢) Instructions are being issusd that,
at official public functions organised in
Hindi-speaking areas, Railway OfTicers
should pieferably adress the gathering in
Hindi.

Implementation of Directives of
Railway Board on Hindi

9472, SHRI RAJDEO SINGH : Will
the Minister of RAILWAYS be pleased 1o
stale :

(a) how many heads of departments are
there in the Zonal Railways Headquarters
Offices ;

(b) whether it is a fact that they have
been looking to various directives of the
Railway Board regarding Hindi and the
provisions of the Official Language (Amend-
ment) Act, 1967, with scant regard ; and

(c) if not, the reasons why the progress
of their implementation in Railway ofTices is
n t discussed regularly in the principal
officers meeting 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (c).
The information is being collected and will
be laid on the table of the Lok Sabha,

#9NT §ATH weqTV qYE &
wT=l w1 AT

9473, wit @l fag wetfear: sr

fafw oo &= weuw W=t ag I #¥

o w01 7



157  Written Answers

(%) ¥F=wanma saaw € F
gaedt & A fidas & g9 § ‘amifas
STl FTAET AT 2 ;

(=) 397 a1 & XX goedl A gen
feaat @ ot T safsaal, 0T @R
ot ¥ Afat & o & awem §
waar IAat ofcrat § W Iw A€ F
am-fadew & fodr w1 w9 &R g
aifea § ;

(w) aF & gfeaat &1 wfafafee 7
T & | FOr ;AR

() a1 g w1 fawr Eag aael
g wearfad feo o A st =
& 71 § aifF @ § sgafaw onfaat
& gfafafa @ mfys fFararas ?

fafw srrera site ewTor wearer frwm
# T Wt (Wro (sitwet) gwty Oy) :
(%) “arafaw srEsai’ 9% &1 @
gy o7 ¥ fowar mar g, ot aad &
qg saf¥1 oY §HI9 Fearw ® FEAEG
®Y qgrar A F T GAT B FAgaT IEY
afrq &9 & wwafaa g

(&) @F &1 1§ o F2ew gwaTy
= ¥ fefog ot & geafan af 3
FEIT AT FeAT 18 F AT fawe
# gzt 71 frgfe @ @ gaifadm
et ag=ad ¥ &% 4 qror fafafoa
g

() & (7). <ar fe oo
% ageasl § At fear mar g, ami-
F1 yH@ graTfe® s Fatal 7 ¥ feg
a1 & | 9T qEEgl 3 IO yraifad safe-
T ATAST T TEFL FET AW FEAG
agi

VAISAKHA- 23, 1891 (SAKA)

Written Answers 158

Overbridge at Patel Road, New Delhi

9474, SHRI BAL RAJ MADHOK :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether work for the construction
of an overbridge on Patel Road crossing in
Patel Nagar, New Delhi has been taken in
hand;

(b) if so, what is the dead-line for the
completion of this project ;

(c) whether any decision has been taken
to start construction of over bridges at Link
Road, Mechrauli Road and Rohtak Road
railway crossing ; and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) The Railway's portion of the road
overbridge over the railway track is expected
to be completed by the end of 1970.

(c) and (d). Provision of road over
bridge on Menrauli Road has been approved
and detials are now being worked out. Pro-
posals for provision of road over bridges on
Link Road and Rohtak Road are not yet
approved by Municipal Corporation Delhi.

Wﬂkh‘ Yard-Stick for Parcel clerks at
jmer parcel office Western Railway

9475. SHRI ONKAR LAL BERWA :
SHRIR.K. AMIN :

Will the Minister of RAILWAYS be
pleased o state :

(a) the prescribed yard-stick for the
parcel clerks for different types of works at
Ajmer Parcel Office on the Western
Railway ;

(b) the total quantum of parcels traffic,
i.e. (i) total number of Parcels Way bills
issued and parcel booked, (ii) total number
of parcel way  bills and  Parcel received
{iii) total number of Parcel transhipped
(iv) number of free service articles received
and despatched, dealt with by Ajmer Parcel
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Office from 1st April, 1968 to 3lst March,
1969 ;

(¢) the number of parcel clerks required
according to the work load referred to im
part (b) above ;

(d) how many parcel clerks are provided
at present ; and

(e) the reasons for variations referred to
in parts (c) and (d) above ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (e).
The information is bzing collected and will
be laid on the Table of the Sabha,

Removal of the Truck ‘Adda’ from the
Grave Yard near Malkaganj, Delhi

9476. SHRI JUGAL MONDAL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question No,
4009 on the 10th D:cember, 1968 regarding
remaval of the Truk Adda from the Grave-
yard near Malka Ganj, Delhi and state :

(a) whether the Collector of Delhi has
taken possession of the wakf land from the
present occupant, being an unauthorised one
and delivered it to the Delhi Wak( Board ;

(b) if not, the reasons therefore ;

(c) whether Government will make an
inquiry through the CBI as to how the
Muttwali and other workers of the Board
who are in league with theTruck Union are
delaying the matter ; and

(d) whether it is a fact that this Truck
Adda is near to temples, three schools, one
gurdwara and is a place of unsocial elemeat 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) 1 (a) No, Sir.

(b) The Deputy Commissioner has in-
formed the Delhi Wakf Board that in view of
the fact that the Truck operators’ Union has
filled a writ pelition in the High Court and
that the Anjuman Qaum Raiyan have also
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instituted legal proceedings and the matter

being  sub judice, eviction cannot be
effected.

(c) No, Sir.

(d) Yes, Sir. There are two temples,

three _schools and one gurdwara near the
Truck Adda Further, it is not correct that
the place inhabited by unsocial elements.

Indusirial Development in Manipur

9477. SHRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the report of the working
Group of the Planing Commission on the
industrially backward areas in the States and
the Union Territories, includes the Union
Territory of Manipur in the list of industri-
ally backward areas ; g

(b) if so, the spacial measures for
indutrial developmen proposed to be adopted
for the Union Trritory of Manipur during
the Fourth Five Year Plan ;

(c) the list of the industries and the
amount earmaked for the said proposed
industries : and

(d) whether any power development plan
is also included in the Plan T -

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir. (b) to (d). The
report of the working Group is under
examination, at present, by the Committee
of the National Developmeat Concil. It will
be placed on the Table of the House after
the examination is completed.

Higher Grade Post of Commercial
Clerks in Ajmir Dn.

0478. SHRI R. K. AMIN :
SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS be
pleased to state @
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(a) whether it is a fact that on the basis
of the annual review of card: of Commercial
clerks, the Railway Board had vide their
letter No. E (8) 1-57/TRB/9 dated the 15th
Murch, 1958 ordered increass of percentage
of higher graded posts of commercial clerks ;

(b) if so, the details thereof ;

(¢) whether it is also a fact that these
orders were delayed by the divisions and
brought in force from April, 1963 ;

(d) whether it is also a fact that these
posts were shown wupgraded by Ajmer
Division (Western Railway) from Ist April,
1961 vide their latter No. ET/261/42 dated
the 9th January, 1963, in the cadre position
of commercial clerks ;
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(¢) the financial loss sustained by
commercial clerks due to delay in upgrada-
tion of these posts ; and

(f) whether Govenment will consider to
grant relief to the affacted emplyees 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) The
decision communicated in Board's letter
No. E (S) 1-57/TRB/9 dated 15-3-1958 was
not on the basis of annual review of cadre
of Commercial Clerks but as a result of
agreement with the organised labour,

(b) The percentage distribution of posis
of Commercial Clerks in the warious grades
was pressribed as under :

Rs.60-150 (PS)

(now Rs, 110-200 (AS) ).
Rs. 100-185 (PS)

(now Rs. 150-240 (AS) ).
Rs. 150-225 (PS) and

(Rs. 200-300 (PS)

{now Rs. 205-280 (AS) ]
{(and Rs, 250-380 (AS)

62} %, of the total number of posts.
3339 of the total number of pots.

59, of the total number of posts.

‘This decision was given effect from
1.4.56 but the arrears were to be paid from
1.4.1957.

(¢) No.
(d) No.
(e) Does not arise.

(f) Does not arise,

Booking of Cigarette Consignments in
Card Board Boxes
9479. SHRI R.K. AMIN:
SHRI ONKAR LAL BERWA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the cigarette
consignments are booked in card board boxes
jnstead of wooden boxes on the Western
Rallway ;

(b) the reasons for allowing such coh-
cesslon in packing condition ;

(c) the names of the commodities allow-
ed to be booked in card-board packing by
parcel trains ;

(d) the total (freight realised by the
Western Railway for the cigarette consign-
ments during January to Dacembar, 1968
by passenger train ; and

(e) the total amount of claims paid by the
Western Railway for damage and pilferage
of cigarettes during January to December,
1968 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) According
to the paking conditions prescribed on amn
all India basis it is permissible to offer con-
signments of Cigareties packed in corrugated
fibre board (card-board) boxes subject to
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fulfilment of certain conditions. This per-
mitted manner of packing is being availed
of on Western Railway as on other railways.

(b) packing of Cigarettes in fibre board
(card board) boxes subject to fulfilment of
prescribed conditions is generally allowed
and it is not that this is a special concession
allowed on Western Railway.

(c) Except for the following commeodities
for which specific packing conditions have
been prescribed all parcels are required to

be securely packed in boxes, trunks, strong
baskets, strong gunny or strong corrugated
fibre board boxes to the satifaction of the
Railway :—

(i) Asafoetida.
(i)
(i)

Butter.

Dairy produce e. g., cream, curd
and milk.

(iv)
v
(vi)

Eggs, Fish, fresh and Fruits, fresh.
Game.

Ghee Hair oils and Honey.

(vii)  Ice.
(viii) Raw Liver.
(ix) Vegelables,
(d) S:parate statistics of freight eamings

from cigarettes carried by passenger trains
are not maintained.

{e) A sum of Rs. 48,913 was paid by
the Western Railway towards claims for
damage and pilferage of cigarette consign-
ments booked both by goods and passenger
trains during the period January to Decem-
ber, 1968,

Report on Commitiee on Untouchability

9480. SHRI P. R. THAKUR :
SHRI SURAJ BHAN :

SHRI SIDDYYA :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state

(a) whether the Report of the Committee
on Untouchability which was lald on the
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Table of the House on the 10th April, 1969
is a complete report ;

(b) if not, in what respects it is in-
complete and which part of it is still with
the ex-chairman.

{c) whether any correspondence in this
regard will be laid on the Table ;

(d) whether this matter was brought to
the notice of the House at the time of the
presentation of the Report on the 10th
April, 1969 ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
{a) to (c). The Introduction Chapter of the
Report of the Committee on  Untouchability
that was signed by Sarvashri Elayaperumal,
Achutan, Narain Din and Vaze has not been
received so far, Reference to this has been
made in the correspondence at page 12 of
the Connected Documents already laid on the
table of House along with the Report of the
Committee on 10th April, 1969,

(d) Yes Sir; the relevant correspon-
dence has bzen included in the Connected
Documents laid on the table of the Lok
Sabha along with the Report of the Com-
mittee.

(e) Does not arise.
Problems of Scheduled Castes/Tribes

9481. SHRI P.R. THAKUR :
SHR1 SURAJ BHAN ;

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether there is any machinery
or any concerted attempt has been made
to coordinate the studies and research
undertaken so far on the various aspecis
of the special problems of the Scheduled
Castes and Tribes by the different
University Departments reach institutes,
Government and semi-Government
research Departments and  organisations
as well as individual authors ‘throughout
the country ;
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(b) if so, whether a classified list of
such studies aod rescarch projects will be
laid on the Table ;

(c) if not, the reasons therefor ;

(d) whether the Research Programme
Committee of the Planning Commission
drew up any programme for such studies
and research for each of the Plan period :

(¢) if so, the details thereof along
with the present position of each such
project ; and

() whether a central coordinating
body will be set up for this specific
purpose 7

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI) PHUL-
RENU GUHA) : (a} The Governmant of
India have esiablished a special unit in
the National Council of Educational
Research and Training. Oae of the
functions assigned to this unit is to
coordinate research studies in the field
of tribal education undertaken by the
different research institutes and departmeants
of Universities. Besides, the C:nsus
Organisation has undertaken the task of
preparing ethnographic notes on the Scheda-
led Castes and Scheduled Tribes in the
country. In this context it is collabora-
ting with the various research institutes,
university departments as well as individual
authors in the country.

(b). (i) A list of titles of Research
studies undertaken by the Special Unit
is given below :

1. [Identification of  Educational
Problems of the Saora of Orissa.

2. Ulilisation of Financial Assistance
given by the Goveroment to
Scheduled Tribe students.

3. An integrated and comparative
study of selected Tribal Commu-
nities living in contiguous areas.

4, Developmental needs of Tribal

people.
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5. A study of Educational and
economic conditions and employ-
ment position of 18 tribes in
India.

(il) The Census Organisation has
brought out the following
publications :—

1. Bibliography on Scheduled
Castes and Scheduled Tribes,

2. Bibliography on publications in
various tribal languages,

3. Codified frame for
studies.

4. A Preliminary Appraisal of the
scheduled castes of India.

ethnographic

(c). Does not arise,

(d). No specific programme of such
studies and research was drawn up.
However, among the studies sponsored by
the Research Programmes Committee from
time to time, some studies covered
various aspects of the special problems of
the scheduled castes/tribes.

(¢e). A statement of the studies
reterred to above, along with other
relevant details is laid on the Table of
the House. [Placed on rthe library.
See No. LT—1131/169]

(f) A study team is being appointed
by the Planning Commission to examine
the question of setting up a Central
Research and Training Institute,

Gazette of Northern Railway

9482, SHRI YASHPAL SINGH : Will
the Minister of RAILWAYS be pleased to
slate :

‘(a) whether the Gazette of the Northern
Railway is always supplied very lale to its
users ;

(b) whether it happens even in the case
of Extraordinary Gazette which contains
employment nolices ;

(c) whether Government are aware that
the Extraordinary Gazette of March, 1969
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which contained the information of *Railway
employees Camp at  Kashmir® was supplied
on the 18th April, 1969 to the Divisional
Superintendent Office, Telephone Exchange,
New Delhi whereas the last date of submit-
ting the applications was 5th April, 1969 ;
and

(d) if so, the reasons why the Gazette is
issued so late and what action Government
propose 1o take against the defaulters ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) The Gazette
of the Northern Railway is published twice
a month on 1st and 16th of every month and
is supplied after these dates, This sometimes
takes time during transit to reach the users,

(b) The extraordinary Gazette is printed
and distributed as quickly as possible.

() The extraordinarly Gazette dated
17th March, 1969, which contained tbe io-
formation about ‘Kashmir Camp' from 6-5.69
to 19-5.69 was supplied to Divisional Supe-
rintendent’s OfTice on 14-4-69. For possible
delays in the supply of gazetted publications,
precaution is always taken by issuing circu-
lar letters 10 all officers of the railway. In
this case also  a circular was issued on
10-3.1969 intimating the staff about the
ensuing trip and the last date for submission
of applications.

(d) As the number of offices is large,
which are located at distant places from the
office of Superintendent, Printing and Statio-
nery Shakurbasti, delay has occurred in the
supply of the gazette in a few cases. Machin-
ery is, however, being tightend to ensure
that extraordinary gazettes are supplied to
all Divisions within one wecek its publiction.

Ban on Recrultment of Class 11l Posts

9483, SHRI- YASHPAL SINGH : will
the Minister of RAILWAYS be pleaseed to
state 31

(a) whether there is 2 ban on the re-
cruitment of class III posts in Railways; and

(b) if so, when it is likely to be lifted ?

THE MINISTER OF RAILWAYS
DR. RAM SUBHAG SINGH) : (a) Yes, in

MAY 13, 1969

Written Answers 168

respect of Clerks, Stenographers, Record
Sorters, Dafiries, Peons and Farashes,

(b) The ban is current upto 31. 3, 1970
for the present,
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Holding by a Trust of the Shares of Indian

Iron and Steel Company Limited

9487. SHRI VISHWA NATH PANDEY :
SHRI PRAKASH VIR SHASTRI :
SHRI BIBHUTI MISHRA :
SHRI VALMIKI CHOUHARY :

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
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COMPANY AFFAIRS be pleased to state :

(a) whether Government are aware that
shares of the Indian Iron and Steel Company
Lid., are now held by a Trust which was
created jointly by Dalhousie Holdings and
Indian Iron and Steel Company Ltd.;

(b) the capital structure of Dalhousic
Holdings at present and how this capital is
invested;

(c) whether this Company was formed for
the purpose of selling good will of Orr
Dignam and Company, a firm of Solicitors,
for Rs. 24,50,000;

(d) whether this money was given to the
partners of Orr Dignam and Company and
shown in the book as good will amount;

(¢) the names of share-holders of Dal=
housie Holdings; and

(f) whether Dalhousie Holdings has
shown in its books of account, the receipts
and disbursements in regard to Indian Iron
shares ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIR (SHRI F. A,
AHMED) : (a) Yes, Sir. The trustees are
at present holding 33,69,200 shares.

(b) to (). Information is being collect-
ed and a statement will be laid on the Table
of the House,

Government Director on the Board of
Indian Iron and Steel Company
Limited

9488. SHR1 VISHWA NATH PANDEY:
SHRI BIBHUTI MISHRA :
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SHRI PRAKASH VIR SHASTRI :
SHRI VALMIKI CHOUDHARY :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state )

(a) the names of the Goverment Direc-
tors on the Board of Indian Iron and Steel
Company Ltd. and the periods during which
they were Directors on the Board;

(b) the number of meetings of the Board
held during the tenure of each of the Go-
vernment Directors and the number of mect«
ings attended by each of them; )

(c) whether the Government Direciors
brought to the notice of Government the
fact that the Board of Directors of Indian
Iron and Steel Company Ltd., had decided
not to declare dividend for the year ended
31st-Mach, 1968;

(d) whether any of the Government
Directors at any time brought to the notice
of Government what the Chairman of Indian
Iron and Steel Company Ltd., mentioned in
the course of his address to the share-holders
at the Annual General M=eting held in 1968
that development programmes and project
schemes of Indian Iron and Steel Company
Ltd., were likely to be materially delayed;
and

(¢) if the answers to parts (c) and (d)
above be in the affirmative, the reasons
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K C. PANT) :

(a)
Shri T. Swaminathan

Shri H. Lal
Shri R. C. Dutt

(b) No. of meetings during

Name of the Board of Directors

Period

11-8-1966 to 10-1-1967
11-1-1967 to 6-3-1969
7-3-1969 to date

No. of meetings attended by

the tenure them
Shri T. Swaminathan — 8 e
Shri H. Lal —50 2
Shri R. C. Dutt — 35 2
' (including one on (including one on

date, /. e. on 13-5-69)  date, i.e., 13-5-69)
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Information is not readily available for

periods prior to 1966,

~ (c) and (d). Government are aware of
the facts referred to, though there is nothing
to indicate that these were spacifically
brought to their notice by the Government
Director,

Transfer of shares of Indian Iron and Stee
Campany to Dalhousie Holdings

9489, SHRI BIBHUTI MISHRA 1
SHRI VISWA NATH PANDEY

SHR1 PRAKASH VIR SHASTRI

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to

state :

(a) whether the matter relating to the
transfer of shares of Indian Iron and Steel
Co. Ltd., to Dalhousic Holdings was referred
to the Ministry of Law for opinion has since
been received ;

(b) if not, when it is likely to be recei-
ved 3

(c) on what date was the first complaint
received from or on behalf of some share-
holders of Indian Iron and Steel Co. Lid.,
that the affairs of the company were “not
being properly conducted ; and

(d) the action taken or proposed to be
taken by Government in this regard :

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
(AHMED) : (a) and (b). The matter is
under examination in the Ministry of Law
and their opinion is expected shortly.

(c) A copy of the complaint dated 22ad
Septembezr, 1968, addressed to the Ministry
of Finance by a shareholder of the company
was received in the Department of Company
Affairs on 11th october, 1968,

(d) The matter is under examination,
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Transfer of Shares of Indian Iron and
Steel Co. Ltd. to Dalhousie Holdings

9490. SHRI BIBHUTI MISHRA 1
SHRI VISHWA NATH PANDEY:
SHRI PRAKASH VIR SHAS-

TRI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the come
plaints against the Management of Indian
Iron and Steel Company Limited io regard
to the transfer of its shares to Dalhousie
Holdings were discussed at a meeting of
the informal consultation Committee of his
Ministry, if so, on what date ; and

(b) whether a copy of the note of his
Department that was circulated to the
Members of the Informal Consulative Come
mitiee will be laid on the Table of the
House ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Some points regarding the
mansgement of the Indian Iron and Steel
Company were raised in the meeling of the
Informal Consultative Commitiee of Parlia-
ment for the Ministry of Industrial Develop-
ment and Company Affairs held on the 23rd
December, 1968,

(b) A copy of the note is laid on the
Table of the House, [Placed in Library.
See No. L.T.-1132/ 69].

Transfer of Shares of Indian Iroa and
Steel Company to Dalhousie Holdings

SHRI BIBHUTI MISHRA :

SHRI VISHWA NATH
PANDEY ;

SHRI PRAKASH VIR SHAS-
TRI :

9491.

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state ;

(a) whether it is a fact that in the state-
ment circulated to the Informal Consultative
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Committee of his Ministry in the matter of
transfer of shares to Dalhousie Holdings, it
has been stated that according to Shri
Setalvad **the narration given in the Balance
Sheet of Indian Iron and Steel Company
Limited from 3Ist March, 1963, to 3lst
March, 1968, under the head ‘Investment
Realisation Account’ is some-what mislead-
ing as it does not reveal the full facts of the
case in the Balance Sheet” and that this
statement is not a fair summary of what
Shri Setalvad has in fact stated ;

(b) whether Shri C. K. Daphtary has
also on his own and independently corrobora.
ted the statement of Shri Setalvad ; and

(c) whether the said statement states
that the points mentioned by the Counsel
appear to be the consequences flowing
from the transactions upheld by the Cal-
cutta High Court ; if so, how the extension
of the period of five years given to Dal-
housie Holdings, fows from the transactions
upheld by the Calcutta High Court ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) In the opinion given by
Shri M. C. Setalvad to Express Newspapers
Lid., and Shri R. N. Goepka, the Counsel
has inter alia stated that :—

“Some of the transactions eatered into
and the manner in which they have
been shown in the published accounts
would perhaps also indicate, on the
part of the managerial personnel, mis-
feasance and persistent negligence or
default in carrying out their obliga-
tions and f(unctions under the law or
breach of trust.”

The word *somewhat’ occurring in the note
circulated to the Member of the Informal
Consultative Commiltee is based on the
views expressed by the Counsel and was
only meant to convey the meaning of the
expression **perhaps™ used in the note by
the Counsel.

(b) Shri C. K. Daiphtary’s opinion is
broadly identical.

(c) Mo indication was meant to be givea
in the Note circulated to Members of the
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informal Consultative Committee #0 the
effect that the exiension of the period of §
years (lows from the transaction upheld by
the Calcutta High Court. This extension
was a subsequeat transaction entered into by
the Indian Iron & Steel Company Limited
with Dalhousie Holdings.

Tramsfer of Shares of Steel Corporation
of Bengal held by Indian Iron and
Steel Company Limited

9492, SHRI VISHWA NATH
PANDEY :

SHRI PRAKASH VIR
SHASTRI :

SHRI BIBHUTI MISHRA :

SHRI VALMIKI
CHAUDHARY 1

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) whether Government are aware that
on the promulgation of the Ordinance in
the year 1952 10 enable amalgamation of
Indian Iron and Steel Co. Ltd. with Steel
Corporation of B:ngal Ltd. and before
it became effective, the Management of
the Indian Iron and Steel Co. Ltd. had
gone through a so-called sale of the shares
of Steel Corporation of Bengal Ltd. held
by the Indian Iron and Steel Co. Ltd,, in
favour of a Private Limited Company called
Dalhousie Holdings ;

(b) whether Goverom:t are also
aware that the Management of Indian Iron
and Steel Co. Ltd. after transferring shares
of Steel Corporation of Bengal Ltd. to the
Dalhousie Holdings, but on the same date
exercised the option they had provided
for in the agreement of sale and prohibited
Dalhousie Holdings from parting with the
shares in favour of any one else for a
period of five years ;

(¢} when this five year period expired
and for how long was the prohibition to
sell further extended ; and

(d) when these shares were transferred
to the so-called Trust to which both Indian
Iron and Steel Co. Ltd. and Dalhousie
Holdings Ltd. became partjes 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) The Indian Iron and
Steel Companies Amalgamation Ordinance,
1962, was promulgated on the 29th Octo-
ber, 1952, in terms of which the com-
panies were to be amalgamated as from
1.1.1953, The Indian Iron and Stee] Co,
sold 11,00,000 shares of SCOB to Dalhousie
Holding by a sales agreement dated
6.12.1952.

(b) to (d). It is reported that on
6.12,1962 Indian Iron and Steel Co. Ltd.
exercised its option to call upon Dalhousie
Holdings Ltd, to prohibit resale of the
shares for a period of five years and
simultancously executed necessary transfer
deed and delivered the shares of the Steel
Corporation of Bengal Ltd. to Dalbousie
Holdings Ltd. The five year period was
to expire on the 5th December, 1957.
The agreemsnt was however, extended for
a further period of 5 years from 5.12.57 by
the mutual consent of IISCO and Dal-
housie Holdings. A Trust Deed was ex-
ccuted oo the 18th December, 1957 by
which the shares were transferred to the
trustees,

Transfer of shares to Dalhousie Holdings

SHRI VISHWA NATH
PANDEY 1

SHRI PRAKASH VIR
SHASTRY :

SHRI BIBHUTI MISRA :

SHRI VALMIKI
CHOUDHARY :

9493,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state 1

(a) whether Government are aware of
the scheme followed by the Indian Iron &
Steel Company Limited at any of the stages
of initially transferring the shares to Dai-
housie Holdings, extension of the agreement
with Dalhousie or subsequent transfer of
the shares to the so-called Trust ;

(b) whether Government are satisfied
that the Trust had been created to afford
greater security jn regard to I dues ; If so,
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the danger which the company had if the
shares had been with Dalhousie holdings
which was produced by the creation of the
Trust ; and

(c) whether the Trust was created only
to avoid the Consequences on Dalhousie
holding having become an Associate of the
Managing Ageats of Indian Iron & Stecl
Co., Lid., on Companies Act, 1956 coming
into force 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) These transactions have
taken place quite a few years ago, Steps
are being taken to collect available informa-
tion from the concerned Ministries,

(b) and (c). As the allegations are
under examination, no opinion can be
expressed at this stage,

Purchase of Wooden Frames by Manipur
Government

9494, SHRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state 1

(a) whether the Government of Mani-
pur is ordering bulk purchase of
wooden frames and wood required for cons-
truction of Block buildings in the hills of
Manipur from soms private firms of the
town of Mergherita, Assam ;

(b) if o0, the nature of the purchase
and the rate per cubic feet and the total
amount to b= spznt on the purchase ;

(c) the expected price per cubic feet
when the same is supplied to Imphal ;

(d) the reasons for the said purchase
from Mergherita when the Government of
Manipur could manage the same from the
forest products of Manipur ;

(e) whether there was call of tenders and
proper notices for the purpose ; and

(f) if so, the names of newspapers in
which the tenders were advertised 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (). The information
is being collected and will be laid on the
Table of the House.

Special Pay to Railway Employee liv
in_unhealthy area in Champua h‘
Division (South Eastern R:l}ny)

9495, SHRI G. §. NAIK :
SHR1 MAHENDRA MAJHI :
SHRI D. N. DEB :

Will the Minister of RAILWAYS be
pleased to state @

(a) whether it is a fact that Barbil,
Balani, Banspani and Deojhar station in the
South Eastern Railway are situated within
the declared unhealthy area of Chamakpur-
Dandpat in Champua sub-division (District
Keonjhar, Orissa) ;

(b) whethér the Railway employess
concerncd are not getling the special pay
‘inspite of their rep d representati to
the Railway authorities ;

(c) if so, whether Givernmeat propase
to pay the legitimate duss of the employees
with retrosp:ctive effect from 1960 ; and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) to
(dj. The matter is under examination.

Level crossings between Noamundi and
Banspani (S. E. Railway)

9496. SHRI G. C. NAIK :
SHRI D. N. DEB :
SHRT MAHENDRA MAJHI :

Will the Minister of RAILWAYS be
pleased to stale :

(a) whether it is a fact that there is no
provision for the cultivators to
cross the Railway line passing
through the  villages of  Jamkundia,
Kulunm, Mahadebnasa, Deojhar, Kitaboda,
Sialijoda, Bhagalpur and Lahanda between
Noamundi (Padapahar) and Banspani (S.
E. Railway) ; and
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(b) if so, in view of the difficulties of
cultivators whether the Railways have any
proposals to construct level crossings there ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No,

(b) Does not arise.

=

Passenger train from Barajamda to Barbil
and Bolanikhadan (S. E. Railway)

9497. SHRI MAHENDRA MAJHI ;
SHRI G. C. NAIK :
SHRI D. N. DEB :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is a strong demand
for introducing a new passenger train service
from Barajamda to Barbil and Bolanis
khadan on the South-Eastern Railway ; and

(b) if so, when the Railways propose to
introduce the passenger service ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Some
representations have been reecived in this
regard.

(b) There is no proposal to introduce
passenger services on the section since,
apart from the traffic justification, this
would seriously interfere with the movement
of essential mineral tr ffic from this arca,

Fl'llll Market at Ajmeri gate Railway
Sidisg (Delhi)
9498, SHRI JUGAL

Will the Minister of
pleased to state :

MONDAL :
RAILWAYS be

(a) whether it is a fact that fruit
merchants of Delhi in league with
Railway officials have started a fruit
market at Ajmeri Gate siding, causing,
delay of wagons and un-healthy conditions
at the Railway Platforms ; and

(b) if so, action Government propose
to take in the matter ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.
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(b) In visw of the answer to part
(a) abowe, this qustion do:s not arise.

Persons engaged in Handloom, Khadi
and Cottage Indusiries

9499, SHRI S.K. SAMBANDAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether Government have assessed
the number of people in the country
actually engaged in (i) Handloom) industry,
(ii) Khadi Industry ; and (iii  Village
and other Cottage Industries ;

(b) if so, the details thereof ; and

(c) the amount spent on  these
industries during the first, second and
the third Plan periods and during the last
two years 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADES
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (c). The information
is being collected and will be laid on the
Table of the House in due course.

Economic Survey for setting op
Industries in Mysore

9500. SHRI S.A. AGADI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether any economic survey on
the possibilities of establishing industries
based on the local availability of raw
material and talent has beea made in the
Raichur, Bellary and Dharwar Districts
of Mysore State, particularly, in the
Taluks of Mundargi of Dharwar District
and Koppal, Gangavari, Yelburga, Kush-
tagi and Sindhanur of Raichur District and
Hospet and Hadagil of B:llary District ; and

(b) if so, the details of report thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). Assessmeot of
the potentialities for industrial Development
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of varlous States including Mysore has
been made by the State Governments
themselves through the agency of the
Mational Council of Applied Economic
Reszarch (NCAER). The NCAER has
carried out techno-economic surveys in
respect of Mysore State and  their
findings have been published.

Good Link between Mughalsarai and Gomoh

9501. SHRI ISHAQ SAMBHALI:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a, fact that on the
Eastem Railway Goods link has been
started between Mughalsarai and Gomoh
which takes nearly 14 to 17 hours to reach
destination and only Guard is to undertake
this working for 373 K.Ms. at a stretch ;

(b) whether it is also a fact that
Guards of Dhanbad and Dinapur
Divisions of the Eastern Railway have
protested against this Link and informed
through several appeals to all concerned
and finally declded to start non-coopera-
tion movement ;

(c) whether it is also a fact that
unqualified Train Clerks are being put
to work as Guard keeping aside the safety
rules ; and

(d) il the reply to above b: in the
affirmative, the action taken to stop this
Liok and if not, the reasons thereof ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) 1 (a) The
actual running time beiween Mughalsarai
and Gomoh is om an average only 12
hours and the overall duty at a stretch
for a Guard of goods train link does not
exceed 14 hours. Arrangements exist for
giving relief to a guard who is likely
to perfform 12 hours rumning duty or 14
hours total duty and who wants to be
relieved on the Section by giving 2 hours’
prior notice.

(b) A telegram was reccived from
Guards of Dhanbad and Dinapur Divisions
stating that the run was too long .for
a guard,

(c) Ne.

(d) Does not arise.
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Running Room facilities to Guards
in Jabalpur Division

9502. SHRI ISHAQ SAMBHALI:
Will the Minister of RAILWAYS be pleased
o state :

(a) whether it isa fact that Rest Room
does not cover the facilities due to the

Running Staff, if they are put to take rest
in the Rest Rooms ;

(b) whether it is also a fact that the
cost of Running Room facilities is bsing
debited to the Ruaning Staff while fixing
their pay and Allowances ;

(c) whether it is a fact that on certain
stations of Jabalpur Division of the Céantral
Railway, Guards are forced to take rest in
Rest Rooms provid:d at the station in the
absence of cooking and other facilities du:

under the rules ;

(d) whether it is also a fact that Guards
of Katni have represented to the Divisional
Superintendent in this regard ; and

(e) il so, what action has been taken to
remove their grievances ; il not, reasons
therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) 1 (a) A rest
room dces not ordinarily provide all the
facilities that are normally provided in
running rooms for the Running Staff,

(b) The Running Allowance of Running
Staff is composed of two elements, viz. out-
of-pocket expenses and an incentive elements.
In arriving at the element constituting out-of-
pocket expznses in the Running Allowance,
the valuz of runniog room facilitizs is partly
reduced from Travalling Allowance admis-
sible to the corresponding staff in the same
pay Tange.

(c) to (¢). Information is being collect-
ed and will be laid on the table of the Sabha.

Training School for the Blind
9503, SHRI TULSIDAS DASAPPA :

Will the Minisier of LAW AND SOCIAL
WELFARE be pleased to state :

MAY 13, 1969

Written Answers 184

(a) whether Government approved the
proposal of the Social Welfare Depariment
of the Delhi Administration for opening a
training school for the blind ;

(b) if so, the amount sanctioned for the
purpose ; and

() when the school is likely to start
functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR, SHRIMATI PHULRENU GUHA) :
(a) Yes, Sir.

(b) A sum of Rs, 91,300 has been pro-
vided in the budget for 1969-70 for the
purpose,

(¢) The School is likely to start during
the current financial year.
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Cement Factory in Doon Valley of
Uttar Pradesh

9508. SHRI R. K. SINHA : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether plans have bcen approved
for the setting up of two cement factories in
the Doon Valley of Uttar Pradesh ;

(b) if so, the details of outlay and
capacily ; and

(c) the parties collaborating in the
same 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) No, Sir.

(b) and (c). Do not arise.

Abases in Manufacture and Distribution
of Tennis Ball

9509. SHR1 LOBO PRABHU : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRRS be pleased to state

(a) the result of the inquiry into the
complaint that tennis ball manufacturing
firms had diverted imported cloth to the
manufacture of other items ;

(b) the total import of this cloth since
the foreign collaboration of the manufactu-
rers was terminated and how many dozen
teonis ball should ic have prduced :
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(c) the precise number of tennis balls
(in dozens) supplied by the manufacturers
during the same pzriod to agencizss for
supply to affiliated clubs, according to its
agreement with the All India Lawn Teonis
Association ;

(d) since foreign exchange of 81 khs is
calculated to be necessary for importing
cloth, the reasons why the same is not made
availablz according to past actuals to existing
firms and the balance to the new applicants
for manufacture (Dun'ops) ; and

(e) the reasons why Government do not
save tednis clubs from extinction by import
of the minimum numb:r of teanis balls 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) During 1962-66, consoll-
dated import licences for various raw meter-
ials including meltoa cloth were granted to
M/s. Indian Rubber manufacturers L'd.
Calcutta, who are licensed for the manufac-
ture of tennis balls, Although the firm had
the choice to import increased quantities of
mzlton cloth out of the consolidated import
lincences fur inreasing their production of
tennis balls, they imported only a limited
quantity of melton cloth and wutilised the

+balance value of import licences for the
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import of other raw materials such as
syothatic rubbzr. Chemicals, etc, for the
production of other rubber goods such as
rubber cots and aprons. The quantity of
melton cloth coasidered for import was not
in terms of their capacity but in terms of
(i) the firms actual coasumption of Mziton
cloth for the production of tennis balls
during the preceding lice 1sing period and
(ii) the possible increase the firm could
effect during the licensing period in question.
Since foreign exchange allocation was limited
and in order to enable the firm to have
flexibility as in the case of other firms,
separate values for individual raw malerials
were not specified in the import lineences,
although the import entitlemsnts were
worked out for each raw material and
melton cloth during each period taking into
account the considerations indicated above,
As only consolidated values of the various
raw malterials were worked out and indicated
on the import licences, and as the firm
imported only limited melton cloth with
consequent decline in production, divereison
of imported cloth for the manufacture of
other items was not actually involved,

(b) The firm has be:n issued following
import licences after the termination of
their foreign collaboration :—

Licence Ne, CIF Value SOURCE
1. 2162986 di, 4468 Rs. 1 Lakh Free resources,
2. 2162905 dr, 4.4.68 Rs. 2 Lakh U.S. AID

The firm was also issued oae licence No.
2161454 dated 23.12,1967 for a CIF value of
Rs. 1, 38, 600/- against US Aid for the
import of mslton cloth and other raw
materials. The value of meltoa cloth was
spacified as Rs. 72,000/- Later on thz firm
requested for convertiag the entire valve of
the liciznce for the import of m=lton cloth.
The firm's request was agreed to and the entire
value of Rs. 1, 38, 000/ of this licence was
converted for the import of me=lton cloth in
the month of O:tober, 1968 It would be
se:n from the above that the firm has bzen
issuel threc import licences for a total CIF
valuz of Rs. 4, 38,000/- The quantity of
melton cloth that could bz imported against
these licences would be about 6,200 yards

and the firm coald produse about 4,96,000
Nos. of tennis balls, As against this, the
firm have imported 1600 yards of the melton
cloth till the end of Mrch, 1969. Their pro-
duction of tennis ball from April, 1958 to
F:buary 1969 has bzxen at 2,48, 674 Nos.

(c) No. details are available.

(d) and (¢) . In accordance with the
procedure followed in th: issue of raw
material licences, the firm is eligible to
apply for the import of raw materials only
when they utilise the ecarlier licences issued
to them, Since the firm is yet to utilise the
previous licences, question of allowing
further imports dozs not arisz, In terms of
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the current policy, import of tennis balls is
not allowd, Steps are being taken to augment
production of tennis balls of the existing
manufacturers. B=sides, a proposal received
from M/s. Dunlop India Ltd. for the
manufacture of tennis balls is under active
consideration.

Dimpur-Manipur road Rallway Station
(North-East Frontier Railway)

9510. SHRI M. MEGHACHANDRA:
Will the Minister of RATLWAYS be pleased
to state :

(a) whether the Dimapur-Manipur Road
Railway Station on the North-east Frontier
Railway has been newly nam:d as Dimapur
Railway Station ; and

(b) if so, when the new name was given
and the reasons thereof 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) The name of the station has been
changed to Dimapur from 21.2.1969. The
Government of Nagaland had requested for
this change.

Housing scheme for Manipur scheduled
castes and scheduled tribes

9511 SHRI M. MEGHACHANDRA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Government of Manipur
have drawn up any Szheme for the housing
the Scheduled Castes and the Scheduled
Tribes ;

(b) if so, the details thereof ;

(c) if the reply to part (a) above be in
the negative, the number of persons of
Scheduled Castes and Tribes getting housing
loan from the G oivernmsnt of Manipur
during 1967-68 and 1968-69 ; and

(d) that total amount of the loan for
the housing of the Schedaled Castes and
Scheduled Tribzs respectively during the
aforesaid two years 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
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DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) and (b). Yes, Sir. The housing scheme
for Scheduled Castes and Scheduled Tribes
is being continued since the 2nd Five Year
Plan. Under this scheme, G. 1. sheets
cre supplied free of charge to the bene-
ficiaries.

(é] and (d) D2 not arise,

Directors and shareholders of Century
Finance and Engineering Co. and security
and finance (P) Ltd New Delhi

9512, SHRI ARJUN SINGH
BHADORIA : Will the Minister of INDUg-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state : the names and addresses
of promoters, Directors and ten top share-
holders of (1) Century Finance and Engi-
neering Cos. Lid, A-191, Jangpura, New
Delhi ; and (2) Security and Finance (P)
Ltd., New Delhi ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : The names and addresses of
Promoters, Directors and ten top share-
holders of M/s. S=curity and Finance
Private Limited are given in the statement
laid on the Table of the House. [Placed in
Library See. No LT—1133 [69

The other company, viz., M/s. Century
Engineering and Finance Co, Pvt. Lid. was
struck off the register of Companies under
Section 560 of the Companies Act, 1956 on
20-5-1961.
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Directors and shareholders of Film Companies

9514. SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state
the names of the Directors of the following
Film Companies ; (1) All India Theatres (P)
Ltd., New Delhi, (2) Natraj Studio (P)
Ltd., Bombay, (3) Prasad Productions (P)
Lid., Bombay ; (4) Associated Film Indus-
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tries (P) Lid.,, Bombay, (5) Johar Films
(P) Ltd., Bombay, (6) Mahal Pictures (P)
Lid. Bombay, (T} Annapoorna Pictures (P)
Ltd., Madras and (8) Devi Films (P) Ltd.,
Madras along with the names. of top shart-
holders ?

Written Answers

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : The information is being collec~
ted and it will be laid on the Table of the
House.

Deposits in Globe Motors Ltd. and Security
and Finance (P) Ltd. New Delhi

9515. SHRI R.BARUA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased 1o stete :

(a) the names and addresses of such per-
sons who had at any time deposited
Rs. 5,000 or more in the Globe Motors Ltd.,
New Delhi and  Security and  Finance
(Private) Ltd.,, New Delhi and purchased
shares worth more than Rs. 5,000 of these
companies; and

(b) the names and addresses of the
Directors and top twenty share-holders of
these companies 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) Under the Companics Act,
1956, information about depositswith company
is not required 1o bz filed with the Registerar,
No information s, therefore, available
about deposits. A statement containing the
latest information available about
the names of persons who hold shares worth
more than Rs. 5,000 of Messrs Globe
Motors Limited and Szcurity and Finance
(Private) Limited is laid on the Table of
the House. [Placed in library. See. No.
LT/1134/69)

(b) A statement containing the latest
available parliculars about the names and
addresses of directors and top twenty share-
holders of the two companies is laid on the
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Table of the House [Placed in library. See
No. LT 1134/697]
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Hindustan Pilkington Glass Works
' Limited, Calcutta

9517. SHRIR. BARUA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, [INTERNAL TRADE AND
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COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question
No. 6136 on  the 27th August, 1968 and
state @

(a) whether any proposal has since been
reccived by Government from Messrs.
Hindustan Pilkington Glass Works Ltd.,
Calcuga ;

(b) whether any communication dated
the 13th March, 1969 has been received from
Glass Manufacturer on the above proposal,
and il so, what are its contents ; and

(¢) tha action taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A
AHMED) : (a) No foreign collaboration
proposal has so far been received by Govern-
ment from M/s. Hindustan Pilkington Glass
Works Ltd., Calcutta for the manufacture
of safety glass.

(b) and (c) : Government have not
received any communication dated 13-3-1969
from any glass manufacturer on the above
proposal, but Government have received a
comlaint  dated 13-3-1969 from M/s.
Hindustan  Safety Works Private Ltd.,
Calcutta that M/s. Hindustan Pilkington
Glass Works Ltd., Calcutts have imported
machinery for the manufacture of toughened
glass. This complaint is being looked into,

Durgapur Steel Plant

9518. SHRI JYOTIRMOY BASU:
Will tha Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that Durgapur
Steel Plant requires immediate major repairs
and replacements ;

(b) if so, whether it is considered pre-
mature ;

(€) if so, whether it is due to substan-
dard fabrications and workmanship in the
initial stage ;

(d) if so, whether it is in any way con-
nected with the  outcome of  sub-Version
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committed by Indian National Trade Union
Congress led union ; and

() the total estimated cost for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT) 1 (a)
Dumpur Steel Plants requires immediate
major repairs.

(b) and (c). The need for major repairs
to the cokoeven batteries can be regarded as
premature in the sense that they have to be
undertaken in advance of normal life. The
reason as pointed out in the Pande Com-
mittee Report was sub-standard maintenance
and unhelpful attitude of labour,

(d) No, Sir.

(¢) The estimated cost of repalrs and
re-building of the cokeoven batteries is
about Rs. 4 crores.

Disciplinary action st stafl on
South Eastern Railway

9519, SHRI INDRAJIT GUPTA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether any further action has been
taken in the matter of withdrawing discharge
orders/suspension orders court cases and
break-service orders in respect of various
categorics of staff on the South Eastern
Railway against whom diciplinary action
was taken in. connection with the strike of
the 19th S:ptember, 1968 ; and

(b) if so, the numbsr of permanent,
temporary, and casual stalf, category-wise
against whom such orders and cases are still
in force ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Action
takea against railway employees in the con-
text of strike on 19-9-1968 are constantly

reviswzd in  accordance  with ths orders
issued by th: Goviram:at from time to
time.

(b) Permaoent employee still under sus-
pension—T1,
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Temporary employecs who still stand
discharge, —8

Casual labourers (including substi-
tutes) still stand * discharged...—642

Further reviews are continuing.

Licence to a Foreigen concern for mann-
h:t:rhcming uﬁi;

9520, SHRI INDRAJIT GUPTA :
SHRI RAM AVTAR SHAR-
MA ;

Will the Minister of INDUSTRIAL
DEVELOPMENT, INDUSTRIAL TRADE
AND COMPANY AFFAIRS be pleased
to state 3

(a) whether his auention has been
drawn to the advertisement notice published
in the Press by the India Sewing Machine
Manufacturers® Association, expressing con-
cern at the proposed licensing of new capa-
city to a foreign concern ;

(b) if so, whether it is a fact that a
foreign manufacture is likely to be allowed
sot up a plant in this country ;

() the details of the Scheme ; and
(d) the reasons for granting a new
licence 10 the deteriment of the indigenous

. industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A .,
AHMED : (a) Yes, Sir.

(b) to (d). Government have not gran-
ted a pew industrial licence to a foreign
menufacturer for setting up a sewing mace
hine plant in the country nor has any pro-
posal been received in this regard. The
sewing machine industry has been delicen-
sad since December, 1966,

Increase in percentage of promotional quotas
of Class III Clerical Staff on the Railways

9521. SHRI INDRAJIT GUPTA : Will
the the Minister of RAILWAYS be pleased
to state : ,

(a) whether any concrete steps have
been taken to increase the percentage of
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promotional quotas of Class IIl clerical
staff of the Railways, as promised by his
predecessor  in a statement made on the
Tth January, 1969 ;

(b) whether any concrete steps have
been taken to provide necessary relief to
employees who have reached the maximum
of theic pay scales for some time, as promi-
sed by him on the 19th February, 1969 ; and

(c) il the answers to parts (a) and
(b) above in the affirmative the nature
of steps taken 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to
(€). Mecessary data covering the numerous
categories of Railways cmployees have been
collected and are under cetailed investigation
with a view to evolviog specific measures
necessary in respect of each category.

Upgrading af posts in mechanical work-
shop at Samastipur

9522. BHOGENDRA JHA win
the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Quesiion No. 6439 on the 15 April, 1969
and state :

(a) whether linancial implications regar-
ding wupgrading of posts in Moechanical
workshop at Samasiipur in Bihar have
since begen worked out and decision taken
thereon ; and

(b) if so, the details thereol ?

FHE MINISTER OF RAILWAYS-

(BR.
yet.

RAM SUBHAG SINGH) : (a) Not

(b) Does not arise.

Abolition of Posts of Commercial Clerks
in Madarai (Divisien (S, Rly-)

9523. SHRI RK. AMIN: Will the
Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question No. 2550 on the 1lth March,
1999 regarding abolition of posts of
Commercial Clerks in Madurai Division
(S. Riy.) and state : '
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(2) the names of the stations from
which the posts al Commercial Clerks
were surrendered by the Committee of
three  officers consisting of Divisional

Personnel Officer, Divisional Commercial
Superi and Divisional Acceunts
Officer ;

(ﬁ) the names of the stations examined
by the Committee along with the complete
work load worked cut and the justification
of the requirement of stalf ;

(¢) whether Government have received
a representation from the All India Railway
Commercial Clerks  Association against
withdrawal of the posts ;

(d) il so, the details thereof ; and

(e) the action taken by Government
thereon 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) to
(¢). The information is being collected
and will be on the Table of the House,

Lok Sabha Bye-Election in Banas
Kantha Coastitutency of of Gujarat

9524. SHRI NAMBIAR :

SHRI BHOGENDRA
JHA :

SHRI YASHPAL SINGH :

SHRI A. SREEDNARAN :

SHRI KIKAR SINGH :

SHRI ONKAR LAL
BERWA :

SHRI DEVEN SEN .

SHRI1 JAGESWAR YADAV :

SHRI RAMAVATAR
SHASTRI :

SHR1 SURAJ BHAN :

SHRI ABDUL GHANI
DAR :

SHRI GUNANAND THAKUR :

Will the Mioister of LAw AND
SOCIAL WELFARE be pleased to state :

{(a) whether it is a fact that Shri
Himmat Singh, an independent candidate
in the Bananskantha Constituency of
of Gujarat for Lok Sabha By-Election
has sent a telegram recently to the Chief
Election Commissioner in regard to the
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malpractices bzing indulged and intimi-
dation bzing resorted to on a large-scale by
his rivals and opponents ;

(b) whether it is also a fact that it
has bzen urged in the said telegram to
send an  authorised represenative to
Banaskantha coastitusncy so as to ensure
“Free and Fair Election” ;

(€) if the replies to the above parts
be in the alfirmative the details of the
telegram and the action taken by
Government thereon ;

(d) whether Government are aware of
the fact that many ctomplaints weére being
made in such open public meetings by
other reputed and promissnt persoas in
Gujarat ; and

(¢) if so, the details thereof and the
action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW . AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) and
(b). Yes, Sir.

(c) A copy of telegram received from
Shri Himmat Sinha is laid on the Table of
the House, [Placed in Library. See
No. LT—I1135/69]. The same was
forwarded to Chief Electoral Officer,
Gujarat to make an immediate enquiry
and take appropriate action,

(d) and (e). Shri B.K. Gadhvi, Election
Agent for Shri Himmatsinh in his letter
dated 2.4.1939 complain=d regarding misuse
of Governm:nt michinzry supporting a
candidate of ruling party.

Maulana Ishaq  Sambhali sent a
telegram to Elcction Commission alleging
large scale use of money, intimidation and
corrupt practice by Congress and Swatantra
parties.

The <Complaints from Shri B. K.
Gadhvi were based on presumptions and
apprehensions and there were no specilic
matters on which action could be taken -
By the Election Commission. - .
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The allegations made by Maulana
Ishag Sambhali are vague and indefinite
and no action is possible,

T geasE Iogt §) Arfaas

% TIgmT

9525. st wATEaTe @At : war THA
oo 9z TAA & Fo w4 v

(%) wr @= & fr g amE aar
qiza & gfestr ¥ mifear are s
T WYy g & w7 e et
feeet & fiw = mamw & fou agama
Wi gra g spaear AE W o gl
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g€ 1963 ¥ &7 e, 20 SRR 1964
= s =i aar 13 goit, 1965 Yo%
afiy M F AY W AR TAY

(@) w ag i o § e 3 s,
13 mdF Far 30 7 ® I LI W
FEANIFQA U AT A N &
A% e AT MA A

(v) ®ar @TeT % o § fe =R
ofew o ®1 ow faudt s 832, =
FOUEATT W HTET 9w gy @ fawi
¥ fiw S5 797 qr WX AT AW 97 q9q
i SHR WA a@ue, 1969 ®Y Wgi 9%
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™ ar |

(v) ®1 g w ag AT g
f§ ¥ ¥ gzAId 9% REA 9T FId 9
TR F A W §; AR

(¥) 71 wvwie @ fawre wi
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ford W &7 gmandf w1 Swar giewr &
T gwdl § 81X 39 qg w1 FAfugT €

A @ ¥ gt a7 Nfaw &
e |

(¥) wvds ge & W (7) FIWe
%! 2@y gu ware g I

Bogles of Hubli-Gun takal Passenger Train

9527. SHRI 8. A. AGADI: Wil

the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that mostly
condemned type of bogies particularly
Second Class are put into service on
Hubli-Guntakal Passenger Train No. 230
and No. 229 of the South Central Railway ;

(b) whether it is
Second Class bogile
with the above trains ;

also a fact that
No, 924 is running

(¢) if so, whether it is a fact that
this bogie No. 924 is picked wup from
condemned bogie yard and put into service ;

(d) if not, on what lipes this
particular bogie was in service immediately
before putting on this section and how
long ; and

(e) if so, whether there

is any
proposal to replace it immediately ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.

(b) Yes.
(c) No.

(d) Immediately before putting on
Hubli-Gunotakal section from 28.2.1969,

this coach was in service on the following
sections :

On 27.2.1969........0... Hubli-Arsikere
From 12-2-1969 Hubli-Gadag.
to 26.2.1969............ Sholapur

(e) Dwoes not arise.

Bogies running between Guntakal-Hubli-
Poona and Gadag-Sholapur Sections
9528. SHRI

5. A. AGADI: Wil
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the Minister of RAILWAYS be pleaced
to state ; .

() whether jt is a fact that a good
number of latest type of bogies running
between Guntakal-Hubli-Poona and Gadag-
Sholapur sections are replaced by the
South-Central Railway with the old bogies
which were running in Andhra area ; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.

(b) Does not arise,

qria {ea § gt =gl ®
W anAt & agean

9529, &Y WITWOR® 09 : ¥T oW
w4 qg aaA 1 Fa AT v
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feiaqe o fged o@ o% gdaw
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ety dYfaw 2w 93 fro 7g andaT o
#Y fogar fXar 4T g1, aq1 T T TFE
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¥ fasag fofeq 7 § aga & afen
At 9z 51 7€ 4f q9q1 9% F3% faarg
T frafaq g7 § mmrdi Afsr 2w F
fasrrzfer AT ®' F8% 9467 g4 @
w§ fawrag W mfas &1

fafe wwem &t @AW weaw
feam & qowlt (st go AW wew) :
(®) & @. 7@ fratew swar s
e 7 fafw gxrem w1 wrf faera first
& | e Gwdh wYom Wr g

Licence to Jayashree Textiles Ltd.,
Calcutta, Bharat Produce Co. Lid.,
Calcutta and Hindi Gas and
Industries Limited, Calcutta

9531. SHRI ARJUN SINGH BHAD-
ORIA : Will the Minister of INDUSTRIAL
DEVELORMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to

state :

(a) when the Jayashree Textiles Lid,,
Calcutta, Bharat Produce Co. Lud,,
Calcutta and Hind Gas and Industries
Ltd., Calcutta and applied for licences ;

(b} when these companies started func-
tionihg ; '

(c) the terms and conditions which were
and

(d) the total production of the companies
slnce they started functioning ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (d). The information is
being collected and will be laid on the
House.

Manufacture of Blades

9532, SHRISHIVA CHANDRA JHA :
‘Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is & fact that the steel
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used in makiag straving blades in India is of
inferior quality ;

(b) if so, the reasons therefor and the
stops taken by Government for improving
their quality ; and

(c) if not, the kinds of steel which are
used” i the making of different kinds of
blades in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) No, Sir.

(b) Does ot arise.

(c) Two types of steel strips wiz. high
carbon and stainless siocls are used for the
manufacture of blades and these are being
imported at present.

Cigarette production’ in Fourth Plan period

9533. SHRI SHIVA CHANDRA
JHA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
slate : '

(a) whether it is a fact that Government
have a special plan for increase of cigarette
production during the Fourth Five Year
Plan period ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor and the
estimated production of cigarettes in the
country during the Fourth Plan period vis-
a-vis the last three Annual Plans ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). The Cigarette
industry is not a targetted industry. The
demand for cigareties by 1973 74 is estamated
at 85,000 miilion pleces. It is expected that
the increased demand Tor cigarettes in the
next few years will be taken up by one or
two new units and by increased production
of the existing units.

(c) Does not arise,
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Halt Station between Ghoghardiha and
Nirmali Stations (North Eastern Railway)

9534, . SHRI SHIVA CHADNRA
JHA : Will the Minister of RAILWAYS be
pleased to state :

(a) whsther it is a fact that the further
work for ths construction of a halt between
Ghoghardiha and WNirmali North Eastern
Railway is held up ;

(b) if so, the roasens therefor and the
steps being taken by Government for expedi-
ting the work ; and

(¢) if not, the progress so far made in
making the halt between Bhoghardiha and
Nirmali ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No halt bet-
ween Ghoghardiha and Nirmali has besn sanc-
‘tioned so far and therefore there is no
question of any work of construction of such
halt being held up.

(b) and (¢). Do not arise.

New Licences to Birla Industrial Group

9535. ‘SHRI SHIVA CHANDRA
JHA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether is a fact that Birla Indus-
trial Group has applied for new licences in
the months of March and April, 1969 ;

(b) if so, the reasoas therefor and the
decision taken thercon ; and

(¢) if not, the total number of petitions
from the Birla Group, psnding with Govern-
ment so far for consideration and for what

‘new industrial ventures 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF A.
AHMED) : (a) and (b). Yes, Sir. One
application has been received in the months
of March and - April, 1969 from a _ firm
belonging to Birla Group of Industries, for
.the manufacture of -polyester staple fibre.
The application is stidl under examination
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and & decision thereon has not yet been
taken,

(c) Does not arise.

Housing Facilities to Adivasis/Harijans
in Madhya Pradesh

9536. SHRI NITIRAJ SINGH CHOU-
DHURY : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether a scheme for providing
housing facilities to Advasis and Harijans
in Madhya Pradesh has been formulated

either by the Centre or by the State ;

(b) if so, the details thereof and the
Central Assistance being provided for it ;
and

(c) if not, whether Government propose
to draw up such a scheme or the State
would be asked to submit the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GHUA) :
(a) to (c). The State Government had pro-
posed a Fourth Plan outlay of Rs., 106.00
lakhs for the housing sheme for sweepers and
scavengers and Rs. 180,00 lakhs for provision
of house-sites for sweepers and scavengers.
As the Fourth Plan outlay have not so far
bsen finalised, the allotments for these
schemes have not so far been settled.

Conversion of Alloy Steel Plant inte an
Ugit of the Birla Jute Manufac-
turing Company

9537. SHRI INDRAIJIT GUPTA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Unstarred  Question No.
7956 on the 29th April, 1969 and state :

(a) the grounds on wnich the Birlas
have sought permission to convert their
proposed alloy steel plant into an unit of the
Birla Jut¢ Manufacturing Co. ;

(b) whether Government bave examined
the extent to which the above jute mill
Company's resources have already been
diveried into other line of production such
as cement and linoleum etc.; and
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(c) whether, in view of the alleged
financial difTiculties of the jute Industry,
Government would refuie to permit an
alloy Steel Plant being put up under the
signboard of a jute mill ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) Due to a reduction in the foreign ex-
chang: content of the Alloy Ste:l Project,
for which a licence has been issued to
Bihar Alloys, Ltd.,, there has been an
increase in th: rupee finance required for
the Project. In order to avoid relying too
heavily on Financial Institutions for rupee
finances, a request has been received for
_the transfer of the Licence from M;ys. Bihar
Alloy Steels to M/s. Birla Jute Manufac-
turing Co., Ltd., Calcutta, who are reported
to have the necessary financial resources to
implement the Project.

(b) No, Sir.

(c.) The application from Birla Jute to
put up the Alloy Steel Plant is under consi-
deration.

Repair of Coke oven Batteries of
Durgapour Steel Plant

9538. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the expenditure incurred upto date
for carrying out repairs to the Coke Oven
batteries Nos. 1, 2 and 3 of the Durgapur
Steel Plant ;

(b) whether it is a fact that th=se Coke
Ovens were designed and installed by M/s.
Simon Carves ;

(¢) whether szrious defects in the basic
design hav: b:en pointed out by the C:ntral
Enginzerizg anl Disigning Bareau of
Hindustan Steel Ltd. ;

(d) if so, the grounds for giving tender
agaln to M;s, Simon Carves for rebuilding
the Battery No, 1, despite their earlier uo-
satisfctory parformance ;

(¢) the nam= of the Cske Oven consul-
tant to H.5.L. ; and
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(f) whether Government are aware of
the defective performance of Simon Carves
in designing Coke Ovens at TISCO and
CO0.?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) The total expenditure incurred up-toe
date for ‘carrying out repairs to Coke Oven
Batterles Nos. 1,2 and 3 of the Durgapur
Steel Plant is Rs. 8. 3 mlllion,

(b) Yes, Sir.
(c) No, Sir.

(d) Does not arlse. Orders have not
been placed on Simon Carves. B

(¢) The Coke Oven Consultant to
Hindustan S'eel Lid. was S8hri S. B. Sioha
Roy till 31-3-1969.

(f) No, Sir.

Sand Deposits on Railway Tracks in
Rajasthan

9539, DR. KARNI SINGH : Will the
Minister of RAILWAYS be pleased to
state ©

(a) whether his Ministry's attention has
been drawn to the successful research under-

“taken by two students of Indian Institute of

Technology for prevention of sand deposits
on the Rallway tracks in Rajasthan ;

(b) whether it is a fact that the research
was undertaken on a suggestion made by
the G:neral Manag:r of the Northern
Railway ;

(c) whether it is also a fact that the
students asked for data on existing condi-
tions in Rajasthan and for permission to
carry oul experiments on the spot ;

(d) if so, how far they were assisted in
the matter ; and

(e) whether it is proposed to utilise the
fruits of the resecarch by *‘dunc fencing" and
incurred in
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) ¢ (2) At
the inst of the Railway some
is sald to have been conducted in the Labo-
ratory of the Indian Institute of Technology.

(b) Yes.

(¢) Yes, for conducting experiments in
the Laboratory.

(d) Students were assisted by Divisional
Engineer, Bikaner for collecting data from
site,

(¢) Report of the Indian Institute of
Technology on the experimental Research
conducted by them is awaited.

stetfre fawrw, atafes s @
WAATG-HTE HATHG § SAFEATAE T G 7A
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(@) @ 92 & faq oF aggfe
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Directors and Shareholders of Film
Companies

9541, SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of IN-
DUSTRIAL DEVELOPMENT, INTER-
NAL TRADE AND COMPANMNY AF-
FAIRS be pleased to state :—

(a) the names of the Directors of fol-
lowing film Companies :—

(1) Vivek (P) Ltd., New Delhi; (2)
All India Film Corporation Ltd,, New
Delhi (3) Bansal Pictures (P) Ltd.,, New
Delhi ; (4) General Talkies Ltd.,, New
Delhi (5) Jagat Novel Exhibitors (P) Ltd.,
Delbi ; (6) Flimistan Distributors *I° Pvt.
Ltd., Dezlhi, (7) Shankar Pictures (P) Ltd.,
Calcutta ; (8) Diamond Pictures (P) Ltd.,
Bombay ; and (9) Gemini Pictures Circuit
(P) Ltd., Bombay along with the names of
top ten shareholders 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : The names of the directors
and the names of the top ten shareholders
of (1) M/s. Vivek (P) Ltd.,, New Delhi (2)
Bansal Pictures (P) Ltd., New Delhi (3)
General Talkies Ltd.,, New Delhi and (4)
Jagat Novel Exhibitors (P) Ltd., Delhi are
given .in the statement laid on the Table of
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the House. [Placed in Library. See
No. LT—1136/67]. The names of Di-
rectors and top ten shareholders of the re-
maining companies are being collected and
will be laid on the Table of the House.

Dietory Expenses of Inmates in Welfare
Institutions

9542, SHRI V. NARASIMHA RAO:
Will the Minister of LAW AND SOCIAL
WELFARE b: pleased 1o state :

(a) whether the Delhi Administration
has urged Government to allow it to abo-
lish the upper limit on the per head
dietory expenses of inmates of its welfare
institutions ;

(b) whether ii is fact that due to rise
In prices it has become practically impos=
sible to give food to the inmates according
to the prescribed list ; and

(c) the reaction of Government in re-
gard thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN

THE DEPARTMENT OF SOCIAL
WELFARE [DR. (SHRIMATI) PHUL-
RENU GUHA): (a) Yes, Sir.

(b) The Delhi Administration have ex-
pressed such a view.

(c) The matter is under consideration.

Repair of Blast Furnace No. 2 of
Durgapur Steel Plant

9543, SHRI V., NARASIMHA RAO:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the Durgapur Steel Plant's
blast furnace No. 2 which suffered a major
break-down recently has been repaired and
commissioned '

(b) if so, the total cost incurred ; and

(c) the steps taken fo
happenings in future ?

avoid such

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) There was a refractory failure in Blast
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Furmance No. Il on 12th April, 1969 and
it had to be shut down for repairs, The
furnace was blown in on 16th April, 1969,

(b) The nature of repairs called for on
the furnace has no direct cost as only
refractory clay was rammed in the damaged
portion.

(cd An Enquiry Committee has been
constituted and is studying the cause of the
failure. Necessary action will be taken on
their recommendations.

Export of Goods by Heavy Electricals, Bhopal

9544. SHRI V. NARASIMHA RAO:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the Heavy Electricals at
Bhopal will be exporting its products to all
countries after 1970 ;

(b) the ftems of goods intended to be
exported ;

(c) the countriese which are willing to
purchase the Products or have already
purchased some items ; and

(d) the amount of
earned as a resvlt thereof ?

forcign exchange

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) After 1970, when the exist-
ing Consultancy Agreement with foreign
technical collaborators . expires, Heavy
Electricals (India) Limited will be free to
offer its products 1o different countries.

(b) D=pending on the position of
domestic orders at the time, the Heavy
Electricals (India) Limited will be able to
offer a wide range of products manufactured
by it for sale overseas including power and
instrument transformers, swilchgear, molors
and controlgear, electric traction equipment
steam and water turbines and associated
generators as also rectifier equipment,

(c) This would naturally depend on
prices and specifications of the equipment
offered. 1Tt is expected that there will be
greater export possibilities to developing
countries, especially those in the Middle
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East and in the Near East. There are also
possibilities of  selling intermediate
products or less sophisticated items or
labour-oriented products to
industrially-advanced centres. Orders
so far received have come from U. A. R,
Iraq and in one case from the associates of
a Swiss company in India.

(d) The total value of orders so far
sscured for overseas coosumplion amounts
to Rs. 2.28 lakhs.

Promotion of Assistant Station Masters
of Delhi Division

9545, SHRI RAM SINGH AYARWAL:
Will the Minister of RAILWAYS be pleased
1o state :

(a) whether it is a fact that war service
candidates and Junior Assistant Station
Masters of Delhi Division have been given
promotions as Station Masters in prefereace
to their seniors in violation of Railway
Board Order dated the 25th. March, 1950
and PTN/48(192 dated the 13th March,
1048 ;

(b) whether the transfer and posting
order of Assistant Stmion Masters and
Station Masters of Delhi Division was Issued
by the Divisional Superintendent Delhi in
March, 1969 ;

(c) whether the psrmanent post of
Station Master at  Dclhi  Shahdara was
deliberately not filed up alongwith other
Station Masters ; il so, the reason for not
filing up the post in the circular ;

(d) whether an Assistant station Master
grade 1I is ordered to work on important
gtation at Sahibabad independently in the
transfer circular which is against rule, il so,
the reason thereof ; and

(e) whether the Siation Master peosied
at Sahibad has never worked as Siation
Masier on important sialions, if so, the
reason thereol and _the criterion of his
posting 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH ) : (a) to (¢). The
information is being colected and will' be
laid on the Table of the Sabha.

Licences for Manufacture of Data Processing

Counting Machines snd Computers

9546. SHRI K.P. SINGH DEO:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS be pleased
to state ;

(a) the number of applications and the
names of the applicants for the grant of
licences for manufacture of data processing,
counting machines and Computers received
by Government ;

(b) whether any licence has been granted
by Government for the purpose ;

(c) if so, the mame(s) of the firm (s)
1o whom licence (s) have been granted ; and

(d) if not, the reasons for the delay in
granting such licences 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHR] F. A.
AHMED) : (a) 12 applications for grant
of licences for the manufacture of data
processing, counting machines and computers
have been received by the Government from
(1) M/s. I. B. M. World Trade Corporation
(2) International Computers Indian Manu-
facture Ltd., (3) K. C. P. and (4) Electronics
Corpn. of India.

(b) Yes, Sir.

(c) 8 licences and 2 letters of inteat
have been granted, and another letter-of-
intent is under issue. The names of the-
fims to whom licences/letters-of-intent are
granted and other details such as items of
manufacture, capacity, location etc. are
published in the weekly *Bulletin of Indus-
trial  Licences, Important Licences,
and Export Licences', weekly
‘Indian Trade Journal’ and the Monthly
*Journal of Industry and Trade'. Copies of
these Journals are supplied to the Library
of the Parliament.

"(d) Oaly 1 application is pending as the
phased manufacturing programme was await-
ed from the party.

Despatch of Cement Consignments in
Wagons

9547, SHRI ONKAR LAL BERWA :
Will the Minlster of RAILWAY be pleased
to refer to the reply given to Unstarred
Question No. 7294 on the 220d April, 1969
regarding dispatch of cement consigoments in
wagon and state :

(a) whether it is not the duty of the
booking station to supervise goods at the
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time of issue of clear and qualified Railway
receipt on Railway risk ;

(b) whether it is also not the duty of
the Booking Station to give appropriate
remarks on the Railwey receipts if the
loading is not suprervised by iits staff or the
packing of goods is not according to packing
condttions ;

(c) whether it is the duty of the destina-
tion station to challenge the validity of the
Railway receipt issued by the Sending
Station ; and

(d) if not, the reatons for which the
Chiel Commercial Superintendent, Northern
Railway, Delhi, bas repudiated the Railway
claims where clear and qualified Railway
receipts were issued by the Sending Stations
under the following letters :

(i) CDA-3-NDLS-358-10-68,
(ii) CDA-3-NDLS-384-10-68 ?

THE MINISTER OF RAILWAYS
(Dr. RAM SUBHAG SINGH) (a) This
duty does devolve on the booking station
except when goods are loaded in Private or
Assisted sidiog at which no railway Comer-
cial stafl are provided.

(b) 1t is the duty of the booking station
to give appropriate remarks on the Railway
Reccipts if the loading is not supervised by
railway staff or packing of goods is not in
accordance with the prescribed packing
conditions,

(c) Yes; under certain circumstances
this duty do=s dovolve on th: destination
station, for instance where there i3 an
obvious misdzclaration of the commodity
booked or there is underwsighment or where
there are indications of a fraud.

(d) The two claims mentioned were
repudiated on the grounds that the consign-
ments loaded in water tight wagons were
recoived at destination in the original wagons
without any interference en route, and the
damages seemed to have occurred from rain
water entering through door crevices ower
which the Railway had no control. The plea
taken by the Rallway is mnot valid and
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instructions are being lssued to review these
cases to see if there are any valid grounds
for repudiation or else to wverify and setile
the claims.

Despatch of Cement Consignments in Wagoas

9548. SHRI LILADHAR KOTOKI :
Will the Minister of RAILWAYS be pleased
to refer to. the reply given to Unstarred
Question No. 7294 on the 22nd April, 1969
regarding despatch of cement consignments
in wagoos and state :

(a) whether it is fact that the Chief
Commerical Superintendent, Morthern Rail-
way, Delhi has under the following letters
repudiated the Railway Claims on the plea
that though the goods were carrled in
Water-Tight wagon, water damages scemed
to have occurred from the rain water enter-
ing therough door crevices over which Rail-
ways have no control :

(i) CDA-4-NDLS.-6.9/66

(i) CDA-4-NDLS-426-1-68
(iil) CDA-4-NDLS-2348-9-68
(Iv) CDA-4-NDLS-2432-9-68

(v) CDA-4-2264-11-68 ;
(b) if so, reasons therefore ; and

(c) how far the above position can be
reconciled with the statement that wagons
which allow water to creep in-side are not
considered as ““Water Tight" 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH: (a) Four out
of the five cases mentioned (i. e. excluding
case No. CDA-4-NDLS-2348-968) pertained
to cem=nt consignments and were repudiated
by the Northern Railway Admsaistration
on the plea that the goods had beed carried
in water tight wagons which reached desti-
nation station with forwarding station seals
intact without any interference en-route,
agd damages seemed to have eoccurred
from rain water entering through door cre-
vices over which the Railway had no con-
trol.

Case No. CDA-4-NDLS-2348-9-68 rela-
ted 102 :nt of pl ins booked
from Raver to New Delhi and the claim was
repudiated on the grounds that there was
no abnormal delay in transit and there was
no negligence or misconduct on the part
of the Railway or its servants,
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(b) to (c). The repudiation in the
case of the cement consignments is not in
order, on the plea that was presented.
The Northern Railway is being asked to
review these cases to see whether there are
any valid reasons for repudiation of these
claims and in the absence of any valid
reasons the claims would be verified and
settled,

gfa wra wegal w0 w@1
9548 A, it Yo warz : T Wad)-
frrw fawre s saTaTe T wwEE-
wTd WA 7 A A Fr w39

(%) ¥ 3g aw & fs wdif@t 9t
gedamh & IiFaral o sfage o
qgaT g ;

(@) ¥ ag Nt ax ¥ & @
sgfeal g Ffe-a=a qegsl 1 9
fRr Ty T TR ¥ g W W
g:

(w) afe g, @ 7 gz F[ N
weqr fradt & Fomd ay § g 3 wiw
#t § Tar ag Yoy gy giAfag sTaw @
f 70w feaml A 3% Iz ¥ quia
{Fﬂ‘ﬁ!ﬁﬁ;tﬁt

(v) afe =@, at o% ;v wOT
g

Hetfire  faww, sriafos =T
a1 EWAmed WAt (st sweRdw
a#t wgnx) : (v) fafmafes amer
AR g2z § IviREl X wfage
swE g 9Far § 1 &g afe sde sz
gar g & SuAEEt F fgal o3 sfass
I q¥ gHAT 2 |

(@) sy sarl & g
o 3°% 9T #] 7 31 fegfa &
aqE FHN FEfg ¥ A & @it

VAISAKHA 23, 1891 (SAKA)

Written Answers 222

e qragr ar aret & fafqafaa amer
TR ¥ $[T ¥ GHT g O TS gl
¥ I wgrEm & g a & fee
i §e2 ¥ ghadw seodi Fqew A
ot vy & fou sgfya sa s @
gwar g |

(m) & (7) : #feda s &
fafrafaa amer Nt gTFTH 26 &
X agaT X RA &) @ I & #w
¥ soraeT IRET ¥ T § W JATA
qTE T AT |

Eviction of East Bengal Refugees from
Government Khas Land

9548-B. SHRI SAMAR GUHA : Will
the Minister of RAILWAYS be pleased to
to state :

(a) whether it is a fact that the Chiefl Engi-
neer of the Northern East Frontier Railway
has issued an order for cviction of 13,000
East Beogal refugees from the Government
Khas land ;

(b) whether these refugees bave settled
there for over 15 years in that Khas Land ;
and

(c) ifso, the reasons for such order
by Government and whether Government
have offered them adequate and suitable
alternative accommodation ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (c). The
information is being collected and will be
laid on the table of the Sabha.

Charter of demand of Republican party
of India

9548-C SHRI DEORAO PATIL ;
Will the Minister OF LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether a deputation on behalf
of the Republican Party of India waited
on the Prime Minister on the 3rd April,
1969 and submitted a charter of demands ;
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(b)

(c) the decision of Government on
these demands ?

if so, what are their demands ; and

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) Yes, Sir.

(b) A statement is laid on the table of
the House. [Placed in Library. See No.
LT 1137/69)

(¢) The metter is being examined in con-
sultation with the concerned authorities.

Import substitution programme

9548. SHRI D. MUHAMMAD SHERIFF ;
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the import substitution
programsme has shown any substantial reduc-
tion in suplies from abroad ; and

(b) if so, the ilems on which there
has been a substantial reduction ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (F. A. AH-
MED) : (a) Yes, Sir. The import subs-
titation is contiouous effort, as a result of
which a progressive reduction in the import
of capital goods, components and raw ma-
terials in a number of industries is being
achiveed. Normally on item of equipmznt
or spare part is being permitted to be impor-
ted if it could be obtained from Indigenous
sources even with some adjustment in specifi-
cations.

(b) Since the programe of import subs-
titution .covers the entire gamut of indus-
try, it would be difficult to enumerate the
items inwhich there has beeo reduction in
imporis,

Correction of Answer to Unstarred Question

No.4389 dated 25.3.1969 regarding Import
of Steel

MINISTER OF STATE IN

AND

K.C

THE
THE - MINISTRY OF STEEL
HEAVY ENGINEERING (SHRI
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PANT) : Inreply to part (d) of U.S.Q.
No. 4389 on 25.3.1969 by Shri Mrityunjay
Prasad, | stated under :—

“(d) One of the two pickling line
essential for production of cold
rolled sheets at Rourkela is
not yet commissioned and the
other is under major repairs.
Both are expected to be ready

for production by September,
1969,
Actually, the position is :—
(d) One of the . pickling lines
essential for  production of

cold rolled sheets at Rourkela
is not yet in full production
and the other is under major
repairs, Both are expected to
be geared for full production
by the end of 1969,

12.51 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMORTANCE

Atlorney General’s opinion on advance
collection of income-tax for distribution
to States

SHRI MANGALATHUMADAM (Ma-
velikara) : 1 call the attention of
the Minister of Finance to the following
matter of urgent public importance and
request that he may make a statement
there on :

The reported opinioa of the Attorney
General that collection of advance
income-tax should included in the
divisible pool for distribution among
the State.

I understand the
The statement
Questions can

MR. SPEAKER :
answer is a lopg one,
may be laid on the Table.
be asked tomorrow on it.

SHRI P. K. DEO (Kalahandi) : We
have read it.
MR. SPEAKER : Not atall, It will

come up (omOoIrow.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : 1 beg to lay the Statement on
the Table.
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The disrribution of the net proceeds
of taxes on income between the Union
and the States is govermed by article
270 of the Constitution, Accordingly, &
percentage of the pet proceeds, other
than those attributable to Usion Territories
#and Union emoluments, is to be assigned
to the States and distributed among them.
The percentage of assignment and the
manner of distribution are required to
be prescribed by the President by Order,
after considering the recommendations of
the Finance Commission made in pursuance
of article 280 (3) (a) of the Constitution,
Fioally, the net proceeds are certified by
the Comptroller and Auditor General
under article 279 (1) on the basis of
which the final distribution is made, the
initial distribution being made on the
basis of departmental [figures., Article
279(1) of the Constitution also provides
that the Comptroller and Auditor G:neral's
certificate shall bz final,

2. The procedure hitherto followed
has b:en that the Advance Tax collected
under the provisizns of th: Incom:-tax
Act was included in the net proceeds of
taxes on income for purposes of article
270 of the Constitution, i.e.the divisible
pool, only on completion of regular
assessments. This procedure was decided
upon after consultation with the Ministry
of Law and the Comptroller and Auditor
G:neral in 1948 and was duly communi-
cated to all the then Provincial
Governments in  January 1949, It has
formed the basis of the recommen-
dations made by successive Finance
Commissions regarding the devolution of
taxes and grants as may bz seen from
para 39 of the Fifth Finance Commission's
Iaterim Report. Further, the Comptroller
and Auditor Gzaneral has codified this
arrang:ment in the Accouat Code issued
by him, with the approval of the
President under article 150 of the
Constitation. He has also certified the
net proceeds or the divisible pool under
article 279 (1) of the Constitution en this
basis for the financial years wuntil and
including 1966-67.

3. Some States, it is wunderstood,
had represeated to the Fifth Fioance

. Commission against
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the exclusion of
Advance Tax collections from the
divisible pool until after the completion
of regular assessments and pointed. out
that it affected their finances adversely.
This question has been dealt with by
the Fifth Finance Commission in para
39 of their Report, wherein they have
held that the contention of the States
that this arrangement, among other things,
had led to wunauthorised overdraflts was
not justified in view of the fact that the
devolation  schemes recommended by
successive Finance Commissions were
framed on the basis of the procedure
that was being followed.

4. The Finance Commission also
wrote to the Comptroller and Auditor
General, asking for his views on the
point made by some States that the
Advance Tax should mnot be excluded
from the divisible pool until after the
completion of regular assessments. There«
after the Comproller and Auditor General
took up the matter with the Union
Government and after further discussions
it was decided to seek the opinion of
the Attorney General, Accordingly a
reference was made to the Attorney General
in January 1969.

5. The Attorney-General advised in
February 1969, that the President has the
power, under article 279 (2) of the Constitu-
tion, to make an Order excluding collections
from Advance Tax for calculating *“the
proceeds™ and therefore the *‘net proceeds™
under article 279 (1), He added however that
it is difficult to find any justifiable reason
for siogling out collections from Advance
Tax for exclusion from the divisible pool
until afier the completion of regular assess-
ments, On 3 further reference in March 1969,
the Attorney General advised Government to
proce=d on the basis that the certification by
the Comptroller and Auditor General under
article 279 (1) of the net proceeds in respsct
of past financial years, where such certifica- .
tion has been done, is final and to bring
in the collections from Advance Tax in
respect of such past financial years, as may
be assessed on the completion of regular
assessments, in the rlmnclal yur in which
such compl ;and also
to include the oo]lcctlcms from Advance




21 Attorney-General on Advance

Collection and Distribution (C. A.)

Tax in the divisible pool in respect of the
net proceeds in the financial years, which
have not yet been certified by the Comptroller
and Auditor General.

The Attorney General also advised that
the President may refer this matter to the
Finance Commission for recommendations
under article 280 (3) (c) of the Constitution
“In the interests of sound finance".

6. The advice given by the Attorney
General was carefully considered and it was
decided to proceed on the lines suggested
by him, A supplementary reference has
accordingly been made to the Fifth Finance
Commission asking for their recommenda-
tions as to :(i) the distribution of the unad-
justed Advance Tax at the end of 1966-67,
being the last year for which the Comptroller
and Auditor General bas already certified
the net proceeds ; (ii) the changes, if any, to
be made in the the distribution already
prescribed, on the recommendations of the
Fourth Finance Commission, of the pet pro-
ceeds of taxes on income in 1967-68 and
1968-69 ; and (iii) the distribution of the net
procceds from the current year onwards
after taking into account the Advance Tax
collections.

7. It will be observed that :—

(a) the past practice ragarding the in-
clusion of Advance Tax in the divisible pool
only on completion of regular assessments,
was communicated to the then Provincial
Governments even before the commencement
of the Constitution and had been recognised
and accepted by all concerned, including the
Finance Commissions and the Auditor-Gen-
eral ;

(b) the past practice had not affected
the Stales adversely since it formed the
basis of the schemes of devolution recom-
mended by successive Finance Commissions ;

(c) the Attorney General has advised
Government 10 proceed on the basis that
the Comptroller and Auditor General’s
certification upto 1966-67 is final ;

- (d) the Attorney General's advice that
the Advance Tax collections may be inclu-
ded in the divisible pool with effect from
1967-68, the carliest year for which the net
proceeds have not yet been certified by the
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Comptroller and Auditor General, has been
accepted. As, however, the distribution of
the net proceeds of taxes on incom.: in
1967-68 and 1968-69 is govermed by the
Fourth Finance Commission's recommenda-
tions framed on the basis of past practice,
the Fifth Finance Commission
has been asked to recommend changes,
if any o be made in that scheme since the
net prookeds for these years would now be
calculated on the revised basis ; and

(¢) the distribution of the Advance Tax
remaining unadjusted as on 31-3-1967 has
to be fitted into the schemes of devolution
so that it is paid out in a systemalic manper
and therefore the Fifth Finance Commission
has been asked to make recommendations in
this regard also,

12 52 hrs.
PAPERS LAID ON THE TABLE
NATIONAL INSTRUMENTS  LTD.,

CALCUTTA — GOVERNMENT REVIEW
AND ANNUAL REPORT.

THE DEPUTY-MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : On behalf of Shri
F. A. Ahmed, 1 beg ito lay on the Table a
copy each of the following papers under
sub-section (1) of section 619A of the
Companies Act, 1956 :—

(1) Review by the Government on the
working of the National Instru-
ments Limited, Calcutta, for the
year 1966-68,

(2) Annual Report of the National
Instruments Limited, Calcutta, for
the year 1967-68 along with the audi-
ted Accounts and the comments of
the Comptroller and Auditor
General  thereon.  [Placed in
Library. See No. L.T. 1118/69.]

TRIVENI STRUCTURALS LTD., AND
TUNGABHADRA STEEL PRODUCTS
L1D., GOVT. REVIEW AND
ANNUAL REPORT

THE DEPUTY-MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : On behalf of Shri C. M.
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Poonacha, I beg to lay on the Table a copy
each of the following papars under sub-sec-
tion (1) of section 619 A of the Companies
Act, 1956 3-an

(1) (i) Review by the Government on

the working of the Triveni
Structurals Limited, for the
year 1967-68.

Annual Report of the Triveni
Structurals Limited, for the
year 1967-68 along with the
Audited Accounts and the
comments of the Comptroller,
and Auditor General th

(i)
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(2) A statement showing reasons for
delay in laying the above document.
[Placed in Library. See No.

L.T. 1120/69]

ANNUAL REPORT ON WORKING OF
INDUSTRIAL AND COMMERCIAL
UNDERTAKINGS oF CENTRAL
GOVERNMENT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) 1 1 beg 1o lay on the Table a copy
of the Annual Report (Hindi and English
version) on the working of the Industrial
and C rcial Undertakings of the Central

[Placed in Library. See No.
L. T. 1119/69).

(2) (i) Review by the Government on
the working of the Tungabha-
dra Steel Products Limited,
for the year 1967-68,

(ii) Aooual Report of the Tunga-
bhadra Steel Products Limited,
for the year 1967-68, along
with  the audited Accounts
and the comments of
the Comptroller and Auditor
General thereon,

[Placed in Library. See
No. LT-1119/69].

KHADI AND VILLAGE INDUSTRIES
ComMiISSION—CERTIFIED ACCOUNTS
AND AUDIT REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; On behalf of Shri Raghunatha
Reddy, I beg to lay on the Table :—

(1) A copy of the Certified Accounts
of the Kbadi and Village Industries
Commisslon for the year 1965-66
together with the Audited Report
thereon, under sub-section (4) of
section 23 of the Khadi and
Village Industries Commission Act,
1956.

Government for the year 1967-68. [Placed
in Library. See. No. L. T. 1121/69].

REGISTRATION OF ELECTORS
(AMENDMENT) RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : 1 beg to
lay on the Table a copy of the Registration
of Electors (Amendment) Rulcs, 1969,
published in Notification No, 8. 0. 1505
(Boglish wversion) and 8. O. 1506 (Hind|
version) in Gazette of India dated the 2lst
April, 1969, under sub-section (3) of section
28 of the Representation of the People Act,
1950 [Placed in Library. See No. LT-
1122/69].

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secretary
of Rajya Sabha :—

“In accordance with the provisions
of “sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Finance Bill, 1969, which was passed
by the Lok Sabha at its sitting held
on the 6th May, 1969, and transmitted
to the Rajya Sabha for its recom-
mendations and to state that this
Houss has no recommendations to
make to the Lok Sabha in regard to
the said Bill."

—
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12.54 hours.
. STATEMENT RE. ALLEGED MISUSE
OF TIRUPATI TEMPLE FUNDS

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Mr. Speaker, Sir, in the course
of Supplementaries to Starred Question No.
1384 dated the 29th April, 1969, 1 was
directed by you, Sir, to find out the facts
regarding an allegation made by Shri Indarjit
Gupta that the funds of the Tirupati temple
are being misused to ‘corner shares in the
Indian, Iran and Steel Co. Litd., by the
Goeakas. The Deputy Mian!ster, Shri J. B,
Muthyal Rao, was instructed by me to go
to Tirupati, look into the registers, talk
to the authorities of the Devasthanam and
the Andhra Pradesh Government and report
to me on this allegation. He had. been to
Tirupati along with an officer of the Minis-
try of Law and they had a series of detailed
discussions with the Minister of Religious
Endowments, Government of Andhra Pradesh
and the officials of the Tirupati
Devasthanam, They had also gone through
the registers of investments and books of
accounts maintained by the Tevasthanam
under the statutory provisions applicable to
the Devasthanam, The registers were seen
to be duly audited by the Assistant Com-
missioner of Local Fund Accounts. As a
result of the discussions and the examina-
tion of the various registers, it was seen
that there has been no misuse of funds of
the Devasthanam as alleged. The rules
made under sectiop 100(2)(k) of the Madras
Hindu Religious and Charitable Endowments
Act, 1951, relating to the custody of moneys
of the religious institutions, their deposits
in, and withdrawals from, banks and invest-
ment of such moneys were found to have
beed observed. 1 am, therefore, to mzntion
that there is no truth in the statement that
the funds of the Tirupati temple were
misused, as alleged.

12.56 hrs.

STATEMENT RE. COLLISION BET-
WEEN BAREILLY-AGRA PASSENGER
AND BUS

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : Sir, itis
with deep regaret that I rise ro inform the
House that at about 03,45 hours on 12.5.1969
train No. 356 Down Bareilly-Agra Passenger
collided with a bus at a manned level
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crossing gate situated between Aligarh and
Harduaganj stations on the Aligarh-Bareilly
Broad Gauge single line section of the
Northern Railway. As a result of this
accident the bus caught fire.

In this accident 20 passengers of the bus
have died 14 on the spot and 6 in Aligarh
Civil Hospital. Another 37 bus passengers
sustained injuries of whom 16 are suspected
to have sustained grievous injuries, 18 simple
injuries and 3 trivial injuries requiring only
first aid.

The Assistant Medical Officer, Aligarh,
Assistant Engincer and Railway Protection
Force and Police officials left for the site
at 0500 hours by a jewep, Moedical van
from Tundla alongwith Assistant Medical
Officer, Tundla and other medical staff was
also rushed to  the site. The General
Manager, Northern Railway, and the Chief
Operating Buperintendent alongwith other
Railway Olficers also proceeded to the site
of the accident. The Deputy Minister for
Railways also paid a visit to the sile of the
accident and saw the injured persons in the
Aligarh Civil Hospital,

Ex-gratia payment to the next of the
kin of dead and to those injured has been
arranged.

The cause of the accident is under
investigation and an Administrative Officers'
Inquiry has been ordered. The District
Maglstrate has also ordered an inguiry by
the Sub-Divisional Magistrate, Kcel.

12.58 hrs.

STATEMENT RE. MINIMUM
PRICE OF SUGAR

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHNIDE) : Government has decided that no
change will be made in the minimum price
of sugarcane for the crushing scason 1969-70.
The mimimum price at present in force is
Rs. 7.37 per quintal linked to a recovery of
9.4% or less with 5.36 paise per quintal for
every increase of 0.19/ of recovery above
9.4%.
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BTATEMENT RE.COLLISION BETWEEN
BAREILLY-AGRA PASSENGER AND
BUS —contd.

it 7w wew (guf) : arsaw wEw,
AT gz ATF ATET Y | FTET ATE ATET
wE fraga W ogiem gl ¥
wg AT &7 ¥ ogf @ wEd WM
AT TAT AT "R AQ § 1 A HAY
ot & 7g 7 wemar f faad S g8
gz & et gu &, IR fHa #9-
vy fear sromr 1 g8 WY T fw e
yfews A gt fefsgarg & ug
etz ga ?

MR. SPEAKER : The Minister obvi-
ously has not got the information with him,
He may supply it to Shri Ram Charan be-

cause this occurred in his constituency and it
is a serious accident.

MR. SPEAKER : Shri Madhu Limaye
SEVERAL HON, MEMBERS rose—
MR. SPEAKER : Order, order.

SHRI 8. KUNDU (Balasorg) : Sir, the
Minister is rising to answer it.

13 hrs.

MR. SPEAKER : He will give it to Mr,
Ram Charan.

SHRI NATH PAI (Rajapur) : Sir, if he
gives any assurance to Shri Ram Charan
elsewhere, it is not binding on him, and
knowing their propensity to disregard the
assurances they give even in your presence,
I sugg=st that he must make a commitment
here, (Interruption) For him, to rise is an
effort.

AN HON. MEMBER : Just one¢ miaute,

MR. SPEAKER : It is not a question of
one minute or even one hour. The statement
has be=n made. There is no use pursuing it
like this.

SHRI 8. KUNDU : Four Harijans
have died.
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MR. SPEAKER : If a poor Brahmin or
a poor Harijan dies, both are the same ; it
is an accident. When people die, whether
it is the rich or the poor, it Is dll the same.
There is no use of going on like this,

SHRI S. M. BANERIJEE (Kanpur) i
‘The price of sugarcane has now been an-
nounced ; I just wanted to know whether it
has been dope in consultation with the State
Governments or not. That is my question.

MR, SPEAKER : No question new. It
will not be answered,

Now, Mr. Madhu Linaye wanted to
raise something about the elections,

—_—

13.1 hrs.
MATTER UNDER RULE 377

WITHHOLDING OF RESULT OF BANAS-
KANTHA BYE-ELECTION

st wy foad (A7) : aeww, wENEw,
T gIT FAr ST @Ay # oqr g
f qrege & 3T 71 adten o few
B ATHT 9T IT B A FHAT g
wfms g st ooy oF
agras 71 fedt g e IF9 aga
NagawsA dfor Imd) wH
9ES USHANT AT & I F  FEAR A
A OF W ATT I3 4§ I w9
afewrdl & agT wFT F@ W0SA W
forar f Far wre ATCT AT @A F A
¥ afasm 37 & fou Ja § 7 wafs gk
gfam d oz faer g @ sl @
aXE Y w97 AE FAT AT ATHST T
Tz ®< fmr o 1 fae 79 g fewd
FY 7971 o ot ? % gA0d guw § A4
st § Fe gt wifaer §, & wman §
fe gdawm wfwwa gy afaerd @ T
ag T@TA BT WA A B, AHAJ
g i mwr g 5 o aw Tow
FmArsr @ wgs @y o s
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Freq g R G A A F A @
o §f frdw soar sgar g e gt
fedstaw amw dgew Axe 1951 F ot 9=
WO qt g st ew w Sifed ) @
d¥0T 66 § :

“Declaration of Results : When the
counting of the votes has be:n com-
pleted, the Returning Officer shall
forthwith declare the result of the
clection in the manner provided by
this Act or the rules made there-
under,”

IAF AT 4T AT ! IAH OF WA g

mat A o guifas fgear & S@ & 7g
FEq A & A feqr agr :

#_.....shall in the absence of any direc-
tion by the Election Commission to
the contrary forthwith declare...”

@tv ¥ oy sfomm § gz fes
1966 & st gwire faldas gwa qrg fisar
g% awaia faar mar @ dfew g &
FTAHTT I A% FeaT AT, Fawr daAr
oy | fas & gL UF IIW H @A
FrefiwC grar & @) qEET ewediwr W
Yo Aoy | IEh FAC AT Gy %
T wui 53 &1 wvwr dfad

FaTS 35 ¥ eqtwE ¥ AR F
Mg

“This clause sccks to amend section
66 so as to empower the Election
Commission to issue directions to
withhold declaration of the results if
something goes wrong in the counting
of votes and the same is brought to
the notice of the Election Commission
in time. The absence of such powers
renders the Election Commission
powerless to act even when such ins-
tances are brought to the notice of the
Commission.”

o 1 g wan § § fis e
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o Azg & XA T I TR Q
¢ & g9 at v wfwa ¥ gra |-
&9 771 3T & 1 A% ot o T §
& oife grga & gn cofas fadn
#T IAF T BT T7 T A0 XY 8
9gs el 9t | IuF a1 ¥ @ ug a6y
B avdi At g A AR Yo @ f6
i @ wfaee & afgsrd #1 @
0% ¥ e foar o foredy feoow
RN eaErar & a3 d ga oA § wg
I @ ? ame TgR Af wee dfew
ot & oY 9o fog w1 & A faefier
& oY 71 w1 HAY @ A AT oA
T W1 3 fF 71 wrafer e dew 7
TEAE QT & FTOT 47 FEAAT fwar aar
gar3Ed NIy = uoifaw amy?
wmard ¥ wrar § i orfes ey Ty
MEE AR AA § I B T WA
Wy # a7 ¥ a8 g T qfagw am
Uy §, wUR O F A H A @S
Waw gz aifer aea awgr g fw &
agt AR F 717 7 T AW E AT AR
w0 aren § | ark faw 27 At @ Agw
Fawmd A @ feqarsa#
wiw @if A arafe aeffa @ ek
T T AT NG CHIT ST FT Y
% € TF AT § IR |l ¥ e ¥,
werd ¥ wex AW @ w §?
1 59 ¥ aiX ¥ FIF 9 gwrk S
Tl a1% Ew § N et gl g 9w
F AFL IF @9 § A1 QO w0
fygwsA Ford) @R oE W
Gaa1 gy Srfge avar fadt w1 o o8-
I TW qE waing FLF w7 Afqwre -
Fq FAwT ® e S &7 ) gFar
¢ & g ST o 7 Aaw

SHRI SURENDRANATH DWIVEDY
(Kmdnpan] 1 Sir, there is no doubt that
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In recent months, the Chief Election Com-
missioner is going much beyond his power.
This particular instance is clear proof of
how he can interfere. The whole purpose
of the election Commission would be defea-
ted if there is such interference by the Chief
Election Commissioner himself. Therefore,
I would urge upon the Law Minister ; let
us have a discussion about the real functions
and authority of the Election Commission in
this House, Otherwise, I am afraid in the
coming months, we may come across much
more difficult situations than today. If he
has not interferred, the member who was
elected would have taken his oath today.
He has been deprived of it by the unneces-
sary interference of the Chiel Election Com-
missioner.

SHRI 8. KUNDU (Balasore) : Ona
point of order, Sir. The point raised by
Mr. Limaye is very important. But some
bhon. members have tabled calling attention
notices on this matter. The right to table
calling attention notlces is a very important
right of members. I want to know whether
you are allowing the calling attention or
you would ask individual membars to make
mention of it here, In that case, wo will
not have the initiative to take the trouble
of tabling calling attention notices. This s
a matter of procedure and [ want your
ruling on this.

MR. SPEAKER : Till last night, in the
radio and everywhere it was being said that
he was leading by 90,000 or 1 lakh votes,
Oaly this morning, after the morring coffee,
we have learnt that the Chiel Election Com-
missioner has withheld it. How can I
admit a calling attention notice ? Of course,
now I am allowing other hon. m:mbers
from other parties also to make thzir sub-
missions.

SHRI NATH PAT (Rajapur): In the
light of the important matters before the
House, [ move that the lunch hour may be
suspended and the House may continue to
sit.

MR. SPEAKER 1 No, no. We will
adjourn and we will come back fresh after
lunch to take up the important subjects.

SHRI VASUDEVAN NAIR (Peermade) ;
Actually this was not on the agenda and it
has com: up as a surprise for me,

SHRI MADHU LIMAYE : I have rais-
ed it under rule 377, .

MR. SPEAKER : He says, for him it
was a surprise.

SHRI VASUDEVAN NAIR: Yes. It
is perhaps much more surprising to me that
it has been raised by a person like Mr.
Madhu Limaya, but that Is another matter. I
can understand the hon. lady Member getting
excited; that is a different matter; I am not
going into it. Some hon. Members are
prepared to accuse the Election Commission.
If we want to discuss the matter, let us have
full facts before us, Without full facts, what
is the use of accusing a body like the Election
Commission. Some reports have appeared
in the newspapers and Mr. Madhu Limaye {s
prepared to go by them. At least some of
us are not prepared to do that.

SHRI BALRAJ MADHOK (South
Delhi) : The Election Commission is suppos=
ed to be an independent body. The whole
country must have faith in it. I am sorry
to say that the bzhaviour of the Election
Commission for sometime past is such as to
create doubts in the minds of some of us
whether it was an agency of the ruling party,
not the ruling party but the ruling clique.
Worse things have been done. Ballot boxes
had been tampered with. When the retarn-
ing officer said that only 400 voters were
there, there were 800 votes, That is what
we read in newspapers. In this case there
has been tampzring of the ballot boxes; that
is what they say; if that is so the law pro-
vides for electlon p=tition. Withholding of
the annoucement of the result means depriv-
ing an hon. Member for having his seat in
this House; it is not oaly an insult to Mr.
S. K. Patil but to this House also which
should have the honour of having Mr. Patil
in it. Therefore, the Law Minister must
make a clear stacment about it,

SHRI HEM BARUA (Mangaldal) : I
hope you will excuse me, Mr. Speaker, if I say
that you were wrong in rejecting the call
atteation notice glven this morning. We are
happy that you allowed Mr. Limaye to raise
this matter. [ have also written to you......

Mr. SPEAKER : I wanted to call you
also. Meanwhile your leader got upand I,
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[Mr. Speaker)
could not say ‘No’ to him; Mr. Kundu got
up and so many others got up. I have your
paper before me.

SHRI HEM BARUA : My submission
is that the Election Commission is interfer-
ing too much in the election affairs and-
that will damage the political democracy
that we are  trying to  build up  in this
country., When the Plebiscite Fromt in
Jammu and Kashmir wanted to participate
in the elections, the Election Commissioner
wanted to know from them whether they
were loyal to India or not ; that is none of
his business. Any body who participates in
the elections must be a  loyal citizen of
India ; he must be an Indian citizen. He
has to take the oath. 1de not deny that
under the Congress regime anything may
happen and  the tempering  of the ballot
boxes might have been a fact ; there Is oo
wonder about it or there is nothing astonish-
ing about it. But at the same time the
way the Election Commissioner is interfering
in these matters is a challenge to the poli-
tical democrecy in this country, which we
all want to preserve......(Interruptions.)

. SHRI P, VENKATASUBBAIAH
(Nandyal) : It is uofortunate that these
things are done by the Election Commission
which is considered to be an ind:psndent
body. Certain doubts were very well expres-
sed by bon, Members here. Polling was to
take place on the 4th : It was extended to
the 1tth and no reasons were given. It was
a unilateral decision of the election Come-
mission. Ewven now the Election Com-
missioner has no authority under the People’s
Representation Act 1o withhold the
amouncement of the result. It has cast
serious doubts in the impartiality aad- the
independent functioping of the Election
Commission.: I am inclined to ask whether
he is **passing in such judgment......

~ MR. SPEARER : No please ; I am ex-
punging it. It is not proper. (Interruptions)
You need not take objection ; I am mysell
taking objection. No personalities should be
brought in. 'We are only  discussing the
thstinn of law, not individueals.

SHRI P. VENKATASUBBAIAH : That

is why I join with my friends that there -

must be a full-dress debate on this issus and
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we must have a fresh look at the l‘unction-:
ing of the El:ctlon Commiission.

SHRI S. M. BANERJEE (Kanpurj
would only say that whenever we criucis:
the Election Commissioner, we are accused
of imputing political motives and all that,
In this case, all the remarks have been made
against the Chief Election Commissioner in
this House, In this particular case, it has
been clearly stated in the newspapers—I
quote :

“Mr. Sen Vermma took this drama-
tic decision late on Monday nighit
following *‘strong complaints™ by the
Swatantra Party of large-scale temper-
ing with ballot boxes, and bundles
of “bogus  votes" being found in
several boxes.'

You remsmber, when there was election
for Gonda Parliamsntary Lok Sabha seat,
Mr. N. Dandckar  ys, Mr. Ram Rattan
Gupta, there, actually, one of the senior
officers was invelved in it and ultimately,
it was found out that he was tempering with
ballot baxes and action was taken. Even in
these mid-term elections, there have been re-
elections in many constituencies at the ins-
tance of the Election Commissioner, Here
in this particular case, how can we possibly
condemn the Election Commissioner 7 If
Mr. Patil is delayed by a day or two, the
heavens are not  going to  fall. We have
started accusing the Chiel Electioner Com-
missioner. **That is not proper.

MR. SPEAKER : When I have expun-
ged that, what is use of repeating it again ?
I have expunged it.

SHRI S. M. BANERIJEE : My sub-
mission is only this. Whatever decision has
be:n taken by  the Chief Election Com-
missioner in this case should not be criti-
cised unless all facts are laid on the Table
of the House,

SHRI RANGA (Srikakulam) : Sir for
2ll these years, it became the unpleasant
duty of the Opposition to venture to offer
remarks over the way in which the Election
Commission. has been functioning. I am
advisedly using the word “remark”, not
criticism or mudemnauon or mythm: like

**Expunged as grdgred by the Chair,
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that. It was sought to be - attempted to be
done by some of the friends and all the time
all the friends of  the ruling  party were
expressing horror at the very temerity on
the part of any Opposition party to say a
word at all about the Election Commission
and its functioning. But today a change has
come over, and the House is able to witness
it, and they are so very keen in making not
only these remarks but also (hese observa-
tions and criticisms one of which you were
good enough to expunge.

~ I'do not know whether it is a welcome
change. But ‘certainly it Is a change and a
very imporrant change. [ did not see the
Chief Election Commissioner as it was said
in some of the papers. But I did write to
him on the basis of the information that I
received. My hon. friend Mr. Madhu
Limaye has quoted a rule according to
which the Election Commission is to inter-
vene in the manner in which it has done
when something happens in regard to the
counting of votes, When does the counting
of votes begin 7 Here is the Law Minister
and we are not able to agree with him and
they heve called the Attorney General also.
Therefore, 1 leave it to their interpretation.
I will look at it as a lay-man would do. I
though it was whea the boxes are brought
‘in before the Returning Officer, when he
notices the tempering with the seals and our
people have also noticed it. From 'that stage
omwards, this counting will bave to be taken
into consideration. That was the reason why
I thought I would be doing my duty to my
party and to deémocracy—for the decent
way in which these elections are to be con-
ducted— if I raised this matter with the
Election Commission.

MR. SPEAKER : According to your
information, how many boxes have been
tempered with ?

SHRI RANGA : I
number of  them ; I did
many. (Interruptions)

AN HON. MEMBER :
them.

was told, a large
not know how

Hundreds of
SHRI NAMBIAR (Tirucherappalli) :
. Duplicate ballot paperrs were found.

SHRI RANGA : I need not take much
time. 1 was prepared this way or that way

for a small margin, 5000 or at the
worst 25,000, When I was told that it was
running upto 90,000 and more, and this
imformation came, I said to myself that there
must be something behind it...

SHRI MANUBHAI PATEL (Dabhoi) :
It is a false propaganda.

SHRI RANGA : I am explaining to
you, I am raising my _voic: about it...

SHRI PILOO MODY (Godhra) : He is
a cheap propagandist of the Congress party.

SHRI RANGA Therefore, 1
venured  to approach the Election
Commission. I also mentiooed in my
representation, oral representation, through
my friend, Shri Piloo Mody, that the
Collector, the Returning Officer, was chang-
ed just before the election date, The Chief
Election Officer was. questioned as to
why it was dome and he pleaded
helplessness. 1 was told that this Collector,
the present Collector, was interested in
this way or that way, whatever it was...
(Interrruptions)

SHRI MANUBHAI PATEL: It is
a false propaganda. The people of Gujarat

have lost confideace in the Swatantra
Party.
SIRI RANGA : My hon. friend

represents the Gujarat Provincial Congress

Committee. He is welcome to  hcve
his own views, I am not questioning
him, I am placing before you and the

House the information that I have, Let
them deny that the ealier Collector had
not been transferred, that the new
Ccllector had come in during the ocourse
of the election pariod or just in advance
of it. In the light of these things, I
pleadeded with the Election Commission
through my letter, and Mr, Piloo Mdy
was able to make his representation also
in addiion to this, and the Election
- Commission had received telephonic commu-
nicattons from our candidate and several
others also, It was in the light of all
these things that the Election Commission,
-according to me, had intervened in the
manner which it is reported in ths papers,
because 1 have not received any commumi-
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[Shri Ranga]

cation from them, in order to inguire into
this matter. According to me, he has done
the right thing under the present
circumstances, and has acted in an impartial
manner.

It is for you to allow or not to
allow a further discussion.

MR. SPEAKER : Let us see whether
there is time for discussion and all that.
In view of all these things; w: shall have
to consider, I cannot off hand say that
there would be a discussion,

Now we adjourn for lunch and meet
again at 2,30 P.M.

1325 brs.

That Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen
of the Clock.

The Lok Sabha reassembled after
lunch at thirty three minutes past
Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the chair]
MATTER UNDER RULE 37T—contd.

WITH HOLDING OF RESULT OF
BANASKANTHA BYE-ELECTION—-contd.

MR. DEPUTY-SPEAKER : Shri Piloo
Mody.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : This is with regard to the...

SHRI SAMAR GUHA : rose —

MR. DEPUTY-SPEAKER :
Gubha please resume your seat.

SHRI SAMAR GUHA (Coutai) : On
a pending point of order, Sir.

MR. DEPUTY-SPEAKER : In the
midst of a discussion we adjourned.
Very important issues are rajsed here. Shri
Piloo Mody, as Prof. Ranga has said,
approached with some letter and with some
facts on the basis of which he has acted. 1
will give him [irst opportunity to say
something.

Mr,
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SHRI PILOO MODY (Godhra) : Mr.
Deputy-Speaker, Sir, I would like to
preface whatever |1 am going to say by
saying that my main interest in this
matter is the democratic process in this
country and the manner in which demo-
cratic institutions are strengtheped. 1
think that everbody knows that I have
spent something like 3 weeks in Banaskantha
constituency.

AN HON. MEMBER: How much
money 7
SHRI PILOO MODY; 1 would

request my hon. friend to restrain his
humour, There are many occasions when
he can give vent to it. Unfortunately his
greatest strength is not a sound judgment,

As I said, my main interest was purely
that of seelog that democracy does not
perish in this fashion. Naturally when
an election is fought, somebody has to
win and somebody has to lose.

@t &To Ao frardt (W) : A
AT S AE 1 qg qI HATHW
oo @ g7

MR. DEPUTY-SPEAKER : No, No.
This discussion was not concluded and,
therefore, I am giving him an opportunity.

SHRI PILOO MODY : I was saying
that somebody has to win and somebody has
to lose. But unfortunately when I saw with
my own eyes the scale at which the election
was fought, the maoner in which it was
fought and the manner in which the result
was declared and margin with which it was

AN HON. MEMBER : The result has
not been declared yet.

SHRI PILOO MODY : The votes were
counted and from the manner in which the
votes were divided, I find that it is a highly
incredible result that has emerged from the
ballot-box. We had, in the past, suspected
that there would b: a certain amount of
tampering going on with the entire election
process from begioning to end. We had
made several representations to the Collector
who also happens to be the Returning Officer
and to the Police. Copies were sent to the
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Election Commission and the Chief Minister
of Gujarat warning them against our owan
apprehensions.

When the result was declared I happened
to be in Delhi; I got the news from time
to time about the lead that Mr. Patil was
gaining. I have nothing against Mr. Patil
winning. I think the whole world knows
that p tally and ideologically we
have nothing against Mr. Patil and we make
no booes about it. However, we have a
certain system of ideas that we believe in
and unfortunately Mr, Patil is in a
party whose priociples and whose
performance we do not subscribe to
to at all. And, we were very anxious there-
fore to establish our strength in this area

" which we considered to be our own consi-
tuency and therefore, with every ounce of
energy that we could muster, we fought this
election. We fought it in the bist way
possible; but, unfortunately, the result, as
I said, was such that it put certain doubts in
our minds. I started receiving telephone
calls from Palanpur to say that the seals on
the ballot-boxes had been tampered with, 1
received also information to say that on
certain ballot-boxes there were no seals at
all. I armed mysell with this information
in addition to all the other information that
I had, and the only recourse that I felt I
had at that moment was the Chief Election
Commissioner who is supposed to preside
over all elections in India. Prof. Ranga
with whom I discussed this matter, wrote a
letter; and I took that letter and delivered
it to the Chief Election Commissioner and
I told him that this is my information. At
that point he told me that Palanpur was also
in touch with him and I said *Well, this is
what [ can supply to you. Now you know
what best to do.” I have nothing more to
add.

MR. DEPUTY-SPEAKER :
Ramamurti.

SHRI SAMAR GUHA : Sir, my point
of order is pending. It is a question of
propriety. My point of order is still pend-
ing and that must receive priority. I am
not participating in the discussion. My
point of order is this. Itis a quetsion of
propriety...

MR. DEPUTY-SPEAKER : Don't take
the time of the House. On the point of

Shri P.

propriety I will listea to you.
brief.

Plcase be

SHRISAMAR GUHA: My Point of Order
is about the propristy of raising this discus-
sion in the House and the way that has been
done. Som: Congressmen many feel terribly
upset while soms others may feel over-joyed
due to the withholding of the result of the
election at Palanpur, That is not our con-
cem. Our concern is that so many Hoa.
Members have given notice of Calling Atten-
tion Notices...(Interruption)...

ot 7y ford : gw Al & A Afew
fear &, sma & a¥er & Adf far g

SHRI S. M, KRISHNA (Mandya) : He
is making his submission to the Chair...
(Interruptions)...

«ff <fr 71 (3d1) : g9 @7 S wrA-
A ¥ Aifes faar £

MR. DEPUTY SPEAKER : Il you are
questioning th: propriety of raising this issue
or bringing this matter on the Floor of tha
House, then [ would say that the matter
is very serious and therefore it is permitted.
As to who should be given priority to raise
it is the discretion of the Speaker and he bhas
allowed it. Oa the question of propriety...

SHRI SAMAR GUHA : That is not
the point. You have not allowed me
to complete my submission., You have

MR. DEPUTY-SPEAKER : If it is
about the qastion of propriety... (Inferrup-
tions)... Plzase resum: your seat. If you
are questioning the propriety of this House

discussing the issus, which is the other
forum......(Interruptions).
SHRI SAMAR GUHA : I had not

finished... (Inferruptions).

MR. DEPUTY-SPEAKER : This House
is the custodian of the Constitution and
under the Constitution the office of the Elec-
tion Commissioner is there. He is supposed
to sec that the election is carried out in a
fair manner and if some senior Hon. Member
like Bhri Ranga lodges some complaint with
the support of some facts and figures and
some people want to raise the issue, I think
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[Deputy Speaker]
this House is perfectly within its right to
take it into consideration.

SHRI SAMAR GUHA : You have not
allowed me to conclude. How can you stop
me or deprive me of my right to complete
what I started saying ?

MR. DEPUTY-SPEAKER : There is no
guestion of propriety involed,

SHRI SAMAR GUHA : This ls very
unfair, Mr. Deputy Speaker. This is not
the way of conducting the proceedings......
(Interrupptions)...

SHRI RANDHIR SINGH (Rohtak) :
Sir, this remark must bz expuaged.

MR. DEPUTY SPEAKER : What did
he say ?
SHRI RANDHIR SINGH : He said

that this is not the msthod of conducting the
House. This is derogatory.

MR. DEPUTY-SPEAKER : You know
the M:mber. He loses his balance. That
is all,

SHRI HEM BARUA : H: shou'd b:
allowed to say what he wants to.

SHRI SAMAR GUHA : In the midst
of my observations...... (Interruptions).

SHRI NATH PAIl : H: wants a state-
ment from the Law Minister.

MR. DEPUTY-SPEAKER : What is
‘the point of propriety involved ?

SHRI SAMAR GUHA : Not on that.
“You do not allow me to say.

MR. DEPUTY SPEAKER : What is it ?

SHRI SAMAR GUHA : You should
allow me 10 5aY....cveuneen

MR. DEPUTY-SPEAKER :
-again taking the time of the House.

This is

SHRI SAMAR GUHA : The fact of
withholding th: | resalt of a by-election
.may seriously impioge on the working of
‘the whole democracy in our country. Sir,
the Election Commissioner is in Delbi.
If the matter was so serious—I am one with
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the Hon. M=mbers that {t is very serions—
one thing should have bzen done before the
matter was bzing allowed to be discussed in
this House. i. e. the Law Minister should
have asked a factual report regarding the
Palanpur bye-Election. But in his absence and
without any report, motives have been impu-
ted and vthe man has been sniped at and
so many things have bien said. Iam not
concerned about Shri Sen Verma. But the
person who holds the office of the Election
Commissioner holds the hinge of the pro-
cess of working of d:moéracy in our country.
Therefore I consider the matter serious, by
and I feel that the Law Mioister could have
asked the Election Commissiner to send
a report regarding the position within s

ot Ay fond : ITrers AT, THH
AME A6 ATEC Hgr g 7 FA Ay
@ wwr ¢ e gy, (swwm)

SHRI SAMAR GUHA : The Law Mi-
nister should have coms prepiréd to make
a statemsnt on the basis of such fectual
report and on the basis of that only a dis-
cussion should have been allowed. Then
there is no sach factual statemnent, it is abso-
lutely unfair to make such references to
the Election Commissioner, when he s not
present here,

MR. DEPUTY-SPEAKER : The Law
Minlster would certalnly get an opportunity
to have his say. If any member here tries
to attack the conduct of the Election Co-
mmissioner, the Chair is here to protect him,

SHRI SRINIBAS (Cuttack) : I want
to put just one question. What is the mean-
ing of the term *senior Member' ? You are
using the words, ‘senioners Member’. What
is the meaning of that term 7 Does it mean
*senior inm age” or ‘senior in this House' or
else what does it mecan 7

SHRI S. M. KRISHNA : All hon.
M :mbers are equal in this H wuse. So, there
is no question of seniority.

MR. DEPUTY-SPEAKER : S0 far as
Shri Ranga is .concerned, he has be=n in
this House for so many years, I am petfect-
ly within my rights when I use that term
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for Shri Ranga, or for instaoce, for Shri
H.N. Mukherj:e, because Shri H.N, Muker-
jee also has been here for nearly 20 years.
Shri Ranga has in fact bzen here for a
longer time. They are senior Memb:rs of
the House.

SHRI K. LAKKAPPA (Tumkur) : Do
not discriminate between  Member and
Member,

SHRI P. RAMAMURTI (Madurai) :
Iam really amazed at this question has
cropped up and is now being discussed. 1
am equally amazed at the alacrity with
which the Congress M=mbers have taken up
this question. I can wvery well understand
their position.  After all, what is the point
that we are discussing? A newspaper re-
port had appeared that the Election Com-
missioner had asked the returning officer
not to announce the results pending inquiry
by an officer deputed by bim into alle-

SHRI R. D. BHANDARE (Bombay
Ceatral) : He has no business to do that.

SHRI P. RAMAMURTI :...that ballot
boxes had been tampered  with,
The question has been raised that the law
does not allow him to do that, and the law
allows him to stop the declaration only when
there are irregulation only when there are
irregularities in the counting of votes. 1
want to "emephasise the word ‘votes’. If
ballot boxes had bcen tampered with and
new ballet papers had beso put in, what
is being counted is not ballot papers but
something else ; they are worth nothing.
Therefore, the FE'ection Commissioner is
perfectly within his rights when he finds
that there are not ballot papers, to do such

a thing ; he is asked to count ballot papers ;

he is not asked to count some bogus papers,
Therefore, imagine what would happen in
this House and what the dignity of this
Hounse would be if the following were 10
happen ; suppose some gentleman—I do
not bother who it is—by cooniving with
the officials who are prepared to oblige
him tampers with the ballot boxes and puts
in a lot of bogus votes and by virtue of
that gets elected and comes and sits in this
House, and suppose afler three years it is
found out and the court declares him to be

a person who has come here by fraud,
would it add to the dignity of this Parlia-
ment ? Would it add to the dignity of this
House, if a fraudulent person comes and
sits in this House ? Therefore, I do not
understand this kind of legal quibbling. On
the basis of this legal quibbling, to raise a
qusstion like this even without a clear state-
ment from the Election Commissioner is
not in my opinion the correct thing to do.
That is why I say that there is no substance
in this kind of discussion,

It may be that Shri S, K. Patil will be
elected, and there is no question about it,
but none-the-less, if the Election Commis-
sioner finds that about ten boxes have been
tampered with, that will not redound to
to their credit ; the reason might be that
my Congress friends are propably afraid of
being exposed. That is why they are very
anxious about it. But pone-the-less I am
not concerned with who the man is, whether
it is Shri Manubhal Amersey or somebody
else. Buf it is a clear case where I must
congratulate the Election Commissioner for
haviog the guts and for having the boldness
to have come and interfered in this parti-
cularly when it is known that Shri 8. K.
Patil is the candidate who is supported by
the biggest guns in the ruling party, They
had all gone there. Instead of congratulat-
ing the Election Commissioner, today we
are seeing this matter being discussed.

1 do not see any question of law raised
in this. If the Election Commissioner has
wrongly interfered in this, it is perfectly
open to the aggrieved party to go to the
High Court or Supreme Court for a writ
against him. How could we discuss this'
matter here ? ;

SHRIMATI TARKESHWARI SINHA
(Barh) : The question being debated is
limited in its scope. The first question is
whether the Election Commissioner on re-
c:ipt of such a complaint has acted correct=
ly. We alt kmow that in the election
process, so many complaints are lodged.
We have ourselves complained to the Elec-
tion Commissiner about malpractices haviog
been committed. But the question is
whether on the receipt of a subjective com-
plaint of a party or a few individuals, the
Election Commissioner can act in the way
he has acted, and in doing so Whether ha
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has acted in a way which is conducive to
the impartiality and falress of the election.

Apart from this, I would like to know
in how many cases in the past of complaints
lodged with him the Election Commissioner
has acted as he has done in this case,

The second point is that the returning
officer is the authority competent to take
a decision in this case.

SHRI SAMAR GUHA : The Election
Commissioner is one of the pillars of
our democracy, 1 cannot understand how
the Chair can permit such a discussion of
his conduct in this manner in this House.

SHRIMATI TARKESHWARI SINHA:
The question is how the Election Commis~
sioner when he was not on the spot can
overrule the returning officer who is the
competent authority to judge whether the
oompllint made by one party or the other
is t and whether it should be taken
cognisance of or not.

Objections were raised ; counting started
much later than the scheduled time—it
started one hour late because Shri Amersey,
the othcr party, had made a complaint.
The returning officer overruled the objections
of rhe party and allowed the counting to
proceed. The returning officer was com-
petent enough 10 judge whether the counting
should proceed and whea the counting was
compleie, under no circumstances the Elec-
tion Commissionec—here [ commend Shri
Madhn Limaye's opinion--can intervene

the lusi of ing and
declaration of the result. This is a case
orlndeeenl haste exercised by the Election

MR. DEPUTY-SPEAKER : No, no.l
will dot permit the conduct of the Election
Commission to be discussed I will not pzr-
mit the use of the expression ‘indecent
haste”.

SHRIMATI TARKESHWARI SINHA:
Ail right—haste. Sitting here in Delhi,
the Election Commioner should not have
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held up the announcement of the result after
the conclusion of counting, as he has no
powers to do so.

ot 7y fowd : SuTsqw AT, A
QR ATE AECL | IR AT A
fefamR e afizwgrarn fag
arar agar a1 s fer aedt e e
F AT O PEE FAWA ¥ gEET
femr @, ®r@ ARt ¥ o wE
ot o0t g @ g |

SHRI SEZHIYAN (Kumbakonam): The
Election Commission is an independent body
created by the Constitution and no asper-
sions can be cast on it, The point is whether
the Election Commission has got powers
to order what it has done in this case.
This is an abnormal case. A camplaint
has been made about tampering of the ballot
boxes and he said that he would go through
it and satisfy himself if anything had been
vitiated. Uoder section 58 of the Act,
there is provision that if at any election any
ballot box used at the polling station has
been tampered with, unlawfully taken or is
accidentally or iotentionally destroyed or
lost, he can do certain things. Sub-section
(2) says that thereupon the Election Com-
mission shall, taking all material circum=
stances into account declare that polling as
void, So, there is this thing. Obviously
‘we cannot now say whether the complaint
is eorrect or not.  If the ailegation proves
to be true, he has full powers to order a
re-election. Therefore, an opportunity should
be given to the Election Commission to
go into the complaints. Why shouid they
fight shy of it ? The Election Commissioner
has to satisfy himself and unless he is satis-
fied, he has got these powers., After going
through these things, he can allow the
declaration of the resuls to be made public.

SHRI H. N. MUKERJEE (Calcutta
North East) : I feel very disturbed by the
kind of discussion that we are having,
because the Election Commissioner like the
Chief Justice of the Supreme Court, the
Comptroller and Auditor General and the
Chairman of the Unlon Public Bervice
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Commission, is an officer who has got a
very special status in the Constitution. We
are making it impossible for any deceat
person to function in this office and if I
were the Election Commissioner and if my
conduct Is questioned in Parliament without
my having been told anything about it--
things are being said, right or wrong-I
would certainly have thought of certain
steps to be taken in regard to this sort of
thing. I cannot understand it. The legal
processeses are open to whoever wants to
contest the action of the Election Commis-
sioner. If the law's delay stand in the way,
well, we have got to put up with it. The
Election Commissioner has taken certain
steps because leading public figures like
Prof. Range, Mr. Mody and God knows
who else had certain representations to him
and they appeared to him prima facie--oo
doubt about it--of such serious consequence
that he took the extra-ordinary precaution
that he did. Whether it is technically
correct or nof isnot for me or Mr, Madhu
Limaye or whoever it might be to decide in
the House, We may talk of this House
being the sovereign forum and that kind of
thing but that is generally a string of words
which means very little. Certain proprieties
are there which are important if this Parlia-
ment as a sovercign forum has to function
effoctively. What we are doing is to maliga
an office which we hold in respect. If we
hold democracy in respect, we should not
do so. What the Election Commissioner
has done might bs contested later on but
we have no business whatever to talk in the
way in which Mrs, Tarkeshwari Sioha bas
talked...([nterruptions.)

MR. DEPUTY-SPEAKER : Shri Basu.

SHRI R. D. BHANDARE : Whea you
call upon an Opposition M:mber, you must
also call a Member from the Congress...
(Interruptions).

SHRI D. N. TIWARY (GOPALGAN]J) :

Congress Members have no right to speak ?
Is it only the Opposition Members who have
the right to speak here ?

MR. DEPUTY-SPEAKER : | am not
saying s0. Those who had already given
notices are to be called. 1 called Mrs.
Tarkeshwari Sinha from this side.

15 Hours

AN. HON. MEMBER It is an allega-

tion against the Chair.

SHRI D. N. TIWARY : We are stand-
ing times without number and you are not
taking care of us. This is very curious.

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Order,
order.
SHRI D, N. TIWARY: This s

discriminatory ; I must protest against it. .
AN HON. MEMBER ; Sit down.

SHRI JYOTIRMOY BASU . Sir, I want
to say these things on a certain information
that I have in my possession : that oo
receiving a trunk call from the candidate
himself from Banaskantha, the Chief Elec-
toral Officer of the Gujarat State who had
confirmed the fact that in a pumber of
polling stations, the ballot boxes had been
tampered with. This Chief Election Com-
missioner should be congratulated because
without wasting any time, at 1030 p. m.
al night, he had arranged for a flight of his
Deputy Chief Election Commissioner to fly
to Banaskantha to see things for himself
and take proper action. It was clear that
fraud had been committed and about what
Shri S. K. Patil had been dolng, we are not
surprised at these things. ([aferruption)
Aand with all this, the General Secretary
of the Congress party, Shrl Venkatasubbaiah
hl.d the cheek to refer to the Election Com-

i ina d (Inter-
ruption) Somebody had tceaded on the
corns of the Congress Party.

SEVERAL HON, MEMBERS rose —

MR. DEPUTY-SPEAKER: Order, order
I have already requested the Members to
put only short questions. The Law Mini-
ster will reply.

SHRI R.D. BHANDARE': Sir, my
point is this. My first point is that the
Chief Election Commissioner has acted be=
yond the authority given to him cither under
the Constitution or under the Representation
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of the People Act.
section 64, chapter V :

I am quoting from

*“Counting of votes and the procedure
to be followed."”

First, if lhere is any complaint, then the
counting would have been stopped immedia-
tely. My friends there are saying that com-
plaint was mad: and the R:turning Officer
should have stoppsd counting. When
counting was over, there was no power or
no authority whatsosver for the authorities
to stop the deelaration of results or withhold
the declaration of the results. (Inrerrup-
tion). That is my first point.

My second point is thls. The Chiel
Election Commissioner has acied on hearsay
evidence. He had no evidence b:fore him,
at all. On hearing from Shri Piloo Mody,
Prof, Ranga went to the Chief Election
Commissioner, without any document before
him, in his hand. The Election Commission
can act directly only on a report from the
Returning Officer. This is the provision.
You should not be surprised, and I am not
surprised if the law is not read properly.
(Interruptions). Section 64 is very clear.
If there is a complaint from the Returning
Officer. 10 the Election Commission
(Interruption).

MR, DEPUTY-SPEAKER : [ presume
many of us have gone through the rules and
the Representation of the People Act. It is
a question of interpretation, Shri Ramamurti
gave one and some other Mesmbers gave
their interpretation. Have you got any
questions to be put ? The position will be
ultimately clarified bp the Law Minister and
the Government,

SHRI R.D. BHANDARE: 1 begto
differ from you, because I have hot finished
the law may have be:n read by everybody
and It is not a question of interpretation.
On a complaint made by the Retuming
Officer alone, the Election Commission can
imterfere. So long as there is no complaint
from the Retorning Oilficer, the Chiel
Election Commissioner has no bvsiness. So
what the hon. Members there are saying is
not correct. = (Inserruption)
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MR. DEPUTY-SPEAKER ; I am sorry
Mr. Bhandare ; you have not read the press
reports even. Shri Tenneti Viswanatham,

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : May I ask the Law
Minister to enlighten the House whether he
has since received any report from the
Chief Election Commissioner, whether he
has get*agy facts other than those which are
reported in the newspapsrs in. order to
help us to have a more intelligent discus-
sion. Based upon his answer, 1 will ask
other questions.

MR. DEPUTY-SPEAKER : All poiots
will be taken into consideration and a com=
prehensive reply will be given,

SHRI DATTATRAYA KUNTE
(Kolaba) : Sir, Rule 377 allows a member
to request the Chair to raise a point. To
that extent, Mr. Limaye was right when he
raised the point. After having raised it,
if he or any other member were to make
any observations against the conduct of the
Election Commissioner, I do not want to
use the word which Shri Tarkeshwari Sinha
used, but I would say, it was in haste. All
this discussion has been based on a news-
papers report and it is all hearsay, Whether
it is proper for the House to go into these
questions in a hasty maoner and landing
ourselves in trouble—that is the main point
which should have been taken into conside-
ration before all the points were allowed.
I suggest that at this stage, we should
forget all that has happened and we should
ask the Law Minister to collect all the
information and give it to the House. We
should not say anything either for the
Chief Election Commissioner or “against
him, because we are undermining our own
constitution by praising him or pulling him
down. It is bad propriety.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : I came to know about this
motion only at about 12 noon.

AN HON. MEMBER : What motion ?

SHRI GOVINDA MENON: This
motion by Mr. Limaye. )
MR. DEPUTY-SPEAKER : He has

only raised the point under rule 377,
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SHRI GOVINDA MENON : What!-
ever itis, Icame to know about this dis-
cussion only at about 12 noon when one of
the officers of the Secretarlat told me about
it I do not know anything about the
facts of the matter, except what has been
stated on the floor of the House. (Inter-

ruptions).

st Ay fomd : AT g A% ATET
g Surenw Agaw, gH Az g fE o
sfwar § Fad d791¢ g7 ) w=a 1§
a4 FeTer w@Eg w1 o faar ar fordf
T sgrar fe faaw 377§ ag amer
IS AgE W | gu g Svgan
g1 %3 o 3y 9w fadz ¥ ¥g7 99% wa
¥ %3 gz w1 f aar 9o w@iEw 3@ O
QaA Ted e faT qeal o agai &
T 9 1% gqawq & fAee & geasy
feaT | o TAFY AT FE ATAETD TG,
aar fe TEIA wgr, At ag IEET O
TH ©O U9 & | 56 S agg #1 g1a-
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15 10 hrs.

[MR. SPEAKER in the Chair.]
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MR. SPEAKER : You have nothing
more to add ?

SHRI GOVINDA MENON 1 What I
was attempting to say before you came was
that it was only at about 12 O'clock that I
knew about it...... (Interruptions). Then
I was here, as you know, till 1,30 p. m,
I could not call for a report as to the
circumstances under which the Chiel Elec-
tion Commissioner acted in this matter, as
I have stated before the House.

All that I want to say is that the Chief
Election Commissioner is an independent
authority under the Constitution and he has
got jurisdiction to do things. We may agree
with what he has done or we may not agree.
Mr. Limaya raised the question of whether
he has the power to do that. Itis a ques-
tion of law and personally I think that if
circumstances existed under section 66 he has
got power to stay a declaration. I do
not know the facts of the matter. [ have
nothing more to add.

wt wy fomd : W1 AERT FE oOg
srRET

- MR. SPEAKER : I have heard your
point of order. We Thave discussed it.
Government have no informaiion ; there is
fo information other than the newspaper
report. Becanse it had: been raised by
Mr. Limaye and it had been brought to the
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notice of the Government, they know it.
I do not think it can come fomorrow.
Tomorrow again we have the Constitution
(Amendment) Bill and we decided it in the
Business Advisory Commitiee. We cannot
postpone that and take up other work, Day
after  tomorrow perhaps the other Bill is
coming. Let the time be left to me and I
shall see whether it will be possible or not
during this session. Now Mr. Chavan may
introduce the Bill.

15.14 hrs.

PRESIDENT (DISCHARGE OF
FUNCTIONS) BILL*

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : T beg to move
for leave to introduce a Bill to provide for
the discharge of the functions of the Presi-
dent in certain contingencies,

SHRI NATH PAI (Rajapur) : 1 rise
to opp the introd of this Bill for
cogent and compelling rcasons which, with
your kind indulgence and that of the House,

I shall now proceed 1o elaborate,

Before 1 take up the substantive grounds for
opposing it, I should like indication of your
thinking on one particular matter. You,
Mr. Speaker, have been pleased to dismiss,
within your rights, the requirements of direc-
tion 19 (a) and (b). A Minister who
wants to move for leave is required to give
notice for seven days before he does so ;
copies of the Bill should be circulated at
least two days before he introduces it in the
House. I think you were right in dispensing
with the rigid requirements becauss death
could not have been anticipated. Mutgtis
Mutandis, that indulgence may be shown
to me. May I take it? [ gave notice of
the Bill last week on Thursday and you
should be pleased, therefore, to show the
same indulgence and consideration to me
80 that at the earliest possible opportuaity
I may be enabled to introduce my Bill.
That is my submission. B:cause in my
Bill, which I think is the only appropriate
Bill on this occasion, I have taken the posi-
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tion which according to me is the only
one compatible with the letter and spirit
of our Constitution.

Having said that, I want to ralse some
valid points regarding this Bill. I am afrald
that in their haste to bring something the
Government have not done the necessary
house* wyork. I would draw your attention to
the sloppy drafting of the Bill and I do not
mean any insult to any individual. Per-
haps they were acting under pressure of time
and therefore it had resulted In this kind
of thing. There is a grave constitutional imp-
ropriety if we refer to the *Vice Presciding
who is acting as the President” as the
“President” of India. I will show ample
evidence, contitutional and documentary,
before 1 substantiate this point and ask you,
Sir, to gulde this House,

In the Statement of Objects and Reasons,
which is followed by the “‘President’s Reco-
mmendation under article 117 of the Consti-
tution of India®, in this document which
is circulated to us, the Vice-President acting
as President is referred to as ‘'President”
having been informed......ete. Mr. Speaker
may I In all humility submit to you wvery
respectfully ibat we do not have a President
now but only a Vice-President who is act-
ing the President 7 So, to try to invest
this constitutional impropriety with statu-
tory respectability is a kind of thing which
you, Sir, should not tolerate or allow the
Government to run away with,

Here may T point out how the Consti-"
tution draws a clear distinctlon between
somebody “acting as the President of Indla"
and somebody ‘‘discharging the functions
of the President of Tndia™ ? I refer you, Sir,
toa Gazette of India. This Gazatte of
India, for your ready reference and that
of the Home Minister I may say, is dated
“New Delhi, Tuesday, September 12, 1961
Here this notification 1s signed by Dr.
Radhakrishnan, Vice-President ‘‘discharging
the functions of the President™. So, he
is called “Vice-President  discharging
the functions of the Presideat of India’™ ;
he is not called ““President of India.

Lest somebody else may say that he will
show one Gazette to disprove me, I will

*Published in Gazette of Jodia Extra-ordinary, Part II, Section 2, dated 13.5.69.
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show another Gazette of India *“N:w Delhi,
Friday, September 15, 1961. Here again
Dr, Radhakrishanan sings as **Vice-President
discharging the functions of the President of
Indla.”

I will now refer to some Acts of the
Government of India in this volume which
I will place before you—Recommendation
under articles 117 and 274 of the Constitu-
tion of India (Copy of letter No. NF.
102/63 dated 21st February, 1964 from Shrl
T. T. Krishoamacharl, Minister of Finance
to the Secretary, Lok Sabha) where it Is
stated :

“The Vice-President, discharging the
functions of the President, having
been informed of the subject-matter
of the proposed Industrial Develop-
ment Bank..."

Sir, in the past they were very careful in
drawing a very vital distinction between the
“Vice-President discharging the functions
of the President of India" and *“President
discharging the functions”’. At no time
was the Vice-President designated as the
President of India. At a later stage, I am
going to submit that there is a distinction
betwesn “‘discharging the functions of the
President of India” and ‘*‘acting as the
President of Indis"’. But, before I dispose
of this particular point of the constitutional
improprietry of referring to the person
incumbent to the office, who is really the
Vice-President, as “‘President of India”, I
would like to cite one more example,
and that is the Appropriation Bill, signed
on 26th March 1965, by Dr. Zakir Hussain,
*Vice-President discharging the functions of
President of India"".

In their comments, Shri M. N. Kaul
and Shri Shakdher point out that the
appropriate manner to refer to the Vice-
President acting or discharging the functions
of the President shall be *Vice-President
discharging the functions of the President™.

Sir, I have given you ample and clear
evidence and authority in order to substan-
tiate the point regarding the total impropri-
ety of referring to the Vice-President, who
is discharging the functions of lhe President,
as the President, as iv done here,
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Shri Kamath in a very scholarly note
published in most of the dailies which appear
in the capital has drawn pertinent attention
to this fact and as one of the founding
fathers of the Constitution he is highly
competent to do this.

Now I will refer to this very vital dis-
tinction. The Constitution of India thinks
of only one President, and he is the person
who has got to be elected under the pro-
visions of articles 54 and 55. No other
person under the Constitution of India can
be even temporarily designated as the Pre-

sident of India. The Constitution is very
categorical on this fssue, This iIs anicle
65 (1). It says:

*In the event of the occurrence of any
vacancy in the office of the President
by reason of his death...the Vices
President shall act...”

This is very categorical. He shall act.
He is not the President of Indla. The Vice-
President of India continues to be the Vice-
President of India and he needs to be desig-
nated, called and addressed having the
title of the Vice-President acting as the
President. Otherwise, a gross constitutional
impropriety follows.

Article 63 is a mandatory one. It
states 3

*“There shall b2 a Vice-Presldent of
India™.

If he is the President, we do not have a
Vice-President of India, | would like to
read to you, Sir, and to the Home Minister
article 64. 1t states :

“Provided that during any period
when the Vice-President under article
65 he shall not perform the duties of
the office of Chairman of the Coun-
cil of States...”.

This is the final proof that the Constitution
contemplates that the Vice President dis-
charging the functions of the President or
acting which is a totally different conception—
this is my point—shall not be designated as
the President unless we want 1o indulge in
a constitutional impropriety. I am afraid
we are being led into a  constitutional
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impropriety in the light of this massive
evidence of the Appropriation Bill and the
Gazette of India which I have cited and
also the relevant constitutional authority.

Now, regarding the substantivc part
of the Bill, I crave your indulgence and a
little patience. This Bill, I would submit,
is totally wrongly conceived and it is an
unconstitutional thing. I want to draw
your dttention to article 65. Arlicle 65 has
in all, three provisions. If the Government
shows the wisdom of accepting my consti-
tution amendment, it will have four pro-
visions.  Article 65(1) reads as follows :—

“In the event of the occurrence of
any vacancy...

—1 want you and the House to mark the
words—

“in the office of the President by
reason of his death, resignation or
removal, or otherwise, the Vice-
President shall act as President...”.
I want to emphasize this. If there Is a
vacancy in the office of the President, then
the Vice-President shall be entitled to act.
But article 65(2) says something equally
important :
“When the President is unable to
discharge his functions owing to

absenes, illness or any other
causes the Vice-President  shall
discharge his functions ...”

There is a clear distinciion which is

overlooked in the Bill moved by the Home
Minister, between acting and discharging
the functions,

Before I proceed to elaborate the point
further, I would like to Tefer you to cer-
tain authorities—this is by Wade and Phil-
lip—as to how the British Constitution
also on which a part of our Constitution
is based, draws the distinction, At p. 170,
regarding the Accession Act and the Re-
gency Act, this is what the author says :

“The Sovercign comes of age at
eighteen ; untill be reaches that age, the
royal functions are to be exercised by
a Regent who will also act io. the

event of tota] incapacity of am adult
Sovereign."

MAY 13, 1969

Functions) Bill 264

First he discharges the functions and; 'ff
somz:thing else happens, then he acts,
Acting and discharging are different,

In our Constitution, there are as many
as nine articles at least on which I have
bzen able to lay my hands during the time
that has been at my disposal which draw a
clear distinction bzatween acting and dis-
charging. In order to save the time of
the House, [ will read only one article,
In articles 60, 64, 91(1), 95(1), 160,
184, 223 and 316 (1A) the Constitution
draws a distioction between ‘acting’ and
‘discharging the functions of the President
of India®. Here, to start with, 1 would
refer again to article 64 :

“Provided that during any period when
the Vice President acts as President
or discharges the functions of the
President under article 65..."

That means that artlcle 65, as I was sub-
mitting, provides for two kinds of contin-
gencies. Oane contingency arises by vacancy
in the office of the President, If there is
a vacancy, then the Vice President ‘acts’.
Bat if there is an inability on the part of
the President, then he discharges the
functions ; that is article 63(2). I would
now draw your attentinon to this fact that
this Bill confuses these two things. In
Clause 3 it is said =

“In the event of the occurrence of va-
cancies,..”

They are very strange about the use of the
words ‘casual wvacancy'. A wvacancy in the
office of the President is not casual ; itis
by death or resignation or removal. There
is no such thing as casual vacancy. [ want
to point out to you that in Clause 3(1) of
this Bill, there is a lot of confusion.

At some stage they show that they are
aware of the distinction beiwzen ‘acting as
the President” and *dicharging the functions’,
But they try to achieve by this Bill what
they can achieve only by a Constitutional
amendment. They have taken the autho-
rity given to Parliament under article 70 of
the Constitation. May I read here article
70 for your easy reference? It is very
simple ; it isa single-sentence article, It
says-:
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**Parliament may make such provision
as it thinks fit for the discharge of
the functions of the Presideat in any
contingency not provided for in this
Chapter,”—for discharge of func-
tions.

‘Discharging of the functions' is contem-
plated under article 65 (2), but not the
contingency arising by death, resignation or
removal where there is a wvacancy. They
say, ‘il there is a vacancy..." I want to
submit that, if there is a vacancy in the
office of the Presid:nt, then the Qquestion
comes of acting and not of discharging,
In the event of a vacancy, the Vice-President
will have to act because that is what the
Constitution uader article 65 stipulares, If
there is no distinction between ‘acting” and
*discharging’ then the Constitution on so
many occasions would not have drawn the
distinction s0 clearly—not only in article
65 (1) and (2) but throughout the Constitu-
tion. But the pertinent distinction is in
article 160 which deals with what happens
in the case of a Gowvernor. Under that
article, the President may make such provi-
sion as he thinks fit for the discharge of
the functions of th: Governor of a State in
any contingency not provided for in that
Chapter. ‘The Chiel Justice’ has bz2en
provided under rules made by the President
when the Governor is not there. He does
not act but discharges the functions. There
the word ‘act’ has bsen deliberately omitted
because the Constitution, as [ have said, in
these articles clearly s:ss the difference.
Whea does the qusstion of acting com=? 1
go to the other points. Ths question of
acting comes only when there is a vacancy
in the office. This Bill begins by talking
of a vacancy. If there isa vacancy, then
the Vice-President and those who are to
follow him will have to act. If thereis a
temporary inability, then the Bill is alright.
In clause 3 they have referred to a
vacancy :

“In -the event of the occurrence of
vacancies in the offices of both the
President and the Vice-President, by
reason in each case of death, resigna-

When there is a vacancy, there is no ques-
tion of discharging the functions, Then
there is the question of acting, and if some-
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body is to act, then article 65 demands that
this can be achieved only by a Constitutional
amendment. The enabling provision for
discharging the functions can be achieved by
a simple Act. This Bill is showing a
great confusion. Here in the ‘Statement of
Objects and Reasons® it is said : o

“The Constitution does not provide
for cases where a vacancy o:zcurs in
the office of the Vice President or
where the Vice President is unable to
discharge his functions...”

That shows an awareness on their part that
‘vacancy’ and ‘inability’ are not the same
thing, *“Vacancy’ is not the same thing as
‘inability’. If there is a vacancy, the man
who takes the office acts in that office and
‘acting” can b= provided for only by a
Constitutional amendment,

Having concluded this point, may I now
draw your attention to this that the Bill, as
provided, is violative of the elective princi-
ple of the Constitution? Throughout the
Constitution emphasi ¢ has been made on the
elective principle. I would Ilke o point out
to you the qualification for the President.
Who shall be the President 7 No person
shall be e'igible for election as President
unless he is qualified for election as a
Member of the House of the People. This
elective principle also leads to this. Art. 79
says that there shall be a Parliament for the
Union which shall consist of the Presidsnt
and two Houses to be kno>wn respectively as
the Council of States and the Lok Sabha. A
close association of the President throughout
envisaged in the Constitution Is very impor-
tant. In order to provide even for tempo-
rary contingencies the elective principle
regarding the office of the President cannot
be ignored as this Bill moved by the Home
Minister is seekigg to violate. This isa
very important point. Now what they are
going to do isto bring the Chiel Justice in
the line of succession. This Sir, amounts to
tempering with the impartiality of the judi-
clary. [ would quote Art. 71 of the Consti-
tution. As per this Article, all doubts and
disputes arlsing out of or in coanection with
the election of a President or Vice-President
shall be inquired into and decided by the
Supreme Court. I would like to point out
the contingency. Suppose there is a election
for the Presidentship of India. We heard a
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There is a doubt raised
about it. The matter goes io the Supreme
Court which is the deciding authority.
Being the election of President, the Chiel
Justice of India will be the presiding
deity. Points of objsctions are raised. The
Supreme Court Chief Justice will strike
down the eloction and next he will go and
sit as President of India as in the provision
given to us by the Home Minister. 1 can
sec the disastrous consequences that are
likely to follow from such kind of provision.

There is another thing. It is very con-
celvable that we adopt a piece of legislation,
for example, the constitutional amendment
which will come before us tomorrow. We
know that certain Judges hold different
views about the Bill. They have said it
publicly, They have a right. I respect
that. He is acting as President even tempo-
rarily. What he denounced as the Chiel
Justice he will be called upon to sign as the
President of India because Parliament has
passed it and he is now actiog as the Presi-
dent. He will be comp:lled to eat his
humble pie.

MR, SPEAKER :
merits.

SHRI NATH PAI: It violates the
impartiality of the judiciary, if we carry out
this. It is very conceivable that the
Chief Justice rejects an appeal. It will
point out how the judiciary is brought out
by the line of succession in the Bill brought
by the Home Minister. I would point out
that a death sentence is imposed and the
accused appeals against the death sentence
and the Supreme Court rejects it. Supposing,
immediately there is a contingency that the
SBupreme Court Chief Justice as the Gover-
nor did in the Nanavati case, recommends
reprieve, then what he denies to do as
Chiel Justice, he will be required to do
because of political pressure as President.
Finally, even because of the changing limes
we are facing, political decisions have got
to be taken by the QGovernment. The
President of India will be associated because
everything is done in his name. The office
of the Chief Justice will be brought into
ridicule if the Bill is accepted. I, therefore,
want to submit that on four very important
grounds this Bill is unconstitutional, is
likely to violate the elective principle, is

case just now.

Don't go ioto the
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likely to violate the guarantee of the impar-
tiality of the judiciary which is likely to

be brought into disrepute On these
grounds I submit to you to disallow this
Bill.

MR. SPEAKER : Yesterday Mr. Nath
Pal, Mr. Madhu Limaye and Mr. Banerjoe
wrote to me that they were going to oppose
the Bill. Opposition normally at the intro-
duction stage is only on some constitutional
points. I would request the hon. Members
not to go into the merits of the Bill.
We shall discuss that later on when the Bill
is before the Ho use.

SHRI BAKAR ALI MIRZA (Secundra-
bad) : Time has been allotted to two
Bills, My request for a discussion of the
Prime Minister's statement on Telangana...

MR. SPEAKER : Mo,
you are talkiog on the
the Bill.

no. I thought
introduction of

SHRI BAKAR ALI MIRZA : Sir,
I should have priority, A lacuna exists
there...

SHRI 5. K. TAPURIAH (Pali) ; Sir, I

have a point of order. It is this. Rule
72 says :

“Ita motion for leave to introduce
a Bill is opposed, the Speaker,
after permitting, if bhe thinks fit, a
brief explanatory statement from the
member who moves and from the

ber who opposes 'the motlon,
may, without further debate, pul
the question :" '

One Member has spoken. It does
not provide for more than ene Member.
Only one M=mber should speak.

MR. SPEAKER : There is the Proviso.
He himself may read the Proviso.

SHRI S. K. TAPURIAH : The Pro-
viso says that the Speaker may permita
discussion. Are you permitting full
discussion 7

MR. SPEAKER : Permit means ome
or two other people. If you are satisfied,
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I am happy. That is why I was pointing
out, don't bring in the merits of the case.

st 7q foaq (F77) : wsam wERy,
™ faw %t 357 §§ Agayd AWl
74T 33 & 1| 6 WE FY qF gAC wewW &
&9 g7 W BT LT 91| IH qw AT
faasam aff 41 gk o,  wm@ArT
PRI AT qTgT, aAfT ¥ 9@ AW
& gz w7 av fF Tezafa & v § A
FT TF TTHIT I el 7 A9, 39
*t qff 9T &, ¥4 AW A9 JX K
a& At § 1 IF FHT A UGN @
Irdfam AR A FY A

‘The hon. Member has great ingenuity
I grant; but it doss mot help in the
interpretation of the Coastitution. He forgets
that the President is never dead ; it is
Dr. Zikir Husain who was dead. The
President is a continuing authority. Unless
the President dimisses his Ministry there
is o question of having another oath-
taking.

ot Aot odr g W
¥ ff§ w awm w=mdfa g
gl # @t @ wAe Ser
a7 | 5% FA9 & wezafa @ F ww A
ITH AT, AT FAR, CEH @ ¥ )
IR @A gt ;g g fs
s H g MmN s @ g s
weafa § freq & I 1 Ivoeefa,
weeafd & a1 w19 F@T §, “ofEeT o
sfe¥z”, va %1 weafa sgr war &, 7g
o R

MR. SPEAKER 1 They have got diffe-
rent constitution. )

wit wq fond : adf are A, gt
gz §, “offer o3 gy’ R o
it e A qg e MY

“In case of the removal of the Presi-
dent from office or of his death, re-
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signation or inability to discharge the
powers and duties of the said office
the same shall devolve on the Vice-
President...The Congress may by law
provide in the case of removal, death,
resignation or inability both of the
President and Vice-President ceclar-
ing what officer shall then act as Pre-
sident and such officer shall act accor-
dingly until the disability be removed
or a President shall be elected.”™

qETH WERA, AL TR & | WG IW-
fegr 3 7 SAfore ag aga @9, @ @
9g% UF 1o 99N 99 9F 49f, @
azw T4l @ §, AfeT Tzt AT gAn Tgd
o% & @ &, e AF e §1 w17
wo & gawar § o Frgram smaws 1
whrag dANFTRNFwm e F@
axr #i§ wregafa v &, Treeafa 9 9@
@@ § Wi graegafa daw vl &
TR QY AFE @ANR
feemifoT &1 GaWw, 98 §1 W AFAE §T
Fa § e Trezafa & wefsal w1 ST
F, IOFT O @ q99 wa@ AL
amat @, srereafa. weafd & @ wW
wT @ §, Tegafa A § @ A, @
@ IT%T Fg & Jaa f qfy w@r g
3tz % g fadew s aan § 6 aw-
foer & o @ft war @ wfgw €Yo
¥few e ¥ fedll 7 g g eman Ad,

e e ge Tl qE Y AR
& U AT T | T AF A $Ad

&7 FEAT 4T ST AFET I FAET A
& wge #§ ag T A ¥, aEm-NEEE
iR g AN F AT FH FTRAN
wafay 5@ N wg 3799 T8 o
wifgd dt | ag Ut FAE F1 w7 T A
Lacige el

A agt THF ST SEX T A ww
TWY T R AR A @
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[« 7y fod ]
2 @ Tar @ GEer sOn 9w Q) @
gluwamarag ar af

T@T o wg ag ¢ e aegafa &
o oz @ Frgfer 1 A @ Trefe W
I gar § o fedt wom wae<
g WTET g & 4T HOA w0 W Q@
TEY wT qrar § @t sER few amram @R
9 &% Fmr § fr gl A & e -
qiw # Fg7 § 5 a3 99 & F F Q@
wX | Afem madAT ot g gar afawrQt
agl &, ag frge foar gar wiesrd @,
Feargfea dtez § | T Qg W -
g FY qhe Y sreargfea § | ¥fFT -
afa &1 92 srargfea g & 1 ag AT Oar
& 1 Iy wig # e, st e 1 g
et g 7€ & &3z F Feaw w2l &
AT &7 FTA AT | a7 FATHT H WY I9-
Trezafa & arg A 3w aE Waefea §
IEFT AT gAr FAFT eefa F ard F1
Far §...(wawm)...

¥ fagra stam FTw@r g, A% afc
wAAN g T ¥aw @A
T Fgar Aga g A T @
frgea femr gt = &, et ot frgw
safea FY AT AT TEATF X FIH FA
% foq wgd § o @m0 @ ¥ A g
#fea sfs wegafa &1 = gar d@fawa
# o gan 9% &, wefeu frdt @@ sufe
#1 g 39 &1 Jaafast aAET =@ifEe
48 ehwT agE § @1 fedt wawdw §
Teaar & a1 fodt efF AT &1 13
@ Iwafesfa & foafasr wigq &
wrag frgr s | A M@ e A fE
T AT F a7 gAY w@F T A
fad, fex fedt g 1 g ok
fex fecdt wftex w1 AT T wsar
& 1...(sarww) .. % fow 9 3w fean
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I 9§ T faw w5 foar am
F=gr |

wfed weay wgiey, fagram: & @
# fadw FTr wm@ar § @ ag s
wgar § f& wenfs w1 o9z 4fw
A g w§ wwfer e ww
TG & fog o swdwA A9 aeTod,
saafasrd aagd Iq § vz, W
gt ¥ fecdt-Jaeda aix fedt-aftec gl

SHRI S. M. BANERIJEE (Kanpur) :
At the the very outset, Sir, 1 must protesg
against the manner in which this Bill has
been brought forward, When we were dis-
cussing in the Business Advisory Committee—
you were presiding over it—you had the
draft Bill submitted by Shri Nath Pai.
If a Member of this House in his wisdom
and be:ause of his imagination—correct
imagination—has anticipated a certain
situation or how an eventuality can be
met and on that basis if he has submitied
a foolproof Bill, the Bill could have
been discussed by the Cabinet and there
was no harm if the non-offficial Bill
presented by Shri Nath Pai on 7th May,
1969 was adopted by the Government as
an official Bill. Nothing could have been
lost. There are instances in this House where
non-official Bills brought forward by
private Members have been adopted by
Goveroment ; for instance, there is a Bill
by Shri Madhu Limaye which we are
considering and which will come up ina
day or two ; then there is another by
Shri Madhu Limaye ; there is also a Bill
by Shri D. C. Sharma, These Biils have
been adopted by Government as official
Bills and then discussed, and even Select
Committees have been appointed and so on.

So, my first point is that Shri Nath Pai
should have been given an opportunity to
move his Bill and Government could have
accepted that Bill because (they were found
napping. Shri Nath Pai has indicated in
his Bill how the whole thing can be managed,
and I feel that it is a better Bill than the
one which has been brought forward by
Government. We npever expect this even-
tuality to come, and we do not want such a
situation to arise in our couniry, I am one
of those who do not want the country to



273 President (Discharge of VAISAKHA 23, 1891 (SAKA)

remain topless; someone should remain there
at the top. Today what is the position 7
According to Shri Naith Pai, we have no
President. Rashtrapati Bhavan is vacant or
with a to-let board om it; even that red
light which denotes that the Rashtrapati is
there in Dezlhi is not there on it. Shri Nath
Pai wams that the Speaker...

MR. SPEAKER : Now, he is going into
the merits of the Bill.

SHRI S. M. BANERIJEE : Shri Nath
Pai wants that the elective principle should
be upheld. T am not referring to you, Sir,
in this connection; you may be there as
Speaker today and you may bz something else
tomorrow, but 1 am referring to the person
holding the office of Speaker. Shri Nath
Pai has provided that the order of Suzcession
should be the Speaker of the Lok Sabha, the
Deputy-Sp:aker of the Lok Sabha, and
the D:puty Chairman of the Rajya Sabh.
But in this Bill the Chi:l Justice of the
Supreme Court or the highest judiciary in
the country has been brought in. Many
points have b=en argued about, and [ am
sure people may be arguing in different
ways.

I submit that Government must
unconditionally apologise to this Hous: for
not having consulted the Oppositioa, for not
having realised the gravity of the siwuition
and for not owning Shri Nath Pai's Bill.
That is my first objection.

My second obj:ction is this. B:fore
coming to any decision, they should have
met the Opposition Memb:rs and discussed
the matter. But they did not think it proper
even to discuss this matter, They have
treated the Opposition in a very shabby
manner. Th:se are my basic objectioas.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : This is a stage when you have
allowed conastitutional quesiions to be raised
under which we are functioning. I could
not find any questions affecting the Cons-
titution raised in the speeches of any of my
hon, friends including that of my bon. friend
Shri Nath Pai who had been referred to the
Constitution wvery often. The only thing
which he referred to was that in the recom-
mendation paragraph which is not part of
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the Bill the word ‘President’ has been used,
and according to him the words to be used
should have been ‘Vice-President acting as
the President”.

MR. SPEAKER : Is that not substan-
tive 7 The other things can be considered

at a later stage.

SHRI GOVINDA MENON : It is not
very substantive. My submission would be
that when somebody is acting as President
there is nothing wrong in describing bhim as
President, After all, it is not part of the
Bill.

SHRI HEM BARUA : (Mangaldaij) :
It is legally wrong also; it is also wrong
from the language point of view. (Inferrup-
tions).

MR. SPEAKER : 1 do not want any-
body clse to say anything now. The Law
Minister has the floor and T am trying to
understand what he is saying.

SHRI GOVINDA MENON : Uader
article 65, there are three situations envisag-
ed; there can be the President, the Vices
President acting as the President and then
the person discharging the functions of the
President.  These three distinctions are
there. But still it is the functions of the
President that are being discharged. Here,
it is not part of the Bill but it is only a re-
commendation that is referred to. What we
are going to pass is the Bill. Even if it is
considered there is a small slip in the word-
ing of ths recomm:ndation because he is
acting as President, I submit that he is Presi-
dent, and [ see no reason why at the time
of leave to introduce the Bill there should
be any opposition.

SHRI NATH PAI : On a point of
order......
SHRI TENNETI VISWANATHAM

(Viskhapatoam) ;: I had also sent a slip to
you.

MR. SPEAKER : I have received many
slips or chits.

SHRI NATH PAI 1 I am astounded......
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SHRI TENNETI VIBSWANATHAM :
Allow me to say just one point,

MR. SPEAKER : A number of slips
have come to me today. But I could take
into considération only the slips which were
given to me in advance.

SHRI NATH PAl : The Law Minister

has dealt with ope point. It is up to
you to allow it or not.
MR. SPEAKER : What is his point

of order in reply to what he said ? Both
of you have done your job ; it is my job
now to give the ruling.

Sir. I will
Allow me

SHRI NATH PAIl: No,
never be disrespectiul to you.
only one minute.

the way of
draw  your

I do not want to come in
your ruling. But I would
attention to art.117(3) and the casual
manner in which the House is treated.
He says reference (o the President [s not
part of the Bill. This is an exraordinary
statement from anybody, but extraordinarily
extraordinary from the Law Minister,

Article 117(3) says :

*A Bill which, if enacted and brought
into operation would involve expen-
diture from the Consolidated Fund
of India shall not be passed by
cither House of Parliament unless
the President has recommended to
that House the consideration of
the Bill™

In the recommendation the word
*President” is mentioned. This is oot
something superficial. The coostitulional
requircment is ‘President has recommmen-
ded.” [Itis a mandatory provision. He
must be properly designated.

SHRI Y.B. CHAVAN: [ would
certainly make one point. The entire
case of the hon, member is based on the
presumption that there is no President
today, It is true there is mpo clected
President today, but the offices of
President is functioning.

SHRI NATH PAI : No...
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SHRI Y. B. CHAVAN: He may
not agree. I we presume that there is is no

President, we reach a stage of absolute
absurdity in this country.

SHRI NATH PAI: No, we did not
say that,

SHRI Y.B, CHAVAN:1  Artcle
79 says.

“There shall be a Parliament for
the Union which shall consist of
the President and two Houses to be
known respectively as the Council
of States and the House of the
Pcople,”

Once you accept there is no President,
there is no Parliament cither and we are
functioning without any authority here I
We reach a position of complete absurdity,

1 quite agree the elected President is
not there. But the office of President
is functioning, and when we say recommen-
dation of the President is there, it is the
recommendation of the office of President,

MR. SPEAKER : [ have heard both
sides, After all, it fs not possible for
any country under this type of Government
to be.without a President. It is the
Vice-President who Is acting as Presideat,
It is agreed that there is a President
acting. There is no ‘President’ as such,
but there is a President acting. That
word could have been added. That is
all, pothing more. It ts not that anythlog
substantial is there. The correct position
is ‘the Vice-President acting as ‘President.’
What is the difficulty now? Could It

not be dome tomorrow morning ?  That
will solve the problem.
SHRI NATH PAI: We agree that

the ofTice is there.

MR. SPEAKER : This House itsell
has done it on previous occasions ; the
terminology ‘the Vice-President discharging
the functions of the President’ has been
used. Government have used it.

Therefore, 1 suggest that the Bill may
be held over till tomorrow when it will



17 Bill Introduced

be brought in the correct form. Meanwhile,
we will take up the next item on the
agenda.

SHRI MADHU
withdraw the Bill.

LIMAYE : He must

15.53 hrs.

WEST BENGAL LEGISLATIVE
COUNCIL (ABOLITION) BILL*

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): 1 bszg to move for leave
te introduce a Bill to provide for the
abolltion of the L-gislative Council of
the State of West Bengal and for matters
supplemental, incidental and consequential
thereto,

MR. SPEAKER : Moiion moved :

“That leave be granted to iotroduce
a Bill to provide for the abolition
of the L=gislative Council of the
State of West Bengal and for
matters supplemental, incidental and
consequential thereto,”

SHRI M. R. MASANI (Rajkot) : On
a point of order, I have to point out
that the introduction of the Bill is not
consistent with the rules.

SHRI SHRINIBAS MISRA (Cuttack) :
Is he a senior member ?

MR. SPEAKER : He wrote to me
carlier about it and I have called him,
‘The hon. Member is getting up just now,

SHRI SRINIBAS MISRA : He wanis
to oppose it, but I want...

MR. SPEAKER: I have allowad
bim., Itls my privil:ge, He cannot
question it,

SHRI M. R. MASANI: The pro-

cedure lays down the squsnce of events,
The second proviso to rule 74 clearly
provides that ualess a Bill has been made
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avajlable to members at least two days
before it is sought to be introduced, intro-
duction cannot be allowed, if any member
objects. It says that introduction cannot
be allowed if any Member opposes it,
The words are :

¢ ..any member may object to any
such motion being made unless copies
of the Bill have been so made avail-
able for two days before the day on
which the motion is made, and such
objection shall prevail, unless the
Speaker allows the motion to be
made.”

The position is wvery clear that unless you,
Mr, Speaker, in your discretion over
rule my  objection, the objection
of a single Member {s mandatory and shall
prevail. 1 should appeal to you to allow
the rules to prevail because the Memoran-
dum submitted by the Law Ministry makes
out no case whatsoever for urgency in this
matter, What it says is that there was
only one week left before the adjournment
of both the Houses and arrangements had of
necessity to be made for the introduction of
the Bill on an wurgent basis. *May I ask
the Law Minister,” Why ? What is urgeat
about abolishing the Second Chamber in

‘West Bengal 7 What will happen
il it is mot abolished nmow, but the
abolishing Bill is p d by Parliament in

the Monsoon session 7" This Memorandum
gives no reply whatsoever. All it saysis:
“Because it is urgent, please do not raise
this point™. 1 am sorry [ cannot coe
operate with the Law Minister.

This is a highly controversial Bill and
it secks to do away with the Second Cham-
ber in a State. The Constitution says very
clearly that this Parliament may do so or
may not do so. We are not bound to
follow the wishes of any State Assembly
just because it passes a resolution. Finally
we in our discretion have to decide whether
we should do so or not. Quite frankly,
some of us here would like a little more
time to consider this Bill and to determine
our attitude to it. After all this may form
a precedent for other States and it may
ultimately form a precedent for an amend-

#Published in Gazetie of Indla Extra-ordinary, Part I, Section 2, dated 13,5.69.
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Shri M.R. Masani]

ment that the Upper House, the Rajya
Sabha, also be abolished. There are many
persons who believe a S:cond Chamber is a
good thing, many of wus believe that a
revising chambzr is a good thing...(Interrup-
tions.) The Rajya Sibha can be abolish-
ed by an amendment of the Constitution.
I am opposing this move to waive the
rules now bzcause there may be a case for
keeping a second chamber,

If there is any State where a revising
body is necessary today, it is the State of
Woest Bengal bo:cause there a group of
people who got only 43 per cent. of the
popular vote have obtained a fictitious
majority in ihe Legislative Assembly. Are
w2 to allow a transient, fictitious majority
to legislate the abolition of the other
Chambzar which may act as a revising
chambsr ? All I am sayiog is that there is
no need to hustle us like this. L=t the
Bill b: introduced in the Monsoon session
and we shall consider it and the House by
a majority can come to its decision on the
merits of the Bill.

SHRI SRINIBAS MISRA : This is a
Bill under article for the removal or aboli-
tion of the legislative council and that
article presupposes that the legislative
assembly will pass the Bill by two-thirds
majority of the m>mbers preseat and voting
and by a mayority of the me:mbers. Hoere
wa have besa suppli:d a resolution of the
Legislative Assembly of West Bengal and it
says that the legislative Council of that
State be abolished. We have no know-
ledgs, so far as this House is coacernsd,
except from the papers, whether it was
passed by two-thirds mjority or by a
simple majority, (Interruption) I am
not going to d:p:nd on information which
is bz=ing given by the hon. Members here-
The Ministry should have given us the
information either in a note or in a m=mo-
randum. This resolution do:s not say
anything. This is my first point.

16 hrs.

The second point is, they have
coms up with a memorandum for pzrmission
of the Sp=aker for waiving Direc-
tion 19B. There is a so another
Directinn, 19A. Direction Nos. 19A and
19B are two different things. 19A speaks
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that notice of at least seven, days should
first be given. That is the first item ; the
second item is, the circulation will have to
be there for at least two days. When was
the notice given ? The notice of the Bill
was given on the 10th, So, he is entitled
to move for introduction on the 17th. How
can he move it today 7 Direction No. 19A
says

“A Minister desiring to move for
leave to introduce a Bill shall give
notice in writing of his intention to
do s0."”

Then, it says :

“The period of notice of a motien
for leave to Introduce a Bill under
this direction shall be seven days
unless the Speaker allows the motion
to be made at shorter notice.”

I am on 19A. Has there been any
memorandum or application to the Speaker
for waiving this Direction 19A 7 They
have com= up with 19B and not with 19A.
Under 198, it will bz circulated for at lcast
two days. For that, the memorandum is
there. Whether the House will allow it or
not is another matter. But in respect of
19A, why should direction be waived ?
This Direction is for seven days' notice,
You will find that this is signed on the 9th
by the Minister. Oan the 16th, he can
coms with a motion for leave to introduce
the Bill. He can do it only on the 16th.

MR. SPEAKER : That is the same
point which has already bzen made by Mr.
Masani.

SHRI SRINIBAS MISRA : That is
und:r 19 B. Mr. Masani was challenging
it in respect of 19 B : that we must have
two days. I am not on that. I am on
19 A. The constitutional qusstion is this.
How are we to know whether it has baen
passed by two-thirds majority or by a simple
majosity T That information has not been
supplied. The resolution should show us
something about it.

SHBI S. M. BANERJEE (Kanpur) : At
the very outset, I should like to congratulate
the Government of the State of West Bengal
for having taken a decision like that. Some
objections have been raised by Mr. Masani,
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and he has read out certain things—seven
days have not been given and two days’
circulation must be there, and all that. We
all know that the Direction of the speaker
is there. We have to stick to that Direc-
tion,

Just previous to this, there was another
Bill wherein no objection was raised by any-
one including Mr. Masani. as to whether it
it must be 2 days or 7 days or Direction
19 A or Direction 19 B. No such points
were: raired at that time because we were
apprehensive that there may be no Presi-
dent Shri Nath Pai also mentioned it,
but other Members did not and Mr. Masani
was a silent spectator of the whole thing,
because he wanted to support it. That is
a different matter.

But here, it has been mentioned wery
clearly. In the memorandum under Direc-
tion 19 B, 1t has been made clear that the
State Government, in a separate communi-
cation, desired that the Bill be enacted in
the current session of Pasliament. Accord-
ing to that desire, the C:ntral Government
has come up with the steps. We have dis-
cussed this in the Business Advisory Com-
mittee, and you were kind enough to suggest
to the Minister of Parliamentary Affairs
that if it was possible, feasible or desirable,
this should come up in the House. At the
fntroduction stage, time could be allotted
and a long discussion can take place, Mr,
Masani can mention in the House whether
the Council should be abolished or not.
We are not discussing the abolition of the
Rajya Sabha., I know the Punjab Govern-
ment has also taken a decision to abolish
the Legislative Council, and Mr. Goyal may
raise that jssue why Punjab was not in-
cluded. 1am told the Punjab Goverrmient
papers have not reached the Central Govern-
meat,

8ir, this decision has been taken by the
‘West Bengal Government. Mr. Masani
says, the UF has got a fictitious majority
there having secured only 43 per cent of the
votes. If that is so, here the entire Cong-
ress majority is ficlitious, If you have a
system of proportional representation as in
France, some other party would have been
in power here. Mr. Masani’s party would
have in power hsre, Mr. Masani's party
would not have con: iato powar anywhsre,
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Whether it is ficititious or not, the UF
Government Is in power in Wesl Bengal,
where there is no Swatantra Party represen~
tative either in the Upper House or in the
Lower House. I submit that this Bill must
be passed.

SHRI PILOO MODY (Godhra): You
have given an assurance that you will not
waive the rules.

MR, SPEAKER : that was a Constitu-
tion Amendment Bill,

st vy foad (%) @ Isqd wEq,

% @ fa@ &1 qadq sear § A & a9¢

FR ¥ oF garar qga g fedwr fF
wE g

‘The State Governmeant in a separate

communication desired that the Bill

be enacted in the current session of

Parliamant. . Accordingly, action was

taken for the introduction of the
Bill...”

@ #7748 T AT F ATE@ATEA 2@ E
f& 16 ardra & 9g¥ @ # gw A F |
T qg ATEAEA ¥ @ § @ ¥ fadw adt
FEa | AfFT A A AIFH aAAF
fou s ¥aw W fEUE FTRA E
T arT F ER FTw @y § oar e
ary & fadsf A wofra @y 1 ¥ 9
&, ¥ guw ¥ 7Y rar ) gafedr ¥ q¢
F Y % ArEATEA WgAT g F ame 16
ATrE % TAR! WATAFAT IFT AT qiF
F & I AT ¢ & o 8% g, feT aw
sroET gra &)

SHRI1 GOVINDA MENON :
our intention.

That is

=t amow waw  (afer feen) - &
ot waHT & 9tz A% AET wT AWAA
FATE | AT A6 0 19 F 997 §
& 5 am¢ graa 1 ger faur w7 ) 9y
TI¥ X ¥ g FAszAch w aw@ TG
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[«fr wa™ wew)
e ey A ¥ og fw iy @ A
B ¥aeg EI AEN FT AWAT | G §
H=T W I THIT FT CF G547 TR &)
IR AT E o fFoE A wEA o
w1 fosr 5 g@ fae = faae s OF
R[S I F oy o d
= qora &1 A fors g 1 i &)
s famrem@wdwd @
qXg FT TEAA TR FT 2 1 A w1 ¥ fou
weet fas w1d 1 wwiey ot @ A
waTAr A wE @ F 9w w1 qawdw w@v

SHRI SAMAR GUHA (Contal) : Sir,
I welcome the move taken by the UF
Government in West Bengal. Mr. Masani
said it has got a fictitious majority, having
secured oniy 43 per cent of votes. But
when this resolution was put before the
Legislative Council, not a single msmber
opposed it. It was a unanimous resolution
supported by everybody im the Houre,
whether he belonged to the Congress, U.F.,
PSP or any other party. There is no
necessity on bzhalf of the Government to
glve us information whether the Bill as
passed with two-third majority, as it is
stated In the Statement of Objects and
Reasons :

“The Legislative Assembly of the
State of West Bengal has passed a
resolution, in terms of article 169 of
the Constitution for the Lagislative
Council of the State,”

‘West Beogal has given bold lead to the
whole of India in abolishing the Upper House,
which is a white elephant. [ am in favour
of having a second House not only here
but in all the States, provided they are
constituted on the basis of representation of
functional democracy.

SHRI GOVINDA MENON : Sir, as
you know, I had requested that the rules
regarding sufficiency of notice may be
waived and you have bzen pleased to allow
me to have this on ths agznla. The reason
why it is sought i0 be passed in thys session
is this, As soon as the West Bengal
Assernbly passed this Resolution unanimous-
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ly under the provisions of article 169, a
question was ralsed in this House and the
members of the opposition practically ex-
tracted an undertaking from me that I will
jotroduce this Bill In this very session.
Moreover, the concerned Minister of West
Bengal came to us and represented that they
would like to see that It is passed soon
becanse otherwise It would lead to an fo-
convenient situation. The elections to the
Upper House are to take place now and il
the clectlons take place, to tell them two
months later that they are out of it will be
a very Inconvenient situation,

Shri Masani raised the question whether
a fleeting majority in State Assembly could
do away with second chambers and should
Parliament accede to it so easily., If he
reads article 169 he will sce that it can be
recreated. If another Assembly, where the
majority is of a different party, thinks that
they should have a second chamber, it can
be done.

Very many times questions are raised in
this House why the Central Government and
Parllament arc not according to the polats
of view put forward before the Centre by
the State Governments. In this case, since
the West Bengal Assembly passed this unani-
mously, the Government here thought that
it is our duty to respond to this unanimous
demand of the elected members of the West
Bengal Assembly, Therefore, Sir, 1 seck
your leave to introduce this Bill.

MR. SPEAKER : The moment this
Resolution was passed unanimously by the
State Assembly, it was ralsed here on the
floor of the House, I do not remember by
whom.

SHRT GOVINDA MENON: Shrd
Indrajit Gupta raised it and I gave an
undertaking to bring forward the necessary
legislation,

MR. SPEAKER : Apart from what
happened on the foor of the House, in the
meetings of the Business Advisory Com-
mittee It was persistently demanded that
this legislation must be passed during this
session. When such a demand was made.
T said ‘[ will not block it, if it comes ; but,
then Government must come forward with
a Bill ; otherwise, I cannot help t". Owr
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friends in the Business Advisory Committee
went on pressing for this legislation on two
occasions, That is to say, for the last 15
to 20 days this issue is before us. It is not
a surprise spring on the House. Since the
West Bengal Assembly and Council have
passed the Resolution for the abolition of
the Council, why should we block it if they
want its abolition. That was my thinking
ln giving this leave for introduction and
since I have given leave it is there in the
agenda now. 1do pot think any serious
objection has been taken to this. Oaly, an
assurance has been demanded by Shri
Madhu Limaye that it should be passed this
session,

SHRI GOVINDA MENON : It will be
done,

MR. SPEAKER : It should not take
more than a couple of hours because it is
a unanimous decision of the State Assembly.

" THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMIAH) : It depends on the awvail-
ability of time.

MR. SPEAKER : We shall see if you
can provide time for this, Now I will put
it to the vote, The question is :

“That leave b: granted to introduce
a Bill to provide for the abolition
of the Legislative Council of the
State of West Bengal and for matters
supplemental, incid:ntal and conse-
quential thereto.™

The motion was adopted.

SHRI GOVINDA MENON: Sir, I
introduce the Bill.
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16.15 hrs.

[MR. DEPUTY-SPEAKER in the Chair]
COMPANIES (AMENDMENT) BILL-Contd.

MR. DEPUTY-SPEAKER : Shri Sez-
hiyan to continue his speech,

SHRI SEZHIYAN (Kumba Konam): Mr.
Deputy-Speaker, Sir, yesterday, 1 was speak-
ing on the Bill which secks to ban the
company donations to political parties and
also to abolish the managing agency system...

SHRI M. R. MASANI (Rajkot) : Will
you kindly tell us when the Minister is
going to reply to the debate, today or on
Thursday 7

MR. DEPUTY-SPEAKER : We have
got still 2 hours and 35 minutes. He will
be called, say, at about 5-30 P.M. Let the
gencral discussion be concluded today,

SHRI M. R. MASANI: Why not
allow the Minister to reply on Thursday ?

MR. DEPUTY-SPEAKER : Let us
finish today at least the general discussion,
There is pressure of time.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED ) : If you call me before 5-30
P.M., I have no objection.

MR. DEPUTY-SPEAKER : We have
got 2 hours and 35 minutes. One hour is
for clause-by-clause consideration. So, one
hour and 35 minutes remain for general
discussion. I will call a few Mombers to
speak. It must be concluded today.

SHRI F. A. AHMED : Before 5-30
P.M. il you call me...

MR. DEPUTY-SPEAKER :
case, you reply on the next day.

In that

SHRI F.A. AHMED : That is all right.

SHRI M. R. MASANI : Why don't we
close the debate today and the Minister can
reply to the debate on Thursday ?

MR. DEPUTY-SPEAKER : It
right.

SHRI D. N. PATODIA (Jalore) : So,

the clause-by-clause consideration will come
up on Thursday after the Minister replies.

MR. DEPUTY-SPEAKER : Yes.

is all
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SHRI SEZHIYAN : Sir, yesterday, I
was speaking of the corrupt influence of the
contributions by companies on the political
parties and I also cited, apart from the
contributions which are fully accounted,
much of the unaccounted money which goes
by the other name of black money has also
gone to the coffers of the Congress Party.
1 also quoted from Mr. S, K. Patil himself
who said, in the 1957 elections, as much as
Rs. § crores were spent, At that time, the
hon. Minister of Industrial Development
intervened and said that the D. M. K. party
‘might not have got contributions because
it was not born then,

It was very much there for all these
years. In 1949, the D. M. K. party was
founded and in the last eleclions We spent
as much as Rs. 10 lakhs from party funds,
But none of the big business houses contri-
buted a single pie.

As 1 said before, we got all this money
from the people themselves for which the
account has bsen fully given in our papers.
How we got these funds ? We used to go
to every village, to every street corner, and
organise mectings for which the people
used to pay and come and listen to us, We
used to collsct four annas, eight annas, and
in this way we collected small amounts
from the poorer scciions by organising
dramas and meetings where the people used
to pay and come and listen to our addresses,
So, our account is open. That is how we
collected the funds. That is the pesple’s
money given to the party, no black-market-
ing, no big business house, involved in it.
We are very much proud of the smail con-
tributions that we have received from the
poorer sections to whom we owe our alle«
giance and our existence. Bicause we do
not accept any money from big houses, we
are able to defy them in all the approaches
they make. Oace our late revered leader
Anna used to say, money rexcived from a
big business house is like a butter received
from the leper’s hand. Let all political
parties adopt the sam: procedure without
involving themselves into the contributions
made by the companies which throttle demo-
cracy and corrupt the very source of demo-
cratic institution in the country.

Regarding the second point, about the
abolition of the managing agency system in
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the country, I have to say that this is a very
welcome move. The managing agency system
in this country is an outmoded industrial
feudal system where heredity plays a large
part. Whatever useful services they might
have done in the past, the system has now
outli its usefulness and it is high time
that itwas abolished. There was a Manag-
ing Agency Inquiry Committee which went
into this question fully and they submitted
their report about three years ago. But
only now the Government has come forward
with this.

Some of the arguments given in favour
of the continuance of the managing agency
system do not stand the test of reason and
logic. Three reasons have been advanced
for the continuance of the managing agency
system. First, it is said that the managing
agency system promotes formation of com-
panies. Secondly, it is said that they pro=
vide the managerial talents for so many
smaller and other companies, Thirdly, it is
said that the managing agency system does
financial promotions also. If we go into
all these three things, we will find that they
do not have any substantial base for them,

Let us sce how far the managing agency
system has contributed to promotion of com«
panies. An analysis which has been made
shows that out of the total number of non-
governmental companies formed from 1956
to 1965, only 1.5 per cent of the companics
were managed companies, All the others
manage themselves. The authorised capital
of the managed companies was only one per
cent out of the total, Therefore, to say that
ths managing agency system has contributed
to formation of new companies is not correct;
the ten years" statistics do not prove that,

Regarding contribution of managerial
talents, there also wz find that nothing much
has bezn done. From the structure of the
minaging agencies, as analysed as on 3lst
March, 1965, it is found that out of 860
managing agents, as many as 786 companies
have been managing one company or to two
companies, That means that more then 91
per cent have been managing only one com=
piny or two companies. A group of com-
panies being managed by a single managing
agency has not been common. That means
that, under the name of managing agency
sysiem, they are infatuated only to draw
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some commission without contributing any-
thing to the managing system.

‘The third point was the financial pro-
motion done by the managing agency system.
That also has been proved false as p:r the
Managing Agency Inquiry Committee’s re-
port; it has been found that only about 6.6
per cent of corporate funds have come from
loans from managing agents or fixed deposits.
6.6 per cent is very limited, If. we see the
underwriting of capital issues, b:tween 1963
64 and 1964-65, only 0.7 pr cent has been
given by the managing agents.

Therefore, nelther in the field of pro-
motion of new companies nor in the field of
contribution of managerial talents nor in the
field of financial promotion, has the manag-
ing agency system served any useful purpose.
This is a past legacy. It is just like a para-
site and they want to take the benefit out of
the growing companies.

Oae argument was advanced as to why,
If it is dying, we should not allow it to die
of its own accord. Anything which is
dying should not be allowed to live longer,
In this age of advanced technological im-
provements, if you alloy this system, it may
very wzll bzcom= a source of concentration
of economic powsr and concentration of
judustrial potential of this country. B=-
cause of ths vast eleztronic system and com-
puters a single compiny sitting in a small
floor can manage s0 mainy compinies,
Then what is the fua of creating a law trying
to curb the concentration of the e:onomic
power and trylog to do away with the mono-
polistic tendencies in thes country and on
th: other side giving the agency a thn
w:dge to b: driven so that it may become
a potential monopalistic centre. Even on
the score that you want to do away with
the monoplistic system in this country and
coazentration of waalth, the first you should
do is that th: past relic of the feudal indus-
trial age should be abolished. The manag-
ing agency system should b: done away
with.~ As Mr, Masani considered it dying
out,—it is better, Sir, if we give it an early
and decent burial.

Thank you, Sir.

SHRI R.K. SINHA (Faizabad) : I was
listening to the speeches of some of the
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M:mbers of the Opposition. They gave
partial support to this measure. L=t me
deal with Shri M, R. Masani first. He
mentioned the great socialist party of Shri
Jawaharlal thru, the Indian MNational
Congress. H: disparaginely mentiooed
about the great socialist party. [ remem-
ber Shri Masani has a habit of denying his
past. He is the person who wrote &
pamphlet which was distributed by the
Congress Socialist Party in the forties prisiog
the virtues of the Soviet Union. When we
were in jail in 1942, we were given a pam-
phlet by Mr, Masani “Socialism Re-con-
sidered’. | do mot know when he changed
and b:came the defender of the monopoly
Houses in India. Then, Sir, this great
defender of the monopoly houses finding
that there is a trend in support of this
measure, is coming out with a necutral
support. He has come out with a proposal
for a joint Select Committee to discuss this
Bill. He talks of the scientific system of
management and this man who wants to
look to the 2Ist century looks to the 16th
and 18th century. He wants to support
the tottering system of the capitalism. He
is entitled to his viecws, The managing
agency system has become the very nature
of the capitalist society. Ewen the medium
capitalist in this country to-day has deve-
loped a grouse against the monopolists be-
cause a few business houses have cornered
the gains of the society, What is the manag-
Ing agency system ? It is a system of
manipulation of the laws of economics in
order to try to bzn<fit a small minority.
It is a system Which denles the shareholders
their propzr share in the growth of the capi-
tal in the country. It is a system which
militates against the very concept of freedom
of the capitalist socizty which Shri Masani
day in and day out wants. H: makes no
seeret about his hatred of communism. He
will sleep in the night and get up in the
night wokea up by the ghost of communism
even il there are three warring communist
parties in India. H: talks of Moscow.
He sometimes talks of China. Anybody
who talks of curbiog the rights of mono-
polists bacomes a bug-bzar to Shri Masani.
He is entitled to his views. But the
p=ople of India will not accept those views
of the Swatantra Party. Why do I support
the measure brought forward by the hon.
Minister ? It is because the wvery basic
structure of the society of India has become
democratle, o this House 1 stated thata
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man who rldes a eycle cannot become an
MLA. A man who rides a motor cycle
cannot become a Member of Parliament,
The very fact that our legislature and
Parliam:nt are to run to business "houses in
order to get their support, this built in
structure in which our parliamentary dome-
cracy is being corrupted by the influence
of big monopolists, this Bill has been
brought forward to curb this system. I
welcome it. We are a people’s democracy.
We want to be governed by the people and
for the people. We do not want to be
governed through the money of the
industrialist for the indusirialists.
When you accept money from a
business house, you are obliged to the busi-
ness house, Money was exhorted from
big business houses. 1 want to say il the
big business houses want to be puritans
why are they so anxious to contribute to
the Congress Party, the Swatantra Party,
the Bharatiya Jan Sang and all other Parties,
Do they want to deny the shareholders of
their money ? Sometimes without consulting
the small man who invests some money they
went to give money to the parties. This
must be denied. There is another factor
which must be taken into view.

The power of money is a power which
affects democracy in any country. The
power of y bossi The
power of money creates hirclings in the
State committees of the Parties. It leads
to manipulation of membership, changing
of membership; hiring of agents—District
and provincial and corrupts the wvery struc-
ture of that society. This is the position
of the Party which accepts money from big
capitalists.

On the other side strength comes from
the people, the peasantry, the workiog
class, the youth and students of the country.
If this Bill is passed, it will go a long a
way to purify the basic structure of democra-
cy in this country. If some capitalists want to
say that he wants real (reedom, let him also
come forward that this should bz stopped.

If they want to pay from their pocket, let

them do so to their heart's content to the
Swatantra Party. But this basic Bill should
pot be challenged in this House.

The other day the great defender of
democracy in the country, Shri Kanwar Lal
Gupta, talked of corrypt practices by the
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Congress Party, Oaly day before yesterday
there was a row in one of the Mohallas of
Delhi. It was found that liquor had been
distributed by the Bharatiya Jan Sangh to
win votes. There was a group of 100
people who got liguor. How is it that
15,000 delegates were entertained at.
Bombay ? It is being used by the Jan Sangh
and they want 1o claim that they are the
progressives in the country.

I wish to point out that it is the usurious

class of people that the Jan Sangh repre-
sents.,

Last year and the year before last, when
there was sugar scarcity in this city, they
sold sweets with the Bharatiya Jan Sangh
labels. From the sale of this sweet, they
got the money for their Party Fund,

Therefore, T ask : If this is not corrup-
tion in society, what else is corruption ?

So, when this Bill is brought forward, we
are trying to purify the social structure of
the society of our country so that demo-
cracy shall not be corrupted,

8ir, no system in the world is permaneat;
no system in the world isperfect. That system
alone is perfect which is acceptable to the
people of the country at large, That system
alane is perfect which serves the people of
the country.

In India, there is a sinister conspiracy
of the moncy-bags. There is the conspiracy.
of those people, who donot even feel for
the p=ople, and with the help of their
wretched rags, they want to corrupt the
democratic institutions of the country.

Sir, we have, many times, read in the
Papers that the money-bags can buy legisla-
tors and ministers, that heads will roll if
they do mot have it their way. We have
had elections for the Presidentship and Prime
Ministership of the country. Certain Busi-
ness Houses thought that they could decids
the fate of the country. They failed in
their objective.

I am not against the private sector or
against the middle capitalists. But what
I say is, they cannot decide as to who will
rule this - couatry. ~ This Parliament is
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sovereign and it has always .been so. The
power of money cannot influence the p=ople
of India, or the sovereign Parliament of India,
Sir, I am not against the private sector,
I am not against that growth in this country,
But they must understand that they have to
set some minimum standards in this country.

In these terms, T wish to support the
measure that has been brought forward by
the Minister.

SHRI NAMBIAR (Tiruchirappalli) 1
I wish to congratulate the Hon. Minister
for coming forward with this measure,
After so much of convassing and so much
of hesitation, finally he has come forward
with this piece of legislation. We are
happy that it has becn dome. But look
at the way it has been done. We find that
he has done it reluctantly. In the Statement
of Objects and Reasons he says :

“A view has been expressed that
such contributions have a tendency
to corrupt political life and to
adversely affect bhealthy growth of
democracy in the country, and it has
been gaining n-ound with the passage
of time.
He has so much reluctance to say that.

SHRI F. A. AHMED : You goto the
substance.

SHRI NAMBIAR : That is true.
Anyhow, at last it has come out of the
horse's mouth that it is corrupting. Very
good. But all these horses speak out after
the indigestion created by swallowing lakhs
of rupees from the Birlas and many others.
The figures are there to speak. One of
the Hon. M:mbzers said that Conmunists
also got money. That is the only Party
which does not get money and which does
not claim to have got any money from
monopolists and from business houses. We
do not seck and we do not get.

SHRI HIMATSINGKA (Godda) :
get from outside India.

SHRI NAMBIAR Tt is all cock
and bull story. It is mno use
saying so. We on this side are all happy
that this measure has at loog last come —ex-
cept, of course, Swatantra Party because
they belong to a group which contributes

money for political purposes. Therefore,
they do not believe in that. Barring them
all others on this side are united on this,

You
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Sir, we are happy that this provision has
been brought forward and we accept it.
Looking at the modus operandi of these
big business houses, I have my own doubts
whether the corruption would end with the
passage of this Bill. Shri Sezhiyan explained
that the black money is there. We cannot
stop the black money from being passed
over to other hands. It passes through
black doors or back doors and all sorts of
underhand dealings are there. We do ot
koow how it can be prevented. But now
business houses will find it difficult 1o do
it openly. They will adopt all possible me-
thods to see that corruption continues. T
will ask a question to the Hon. Members on
the other side. Otherwise, in a country
like India, duriog the election campaigns
throughout the country, where does a Party
like the Congress get all the money ? They
are not collecting money from the people as
we do.

SHRI HIMATSINGKA ¢t Do you col-
lect from people 7

SHRI NAMBIAR : I collect money
from the people. [ started my election
compaign in 1967 with Rs. 100/- in my
hands. When the entire election was over,
there were Rs. 200/~ with me-—that s, Rs,
100 more. I went from door to door, man to
man, Mobody can challenge it. We have
got money like that. But Congress members
are not like that. For instance, take the
case of the latest by-election the result of
which is noi yet announced. What is the
news that has come about this election ?
One gentleman goes there and does lot of
campaigning. Even the press reports
favourable to this person gave stories about
the wonder(ul way he managed his campaign.
Just now an Hon. lady member has returned
from that constituency with all the vigour.
She also participated in the election cam-
paign. Do you know how many jecps were
there 7 Where is the petrol for those jeeps
and where is the money for the petrol ?

AN HON. MEMBER : From the
people.

SHRI NAMBIAR : Which people ?
That is the point.

AN HON. MEMBER : Rich people,

SHRI NAMBIAR : Richer and the rich-
est peop's, the most favoured class contri.

buted money.



295 Companies (Amdt.) Bill

SHRIMATI TARKESHWARI SINHA
(B:Ir‘h) : He may spend from the back pocket
while the other person may spend from the
front pocket.

~ SHRI NAMBIAR : Where is the mooey
in the pocket ? That is the question before
us. Unless it comes from the people in the
form of eight annas, a rupee or two, unless
we collect it from the pzople in small
amounts, how can we have money in our
pockets ? It is only when money is collected
from the people in this manner that the-clec-
tion will become more real. We are afraid
that we are reaching a period when it will
be impossible to contest an election to the
Lok Sabha or to any other elected body be-
cause we shall bave no money to fight the
elections which have bscome wvery costly
now-a-days. Hon. Members may say that
what I say is wrong. But 1 may point out
that money is being spent very lavishly in
millions and that money is the money from
the business-houses and from those who can
pay.

1f democracy is to survive in this country
it is our duty to see that elections are pot
made so costly so that ithe poor man or the
ordinary citizen of this country might be in
a position to contest the election and the
rivalry born out of money power is put
an end to and that black money is not allow-
ed to pervade into the bodypolitic of elec-
tioneering and the democratic set-up in this
country.

In regard to the abolition of the manag-
ing agency system, I an thankful to the hon.
Minister that at last, though late, Govern=
ment have agreed to this.. But the question
is this. Wil it work 7 1 find that the pro-
vision in the Bill is doub:ful, for it reads
thus :

*Notwithstanding anything contained
in this Act or in the memorandum or
articles of association or any contract
to the contrary where any company
nas on the appointed day a managing
agent or ies and s, the
term of office of 'such managing agency
or as the case may be the secretaries
and treasures shall expire, if it does
not expire earlier, on the appointed
date",

Am I to take it that the managing agency
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system will be abolished completely from
that appointed day......

SHRI HIMATSINGKA : That is the
provision.

SHRI NAMBIAR : What is the appoint-
ed day then ? Is the appointed day the same
for all éompanies or is it different for diffe-
rent companies ?

SHRI BENI SHANKER SHARMA
(Banka) : It is 3rd April, 1970;: It is men-
tioped there already,

SHRI NAMBIAR : Is it for all com-
panies 7

SHRI HIMATSINGKA : Yes, for all
companies.

SHRI BENI SHANKER SHARMA :
For all companies.

SHRI NAMBIAR 1 Then, there is some
relief. Then, we can canvass here for the
appointed day.

SHRI BENI SHANKER SHARMA :
It is 3rd April, 1970,

SHRI HIMATSINGKA : It is 3rd
April, 1970 and not 1st April, 1970,

AN HON. MEMBER : That
doomsday.

SHRI NAMBIAR : The hon. Member
says that it is the doomsday. 1 do not
say that it is the doomsday for my hon.
friend but for the managing agency system.
Anyhow, 1 am glad that oo the
appointed day, that is, the 3rd April,
1970, the managing agency system will
be put an end to, But [ am afraid that in
its place other systems may come into
existence whereby the notorious system
may have an entry. To the extent that
this Bill sesks to abolish managing
agencies, there is progress. But will it
solve the other problem? 1 am afraid
that it will not. To the extent that the_
Bill is progressive, we do not accept it

During this session, this is one of the
best pieces of legislation that we are
passing. 'When the session is over, let us
go back to the people and say that
something substantial and good has been

is the

‘doos. The credit for this goes to the

hon. Minister and his able assistant. I
congratulate them on having forward
this Bill. .

SHRIMATI TARKESHWARI SINHA :
I am grateful to you for
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accommodating me in the very short time
that you have at your disposal. Very
rarely do I agree with Shri Nambiar,
but on this occasion, I would agree with
him. It may be a surprise to him
because he is never reasonable to me,
but for his benefit, I would tell him that
I am always responsible to him.

16.44 hrs.

[SHRI GADILINGANA GOWD in the
Chair]

It is a fact that the whole system of
electioneering has become so expensive
that this country must indulge in serious
public education ; we parliamentarians have
his obligation to start a debate in this
country to see that elections are oot
allowed to become so expensive. It is
8 kind of competition. Shri Nambiar
looked wery innocent.
spends money on elections, then the
other man also is obliged to spend
money, because there is a rebounding
effect. A person may not want to spend
any money in the clections. But when
one is fighting elections, one cannot go
and sit in the Ramakrishna Mission
and spend the time, but one has to meet
strategy with strategy. Therefore, there is
a snow balling effect. If ome spends
something for elections, then the other
party also has to spend money in elections.
(Interruptions) My hon. (riends have
money from various indirect chanoels.
The Indian tax payers pay their political
donations to the political parties, but
therc are many invisible tax-payers who
may pay money for electins to certain
parties,

I do not waot to mention names,
because I believe in the couplet :

‘AT Fo & Tga< § A @, A

o fras waral 1 araw @ o
All the same, he should not provoke
me. Otherwise, I will expose him.

MR. CHAIRMAN : Kindly
it into English.

SHRIMATI TARKESHWARI SINHA :
1 said :

¥ wETH & I § A ", T

Iy FFad gaTSl 91 HEE st |

It means—my silence is probably much
better for them because it is hidden

translate
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behind many questions which would have
been exposed had I spoken.

Coming to the point, it is a fact that
when a dispute arose about Tata's
contribution to Political parties, they went
in appeal, Though the appeal was granted
by Mr. Justice Tandulkar, he was quite
conscious when he delivered judgment on
11 January, 1967 about its effects. I quike :

“The power of money is proverbially
known to work in mery many insidcous
ways difficult in many cases to
detect, and the danger is obviously
the grealer when we are dealing
with monies which large corpora-
tions are free to donate.”
Further, in view of the legal provision,
he felt compelled to p:rmit alteration of
the di of association. In his
judgment, bhe permitted it so that the
political donations provision could be

incorporated in  the memorandum of
association, But later on when an
appeal was made by the same party to

the Bombay High Court, the judgment of

the Division Beoch delivered on 21 July,

1967 was in these terms
“It is with considerable uncasiness
of mind and a sioking fecling in
the heart we approach this appeal
of the Tata Iron and Steel Co.
Ltd., that they should be permitted
by an amendment of their memo-
randum of association to make
contributions to political parties.**

It said further :

“Democracy in this country is a
nascent democracy, It Is pecessary
that democracy should be looked
after.”

Paiofully they have come to the conclusion

that :—
““any proposal or suggestion which
is likely to strangle that democracy
almost in its cradle must be looked
at mot only with considerable
hesitation but with a great deal of
suspicion. Democracy in a political
system which ensures decisions by
discussion and debate is a healthy
phenomenon, but the discussions and
debates must be conducted honsstly
and objectively and decision must be
arrived at on merits without being in-
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fluenced or acluated by any extraneous
considerations. On first impression,
it would appcar that any attempt on
the part of anyone to finance a politi-
cal party is likely to contaminate the
very springs of democracy.”

These are pot the words of an ordinary
individual, but are the conclusions of
distinguished Judges who have looked
at donations to political parties with great
suspicion,

But whom to fight?
ment of the party to which I have the
privilege to belong has been the greatest
defaulter in this.

SHRI NAMBIAR : Very well said.

SHRIMATI TARKESHWARI SINHA :
1 have po hesitation in sayingit. Iam
pot like Shri Nambiar to gulp even the
poison of his party. 1 have this courage
of conviction.

SHRI NAMBIAR :
white here.

SHRIMATI TARKESHWARI SINHA :
My party was a parly uhlqh fought
clections with little money. 1 remember
Motilal Nehru fought election at one time
with four annas.

SHRI VASUDEVAN NAIR (Peer-
made) : When ?

SHRIMATI TARKESHWARI SINHA :
Long ago.

Even today 1 think many MPs fight
elections with wvery litle money because
they look after their comstituencies. I do
not have that kind of disillusionment
with the people of this country. They
have a sense of obligation. They have
a sense of gratilude. I am convinced
that it is wvery easy 1o handle clections
through money, but itis a little harder
way to go and serve the people of the

It is in black and

constituencies. It should be the people’s
problem that their representative must
be clected.

I know Shri Nambiar cannot get away
by talking innocently that he bas po money.
We know who finances his election. He is

a trade union leader. His trade
uwoion finances his  elections, We
are not leaders of trade unions ; there-

fore we suffer. 1 do not grudge him. If
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such organisations finance -elections, we
have no grudge ; we do not mind it. Bat
1 have faith in the people of India and
even today in the case of Members who go
and work hard in their constituencies, so
much money will not be needed in the
elections. - Shri Bibhuti Mishra fought his
first parliamentary elections with 750/-.
We have also not spent iot of money., But
the gystem tends 1o become vicious and it
is llke’a snowball. When one party starts
spending money, the other parties also do
not want to win the hearts, but compensate
it by spending money, and therefore there
are defaulters on both sides. 1 have this
grudge against the Government  They
should have nipped it in the bud. They
brought an earlier Bill protecting donations.
They legalise company loans. That was
the time when they could have educated the
public and elections were not so expeasive.
Today the method adopted in the elections
is different. A lot of political donations
are coming through companies and they
will all go underground and will come
through the black money, At least in the
budget, it is noted now. Government have
obliga‘ions and political parties have equal
obligations and both have 1o sit together
and devise ways and means by which elec-
tions could be fought cheap.

Two or three things made me unhappy,
When the Govermment were conducting an
enquiry into the affairs of Birlas, why did
they collect money from them ? It was this
Government’s moral obligation to say that
because an enquiry was pending, they
would not collect money. It does not
become my party that the Government
should indulge in these indiscretions so that
we get a bad name. This sort of thing
should not be repeated.. Under what legal
provisions, the party was allowed to accept
a loan from the Birla group of companies 7
The company law does not permit loans
for polltical parties. 1 understand Rs. 15
lakhs came as’loan and it was allowed, If
my Party is condemned, I feel the pinch
of it and T have my loyaity to the party.
Therefore, I have to complain against the
Government. Why did they allow this to
happen 7 This is the most wvulnerable aspect
and our hona fides are questioned. Why
should we allow it ? There should be no
two voices. We should not talk with one
voice and act in a different way. Democracy
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is an open book and nothing remains secret.
With great feeling of pain, I say that such
political donations should have been stop-
ped. Today som:body says that we have
double dealings with Birlas and certainly
that charge sticks because we had become
vuloerable. It was a mistake to accept
dopations from persons for mid-term elec~
tions when an enquiry was pending against
them,

SHRI NAMBIAR : Very correct con-
fessions. Let there be more confessions.

SHRIMATI TARKESHWARI SINHA:
1 am not used to receiving lollypops from
Mr. Nambiar ; I feel and I say what I feel
without fear or favour. It is not behind
the curtain ; it is above the curtain. So, this
Bill should b: welcomzd and it will create
conditions in the y whereby elections
could be fought cheaply, We should find
other ways and mzans also. It is a fact that
in the beginning some money will come
through the back doors. Som: people will
be benefited by that. It is a fact, as Mr.
Patel pointed out, that at the present
moment, political donations are clean
donations. It is a fact that they
are clean, Nobody can deny  that,
bzcause they are shown in the balance-
sheets, But the money that goes into the
pockets of the hon. Members are not known
to anybody. Therefore, that is not clean.
But this is clean and open. Therelore
there is po viciousness so far as that deal
is concerned. But the very purpose, the
very motives, the wvery background of
company donations should b: discouraged.
And let us see il democzracy can survive.
Does this democracy survive through money?
Dzmoczracy will survive through the will
of the pzople ; democracy will survive
through the rights and desires of the people
who want to keep up this democracy.

Even in.the past, in 1952, we found that
the party elections were comfortably fought
with one car. Bat in the sam: constitu-
encies, | have found later that they have
asked for more. If thare was no moaey,
they would not have asked, but they know
that funds were comiag, and therefore, they
ask. It may b2 difficult ; I do agre: that
it will be difficult to go and work in the
constituencies to get the votes. But is is
worthwhile because there is no end. It
is a process of snow-balling: what you
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call ninnangbe ka phera. There is no end

to it.

In America, in regard to the election of
Abraham Lincoln to the Congress, the first
time when he was elected, it was fought with
200 dollars. But when he fought the
Presidency, it became one million dollars.
John Kennedy’s electi )n was fought with 11
million dollars, and much more has besn
spent in Mr, Nixon's election, (fnrerrup-
tion) 1 am not repeating the American
history. If vou aliow me, I can quote the
entire American history. But you had
better listen and get information and then
talk. T think that ifthis process s
allowed to grow, it will go on and on and
finally become a Frankenstein. Let - us nip
it in the bud,

I therefore welcome this Bill. What-
cver past sins the Government have com-
mitted, here is the Government which has
come forward courageously with this Bill,
I condone their past sins and I welcome this
proposal. I coadone their sins in accept-
ing mooey from Birlas, It isa sinto me,
But I condoae it, because I think that the
Government has undone the past and has
brought this Bill with courage. I there-
fore commend this Bill.

One word about the managing agency
system. The managing agency system have
become out-of-date in the entire world.
The whole world today is living on
the efficient executive. In this conntry
slso, the coneept of ownership must change,
But I would ask the hon. Minister, has he
done enough to see that the concept of
ownership must change 7 In any country
even in the capitalist countries like
Ameriea, to which some Members over there
are allergic, they do not allow ope indivi=
dual to get hold of the ownership of the
national assets more than half a per cent.
But here if you take the leading companies,
they have one and a half per cent, one and
a quarler per cent, of the total national
assets, Why not Government come forward
and tell them that they cannot go beyond
it T What is the use of merely hunting
after Birlas? Are the Birlas going to
solve the problem 7 If they want to stop
Birlas in this way, a 101 Birlas will be
born because it is your licensing system:
which has created all this Fraakenstein.
You had better improve it, where it pinches.
You improve your licensing system. Do
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not allow them to grcw beyond a cerlain
point,

The other day, I was reading in the
newspapers the case of an American com-
pany ; they had gone beyond the anti-trust
laws by even less than just one per cent.
But immediately, the anti-trust laws machi-
nery in America moved in that direction
and the company was asked to sell its shares,
Its ownership, and askcd to conform to the
limits provided by the law. Why don't
you see that some such thing is done so
that Birlas may not be born, so that Sahu
Jains may not be born. ¢0 that Tatas may
not be born, rather than witch-hunting into
these matters 7

17 brs.

I know the Vivian Bose Inquiry Com-
mission went into the matters and for 10
years they did not bring out much, because
they cannot go beyond the law, nad the law
would not permit them to suggest that these
companies must be liquidaled. They can-
pot do it, They can only go into the
guestion of improprictics, if Birlas had
committed or Sahu Jain had committed or
anybody has commitied some impropricties.
It would not have affected the ownership
of Birlas at all. It would have only gone
into some taxation proposals, some impro-
prieties on which the Commission could
bave recomm:nded that the law should take
its own course, They cannot over-power
the law. That would not have solved the
problem. So, 1 am glad Government have
clearly said that they are not interested in
appointing enquiry committees. If you
want to fight these tendencies bonestly, bring
a proper executive functioning in the
country. In the ging agency sy "
the ownership remains in the background.
Today in this conntry the executive should
be encouraged. We have very bright
people both in the public and private
sectors, | am not anti-private sector, like
Mr. Nambiar. The executive should be en-
couraged in this country, not because some-
body was their grandfather. 1 welcome
the abolition of the managing agency system.
When 1 met the young business executives
in the junior chambers of comrherce, they
also welcome this proposal. The other
day In Ahmedabad I met some top business
men, young boys...(Interruption). They
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are like my sons. I know Mr. Nambiar
suffers from many complexes, but I did not
realise that the suffers from this complex
also. 1 was naturally very happy and
proud when I found them so invigorate and
the kind of mission they were developing.
They know that an evolution is taking
place in the business executives. [ found
a big change even in those whose parents
and” grandparents were big businessmen.
They realise that this system of ownership
has 1o change and they will cooperate with
you if you ask for their cooperation, I am
sure this will create a tremendous public
opinion in this country and therefore, I
welcome it.

SHRI J. M. BISWAS (Bankaura) : Sir,
the Companies (Amendment) Bill, banning
financial contribution by the corporate
sector to political parties and individual
has at last been brought before the House
after such delay and hesitation on the part of
the ruling party and the Government, The
delay and hesitation is quite understanda-
ble b:cause the provisions in the company
law enabling big business house to cootri-
bute to the coffers of political pardes
had worked mainly for the benefit of the
Congress Party, Government's own figures
show that betwesn 1962-63, and 1967-68,
the Congress Party had received a total
sum of Rs. 2,05,22,790 as donation from
big business houses. During the last gene~
ral eleclions, the Congress Party was the
highest recipient of contributlons from
big business.

SHRIMATI TARKESHWARI SINHA :

That was over-ground, not under-gronud
like you.
SHRI J. M. BISWAS : Sir. the hon,

lady member, Shrimati Tarkeshwari Sinha,
said that she did oot spend much for her
election. But [ just want to know what
is amount Birla spent to get her clected,

SHRIMATI TARKESHWARI SINHA :
I would like to challenge the hon, mem-
bar. Let he himsell conduct an enquiry.
Noteven Rs. 5 was speat by anybody for
me. Nobody can dare to point a finger
at me. 1 challenge him to prove any busi-
nessman spent even Rs. 5 for me. We
do not come by Russian and Chinese money,
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Our grandfathers were not working with
Birlas,

SHII R. D BHANDARE (Bombay
Central) : Sir, on a point order. 'This is
a personal allegation. Unless the allega-
fon made by the hon. Member against
Shrimati Tarkashwari Sinha is substantia-
ted, he should not be allowed to procsed
with it, That portion must be deleted or
expunged from the proceedings. If at all
he has any evidence let him place iton
the Table,

SHRIMATI TARKESHWARI SINHA :
Sir, this is very serious matter, I would
not like to allow that charge to remain
unchallenged.

SHRI VASUDENAN NAIR : Sir, may
I help you? I am sure Shri Bhandare
would agree with me when | say that his
party received large sums of mon:y from
the Birlas during the last general electtions,

SHRI R. D, BHANDARE : But this is
an allegation against an individual mamber.

SHRIMATI TARKESHWARI SINHA :
Sir, he was mentioned my name
and said *“ T wouyd like to know how much
money Birlas have spent for the elsction
of Shrimati Tarkeshwari Sinha." Either
he should substantiate that or he should
withwraw his remarks. In my spexch I
referrd to Shri Bibhuti Mishra and said
that when he came the first tim: to Parlia-
ment he speat only Rs. 750 and I koow
it. That has nothing to do with my elec-
tion. These remarks shoud be expunged.

MR. CHAIRMAN : If any member
makes a personal allegation against another
member, [ will expunge it

SHRIMATI TARKESHWARI SINHA:
Sir, they should not be allowed to gzt away
after making such kind of allegations in
this House. Thea w: will also tell them

where they gst the moaey from., There will
be no end to it.

MR. CHAIRMAN : Let the hon. Mem-
ber explain what he said.

SHRI J. M. BISWAS : I simply said
that I do not know what is the amount that
Birlas have spent for Shrimati Tarkeshwari
Sinha. N

SHRI NAMBIAR : It isup to her to
give that information ! '

SHRI DHIRESHWAR KALITA (Gau.
hati) : He has not said that she has received

so much,

SHRIMATI TARKESHWARI SINHA:
‘That is exactly the allegation. He does
not know and yet he talks.

MR. CHAIRMAN : Since the hoa.
Member says that he has not made any
allegation, we need not pursue that matter,
He may continue with his speech,

SHRI TULSHIDAS JADHAYVY (Bara-
mati) : Sir, on a point of order. Rule
352(2) says :

“*A member while spsaking shall not —

- * L]

(ii) make a p:rsonal charge against a
member."”

MR. CHAIRMAN : He has already

clarified that he has not made any allega-

tion. S» I am not going to allow this
point of order.

SHRI TULSHIDAS JHADAYV ; He bas
again used the same words,

MR. CHAIRMAN : No, I am not going
to permit it.

SHRIMATI TARKESHWARI SINHA;
Sir, some of them have learnt the technique
of Hitler—say a lie a hundred times and it
will stick. He has made this statement,
knowing fully well that it will be carried in
the newspap:rs and his purpose is served.

Sir, I therefore appeal to you that you
must ask him to apologize or you must
expunge these words from the proceedings.

MR. CHAIRMAN : The hon. Member
has said that he has not made any allega-
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tions against you. Then why should you
worry ? (Interruptions) 1 am sorry, I am
not going to allow any further discussion on
this point.

SHRI J. M. BISWAS : I was talking of
the money,......

‘SHRI S. K. TAPURIAH (Pali) : Indian
or Russian ?

SHRI J. M. BISWAS : ...... received by
the Congress Party in 1967 which is pub-
lished and accounted for. It comes 1o Rs.
87 lakhs. In this Rs. 87 lakhs, which the
Congress Party received in the year 1967,
1 do not include the amount which this
party has received from underground sources.

We have to consider why the Congress
Paity has come out with this Bill now. Is
it because the Congress Party learnt a lesson
out of their defcat in the last mid-term
elections 7 Or is there some other reason ?
While introducing the Bill, the Minister in
charge said that he has made some promises
to the hon. Member, Shri Madhu Limaye,
that he would move a Bill on these lines,
Is it because of that the Bill has come
before the House ? The case is not like
that, It is very clear to me that when the
Congrest Party which was the only recipieat
of the contributions from the busi houses
subsequently found that the other parties
formed by the capitalist class in this country
like the Jana Sangh and the § a par-
ties, were also receiving contributions from
the business houses, when the Congress party
saw that they were not the only recipient
but other parties were also receiving dona-
tions, it was a cause of headache for the
Congress Party and that is why they have
brought forward this Bill.

~ The beneficiaries, other than the Cong-
ress Party, of the contributions from the
basiness houses, as I said, the Jana Sangh
and the Swatantra parties, are aiso there
and I may give you the amounts they have
received. During the period 1962-63 and
1967-68, the Swatantra party received a total
sum of Rs. 46,62,553 of which 1907-68
cootribution amounted to Rs. 25 lakhs.
During the same period, the Jana Sangh
party received a sum of Rs. 1,20,399, Again,
I may tell you and, through you, to the
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House that this is the amount which has
been accounted for and published and that
the moneys received by these political par-
ties through underground sources are not
included here.

Mow, the question comes as to why the
big business was giving financial contribution
to the political parties and individuals and
for return 7 As I mentioned earlier,
in 1967, the Congress party alone received
Rs. B7 lakhs. The top contributors to this
amount were, namely, Birla contributed Rs,
15.51 lakhs, Tata contributed Rs. 11.70
lakhs, Shri Bharat Ram's Delhi Cloth Mills
contributed Rs. 6.25 lakhs, Sahu-Jain group
contributed Rs. 6.20 lakhs and Martin Burn
contributed Rs. 5.70 lakhs. This is from
the press reports. The purpose of the big
business houses in extending financial assis-
tance to the ruling party and other parties
is very clear. By their contributions, they
want to bring the political top-brass of'the
parties, specially of the party in power,

‘Into a relationship of close contact and

affinity with money and business power,
thercby influencing them to take all possible
steps to facilitate their plunder of the
economy.

The Congress Party and the Government
at the Centre has bzen very loyal to them
in this respect. Under the Congress rule,
the power, position and influence of the big
business and monopoly houses has grown
tremendously. Itis known to everybody.
Not only they have been able to gather huge
wealth and expand their business empire
limitlessly uninterrupted but also they have
been able to build up a powerful lobby in .
this House in their favour. They have also .
been in a position to create a solid clique of
stooges in the highest organ of the ruling
party. They have also their men in the
Government itsell. Otherwise how can one
explain the stubdorn resistance of the
Government to institute high-powered probe
into the affairs of the Birla house. Some
Members of the Congress Party themselves
have levelled serious charges against Birla °
house. Who does not know that the char-
ges against Birla houss relate to evasion of
taxes, jugglery of shares, violation of com-
paay laws, patronage of bureaucracy, cor-
ruption and various other forms of foul
gamss and mal-practices. Is it not a fact
that the Government itself has admitied that
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some of the charges are genuine. In the
Rajya Sabha also, the charges were levelled
not by Communist members but by
Congress membzrs, Mr. Chandra Shekhar,
Mr. Mohan Dharia and others. - Govern-
ment have agreced that many of the
charges are correct. Why then is this
reluctance on the part of the Government
to institute a high level inquiry into
the Birla affairs ? Of course, we knew
the reasoms for that, We know  how
many  shares one of the Finance
Ministers has got in Alco-Chemicals, a
Birla concern, and we also know the fact
amount that particular Minister §s paid
per annum. We also know that a Deputy
Minister had the agency of Hyderabad
Concern of the Birlas, agency of Hyderabad
Asbestos, Not only the Parliament but even
ordinary man of this country knows
about the scandal of Morarji-bhai Khanti-
bhai and Birlas, This is not a point
raised from the Opposition side. This
was a point raised by the Congress
members not only on the floor of
Parliament but in the meeting of AICC
jtself at Faridabad the ot“er day,

Many instances are there wherefrom
it will be seen that the Congress Party,
in order to satisly Birlas, made heinous
attacks on a section of national bourgeois
of this country.

There is the story of taking owver the
Metal Corporation of India. The Metal
Corporation of India of Rajasthan
was developed by ene Shri A. C. Dutta,
who is not a multi-millionaire but is a
technical man, sacrificing bis everything,
s0 to say. When it bscame a profltable
concern, Birla winted to purchase the
lion’s share of this business in order to
bring this business fully uader his grip.
But the managing body of that Corporation
did not agree to that proposal by Birla.

Therefore, according to the dictation
from Birla, the Government took over
that Corporation under the D.LR.

Act. Thus a profitable concern with
bright future has been made a losing concern
with an uncertain future—only becauss they
opposed Birla to be the de facto owner
of the Corporation.

We also know that onc Shri Raghunath
Siogh, who is a Birla man, has been
made the Chairman of Hindustan Zinc
Limited which was taken over by Gmmn-
ment because they could not satisfy Birla.

Although wvery late, I must say that
the Bill is a welcome measure as far as
it goes. But mere banning of contribution
by the companies to political parties and
persons will help...

MR. CHAIRMAN : The hon. Mémber
should cenclude.

SHRI J. M. BISWAS: Most of my
time was taken away by interruptions.

MR, CHAIRMAN : I have allowed
five minutes for those [nterruptions.

SHRI J. M. BISWAS: I will finish
in two minutes. Unfortunately the power
and influence of big money is so
strong that the Conogress party and its
Government do not dare to take any
drastic steps in this direction. ©On the
other hand, the Government js bent on
following the same economic policies
which have led to growth of monopoly in
our country. Government economic policies
are oriented in favour of the private sector
and big money. At one time it was
said that the public sector was being
developed in such a way as to capture
commanding heights in the economy. Now
in the Fourth Plan we see that the private
sector has been allotted a considerably
huge outlay. No new project is to be
taken up in the public sector during the
Fourth Plan.

MR. CHAIRMAN : Please conclude,

SHRI J.M. BISWAS : Foreign capital
is on the increase. Controls and curbs
on the private sector are being gradually
withdrawn, More and more industries
are being exempted from licensing. There
is increasing talk about true market
economy. Scientific approach to planning
has fallen a prey to pragmatism. Economic
disparities are widening...

SHRI BAKAR ALI MIRZA (Secund-
rabad) : There is no quorum in the House.

MR. CHAIRMAN: The Bell is
being rung...

Now there is
Member may continue.

SHRI J, M. BISWAS : Unemploy-
ment is on the increase. Workers' rights

quorum. The hos,



311 Companies (Amdt.) Bill

[Shri J. M. Biswas]

are bcing curbed by various repressive
laws. All these are the results of the wrong
policies pursued by the Government in the
past.

It is surprising that even after the Mo-
nopoly Engquiry Commission report no
effective measures were taken to cuib the
growth of monopoly. An official study
made by the Company Law administra-
tion has shown that during the short period
of 3 years from 1963-64 to 1966-67 the
total assets of Tatas has recorded an
fncrease of 329 from Rs. 417.7 crores
to Rs. 531 crores and that of the Birlas
has increased by 74%/.

MR. CHAIRMAN : 1 cannot allow
you any further. You please conclude now.

SHRI J. M. BISWAS: The total
assets of Birlas have increased by 649
from Rs. 290 crores to Rs. 510 crores and
of the comparatively smaller Mafatlal Group
by 174% from Rs. 46 crores to Rs, 127
crores.

MR. CHAIRMAN : You should con-
clude, Nothing will go on record. 1 have
given you 6 minutes more. 1 cannot give
you any further time. You please resume
your seat, Shri Tulsidas Jadhav.
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Qe § ag o wrg §

@ faw %1 oma & fou & avc w
w2t § o & s g feoamh y
@ g I I H A AT LA W
a1G 3 o & fr fomet o & Sa @
faT gn @Y T G AW WY TG T
qTA ATl @, A9A 9| B IT6 G
<&, 3fFT GET 2 FTEH ATHT LOFAT
AT =3, @ G FEST S G AL
m"rgﬁmwaa"r@rﬁwmﬁm%
@ o e 83 A @, e W
Y &7 T 2 FCH A HE I
Ty @A W @ § (e S
g g fE R A qedl [ &
1A | 39 daEdt #§ g @ fou dA
g @A W W A ¥ qEnad
fpar war d@t TEEr Adran g fE e
s & @ (57 g’ 7 I9h AR 19
@ dar fFy onad 99 qf aret # oA

% W€ drae Q@ ag A wlwreT A

gfer & 3w ¥, qg wwre @ wifgd, ag
A Ta

o wg fomd (377) : a1 g T
gt § 5 33 @r® oz A ARm A =
oA S ArETwa far o IEEr g
MF R 1 2a® @ oW fawa &
art & JTr oF favas oy av | aw gge
AT X TEET Awda far or w0
sferas avaml ¥ w fas & fagmr
auda fear 1 4 faq ¥ svofi &
o usAfas sar Y faar smar § e
o7 X 1 a1 9 9% ary g FA
TSE F gATG FLA G qe T o | 9w
TNy FA FrgA A A Fgr O F oW
fe & $g wg @t & 5@ ST
AT gHzd w1 7 3w ¥ Ieow ag fwan
qr | ¥q oo faiags § qafan qodt ¥
Y G19 I HIT FHO «7 997 HY
o @ F #1991 g, I @ra
FETE |

¥9 @nil A 7g Nt w1 @ fe w @
qE 1 a9 " $@ & ag AT 91
q¥ el w1 W WY, ag @ g b
FqT AFGT FT AN WA § G I A
a7 §g Sri A g A sy fE
& qaafedi ¥ dar A oga g, W@
fdsii & dar ¥ar ST @ quadig ?
& aman g fF g N g @ ok @ feu
# frat @ & a ¥ oF fadgw Aw
feur 3, Hamm wan g f WY AT
¥ faw g St ag et fadas gmra
qrt g, v awg faRat 4@ F AR A
g @t fadaw g, SEw N A S
w77 | var S fear @t gama fawEm
¢ fr somET ¥ yag W AR AR QE
@ &7 FIW 9§ F4T )
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g N qAfm oadt g g 3z
ool ¥ favma & g fasit 3 1 ams §
g OF AT wAT § | g ofEranE A
rfa wa1 9x awife & R 99 aF 98
gar @t qw aw A A 3w e
T #1 AT wrwar w1 1 AT wh amy
A O WEEAYH AT §, IAHY N gH e
t agfas AAsdic w1 gw Sawne Ad
wT qre § 1 wafeq & @i g fe gr ow
U #, g uF wEA § ) IF W
arg S § Wiy S wfe w3,
fouft off afae & & sro &Y, IAEY AT
g &7 wrwr e Tz v saw far
N A wW ow@  wEd & & am
st g fF 50 w@ikg e &TE A
L3l

fag g ¥ I Aafawm oddr
wqr & A% MR w9 W
W F F ATT ¥ § IAE q19 E1C
1 ag W ¥ fs weafaal § oF 7% 9ar
A @ § | 9X wegAr qra) A ¥ fw
#afan oot an ) & A IEAY ATg 9T
7g Wre @fen gl IR qE s A
wat it fedfewm < ffawes 1 qmer
w7 91 | 3% fgedwrd # @@ 5w #
ow Tar qar i fefade w1 A faer
¥fer fow i I & for fad
guam N ye@ A §, & for o
i ffar o 1 sl fasar g
AT INIF A6 EFfAFs Fysqiiz 3
o e ard fear fs o #hag @
FAET FTAAT, AT T 4T F FrE@mt
¥ &0 ¥ & dtw gfawT Iw w1 wEE
fegr s | 3@ #1397 F fou gadieE
froras #1 91§ ¥gaq afl SO0 qEd,
¥fFT 3@ T A AT FY X1

& @ wfizg § sgar & wewr
Fg7 & wfcd, ar e adF Fuar v,
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g1 AT oA # TuT F7 oF-2H @
F@T g | e feafesn wlx &fa-
s X @ A8, @ wwfaal # o =
W oEH FARF a { a3 TEC AN,
wifs @ ¥ fgeed 71 ‘e Iorr
vz w1 & 1 ¥ gmw g f wady aee,
off fis A1, €® v A oA, s
g w31 § fr whew s0& ag
wifgr f& Imitwar, weawy, & fga #§
T g @7 & ar AEY 1 T gHw) JuNEH
¥ fg@@ & s s @ Afm
AR, AT ARAW A avw afew
e ¥ @I W) gE 9w W g, 99
AT W ETAT 2AF fow 3T 6w
FEAT I G FATATE |

agi a% wwAfod wR #1 qaw g,
Howgat g9 W W ET W wm
famrn wmgar g 1 fagar & At # wyr
mr & f& =i weafaay o amda 41
o war faar § sk 9@ ¥ ¥ 38
®T| T9aT wA9 9T 5 fear & o A
g @ T’ wHEE, gAY, ST A g
‘Y oErEE F G¥ ¥ @t ¥ s feafy
32

e @ g9 A ar @
9% T §, 97 A ¥ OF 0T A WA ATHOT
¥, a9a g & A}, FEAl FgA HAed,
fadw == dwrem,  gewr€ Hamew,
Efege ¥aviz sreq, @aE & aw
Taedl & s foar @A G Ay
3w a7 wwaspit § 4 5 gaeas @
1 zT dar F@ & fau wrEdy fear
T ar g @ @ fe frar mm
#r§ T srEAa a1 sefezaw orgay A
¥ 12> dar fear sr@r § | FEOAT FA F
Fea 99 & A F AT FIA F FAFGHL
2 | ¥fiew fara &t & gral & T & wa-
o7 a7 Y §, ¥ T9 aCE sy g A £
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3 'R fas & woasy w1 gzman
WA o wgay = wran, @A
FORR #7 | AT 60 w1er 592 1 THa
At A wa Ay wama &
ge foar, @ gz e el ¥ o= A
T F ST TR qIET AW
WA wgw fear 1 3w F ceEEEEiE
fear a1 fis a=§ 75 er@ w1 W2 @
WY R aar A fF gugE 9g W
Ruwtadt, dermamasdfs
TET FT 7§ H7 75 o1& 7947 MW
aar far 1 qg a@ I & S A NS
grf

“g" TFTEE AT A AT E, I8 W
@ g7 ¥ 0% wmi afer w=fa &
AT ¥ A gEEE A 9 oEE-
qTE & F AAFTC I B FY S
orar & | gEk A F A 5 Agam 6
SaeqT w1 |

# w9 g I A ) OF A
fir fr2sft dar &Y AT *T AT
* at ¥ wa S aT@T W T F
faar s wifgd | feer fadli & awF
e fe gt arw aqa }, ¥ g
dre Q@fag A N W wI e
gorm & &t wrf A & ard A ) w5
N Hag ! IWF I F@AQ A
wai gudt §1 dfer @ Al A it
fFpmalign g @i NaEas
e Wi RF afadag
T Gar ®@ ¥ amv A, T WA ¥
wraT @1 aT T ¥ AT Y, 96 F S
g ¥ A Terfa e swifad g
& IR AW § 7 AHOEIR T A A
ax T @ w A A F IR
e

T ag 9= afer oIy & are #§
WHFwgr aFTF gra ¥ 5 I
FO &N wfeF§ I afasrd N
T ATT TN AGT w0 av geafer ¥
F+dwTor F1 AT w9 § 98 FAY AF TG
R fede faw oW Tge @
o ot @ gR TS AT T, W@y
& arer a8t W, ag o 24 T 6@ dew
G oa 9w Fgiw ¥ ww
HTHA O AT HIA TEAT AT § 1 1962
i Rewda § ®wwx git @), o adwe
soF oAt § 97 feAi ¥ ag sw wwa &
U WAt ®Y T of, A SE v ¥ I
g gft @t fe swwra & qeaT
|/ &7, A9 1N wer F fay, g@wrd
Ffer <t £...

ot vt fag (Qgaw) : @@ gd
s g ?

o 7y fomd : s oy g AR
frrgar g et & FroamT 3
faar afeT wdt ot gw w §, dow S
F AW oW TS (Y T g9 qAqT T
fie o WA A A9 20 AR Y ¥ @
TER E I AR A GHT N 9 -
SO A @

ot ot Tag : %58, T 0

ot ag foad : ag @Y Ao o ard
¥ 7o o ¥ f7am g0 F snwF A
ORI GGE IR GRS R T Cf
femrg & s & wamw ¥ fv sf=a
mit & gefa & At ¥ gOETC A S
aEASTd AZ 4T, 20 TATC T F AR R
oY T § 37 #1 fgamar | o o
ot areqey wew, avafa & ay & D
wait §, & ama g § 6 o 1962 F
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g} &R W, gEUw R feun &t
AT g ¥ 9RT 20 FAR W
M@ ¥ 9F Fgi ¥ war ? a9g g
wgi & Wiy ! q@ Atg ¥ WF A Aeqw
wgreT, gt § st eyt gfn W Ak
WA FaEE AR W owifar Gt R,
ag feamr agfea 31 dlal & adts &t
n§, szfal ¥ aits &Y af fs 30 & fog
AT §¥ FG FAIT $7), ANGEAT 6T A,
ey g XA, feT ww A A R
war fear ? g W W Arew fem ) 20
T WA & T wgi w3 g ?
T ATAHT AEY & 1w faer WA @@
' §, 97 ¥ @ fgwa g & @iy % awig
s ! e s frem wrd!?
faa w1 worA WAt ¥ aEw W R
#dt ®7 @ § @R gww 9 faw
W & Tew wH 9T SO S w5,
ST fagm &1 FH ST W §

UF AT YT [EAT q1EAT §, AT IS
aer o A fwg, ¥ o g fe
dfen wmAl ®ET FATET & aga AE
ATAT §, WEAE wmew & g A g,
& wrar 2, ¥fe o dfeT gaww T
arw fear @t w1 ag T sg T ar fE
@™ @ % weax ¢ fe @S grak
w4, #fez qr smifos fmw @

g ? A Y @ smaee § arst -

&1z 3armfa §, e EETE §, TR
%7 ¥ gro w9f kg o 1 g8 & e
7g &fFm Jpow faw aman mar ) e
% qar waT ¢ {5 us aF faggw ds &
Regmafe qA@ ¥ GWg AT IUR /Y
siag & ot gge § Fawfarar s
ITH T T WA W AT fxar
g, Hag I @A AL T ATE R |
qeqy ARy, fraferon % wive
1 G FwEw §, e geoiae § 7
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g F G FAE? ... (swwww)
WERR ¥ #wEr {1 @ dhe
FQEE? WRMITRS, AWM RN @Y
ywTar 4g S AR T sl
T TE F wgr o1 gwHar € FF ag 4y
2? T owe g wEwn g PR ag
we fEaE g7 W g e 96 g
A AW O F qaw Gfad, s g
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AT ¥ 7 § fe widw & g@r fo-
forear grgT 1 weyrafy gA & @y
oF FegrE d® & gra 10 oTe WA W
-3z frar mar—ar @t fog ag
iffr vodww W Ao o wi A
wETE? ...

Q% WA weew
[ATEY |

oft wy fomd : facer & w=fem @,
g s oy §, & @t §e1 s A
sgi amar 21 dfwT welt wga WA
qar @ gwa § | facer aei ¥ fow
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21 ... (wEww)... g o oft vy @
£ f araz gwt @ £ vl 1y fomd W
w® g W W1 e § Fr e W
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A2T 1 &, 99 & foganmd g1 w9
1 I%T FaE difery |

aa ¥ Fagwpgm & ¥ ag g
@ @ e ofadT O ¥ W
Iy AR o A W FW b AR
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W dm a8, 9w ov A OF swA
wifgw, @ gere o & w1 A T
1 wifgg—aoft s qeAgT S
AT G AT

TegR ¥, ganafa wgiea, w4 g ?
g\ Ao @ am §—areAge ¥ ag
wfem g fr 0% @R @ owTIR aTen
dar o aga ¥@ ;e ¥ @ owEe
T GE AT 0w @) o e gEd A
¥R A7 aw WX Gy Wi QT fre
WA R AN aH N aw
O E—* gediem ot WA W T
feorm wgar g, ww wATFRY
w1 ¢ fagwar skt dv-auad € sER
T T gfer s wR o e
fadw e €, it oEw w1 fady §@
&, g A draady ae fya
oW f—ow-ow w1 g fadw & §
7g wwA! fados Il oW o oF wEw
21w foq & s W+t wElET ) qurd

T, AT % WY gy ww oA § e .

& g #t qur {—fe7 w7y W
war §, wfen f6e ¥ 37 %1 qof AW
AYAT ATGW §H FL@T E

SHRI R. D. BHANDARE (Bombay
Central) : Mr, Chairman, Sir, I support the
Bill on both the counts wholeheartedly, I
have been listeniog to the debate on such
an innocent and welcome mezasure wvery
patiently. I found to my great surprise
and dismay that on such a bill, instead of
welcoming it wholcheartedly, some Mem-
bers of the Opposition have taken an
opportunity to abuse the Congress profusely.
It has become a habit, whether a Bill is a
welcome one or not, with them to take the
greatest possible opportunity to abuse the
Congress - profusely. It has become a
habit, whether a Bill {s a welcome one or
pot, with them to take the greatest possible
opportunity to abuse the Congress and
assasinate the character of some of the top-

ranking lcaders and those who are in the
seat of power and authority.

Let me give the illustration of Mr.
Limaye. An assurance was given to the
House, in pursuance of which this measure
has been brought. But he has taken this
occasion to criticise the Prime Minister, the
Deputy Prime Minister, the Congress
President, and so on. Our communist
friends also have abused the Congress pro-
fusely. All sorts of extrancous things were
summond to support their arguments, 'What
is their argument 7 It is to support the
Bill | [Is it not strange logic 7 Sir, this Is
a simple measure. Government would Jike
to ban company donations to political
parties to bring out some purity in public
life. Instead of welcoming it unreservedly,
they have abused the party in power.

As Mr. Jadhav said, what was allowed
under the law was done in accepting dona-
tions from different companies. It is not
the case that Congress alone had collected
dopatlons. Almost all pariles, one and
all, have ived d ions from compani
The figures and names are there. The
documeat is before the House. It Is not
something we are saying out of our Imagina-
nation to malign the opposition parties. It
has be:n proved and recoeded. But 1 do
pnot say it was wrong. It was permitted
under the law. Now that permission s
sought to be withdrawn by changing the
law, It is a simple and ionocent but very
important measure to bring about some
purity in our public life.

So far as we poor people are concerned,
we collect money from the people. It is
called election fund and we fight the elec-
tions. [ have been fighting elections from
my younger days. When I passed out of the
law college, I secured a scholarship of
Rs. 75 and [ spent Rs. 73 out of them oc
my election, In 1962, I contested against a
raja. I spent Rs. 2300 while the raja had
to spend a lot.

SHRI §. M. BANERJEE (Kanpur) 1 In
1972 you need not pay even the security
money |
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SHRI R. D. BHANDARE : There is an
optimum minimum and a minimum opti-
mum also.

MR. CHAIRMAN : He may resume
his speech on Thursday.
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18 hrs.

%, The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday.
May 14, 1969/Vaisakha 24, 1891
(Saka).
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